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LOK SABHA DEBATES

1

LOK SABHA

Friday, July 25, 1969/Sravana 3,
1891 (Saka).

The Lok Sabha mer at Eleven
of the Clock.

[MR. DEPUTY-SPEAKER in the chair)

RETURN OF U.S. ASTRONAUTS FROM
MOON

MR. DEPUTY-SPEAKER. : Shri Tyagi.

= €IS g I HERA,
A AT CEIARE AT9g Jedt 9T AT M0
g1 9% 9g7 g ¥ I@ ] | TW 93T 1
T 9T qHAAT NFE HEAT Tfgw AT I
quTE F T2 A7 AfF0 |

SHRI SHEO NARAIN : Is he a school
boy 7 That is the simple question before you
Sir,

it Tosita Tag : fegel-edtst @igm
F¥ U & A ga+r fasrd e S

aifa |

MR. DEPUTY-SPEAKER : The other
day we gave a standing ovation and wished
them a safe home-landing. We are all happy,
everyone of us, to share the joy of the world
over this great achievement of the two
astronauts....

SOME HON. MEMBERS : Three.

MR. DEPUTY-SPEAKER : ...... and 1
think 1 am voicing the sentiments and feel
ings of the entire House on the subject,

ot wzw fagrdt awaday @ Igrems
nwgrRT, 3 SN U 9 H4T A0E | A
g0 FF Al U 9T WA TG |

2

st 7o Yo qwl : ¥y fadaw 2 fir
F 0 Y g7t 9T A g §, AfEw we
awr ¥ fou w74y sl EFA NP
AT geeql #1 FEAT 9¢ AT fear
|1, 91 AT &Y

«ft TmetT Fag : guTeTer AgiET, v
Y av & faard a8 g4y ?

MR. DEPUTY-SPEAKER : I entirely
share your feeling. This is an vccasion which
should be celebrated, and at some places
even schools holidays have been declared. 1
read in the papers. It is a right thing to do,
because our younger generation also should
know the significance of this great achieve-
ment.

ORAL ANSWERS TO QUESTIONS

ATt st #1 sra dredtoato
feamaat ¥ gt & "

*[21. =t Htq SETH @wl ;o FT

TE-&1F 74 ag Ja fE O w3 e

F)Fragaw § & a=Fd -
A FIR A AT F@ AT @ & fF
dto o Ate fau T & Trafrug Foaqt
¥ g g garA fEar srar sifge fag
Asdad How ax 77 famw B
s g ggar 400 fF=Y sz &t wfa-
qfF & @

(=) afz &0, ar 71 gTFTT T AT
qz famiT F4i

(Mammgraagfs W@T =4-
=it &1 wfF ad #74F a1 @41 o o
Hto fa=d & ;
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(=) afz g, @ a7 aeFTd F4-
wifat #t ag gfaar 7 fag nd qa
FIQU § ; "X

(%) 7ar /LT §@ WTWE F O
FE & fou Figag S0 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. §. RAMASWAMY): (a) to (e). A
statement is laid on the Table of the House.

Statement

Under the Scheme, Government servants
and their families proceeding to their home-
town from their place of duty on regular
leave are required to bear the entire cost of
fares for the initial 400 km (160 KM in the
case of Class I'V staff) and the actual fare for
the remaining distance is reimbursed by
Government in full. This concession is
admissible once in a block of two years. In
cases, where the home-town of the G vern-
ment servant is situated at a distance of 400
KM (160 KM in the case of Class IV staff)
or less from his headquar.ers, the question of
Government reimbursing to the Government
servant the cost of fare for the i itial 400
KM or 160 KM as the case may b, does not
arise. The existing scheme is a liberalisation
introduced after discussion of a proposal
made in National Council of the Joint
Consultative Michinery by the staff side and
it is not proposed to make any further
changes,

2. Free railway passess and P.T.Os.
under certain conditions are admissible
to employees in the Railways. There is no
proposal-under consideration to extend the
concession to any other Central Government
employees, on grounds of cconomy in admi-
nistrative expenditure.

it st swTw @it 3g T qEed-
quf ¥ &, N fF W & amed sl
} grrg AT g, 9% 4 2EEg ¥ W
Eeiic gT-9ES (W@ g, 9§ 7 Fa9
et 3, afew faege & aw-ifRa § &k
vaw #r ggrgyfe Af ¥ 1 T g
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¥ w9 safai ¥ wfy w-far &
TR wmgEle @t wifgn, Twg
aFasd ¥ g wraar faege W awm A
Ft 7 31 FuR w sHfEl ¥ dro
Fo ato FT Wi @ AN E fF
S a9 ¥ UF 41§99 97 qT5q a7
9EAT & | A2 AT ITH AT F7 qvaA L,
oF ATT 1947 F gawr fefaww ganr aix
g AT 1957 % 1 I9% qrig A1 AF
AT 337 F1 fefaga a8 gonr 3, wafs
wWq T FIAT IaHT qiaai fgemr 1@ s
g M AmF zAd smmrag i E fr
qT g7 FATN FACE | vl feafa
# T FAA AR A T AT
|/EAAT 7Y &, 7T qrdw ¥ fow A4%,
afes zq foq fF 3% ad § us arT gy
g3 war-faar ®1 faed % fo¥ aoy
G SAT ZAr & 1 & 97 AT qzAr g
fF afz g waafdi & foFoafte
&Y Q1T F T FEA F o dare 4
, @ Far az a4y g€ g T v A
9zt g€ FAq #1 or & @3 g -
Tfeat &t 7 & fefawa g fasare STl
T F a3z w@E fou aWwa fag
FLT |

SHRI K.S. RAMASWAMY : The
decision was taken only rezently, in 1967 by
the Jaint Consultative Machinery. As the
hon. Member says there was a demand for
the PTO once a year. It was considered at
the National Council and it was felt that no
more concessions than what is prevailing now
could be given. The decision was that after
400 KMs and in the case of Class IV staff
after 160 KMs the entire cost should be
reimsbured by the Government. Even the
Second Pay Commission did not want to
restore the fu!ll PTO concession given by
the First Pay Commission.

s} YA AT ETWY : IIEAE HEIA,
&3 gg ot qar 2 i s aeaTT dodlo
o ] & giv Y oFe T T L,
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ar g1 73  fefgaq & Fa1 92 & sftaq
frgsa 341 |

Tg-wE WAmg # wed &@Ar (st
frar aTw as) : dar f5 IoF4Y T w7
2, %o Hro ugo AT GH T FATAT A
wzard &1 w1 A gz gf Aww oaofz
191 X AF-FATT FA & a2 7 e
fasifra 3t A iz 3767 Faifor 97 &
gad stgar fata mafea fear g1

st g g aamt  HA wERA A
AT F3757 A F20 &, “F 97 qrfew g3
Gto Z¥o AITo HIT FTXT F+IAMT AT
ufafgas g weards z4 fz W@
& 337 s g ¢ feoga dz8
TTATZ ARAZT F A9 FAA AT ZAT
aifgn &1t w7 9a% ar9 A AR
&Y grmr &t fagwar gei, @1 IA% wEa
AT A 1§ ag s | A g fE
gIFR 3% sqmifal @t fe orges
FEWAT F ORI arg FX Fre e
Ao 21T & AT ag sw+q gLwrdt $4 aifegt
F 3 30T 3 ¥ Foq Ja #1497 8
gl

SHRI K.S5. RAMASWAMY : The
railway ssrvants were g:tting those conces-
sion from the inception of the railways and
it has also bezn recognised by the inter-
national convention. The Sccond Pay
Commission had considered this matter and
recommeanded that the conzession might bz
reduzed to the sam2 as given to other
C:ntral G wernment  employe:s but the
Railway Administration did not agreed to that.
Due to the present stringent economic con-
ditions and the need for economising expzn-

diture, it is not necessary, the Governm:nt
feels, to enlarge this concession now.

=t S| SEI AT - IO G-
%9, T41 AT @ I F @35 € ? HAY
AR T T FIOT AT T g q@rg
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& faad smare 9% Yo wH=ifEl ) WY
arg X dro o Ao fay wry §1

ot faer & g¥w: g AT
HIET IHI FN AT AT ¥ A, a1 Ivg
AR 1T T #T AAFFAT T 9 1 IT-
HAT AR A QT 17 A § ) ow Y Ew
gy § 0F §TEs dAaeE & A
L, M AR WAV gE i d, q@ @
SR ARF AT T EgAT 157 A
iy qat & srae 93 g fave fear
T | IO HERT ¥ ¥ S at
AT & 1 AAA q4er S°F WA a1 A
A |

o SR SFw and ;S gl w-
Frfeat & o an w1 & e & qg gad
FY HY 34T gt 1

SHRI SRADHAKAR SUPAKAR :
May I know if any calculation has been
made of the money value of the P.T.O,
concessions to the Central Government
employees throughout the country 7

SHRI K.S. RAMASWAMY : I have
not go the figure with me.

SHRI S. M. BANERIJEE : Sir, there
are thousands of employees whose place of
work and place of residence is the same,
There are thousands who reside in Delhi,
whose permanent adress is Delhi and whose
place of work isalso D:lhi. At present
they are not cntitled to this P.T.O. conces-
sion, Previously once a year or at least
once in two years an employee was given
this P.T.0. concession to take his family
for rest and recreation. That was the origi-
nal idea. Uliimately thousands of those
employees whose place of work and place
of residence is the same have been deprived
of this concession. [ would like to know
whether this question was also raised and,
if so, what was the reaction of the Govern-
ment. May I know whether Government
will consider thls demand because that was
the original idea with which this was sanc-

tioned.
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SHRI VIDYA CHARAN SHUKLA :
Sir, as the hon. Deputy Minister replied
earlier, all these matters were considered
by the Joint Consultative Machinery and
only after due consideration this decision
was arrived  at which is  bezing
implemented at present. We have already
indicated that we have considered this matter
from time to time and we have not found
any reason o rcvise the instructions preva-
lent now.

SHRI 5. M. BANERJEE: Sir, on a
point of clarification, My point was that
the JCM is a truncated one after the strike.
There are already 27 gov:rnment stooges in
the JCM and they do not say anything
against the Government. Unless the full
JCM is reported —itis not at preent JCM,
itmay beJ or C or M —it will not be of
any use. I would therefore request you, Sir,
and through you the Minister to consider
the demand of those who are residing in the
same place where they are working, that if
they go with their family once a year or at
least once in two years to another p'ace for
rest and recreation they will be given this
concession,

SHRI VIDYA CHARAN SHUKLA :
I said that all these have been considered
and we have not found it possible to revise
our decision.

SHRI CHINTAMANI PANIGRAHI :
Sir, is one to wunderstand from the observa-
tlons made by Shri Shukla that the matter
has not been finally disposed of and are we
also to understand from the hon. Minister
that the JCM will from time to time look
into this matter and Government has kept an
open mind for this 7

SHRI K. 5. RAMASWAMY : The
permanent machinery that is to come under
the new Act may consider it from time to
time.

SHRI M. L. SONDHI : May I know
from the hon. Minister whether he has
ever thought himself why the public feels
there is a credibility-gap in what the Govern-
ment does for welfare whether it is nationali-
sation of banks or any other measure? I
think the reason is, when it comes to their
own employees they deal with them with a
mailed fist. This is nothing but showing

JULY 25, 1969
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them the mai'd first. Here is the question
of 400 ki'ometres. There are many couns=
tries in the world where the total distance is
400 kilometres, They want to give no
concession to these employees, It is not
a concession, ft ,is the birth-right of these
persons in this democracy that after working
for two years they should go out on leave
especially in these days when the Ministers
fly about the whole world. The point I
am trying to drive at is, if they do not want
to appear in the eyes of the world as
hypocrites they must coolly and calmly
consider this question. The hon. Minister
is an young man. He should have courage
to announce here- and now that to this cate-
gory of employees whose residence is within
400 kilometres he will offer PTO as a pre-
sent for the year in which man landed on the
mo. n.

SHRI VIDYA CHARAN SHUKLA :
First of all, the coolness and rationality is
required on the part of the hon. Member.

SHRI M. L. SONDHI: You arein
power and I am in the Opposition.

SHRI VIDYA CHARAN SHUKLA :
So it is mot your birth-right to become
agitated on matters like this. 1 was trying
to explain that all matters were considered.
In our present financial positlon the con-
cession that can be given was considered
and } can say that concession that has been
given is suffictent. Therefore, it is not
cousidercd necessary to revise it. If we find
that this concession is not sufficient and it
needs revision, as the hon, Deputy Minister
has said, we will again consider the matter.
It is not as though we want to be slingy or
miserly with our employees, but all factors
have to be considerd before any decision is
taken. Therefore, 1 would request the
hon. Member not to say things like cre-
dibility-gap and things like that, such big
things as he has mentioned, in such small
matters where there is no difference of opinion
between him and me. We all consider these
matters probably on the same wavelength
and -still he is trying to make it our as if
there is a big difference of opinion between
us on this.

sit gao g F ; JaTETH AR,
gt ag foar 2 f5 3. &1, g, & S
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FAFTIC I IS g8 1 K I
g f& %, 4. on. &Y 3355 79 gf 4t faw
" @z wast gur qr ==t &t af ? sk
Fa1 77 1 Ggar § 99F fou qagd ¥
sit sfafafe & 3a i & it qoar grda
faar & ar 972 w1 gad fewiz 44 ?
afg gaar feniz 4 & ag #4141 7

SHRI VIDYA CHARAN SHUKLA : As
far as the JCM’s consideration is concerned,
I do not think any disagreement was recor-
ded. This meeting of the JCM took place on
30th January, 1967.

SHRI INDRAJIT GUPTA : After the
strike of Central Government employees in
September, last year, among the other penal-
ties which were imposed on the strikers was
also the withdrawal of this P.T.O, concession
as part of what the Government called break
in service. Subsequemly, on a representation
being made recently, I am given to under-
stand that the Ministry of Defence has in
respect of their own employees agreed to
restore this particular concession even to
thoce employees who technically remained
with break in service Imposed on them.
because it is a matter which really concerns
the very minimum humanitarian rights of
employees to go home and visit their fami-
lies, I would like to ask  from the hon.
Minister, since cne of the Ministeries has
becn, lenient enough to restore this conces-
sion, why not the other Ministries like the
Railways and the Post and Telegraphs also
follow suit ?

SHRI VIDYA CHARAN SHUKLA :
At present, I am not aware of any decision
having been taken by the Ministry of
D:fence in this matter., 1 shall deflinitely
find out what is the decision and in which
background they have taken the decision,

Pension to Shrimati Shahjahan Begum

*122. SHRI D.N. PATODIA : Will
the Minister of HOME AFFAIRS be plea-
sed to state &

(a) whether Government have since
taken any decision regarding the payment
of pension to Shrimati Shahjahan Begum,
wife of the late President Dr. Zakir Husain;

SRAVANA 3, 1891 (SAKA)
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(b) whether any other facilities are
also proposed to be given to her ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) to (c).
A Siatement giving the information is laid
on the table of the House.

Statement

The pension and other facilities that
have been sanctioned to Shrimati Shahjahan
Begum, wife of the late President, Dr. Zakir
Husain are given below ;—

(1) A life pension of Rs.15,000/-per
annum has been sanctioned to her
with effect from 4th May, 1969.

(2) Residential accommodation has been
alloted to her from the general pool
at New Delhi on the following
terms and conditions :—

(a) rent for the bungalow will be
payable under Fundamental rule
45-A, or 109 of pension which-
ever is less, Rent under Fun-
damental Rule 45-A, will also
be payable for any additionsy
alterations which are carried
out in the bungalow ;

(b) rent under Fundamental Rule
45-A is payable for hire char-
ges for fumniture, clectric appli-
ances, etc., in addition to rent
for the bungalow ;

charges for eleciric and water
consump:ion are payable direc-
tly to the New Delhi Munici-
pal Committee,

(c

(3) (i) A Government Doctor has been
nominated by the Department
of Health in the Ministry of
Health and Family Planning
and Works, Housing and Urban
Development in  consultation
with Shrimati Shahjahan Begum
to act as her medical avtendant,
His services will be available
to her as and when required ;
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(ii) Consultation  with specialists
or hospitalisation will be done
on the advice of and arranged
by medical attendant;

(iii) All expenses on medicines and
medical treatment including
nursing incurred on the advi-
ce of the medical attendant or
the specialists and consultation
with specialists and hospitalisa-

tion will be borne by the
Government.
SHRI D.N. PATODIA : In the mat-

ter of fixing the pensions at the moment
there is no legislai.on available in our coun-
try. Itis left to the sweet will and good
wishes of the Government in power as to
the method, the amount and the various
facilities which are to be given. 1 would
like to know whether the Government of
India has made any study about the legisla-
tions of this type available in other countrics
and whether the Government is thinking in
terms of bringing a suitable legislation of
this nature in future so that such dilficultics
may not arise and the Government may not
fix these pensions at their own discretion
and sweet will.

SHRI VIDYA CHARAN SHUKLA : 1
am quite sure the hon. Member is aware
of the law that we have for the reliring
Presicdnts, We have the law by which reiring
Presidents are given pznsions as ‘will as some
expenses for the secre.arial use. But for
the widows of the Presidents, there was no
such law in existence and therefore, under
article 282 of the Consiitution, a decision
has to be taken by the Government, The
Union Cabinet considered this matter and
took a decision. There was a precedent
of the Government of Tamil Nadu when
they gave pension to the widow of the ex-
Governor Shri A.J. John. 1 do not think
such contingencies are likely (o arise wvery
many times that we will be required to look
afier the widows of the Presidents in office.
Therefore, I do not know whether there is
need for making a legizlation to meet a
contingency of this kind., But for the retir-
ing Presidents we have the law which is
operating.

SHRI D. N. PATODIA : This answer
is not at all satisfactory, My question was

JULY 25, 1969
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whether the Government of India have, made a
study of similar legislation available in other
countries and, if so, what are the reasons
for the government not thinking it necessa-
ary to have such a legislation here. Beca-
use, itis not at all very satisfactory to say
to such contingencies may not arise in
future. That ismnot an answer. It may
arise once in ten years or twenty Yyears.
But it gives additional power of patronage
into the hands of the government which
must be avoided. Whether the contingency
arises once in ten years, a fifty years a suit-
able legislation defining the various standards
and criterion can be passed. I want to know
whether the government is aware that such
a legislation is alrcady available in other
countries and, if so, what is the special
difficulty of the Indian Governmeat in not
passing such a legislation,

SHRI VIDYA CHARAN SUHKLA : 1
do not think that such a legislatian would
be abailable in other countries. But since
the hon. Member has raised this matter,
I shall go into this matter and find out if
there is any law like this. If there is any
law like this, then we shall consider this
matter. Then, apart from what the other
countries may or may not have done, if we
consider it necessary to meet this conlin-
gency by passing a law of Parliament, then
we can come forward with a law like this.
Qur present decision is not to make any
such law.

SHR1 D. N. PATODIA : while fix-
ing this amount of pension and facilities
payable to widow of Dr. Zakir Husain what
were the criteria that were considered ?
How did the government arrive at this figure
as the amount to be paid to her ?

SHRI VIDYA CHARAN SHUKLA :
This is equivalent to the amount paid to a
retiring President, Rs. 12,000 per annum.
More or less the same kind of facility had
been provided to the widow of the late
Prime Minister Shri Lal Bahadur Shastri,
The criterion was the minimum human re-
quirement Mo other criteria were cosidered,

Case against Shankaracharya of Puri

*]23. SHR1 MUHAMMAD SHERIFF :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Government of Bihar
have pleaded their inability to accept the
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Central Government’s advice to prosecute
Jagadguru Shankaracharya of Puri ;

(b) if so, the reasons therefor ; and

(b) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Mo, Sir. The Governmant of Bihar have
reported that the police have registered a
case under clause (c) of sub-section 1 of
section 7 Uniouchability (Offences) Act,
1955 and section 153-A, Indian Penal Code
against the Shaokaracharya of Puri, in res-
pect of speech the delivered by him at Patna
on 29th March, 1969. The case is under
investigation.

SHRI MUHAMMAD SHERIFF : May
I know the authorities investigating the case
and the time by which the investigation is
likcly to be completed?

SHRI VIDYA CHARAN SHUKLA:
As I stated, this case has been registered in
a court and the police are investigatiog it.
They have so far recorded the statements ol
11 witnesses. They have to record the
evidence of several other witnesses before
they can complete the investigation. It
is difficult to say by what time their
evidence will be recorded. S>, I am not in
a position to give any time or date by
which the investigation would be compieted.

SHRI MUHAMMAD SHERIFF :
Under article 17 of the Constitution un-
touchability is abolished and its practice in
any form is forbidden. The enforcemaznt of
any disability arising out of untouchability
shall be an offence punishable in accordance
with law. What do the legal advisers of the
Government of India say about the action
of the Bihar court in dismissing a case filed
by certain private parties in that State ?

SHRI VIDYA CHARAN SHUKLA :
As the hon. House knows, we have passed
an Act in pursuance of this particular article
of the Constitution, prohibiting the practice
of untouchability. The case registered in the
Bihar court on a private complaint was
dismissed for lack of evidence, not because
the law was ireffective. When a case comes
before the court, it has to deal with under
the law of evidence, If they do not find
enough evidence recorded in a particular
case, they dismiss the case.
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st T fag ;- et vt wgia,
AFAAT F g Vg AT ¥ W AW
* 25 s30T gfewal, s @k & qaar=r
TE F1 T AR AW F AGT I TR
gl §...(saasm)...

=t #tq swwm @it : 25 ®)4T Fai
Fgrag?

= FATH ANIE : 29 WA S0 F Qe
gfea &, wra oY 8 s & o

ot Torste fag @ wawd A wifaw
FU—AE faqrmErat @ fam @
gt g3 ang 7E o g

it gTEaTs AW . IIreAL AENA,
ggaE AT Qe ? ¥ A @
orar &1 7 §, T wedl #1 Araw fear
T | -

MR, DEPUTY-SPEAKER : Please do

not interrupt. Please resume your seat,
Mr. Randhir Singh may put his question.

ot TosiT fag : oA F T
F @ 2T ¥ wFIwT qweg go € A} A
g FY A AR A E | F -
FX ¥ g T1gAT ¢ 5 9z FEend W
gedt TRz &1 aTe ¥ A faard af ?
gg dedl & fasre mi o 3w -
Tzt w g @ ag mfgg ar f5 ¥+
977 ¥ Wea  geAedlirz faan wriar, 9gwr
wiez frr AT AR g & ot arfe
W 9T A FIF MY, 48 L & a7 ?

g ama, 153 (v) & 78 & &«
fwezc fear mar &, 77 Fwfafeas §,

TaaT ATT-AeEE qAzC AT Tad fag
arE. qr @, A gEl @Y ¥ gonw

sz | Wt & {6 &1 =R F@ § 99
F drar ¥ H I A, ADAT IHA
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IAE A g, &1 IR q1E FY Hg A, FA
¥ w7 10 gre F¥ g @A =ifew, @fw
faray anaat %7 fgraa 7 98 fr gt 3w
& f5dl 3T & faors @@ f5m Fr am
%3, faqy ges FAAIT g 7

ot faemaTw go= :  ITTEAE WRIT,
i figar N Aol qqua ),  IqH
FTA F TFATA FTHT G FA F ATARL
T Az Fo @ar 1T 58 g
FYT @ 9T §, A qgE faa
arwifa® FTEarEr g a5 4@, 0% A
¥gwa A 2 FAr WD gaEw qAd
g, fo) & ot 3% faerws & 7 9
T fam war 2.

-

SHRI RANDHIR SINGH : Why don’t
you arrest him 7

st fagEo gE@ T FA
07 § 1 afz 137 # g7 aF FY G-
a1 ar afw g av fraare s e o
awar 41 | FEA for e w T aAwird
foar &, 99% @rasg § @ gFIAT TITE
T T & AT Ai9-93are &Y o W@ g,
T FEF fregardy £1 ara g ar faw-
gar< WY fFar smar 1 |7 @Afd w1gE A
famig & Tt &, gafen w1 S faar
T, (maem) ...

st it fag . gad o anfeda
am fFar @ o

st g S1ET . Wl HAY S A
TaT # T & fF wrga a1 famz d
Foa< &1 & gz 7 g § 5 s
ST 7Y 7z wgor 3 F far fRad amfag
fFar ar 7 3w feg wvwe 1 9
AF FeFiq w210 F9 fAz 7 famm 91
X ¥ W9 9 AT YA gEwsr qT-
=X gfege fog wtge &, &t I9F &@ar-
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A &\ wwlag & qwwar g s ag s
HUT T &Y AHTT ¥ g2 foar 3,
for @9 a5 N o #§ aw v@
1 feena @i @ <@ 3 1 & qamr g &
f& w3 oft faars faardt & gwawrd &
fasg gFawr qm fomr s A A
TEl fow @ & 1 TErd A wfagi | A
wfgy oifF agtox wlgea sa ¥
TETd @A @ &1 zafen B goenw
& S17-7%%7 78 a7FR fenge oe &
1 arferdll Fordt & 1 & @ ¥ gy
AEATE ¥ mET fedw are gfeman
& A1 Jawgs afeefadts ar sfam
¥ srgure ar fo fadfea felam tae &
SR FY A H v@AT gar g ?

Fham & =FR #1 98 g8
TEATE  FAT AIFI 59 ALE &1 &SI
Mgy &1 fawe s W faaw
seeT wiasy & foal ot ao &1 ar faal
oY sufe #1 77 avg qOT AT G FA
#1 J9q3 7 fas a¥ s gfewat #1 ar-
¥ e g% ?

sft fammaem g#s | a1 97Eq 9ar
adl sgi-Fgr #1 19 W9 &, feda arw
zfrear wew &Y arg T & AfF it
a0 A2l &, aAergs ufFfadla & aF
gt 12 E..(cg@ww)  F @1 wm
T@ F FcE @ AAar g fE
qg]’ q<  Ele ﬂf{ﬁ{ i T-ﬂ:[@ ]
SH @ FAFTIM FT AT ZAT,  FEA
gaFT @ fear, gawr fadiy fFrar ok
gz it w1 f fFat vy o< m@F A
wEM w1 % for aY & amer g
FF) ai€ & Ffzy | o mfads aa
T aE ¥ geed d o oEFY ...
(swwwT)...
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SHRI A. SREEDHARAN : Why did
Dr. Karan Singh go to that meeting ?
(Interruptions)

MR. DEPUTY-SPEAKER : If some
hon. Members are going to create disturb-
ance like this, those who are responsible for
it will not catch my eye. I must tell them this

very plainly.

off faerratn gas : & 0y #g @ @t
fr @& awreq § gafaates @i 1 amw
AT T ¥ FAT I @i F fa fea-
A grm | gfen & aawar g @A A9
WA AT | IR TF H T agd
gl § fmn 1 sfog T sig oz s
F1 mqfaea® T80 AT 97 FFAT | AR
Sar #7% Fgr A AT FHATE FIEAT a9
gl asal 2 Iz a™ At 758 A gR
ITIT § FTEA F HFAX ITW AR W
fagziar Y Y @mea |

&t grwa 98w : § gg FTAAT TUgar
£ 1 TFIT F v &1 39 fewifaw
gidr 1 sz gddr draz qad afaw
smifrs fewrd @r 1 q@r IESr AW
sFifaa FT0 AT I9F qraOrT 9T AT

g7 9% gewwT T@Ty ¢

st faem=n @a . gEUIEF A F
wrgor g3 2q fewrfea atge &1 =g o
oF g % ® § #gwT § g
ATQAY | 4 TFCET A A A1 FITE AR
smare i § gH1faT g1 g1 2 1 9T A
EEd T ST FHAAT ATFM, A EIAT a1 qEl
g—2q-fomifeq it Atye & T s@=a &
gra¥ WY gFIAI I @I E  SFH IAF(
g I fFar A

o gegorm weng  F g ATAAT T0EAT
g %ar 3a%1 wHifaa fFar swoar ? aaifs
s o feald & av aga & a7 idr
§ gafeu aur srmfas g 1 swifag
fwan s ?
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IATEqA AEIW ¢ AT AT |

it frg gaTe aveEt @ F qgw qrer
|1 €8T FIAT AIEAT §, AMH T3 a0 7
oA A | F FEgwaan A1 gHIgE
o9 faiet § 1 gl feAl 6 ow qfeaar
W fedt &1 Fam At gfe & qew
sgar g f& & s ssvad & fawg aw
33, ot form ag & @YU & fou w7 T
& =7% amer 31 marfos o S § T8
@ 9 & e S gEawd @ %
foq ag #41 sfam adf aazr mar ?

mdamag & st e agr s
g Iw WA A & A =M Fifag A
IuFT e w1 A fem 7 & agiax
HYYE 91, ATTHT A THA AEF a1 afew
7z 91 7 Fur I@E faww ¥ A agem
Wt =TT 7

st fagratw ges : & gg aamn
gt g f ot gweAr agt aw frm
T &, faas) st 99 W &, 39 2TWo
Fuifag &1 awew foar A ik ¥
TNE F ®F H A9 @ & | AT 9w A
9> O 41, ¥4 § 91 nfawT & 9%
Headd GHCATT WY &1 qoneq foar T
otz fawE fear s (s@@em)...
o 3 qear & fawe T at Segia war av
f& 70 F1eT-am § g &, A § awen
Agf  gwar—SgiA 9IST @1 §AT O
qr

ot frg Aroger : & sget gaTeId @
g erew ¥ fA¥ga svm wgA g fa W™
w57 F @ara fgar qi 1 s gt g
= Wi M & MT a1 g &1 T F=-
TR AR fF AT ga § o s F A
1T & gL (AAE) ..
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st wq fowd : oo wiw  fage
89T & wgr v @ B off saemafa faoet
¥ FIF F g oF AT FY FEH @
gaar gk R...(smasm) ...

= fag ome @ e F sE@ETT
g 1..(mTem) . K g ¥ s
arar g fF ard &Y 3w § o7 -
a=s & s # gfeaAlenra & aru fgar
TAT AT | WA ZA SN FF ATIST 67 I
= at ¥ gum arg w5y o @y § o A
@M g gEE d  uHUNEF FT ATAST
goAr gy g1 & av G =t &
T FIAT AT & FF 59 e ) A
FL | WA AT FIHI F1 wwr=fOg 7
FY o7 W@ & | W g A § ag a<
FIC F97eT HOY | A TH WAE H  IIAT
TEr T1gd & 1 7 fArAEry & wgAr Swagan
fmgat @ma 3 & AT F A
QY w1 & "wuEd # Fu aw fFa
A A A GEH A A g K e
fafesm wtz d3w= fafzaq Y am ot =
FIAT | g9 EAMRET & @19 oW geF §
g F1gar § AT aeer fafewa giwT
<@ T TRy | /ST 7% g gfaat
qag A FTART § F W ¥ ag
it s § & @ Jeer #} a3 fam
[T | & FHIT 7 AT =g g o
gfeAl #1 W123gA ] EF g § A\
s e’

SHRI RAM SEWAK YADAV rose—

MR. DEPUTY-SPEAKER 1 Will Shri

Ram S:wak Yadav resume his seat 7 This
is not the way to behave in the House.

=t firg AR :
q7... (E«E) ...

& SrAr Jgar

MR. DEPUTY-SPEAKER : 1 cannot
understand why Shri Ram Sewak Yadav is
standing in his seat,
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SHRI RAM SEWAK YADAYV : I want
to caich your eye,

MR. DEPUTY-SPEAKER : That is all
right, Twice before 1 had requested him to
resume his seat but again he is standing.
This is not fair, It does not look proper.

ofl U Yaw 177 : S FET wATE
I AT g7 2¥ & | B faA ¥ quwe
T A W E . (Fwwm)...

it fara wvvaw : & qg ST STEgAT
a1 fF Mzega & ak § g 397 Hegl-
WAy ?

ot faaraow gee ¢ wAT aeEm
UF AT A IEE & A § e g
IFH AL F g HT A qgd e ¥
frrm s sifgr) a7 agisd fa
gmt 2w # fomag A gfaard e
yafa F3 F arga 33 wifzn ¥ ag @ ad
feo ar 7% §, ag 2% wifg 1 # a8 gm-
war % amdty azer A A st g
sifge %1 & fF 372 swfq w3 =1 e
fear sre, 3w ¥ wifagds @ fam
w17, wad fwat &1 fGQw g awar
21 gu @it 31zw & 6 Oa avq & 1 we-
#17 gzeg @7, $1E fq0 gaar 918 g
ar § 3% [ ¥ fag dwit g

MR.
question,

DEPUTY-SPEAKER : Next

=t TH ¥aE qew ;. IIrEA AZNY,
g ATLR/IGATE | A9 FT 43T
TET & TerTAger &, ag & wgar dgan
g1

MR. DEPUTY-SPEAKER : I have

already devoted 20 minutes to this question.
Let the hon. Member resume his seat,

SHRI HEM BARUA : May I submit
that Shri Ram Sewak Yadav has been stand-
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ing only three tiwses today, but I have been
standiing since the 2Ist of this month and
about fifieen times on every question, but
you have not looked at us at all, You seem
to have some prejudice against some of us 7

S\ TR RT¥ AT 9T AT -
qiagel & | & #g 1@ ¢ 5wy sanar
quaTdl, T9 §IT 1 IS F F@AA,
FgRy AT gTT Ard 7.4 2 TE wFAT

g 1...(caEem)...
(Shri Ram Sewak Yadav left the House)

st go 1o @i : qig7 AV T AT Fy
fF sty sarRT wwra qRA w1 A A
AHAT, Ig Ag7 HARTAfaE aT@ A1 W
A * gAe A7 gerrs fRn aEi @
I gTa9 ! FIAATEY ®F woEr ?ogr ar
HTT FAF! aifay geEe I wfgy 5
U7 HeHIT AfeH & FAT gHT Hifww
Az faar star wifga 1. .. (sq@ara)...ag
aga AEAFAfES 909§, T8F oFEIA
g =rfg

SHRI HARI KRISHNA : The hon.
Member who has walked out of the House
just now has made certain remarks against
the Chair which are very objsctionable,
I would request you to expunge those

remarks or to teke some action against
the member.

SHRI M. A. KHAN : He should with-
draw them or they should be expunged.

MR. DEPUTY-SPEAKER : First of
all, I would like to point out that at least
six members, Shri M. A, Khan, and others
were trying 1o catch my eye ; while from the
other side also, scveral members were doing
0.

»it Re foRd : 9g @3 &1 W@ 4, #17
A A= qva gl faan

MR. DEPUTY-SPEAKER : To get up
and say that the Chair is not impartial is
not propzr. Is it proper for a member to do
507
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st Tw: 9 S 9 HT 10
fagz 2 23 a1 Fr @@ 41 |

st 7 fomd : s=@ FE oo TG
frar a1, az fad @s g 7, 3fsx
19 7 A Aver g femwma

MR. DEPUTY-SPEAKER : Why not
the other side also? I have already exhausted
20 minutes on tkis.

st ge Wo Wi: FEH s F
AT GO ARHT §, AT TST AT &
ag aga @ Ffaw waT @ F 1 =
=i &t NAET & g fear @)

SHRI HARI KRISHNA ;: We request
you to have that remark expunged or ask
the member to apologise 1o you.

MR. DEPUTY-SPEAKER : I would
leave it to the good sense of the member.
He is not present here, Let it renain on
record. It does not add to his personal
dignity or to the dignity of the House. It
is not so much a questlon as indignity to
the Chair,

Let us proceed to the next question.

SHRI N.K.P. SALVE: It is of the
utmost importance that you should lay down
certain very healthy conventions In this
House in these matters. [ have very res-
p:ctfully submit to you and through you to
the leaders. Shri Limaya and Shri Rabi
Ray that to cast such aspersion on the Chair
is extremzly unfair to the House itsell.

SHRI RANDHIR SINGH : I apologise
to the Chair on his behalf.

SHRI N.K.P. SALVE : Shri Yadav is
an extrem.ly responsible member, but if he
does not catch your eye, he must take it as
itis, There has to be some restraint
observed. Shri Yadav is not present at
prcsent in the House, but for the observa-
tions he has made, I would request Shri
Limayc and Shri Rabi Ray to apologise
to the House; otherwise, it will be laying
down an extre mely unhcalthy conveation.
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ot Wit \r . FAFAG U JaF
aZq A1 7 %31 ag 3F § | Ig Ty HrEA!
afig M gem we 1 AfEA § T @r g
fr fagd @ @rs ¥ 99T A 7@ 9vu
g3 ¢ fr F9@ gomr v aTat @1 @Y
"Y1 famr rar g 1 it M 39 9o
Nawmarwg & gawarg &
RIAAIT UT §IF ARF AT A AT FLR
ag | 31 ¢ AT F S84 A9 AT
FIFATE | AT FY AT AAT EY A FL
A AEF FIA § ITR AGIE A T
g1 ¥ ArAAT TA AF qr3@ A qra
& §I9 AIAT HTAT AISATE |

SHRI SURENDRANATH DWIVEDY :
1 can only plcad with you one thing. There
is a feeling that all sections of the Opposi-
tion are not really getling proper treatment
or fair dealing. Whatever you do, I think
it is better you bear this in mind.

SHRI HEM BARUA : T want to be,
as I am always, straight forward. Since
Mnday till today, I have been standing
as many as 15 times to caich your cye, but
have not been called... I do not know why.
This is too much.

MR. DEPUTY-SPEAKER : Let us
Look at it from this angle, Itis nota
question of discrimination at all.  We spend

15 minu'es now a days—usually it is 10—
on a question. Today we have taken 20
minutes on this question. Secondly, from
the other side members get up. I have to
lo 'k to both sides. I try 1o call one from
one side and another from the other, as
wsual. But sometimes it so happens that
some are not called. 1 called Shri Gunna-
nand Thakur and he was getling up several
times. Somelimes it is not possible to
accommodate all. This is becau:e in the
preface and other things, a lot of time is
taken. So it is very difficult 10 accommo-
date all as there has to be some time limit
observed. 1 am prepared to lay down
certain rules in consultion with you, But
ultimately anyone occupying this Chair can-
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not call more than four or [ive members
to a question. . Within  the 15-minute
limit, it is not possible to call more,
That is the main difficulty. As 1 said,
I am prepared to consider a constructive
suggestion as to how to adjust., But there
is no question of any discrimination or
partiality,

st fra artraw : I reqe AR, W
W 48 AT 1 AT TG §1 W AL
ETAT FL g5 TN FA7 TGE B

It is our prime duty to respect the
Chair. Those Members who do not respect
the Chair should not be in the House but
should be expelled. You are the custodian

of the rights of the Members and we must
respect you ... ([nterruptions.)

SHRI CHENGALRAYA NAIDU :
You must look at this side also ...*(Inrer-
ruptions.)

MR. DEPUTY-SPEAKER : 1 have
called on one now and nothing that is said
will go on record.

5l ga. gu. W 0 S Ag)EE,
A9HT TG THaweH &, HAgAr g f&
g gL E WIT | JIAAT U §IF 139
SRR AL e (IR
are |@F @ gaqr a gAg & T, sfew
Tz @3 4, fasog adf | IT @I W@ @
sy war v g7 @2 @ zafen & gErd
aTw k& g A8 | wiifed ag e @
T |
. “No, no.

MR. DEPUTY-SPEAKER : No, no.
You see the record,  You have not followed
the debate,

st farg Areraw ¢ g wEr R AN
ge@T FAI a8 A4 A1E HF ALY F |

SHRI R.K. BIRLA: With due respect

to you and to the House, I submit that
you have just now stated : 1 call one from

You will not catch my
eye,

#Not recorded .
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this side and one from that side. You must
be knowing that the persons sitting here
including the Independents and the BKD
are 57, more than ten per cent of the mem-
bershib of the House. Are we not entitled
to be called? 1f vou go through the records
of the proceedings of the previous meetings,
you will find how many times you have
called Members from that side and Members
from that other side and what a small
number from this side. I wanta ruling
on that point. We are 7] here; not 57.
(Interruption)

MR. DEPUTY-SPEAKER : Mr. Birla,
already two hon., Members have participated
In the Question Hour in these 40 minutes or
so. So, itis mot a question of ignoring
anyone. When I said this side and that side,
you can take it that it is all sides of the
House. I do recognise the feelings of the
hon. Members on this matter, and | try to
accommodate as many as possible, particu-
larly those who rarely get opportunities to
participate. But if such a charge
is levelled, that I am a little partial here and
there, I think it does not add to the dignity
of the party or the individual concerned.
(Interruption) Certain rules are there for
expunging the remarks. Under the rules, it
is not easily permissible. Ewven if the re-
marks are objectionable, against the Chair,
I cannot exercite that right arbitrarily.
Therefore, I would request hon. Members not
to press for it. Next question.

Central Industrial Security Force

+
*124 SHRI J. M. BISWAS :
SHRI V. NARASIMHA RAO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there is any proposal for
setting up a Central Industrial Security Force
to look after the major projects in the public
sector ;

(b! if so, the broad outlines thereof ;
and

(c) the place where the units of the
Force are to be posted ?
- THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : A statement
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containing the requisite information is placed
on the Table of the House.

Statement

{a) Under the provisions of the Central
Industrial Sccurity Force, 1968, the Force is
to be constituted and mainatined for the
better protection and security of industrial
undertakings owned by the Ceniral Govern-
ment. The Force can also be depu'ed to
industrial undertakings in public sector on
requests in this behalf from the Managing
Directors concerned.

(b) The Broad outlines of this Scheme
are as envisaged by the Cantral Industrial
Security Force Act, 1968,

(c) To the extent required, units of the
Force will be posted in the industrial under-
takings owned by the Central Government ;
they will also be deputed to industrial under-
takings in public sector, on requests received
in this behalf from the Managing Directors
concerncd.

SHRI1 J.M. B'SWAS : This issue of the
Central Industrial Security Force has come
to the limelight after non-Congress Govern-
ments have come into existence in different
States. Kceping that in the background, I
would like to know from the hon. Minister
if the different S:ate Governments have
been consulted or whether they will be
consulted beforg setting up this Industrial

SHRI VIDYA CHARAN SHUKLA :
The Industrial Security Force Act has already
been passed, and the Force has been set up
by an Act of this House. There is no ques-
tion of consulting the Staté Governments
now. They were consulted when the enact=
ment was being drafted,

Security Force.

SHRI J. M. BISWAS : If the Centralln-
dustrial S:curity Force is posted in some
industries which may be under the Central
Government but which are within the terri-
tory of the State Governments, may I know
whether there is any policy on the part of
the Central Government to consult the State
Government concerncd, so that the rights
which the State Governments enjoy are not
infringed in anyway 7 Sccondly, may 1 krow
whether the Government has decided to set
up the Industrial Security Force at Durgapur
steel Plant in West Bengal, where about 1,200
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watch and ward staff are bsing employed,
and if the Government has decided to set up
thz Industrial Sezurity Force there, what will
be the fate of the watch and ward staff who
are working there at present ?

SHRI VIDYA CHARAN SHUKLA :
If the hon. M:mber had followed the pro-
visions of the law that has boen passed by
this Parliament and also cared to look into
the various statements that have been made
from tims to time about this, he would not
have had this doubt in his mind. First of
all, the Industrial S=curity Force is in the
nature of the watch and ward staff. Szcondly,
it is to look after the Central Governmant
property inside the plant area. Their job is
not the job of the normal polize or the job
that is normally done by the State G ivern-
m:nt police, Therefore, whenever w: can
take any existing waich and ward man inside
the Industrial Security Force, we shall be
happy to do so. As a matter of fact, when
we are now on stituting the Industrial
S:curity Force, it is our effort to screen the
members of the existing watch and ward staff
even in Dusgapur and sex that appropriate
and suitable p:rsons are induzted into the
Industrial Security Force. The S:curity Force
is posted wherever, according to the law,
the Managing Director of that plant makes
the request to the IG of the Industrial
Security Force for such a Force, for which
they will have to pay the expenses. There-
fore, the question of consulting the State
Governmsnt would not normally arise
according to the law, but we can always
informally get into touch with them and tell
them what we want to do, because we do
not want any friction to arise because of
this matter, We do want that whatever we
do should b2 with the goodwill of the coa-
cerned State Government, bzcause it is not
our policy to unnecessarily rub them on the
wrong sile. Therefore, w: do our best to
sce that there is no difficulty when the
Indusirial Szcurity Force is sent to protect
any industrial plant bzlonging to the Central
Government,

SHRIMATI ILA PALCHOUDHURI ;
Is the Governm:nt aware that the West
Bengal Governmeat have made violent objez-
tions to the Industrial S:curity Force bring
posted, particularly for placing them in
Durgapur where it is vi' .lly .ec:ssary at the

JULY 25, 1969

Oral Answers 28

moment, and, if so, may I know what is
the Governments reaction these to and what
are they going to do to save the public
sector projects ?

SHRI VIDYA CHARAN SHUKLA :
The hon. Member is probably asking about
the Central Reserve Police whereas here we
are talking about the role of Industrial
Security Force which has a different role
altogether,

SHRIMATI ILA PALCHOUDHURI :
I had asked about the Industrial Security
Force.

SHRI R. K. AMIN : May 1 know from
the hon, Minister whether he has received
any representation from the managers of the
public sector concerns that because of the
fear of gheraos thzre is no discipline being
observed inside the industrial plants and, if
s0, what steps he has taken to impart com-
plete security to the officers in the public
sector concerns so far ?

SHRI VIDYA CHARAN SHUKLA ;
The step taken is the induction of the Indus-
trial Security Force.

SHRI R. BARUA : In spite of what is
stared in the law the broad fact remains that
the posting of the Industrial Sécurity Force
has become an irritant for Ccnire-State
relationship. In view of the changed cir-
cumstances, may I know whether Govern-
ment has evolved a certain norm to bring
about a rapprochemznt in this affair so that
constantly this matter is not raised and the
Centre-State relationship remains better ?

SHRI VIDYA CHARAN SHUKLA ®
Sir, I replied to this point while replying to
an earlier supplementary. 1 said it is not
necessary under the law to consult the State
Government or State Administration but
even then we do try our best to sce that the
posting of Industrial Security Force or its
development de's not cause unnecessary
{rritation. Thercfore, we informally consult
them, get in touch with them and try to see
that it does not act as an frrita .t between
the State and Centre.

SHRI UMANATH : When the ques-
tion of concurrence by the S ate Government
was raised the hon, Miister said that the
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law dees not permit it and ultimately he said
we will see that no friction arises. That
was the general statment that he made. In
making that he also mentioned that the
question of law and order inside the plant
is not the responsibility of the S:curity
Force. But it was only after the passing
of this Act thatthe incident in Cossipore
took place. May I know whether it was
not the responsibility of the watch and
ward men? But still firing was resorted
to. In Durgapur also law and order was
not the responsibility of the Security Force
stationed there. But still lathi charge and
firing took place. 1 would hke to know,
though the general statement has bren made,
when the question of stationing these units
in a plant at the request of the General
Manager comes up and the State Government
objects to that saying that their police force
is sufficient, so far as the Government's
reaction is concerned is it going to remain
strictly by the word of law by saying ulti-
mately we will respond to the request of
the General Manager and not hear the
elected State Government?

SHRI VIDYA CHARAN SHUKLA :
1 have expressed my views as far as this
particular matter is concerned. I will
repeat it. I have said, basically this Force
fs a watch and ward force. It is concerned
with the watch and ward duties inside the
fndustrial plants owned by the Central
Government. Therefore, the normal police
force is mot available to them nor are they
supposed to do all these things. But there
can be situations where the General Mana-
gers or Managing Directors of particular
plants may want this Industrial Sccurity
Force to be posted there and the lozal Siate
Government may object to such thimgs. It
would be our endeavour to see that these
objections are properly removed by explain-
ing to them the conditions under which we
have to do this, and try to understand their
difficulties and remove them as faras possible.
This is our attitude and this is our policy.
‘Whether the thing can be done or not,
whether we can achicve it or not, whether we
can remave their apprehension completely
or not, it will have to be seen when the
actual question ariscs. 1 am only expressing
my policy and intention. We want to do so
with their cancurrence and goodwill and we
do not want to ride roughshod over

shem.
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P tation of Recc dations made
by Administrative Reforms Commission

*125.

SHRI N.R. LASKAR :

SHRI R. BARUA :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Standard Quzstion No. 97 on the 21st Feb-
ruary, 1969 regarding the Administrative
Reforms Commission and state :

(a) whether Government have since
takan decision on the remaining six Reports
of the Administrative Reforms Commission

(b} if so, the number of cases in which
action is still to b= started ;

(<) the reasons for the delay ; and

(d) when the action on all the reports
submitted by the Administrative Reforms
Commission is likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(d). A stateme=nt is laid on the Tab'e of
House,

Statement

(a) and (b). Decisions on most of the
recommendations contained in two more
reports, wiz. those on **Finance, Accounts
and Audit” and “Economic Administration"
have also been taken. Siatements showing
Government decisions on the first of these
two reports were laid on the Table of the
House on 21.3.1969, 16.5.1969 and 22.7.1959,
A similar statement on the report on *“Eco-
nomic Administration”™ will bz laid on the
Table of the House shortly. The remaining
four reports are still under consideration,
two of them, namely, those on ‘‘Central
Diterct Taxes Administration”™ aod *“The
Administration of the Union Territories and
NEFA™ being at an advanced stage of
processing.

Besides, the Commission has since sub-
mitted three more reports dealing with the
following subjects :—

(1) Personoel Administratioa,
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(2) Delegation of Financial and Admi.
nistrative Powers.

(3) Centre-State Relationships.

These reports have been received re-
cently and are under consideration.

(¢) and (d). Considering that the
reports of the ARC cover a wide range of
subjects and deal with complex issues re-
quiring thoughtful consideration there has
been no particular delay in taking decisions.
It is not possible to indicate the time by
which action on all the rcports will be
completed.
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Invitation to Leaders of Telengana
Agitation for Talks

*)28, SHRI 5.R. DAMANI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the Prime Minister had
invited leaders of the Telengana agitation
for talks ;

(b) the names of people who were in-
vited and their reaction thereto ; and

(c) whether any talks have taken place
and if so, with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). On the 10th of April, 1969, Dr. Chenna
Reddy, Shri V.B. Raju, Shri Chokka Rao
and Shti Ramachandra Reddy met the Prime
Minister at her instance to discuss the
prevailing situation in Andhra Pradesh, Oa
another occasion also in the month of
April, 1969 the following persons, namely,
Shri K.V. Ranga Reddi, Shri Konda Laksh-
man Bapuji, Shri P. Narasa Reddy, Shri
J. Vengala Rao, Shri A. Vasudeva Rao,
Shri B. Narasimha Reddi, Shri Raj:swa
Rao, Shri G. Latchanna and Dr. M. Lakshmi
Marasiah met the Prime Minister. After

a series of talks she had with the Chief

Minister and leaders of Andhra Pradesh in
April, 1969, she made a statement in this
house on the 11th April, 1969, The various
positive measures indicated in that statement
are at differcnt stages of implementation.
Even then the agitation continuced and fur-
ther discussions were held with the leaders
of the two regions last month, Qur efforts
will bz to continue the talks further, with
a view to finding fair and just solutions
to the problems of Telengana. Rccently
the State Cabinet has been re-constituted
with a Deputy Chief Minister from the
Telengana region. It is hoped that the new
Ministry and all others concerned will take
appropriate action to normalise the situa-
tion and create condition favourable for a
seitlement.
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Pataskar Formula for Solution of Mahara-

shtra-Mysore Border Dispute
*130. SHRI MANIBHAI J. PATEL ;

SHRI 5, A. AGADI :

SHRI SAMAR GUHA :

SHRI SURENDRANATH
DWIVEDY :

SHRI JAGESHWAR YADAV :

SHRI YOGENDRA SHARMA

SHRI LATAFAT ALI KHAN 1

DR. RANEN SEN i

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Shri H.V. Pataskar, Vice-
Chancellor of Poona University, presented
to the Prime Minister a copy of the Bill
drafted by him for the solution of the
Maharashtra-Mysore border question

(b) if so, the main provislons of the
Bill and the reaction of Government thereto;

(c) whether Government propose to
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bring forward a legislation on the lines of
tho aforesaid Bill ; and

(d) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY - OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Yes, Sir. He has sent a draft Bill which
generally secks to readjust the boundaries of
Mysore and Maharashtra on the basis of
village as a unit, relative linguistic mjority
of the population of this unit and contiguity
of territory and has suggested that it may
be introduced in the Parliament afier follow-
ing the procedure prescribed under article
3 of the Constitution.

(c) and (d). Government are continu-
ing the effort to find a satisfactory solution
to the dispute. The question of introduc-
ing any Bill on the subject, therefore, does
not arise at present.

Review of Policies relating to
Tourists Cost

*131. SHRI K. LAKKAPPA : Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it Is a fact that the Direc-
tor General, International Air Transport
Association has appealed for a review of
Government's foreign policy so that tourists'
cost may not go up ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN
SINGH) : (a) Government are not awire
of any such appeal.

(b) Does not arise.

Freight Structure applicable to India's
Overseas Trade

SHRI S.K. TAPURIAH 1

SHRI RAM SWARUP
VIDYARTHI :

SHRI J. SUNDER LAL :

SHRI MEETHA LAL MEENAi

SHRI M.,S. OBEROI :

*132.

Will the Minister of SHIPPING AND
TRANSPORT be pleised to state 3
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(a)7whether it is a fact that the All India
Shipping Council have urged the Central
Government to constitute a Commission for
a comprehensive examination of the entire
frelght structure applicable to India’s over-
seas trade ;

(b) whether it is also a fact that the
Council has also observed that the freight
rates for many of our export items do not
compare favourably with those applicable
to the exports of our competitors ; nnd

(c) il so, Governinent's reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING &
TRANSPORT (SHRI RAGHU RA-
MAIH) : (a) No, Sir.

(b) and (c). Do not arise.

Increase in Freight Rates on India Hongkong/
Japan Cargo

*133. SHRI YASHPAL SINGH :
SHRI N. SHIVAPPA :
SHRI GADILINGANA GOWD

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that Japan/Per-
sian Guif and Japan Shipping Conference
have recently announced an increase of 7}
per cent in freight rates with effect from the
1st October, 1969 on cargo from India to
Hongkong and Japan; and

(b) if so, the effect of this increase in
freight rates on Indian ftrade to Eastern
countries 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AIAH) : (a) Yes, Sir,

(b) While it is true that increases in
shipping freight rates do affect the compe-
titive position of our export goods shipping
freight is only one of the factors having a
bearing on the export trade. It is, there«
fore, difficult to isolate any one factor as
being the reason for rise or fall in any trade,
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Establishment of a Ceniral Road Board on
lines of Railway Board

*134, DR. SUSHILA NAYAR:
SHRIMATI SAVITRI SHYAM:
SHRI HEM RAJ :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have received
a proposal from the President of Indian
Road Congress to establish a Central Road
Board on the lines of Railway Board as a
Central Authority for Road Transport in
the country ;

(b) whether he has also suggested to
Government that a financial road transport
budget be presented to Parliament like the
Railway Budget ;

(€) if so, whether the proposal has been
considered by Government ; and

(d) the decision taken in this ragard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AIAH) 1 (a) and (b). Yes, Sir.

(c) and (d). The proposal to constitute
a Central Road Board as suggested by the
Indian Roads Congress is being examined,

Legisk Re-employer-Employee
Relationship
*135. SHRIMATI ILA PALCHOU-

DHARY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the Resolution reported to
have been passed at the 18th Annual Session
of the Indian National Trade Union Cong-
ress held at Quilon recently in which an
appeal has been made to the Central Go-
vernment to bring a comprehensive legis-
lation governing relations between employers
and employees in all essential services not
only in Government or public sector, but
also in the private sector to replace the
present legislation governing employees in
the essential services ; and
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(b) if so, Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yer, Sir.

(b) Government have already announced
their decision to bring forth comprehensive
legislation governing the relations between
Government and their employees. The
broad outlines of the propored legislation
were stated by the Minister in the Ministry
of Home Affairs on the 16th December,
1968 in the Sabha during the course of the
discussion on the Essential S:rvices Main-
tenance Bill. There is no proposal to bring
forth similar comprchensive legislation in
respect of the essential services in the public
sector or private sector undertakings.

Kerala Land Reforms Bill

*136. SHRI NIHAL SINGH : Will the
M!nister of HOME AFFAIRS be pleased to
state the nature of objections Government
have in regard to the Kerala Land Reforms
Biil ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
Approval of the Central Government to
the Kerala Land Reforms (Amendment)
Bill, 1968, was accorded in February, 1969,
subject to some of its provisions being modi-
fied on the lines indicated to the State
Government for safeguarding the interests of
defence personnel, religious and charitable
institutions and plantations The Kerala
Government informed the C:ntral Govern-
ment that they were agreeable to the pro-
posed modification relating to *kudikidapp-
kars® (hut dwellers), and they also accepted
in principle those suggestions which were
intended to protect the interests of the mem-
bers of the Armed Forces. They, however,
asked for reconsideration of the remaining
suggestions. They have been informad that
the Government of India have no objsctions
1o their procezding further with the Bill,
They were, however, requested to take into
consideration some commentis regarding
certain aspects of the bill which had a
bearing on the fulure development of the
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plantation industry generally. The S:ate
Government informed the Government of
India on 5.5.1969 that these suggestions will
be placed before the Select Committee for
consideration during the course of examina-
tion of the Bill clause by clause,
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afafs, e as A gt aw H faamsi &
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Telengana Surpluse;:

*138. SHRI ESWARA REDDY :
SHRI C. JANARDHANAN 1
SHRI K. SURYANARYANA :
SHRI HARDAYAL DEVGUN 1
SHRI JAT SINGH 1
SHRI JUGAL MONDAL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Commitiee set up to go
into the issue of Telengana surpluses has sub-
mitted its report :

(b) if so, the main recommendations
thereof; and

(c) the decision taken thereon ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B CHAVAN) : (a) The Committee
is expected to give its report towards the end
of August, 1969.

(b) and (c). Do not arise.
Rules regarding reinstatemeat of

Government Employees

«139. SHRI A. SREEDHARAN : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the rules regarding re-instatement of
a Government servant who is convicted by a
lower court on the charge of accepting bribe
and is later acquitled by a higher court;

(b) whezlier such rules differ in case of
State Government employees; and

(c) if so, the points of difference in case
of U. P. Government employees from those
applicable to Central Government employees ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) the
order or judgment of the higher court will
be implemented by the Gowvt, unless an
appeal is preferred to next higher court. In
the event of an appeal, the judgment of the
next higher court will be implemented.
Further if from the judgement it is seen that
the allegations were not entirely without sub-
stance, but not such as to sustain a criminal
charge then departmental proceedings will be
taken up under C. C. A, rules,

(b) and (c). The Gowvernment of India
are not aware of the procedure being fo'lowed
in such cases by State Governments.
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Central Institute of Languages

SHRI J. K. CHOUDHURY :

SHRI D. AMAT :

SHRI G.C. NAIK 1

SHRI P. K. DEO :

SHRI K. M. KOUSHIK :

SHRI BAL RAJ MADHOK ;

SHRI N. K. SOMANI :

SHRI GANESH GHOSH :

SHRIMATI SUSEELA
GOPALAN :

SHRI P. RAMAMURTY :

SHRI SATYA NARAIN SINGH :

SHRI K. G. DESHMUKH :

SHRI E. K. NAYANAR :

SHRI A. K. GOPALAN :

SHRI R.K. SINHA :

SHRI VISHWA NATH
PANDEY :

=141,

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) whether Government have approved
the establishment of a Central Institute of

Languages;
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(b) if so, where and when the Institute
is likely to be established; and

(c) the amount sanetioned for the same ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (b). Yes, Sir. The Cen-
tral Institute of Indian Languages has been
established at Mysore on the 17th July,1969.

(c) A sum of Rs. 5 lakhs has been pro-
vided during the current financial year in the
hudget of the Ministry of Education & Youth
Services. A sum of Rupees Thirty-five
lakhs have been provided in the Fourth Five
Year Plan.

Facilities to Unemployed Engineers and
Technological Graduates to from Agri-
cultural Cooperatives

*142. SHRI N. K. P, SALVE: Will
the Minisier of HOME AFFAIRS be pleased
to state :

(a) whether Government propose 1o offer
facilities to unemployed Engineering and
Technical Graduates to form Agricultural
Cooperaiives;

(b) the number of applications lying with
the Ministry and its supporting agencies from
Engineering and Technical graduates for grant
of concessions and facililties in any job in
agaricultural or industrially small scale
ventures;

(¢) whether any directives have issued
to the S:ate Governments 1o allot uncultivat-
ed lands of Government to Engirecring or
other unemployed Graduates if they form
cooperatives; and

(d) the details of any scheme now lylng
with Government on this subject ?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF HOME
AFFAIRS (SHRIK. 5. RAMASWAMY) :
(a) The Mational Cooperative Development
Corporation is sponsoring a number of
schemes for the setting up of cooperative
agricultural processing units, additional co-
perative godowns, small scale workshops for
fabricating agricultural implements by selected
marketing cooperatives and service centres for
tractors and and other agricultural machineyr
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Such schemes could offer employment to
engineering and technical graduates,

(b) As the schemes are being implented
mainly through the State Governments, in-
formation regarding the applications received
from enginceiing and technical graduates for
concessions and facillties is not readily avail-
ble with the Central Government.

(c) No such directive has been issued to
the State Governments.

(d) Does not arise.

Acquiring of Jumbe Jets by Air India

»143, SHRI S.5. KOTHARI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether It Is a fact that Alr India
would be acquiring Jumbo Jets within a short
period ;

(b) if so, what is the quantum and cost
of the planes to be acquired ;

(c) the extent to which it would increase
the efficiency and reveaue . earning capacity
of Air India ; and

(d) what is the scheduled date for put-
ting such Jumbo Jets in operation ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) Air India have already placed orders
for 2 Boeing 747s (Jumbo Jets) for delivery
in the first quarter of 1971 at an estimated
cost of Rs. 48.20 crore. Government has
also approved the purchase of a third Boeing
747 for delivery in March 1972 at on estima-
tad cost of Rs.2700 crore subject to the con-
dition that Air India negotiates financing
arrangements which are acceptable to Govern-
ment .

(c) While the passenger capacity of the
Jumbo Jets is much higher than that of the
Boeings now in use, the cost of operation
per seat mile is likely to be about 209 to
259 less. The acquisition of these aircraft
is therefore expected to improve further the
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economics of the airline and safeguard ItS
competitiveness in the international sphere.

(d) It is proposed to put the Jumbo Jets
in operation in the summer of 1971.

Premature Retirement of Inefficient
Government Employees

*144. SHRI R. K. AMIN :
SHRI SEZHIYAN :
SHRI D. R. PARMAR .
SHRI MAHANT DIGVIJAI
NATH :
SHRI BEDABRATA BARUA ;
SHRI S. M. KRISHNA :
SHRI RAM CHARAN 3

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have decided
to prematurely retlre the inefficient emplo-
yees in Class I, II and III categorties ;

(b) if so, whether before taking such a
decision, the employees® representatives were
consulted and if so, their reaction in this

regard ; and

(c) whether details of the rules have
been formulated for implementation of the
policy to ensure that there is no room for
unnecessary victmisaiion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CAARAN SHUKLA): (a) and (b).
The rules have been amended empowering
Government to retire any Government
servant in Class 1 and Class [I
service or post, the age limit for the purpose
of direct recruitment to which is below 35
years after he has aitained the age of 50
years, and a Government servant in Class 11
service/post who is not governed by any pen-
sion rules, after he has completed 30 years
service, by giving a notice of not less than
three months in writing or three months* pay
and allowances in lieu of such notice, if it
is necessary to do so in the public interest.
In all other cases the powers are exercisable
afier Government servant has attained the
age of 55 years. The matter was discussed
in the National Council of the J. C. M. in
which the S:aff side had oppesed the propo=~
sals. In accordance with the convention on
non-arbitrable items, the Stafl Side represcn-
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tatives met the Minister for Home Affairs
and the Minister for Labour and Employment
and placed their point of view before them.
Amendment of thie rules has been issued
after examining all relevant aspects.

(c) Yes, Sir.

HIPE SEW § ORI TET

*145. oft aTITaN ey i :
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National Loan Scholarship Scheme

w146, SHRI DHIRESHWAR KALITA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased o state ;

(a) whether some State Governments
have surrendered a part of the funds allocated
to them under the National Loan Scholarship
Seheme for 1968-69 ;

(b) if so, the names of State Govern=
ments who have surrendered the funds and
the total amount surrendered by them with
explanation for not utilising the funds fully ;
and

(c) the steps taken to ensure full utilisa-
tion of funds by the States in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
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DARSAN) : (a) and (b). A statement giving
the required information is placed on the
Table of the Sabha. [Placed in Library.
See No. LT-1360/69].

The main reasons for non utilization of
full amounts are :

(i) non-renewal or nancellation of
scholarships due to non-fulfilment
of the prescribed conditions, e.g. un-
satisfactory progress of scholars ;

(ii) mon-availability of eligible candi-
dates in certain States ;

(ili) giving up of scholarships by the
awardees, because of their getting jobs
or deciding to discontinue fruther
study ; and

(iv) non-finalisation of awards in time by
sonie of the Universities ;

(c) The State Governments have been
urged through correspondence and in meet=
ings to publicize the scheme well and to
streamline its implementation.

Naxalite Activities

SRADHAKAR SUPA-
of HOME

*147. SHRI
KAR : Will the Minister
AFFAIRS be pleased to state ©

(a) whether Government had sought the
co-operation of the Opposition parties to
curb the increasing activities of the Naxalite
groups in different parts of the country

(b) the results of such consultation ;
and

(c) the action proposed to be taken in
this regard 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c). I had
invited leaders of the Swatantra Party, B.J.S,
D.MK., C.P.I..CP.M, S.5.P,, and PSP,
and some independents membars of Parlia-
ment to discuss with me the gquestion of
enacting suitable leglslation to deal with the
activities of the extrenists. The leaders
of C.PI, CPM, SS.P.and PS.P. have
expressed their inability to participate in
the discussions, The leaders of the Swatan-
tra Party and some independent Members
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have expressed their support for the enact-
ment of legislation to deal with the activities
of the extremsits. Discussion with the
leaders of Jan Sangh and D.M K. are yet to
take place.

Preservation of Wild Life Facilities
for Shikar Tourism

*148. SHRI CHANDRA SHEKHAR
SINGH : Wil the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(2) whether the Department of Tourism
is considering a propsal to set up a separate
high power body to look after preservation
of wild life and creation of facilities for
shikar tourism ; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Although a separate
body is not b:ing set up, the Department
has initiated active steps for preserevation of
wild life and facilities for wild life tourism.
An allocation of Rs. 50 lakhs has been in-
cluded in the Fourth Five Year Plan mainly
for the development of accommodation and
transport facililies in wild life sanctuaries,

German couple cheated in New Delhi

*149, SHRI R.V, NAIK :

SHRI H. AJIMAL KHAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government's attention has
been drawn to a report in the Hindustan
Times of the 290h May, 1969 regarding a
German couple cheated in New Delhi of
their several articles including a car

(b) if so, wh:ther some members of
Purliament have lodged a complaint with
the Homs Ministry and his Ministry in this
regard ;

(c) the action, il any, taken or proposed
to b: taken by Government in this regard ;
and
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(d) whether all their articles have since
been restored ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Yes Sir, earlier, a
Member of Parliment addressed a letter in
the matter to the Minister of State for Home
Aflfairs,

(c) and (d). A First Information Report
has been repistered by the Police Station,
Defence Colony, New Delhi, on the 10th
June 1969, under section 406 of the Indian
Penal Code. Some articles including a car
have since been recovered and restorted to
the complainant. The investigation is being
pursued.

Jaipur Musuem Theft Case

*)50. SHRI SRINIBAS MISRA ;
SHRI ZULFIQUAR ALI
KHAN :
SHRI BHAGABAN DAS ;
SHRI P.L. BARUPAL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Rajas-
than Government has handed over to the
C.B.1. the investigation of the theft of paint-
ings from the City Palace Museum of
Maharaja of Jaipur ;

(b) if so, the reasons given by the
Rajasthan Government to abandon further
investigation ; and ’

(c) the results of the investigation made
by the C.B.I1. 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B, CHAVAN) ; (a) Yes, Sir.

(b) Since theie was a likelihood of the
disposal of the stolen patings in. forcign
countries, the Govecroment of Rajasthan
reques'ed the Government of India to get
the case investigated by the Central Bureau

of Investigation.

(c) The case is still under investigation.
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Purchase of DC 9-40 aircraft after Ex-
haustive Study by Highly Qualified
Persons

802. SHRI C.C. DESAI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that as a result
of exhaustive study by highly qualified and
eminent persons like Air Marshal Lal who
headed the Lal Committee, Shri J. R, D.
Tata, Air Marshal Arjan Singh, the Direcior
General of Civil Aviation and Technical and
Financial Experts of [.A.F. Air India, Indian
Airlines and the Department of Civil Avia-
tion, DC 9-40 was chosen as the most suita-
ble aircraft for Indian Airlines route pattern
and recommended to the Board of Indian
Airlines; and

(b) the reasons for not accepling the
unanimous decision of the Board of Indian
Airlines of July, 1968 to purchase DC 9-40
as final by the Government ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The recommendation of the
Board of the Indian Airlines for the purchase
of aircraft is still under Government’s con-
sideration and a decision is likely to be
taken soon,

Lack of space on 1. A. Routes for
Carriage of Cargo

803, SHRI C. C. DESAI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION te pleased to state :

(a) whether it is a fact that the carriage
of cargo has a great future in India but that
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it is being neglected dus to lack of available
space on Indian Airlines routes; and

(b) whether the aeroplanes have adequate
cargo carrying capacity in weight and volume
after a full complement of passengers in order
to overcome the above problem ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) With industrialisation, there is a good
future for the development of cargo traffic
on Indian Ai‘lines services. The aircraft
now being operated have limited volumetric
capacity which inhibits the growth of this
traffic after accommodating passengers,
baggage and mail., Despite this handicap,
Indian Airlines are endeavouring to develop
cargo on a sclective basis, i, €., between
points where loads are light or certain types
of commodities which are less bulky and
move in small quantities. Studies have been
made of potential cargo which can be de-
veloped when capacity is augmented. Cargo
traffic has increased from 15,071 tonnes in
1965-66 to nearly 23,000 in 1968-69,

(b) The capacity of the present planes in
inadequate,

New Aircraft for Indian Airlines

804, SHRI C.C. DESAI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state !

(2) the final becision 1aken by the Board
of Directors of Indian Airlines Corporation
regarding the type of jet aircraft to be in-
troduced in its services;

(b) whether this decision has the support
of experts as also of the country's most
eminent men who understand the technique
of aviation; and

(c) whether the necessary sanction has
been given by the Ministry of Finance ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). The whole quesition of the type
of jet aircraft 10 be purchased to augment
capacity on the trunk routes of Indian Air-
lines is still under consideration and a deci-
sion is expected to be taken shortly.
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Unemployment of Engineers

805. SHRI K. M. KOUSHIK : Wil
the Minister of HOME AFFAIRS be pleased

. to state

(a}) whether Government propose to issue
directions that no Government contract will
be given to any one who does not have
qualified technical Engineerning personnel in
view of the huge unemployment obtaining
among the graduates and diploma holders in
engineering; and

(b} if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). No,
Sir. The standard conditions of contract
for Government work contain provisions re-
quiring contractors to employ qualified en-
gineering personnel in all appropriale cases,
These provisions are being enforced.

Distribution of Literature by Chinese Embassy

B06. SHRI K, M. KOUSHIK : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is fact that the Chinese
Embassy has opzned a publishing house in
Calicut for distributing Maoist literature ;
and

(b) if so, the steps Government pro-
pose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accor-
ding to information received from the state
Government the Chinese Embassy has not
opened any publishing house in Calicut for
distributing Maoist lilerature,

(b) Does not arise.

Uniformity in Pay Scales of Lecturers and
Assistance Professors in Colleges

807. SHRIK. M. KOUSHIK : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleazed to state )

(a) whether itls a fact that the Unj-
versity Grants Commission recommende g
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uniformity in all the colleges with regard
to emoluments of Lecturers, Assistant Pro-
fessors, etc ;

(b) whether it is also a fact that Govern-
ment accepted the recommendations referred
to above and with a view to implement
them granted to each State 80 per cent
of the amount that is required to meet the
recommendations of the University Grants
Commission ;

(c) if so, how many colleges have im=-
plemented the recommendations § and

(d) if some colleges have not imple-
mented the said recommendations, the steps
Government propose to take to get them
implemented ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAQ): (a) and (b). The University
Grants Commission had recommended revis
sed salary scales for different categories of
teachers in universities and colleges, The
recommendations of the Commission were
accepted by the Central Government and
grants are being given to the Sta'e Govern-
ments, which have agreed to implement the
revised scales, to cover 80 per cent of the
additional  expenditure involved upto
1.4.1971, Thereafter the entire financial liabi-
lity will devolve on the State Governm:nts.

(¢) Grants haue so far been sanc-
tioned to the Governments of Andhra Pra-
desh, Assam, Bihar, Gujarat, Haryana, Jammu
and Kashmir, Kerala, Maharashtra, Mysore,
Punjab, Rajasthan, Tamil Nadu, Uttar Pra-
desh, West Bengal and Pondicherry, besides
the Punjab University at Chandigarh. In-
formation regarding the number of colleges
in each State which have actually adopted
the revised scales is, however, not available.

(d} The Gowernment has been trying
to persuade all the State Governments to
adopt the revised salary scales and will
continue 1o do so.
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Opending of Offices on 5th May, 1962 Day of
Mational Moumning-and Regularisation of
Asence of Staff from Offices on that Day

808. SHRI P. C. ADICHEN : Will the
Minister of HOME AFFAIRS be pleased to
state 3

(a) whether cn the 5th May, 1969, on
the occasion of the sad demi<e of the former
President of India Dr. Zikir Hussain, some
Government Offices were opered and emp-
loyees of such D:partments who depending
on radio or press news did not artend ofTice,
were required to take casual fearned leave for
that day despite the fact that it was a day of
national mourning ;

(b) if so, the reasons therefor ;

(¢) whether private employees, factories
etc, had to pay double the overiime allowa-
nce to the employees who for somsz emer-
gency or urgency had to work on that day ;
and

(d) the names of Government offices in
Delhi/N:w D:lhi referred to in (a) above 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 8. RAMA SWAMY) : (a) No such in
stance has come to notice,

(b) and (d). Do not arise.

(¢) Government have no information as
to the quantum of overtime paid by private
employees etc., on such occasions.

Strikes in 1. A.C.

809. SHRI BABURAO PATEL: Will
the minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the total number of strikes in Indian
Airlines during the last 2 years with dates,
duration and reasons for the strike ;

(b) the loss in rupees to the Indian Air-
lines owing 1o the strikes 7
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(c) the total number of flights cancelled
during the strike of 30th May, 1969 ;

(d) the sotal number of pilots who ab-
sented themselves durlng the strike of 30th
May, 1969 and why they did so considering
that the strike was by the nonstechnical
staff

(¢) whether Government took action
against any one because the Ministry held
the view that reasons for strlking were
“flimsy" and that the pilots had been **pam-
pered”™ ; and

(f) the reasons why air travel should
not be declared as an essential service and
the strikes banned ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH} : (a) A statement giving the requi-
site information is laid on the Table of the
Home. [Placed in Library. See No.
LT-1361'69]

Rs. 20.64 lakh
0.20 lakh

(b) 1967-68
1958-69 Rs.

(c) The total number of flights cancelled
during the strike of 30th May, 1959 was 54,

(d) 35 pilots out of the 38 who were
rostered for duty on 30th May, 1969 absens
ted themselves on that day in Bombay region.
The pilots had not raised any dispute nor
did they give any notice. However, during
discussions with the pilots, it appeared that
the following were their demands ;—

1. They wanted that they should operate
only one service instead of a combi-
nation of two services as had been
the practice, on cartain short sectors
in Saurashtra area which would ac-
cording to the management have had
the effect of increasing their emolu-
ments uniustifiably,

2, Meal allowance should be paid to
pilots on duty in lieu of mezals
served to them on board the aircraft.

(e) Proportionate deductioos have been
made from the salaries of the concerned
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employees for the pertod of strike by the
management and action initiated against
these who are alleged to have incited and
instigated the strike.

() Air transport is one of the essential
services under the Essential Services Main-
tenance Act, 1968,

Agreement between Oberoi Hotels and Sheraton
Group of Hotels to start a luxury Hotel
at Bombay

811. SHRI BABURAO PATEL. : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the terms of agreement bstween
Oberoi Hotels and the Sheraton Group of
Hotels of U.S. A, regarding the proposal to
start a luxury hotel in Bombay as approved
by Government ;

(b) the amount that will be allowed to
be repatriated annually by way of dividends,
salaries, etc ;

(c) the details of the terms of aggree-
ment approved regarding two other hotels—
Shiv Sagar Hilton and Tata International in
Bombay ;

(d) the amount that will be allowed to
be repatriated annually by each of the two
hotels by way of dividends, salaries etc;
and

(¢) the number of other proposals from
Bombay rejzcted by Governm=nt and reasons
therefor, party-wise ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH): (a) and (c). The terms of
agrezment betwezn (1) Indian Hotels Co.
Ltd. (Tatas) and Intercontinental Hotels
Corporation, USA ; (2) East India Hotels
Ltd. (Oberoi) and Sheraton International
Inc., USA ; and (3) Metropolitan Hotels
Ltd; (Shiv Sagar Estates) and Hilton Hotels
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International, U.S.A., are glven below :—
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Tata-
Intercontinental

Oberoi-
Sheraton International

Shiv Sagar
Estates-Hilton

1. BEstimated cost Rs. 190.00 lakhs
of the project

Rs. 625,50 lakhs

Rs. 325.00 lakhs

2, Size of hotel 450 rooms 400 rooms 400 rooms
3. Foreign party's Rs. 16,00,000 Rs. 52,50,000 Rs. 30,00,000
investment, (in rupees) (8 700,000) (s 400,000)
in foreign exchange in foreign exchange
4, Technical $ 1,70,030 plus § 90,000 in prefe- $ 50,00) per annum
Assistance fee § 20,000 for prelimi=  rence shares,
nary survey
5. Reimbursable Not specified $ 50,000

cost

6. Membership 3% of gross revenue
fee for publi- i.e. approximately
city & reser- $ 1,10,000 per year

§ 150 per room per **Actuals on prorata appli-
year i.e.$ 60,000

per year

caple to India plus 259/
of the gross operating
profit as long as such
profit does not exceed
8% of invested capital,
5094 of such profit bet-
ween 8-1297 of invested
capital and 33.1/3% on
profits exceeding 129 of
invested capital subjsct to
a minimum of 5% of
gross revenue which is
not to exceed 10%, of the
foreign exchange earnings.

vations subj:ct to tax.
7. Period of
agreement to a total of 20 years

10 years renewable up 10 years renswable
for another 10 years.

10 years renewable for 5
years at a time,

** Gross operating profit will be arrived at after making deductions for depreciation,
lease rent, municipal taxes, insurance and interest.
Amounts payable to foreign parties will be subject to Indian taxation laws.

(b) and (d). The amounts payable to
the foreign parties as technical assistance
fee, reimbursable costs, membership fee and
share of profits are indicated in the above
statement. Amounts repatriable as divi-
dends would vary according to dividends
declared.  Similarly, repatriable amounts of
salaries paid to foreign technicians would
dcpend on the precise salary fixed for each
when they are appointed but will be subject
to normal rules and regulations of Govern-
ment on the subject,

(e) Mo proposals received from Bomba
for foreign collaboration In hotel projectsy
have been rejected.

Passengers travelled by Indian Airlines

812. SHRI BABURAO PATEL : Will
the Minister of TOURISM & CIVIL AVIA-
TION be pleased to state :

(a) the total number passengers thet
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travclled by Indian Airlines last year with
their total ticket value;

(b) the number of State and Central
Government employees as also those of
various autonomous corporations that tra-
velled last year and their ticket value;

(e} the per of ber and of
ticket collections of sundry passengers who
are not employess of State and Central
Governments of other State-aided proj:cts
and corporarions during last year;

(d) the amount of annual billings to
the wvarious Ministries during last year,
Ministry-wise; and

(e) the amount of animal, billings to
the various state aided projects, undertakings
and corporation during last year unit-wise ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : /a) The total number of reve-
nue passengers flown by Indian Airlines
during 1968-69 was 1.95 million and the
revenue earned from them was Rs.32.80
crore approximately,

(b} and (¢} : Indian Airlines do not
maintain statistics regarding the number of
State and Central Government employees
and those of various autonomous corpora-
tions or non-Government employer’s employ-
ers or independent pérsons who travel on
their services,

(d) and (e). The information is not

readily available,

Proposal of Central Government for
Starting a Lottery

B13. SHRI GANESH GHOSH :
SHRI P. RAMAMURTI :
SHRI A.K. GOPALAN :

SHRI SATYA NARAIN
SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Central Government
have a propaosal to siart a Lottery; and

(b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.
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(b) Does not arise,
o saraet @ fRgfe

814, =it AUT FUR AR : AT TX-
w0 S 77 FA A FO FN

(7) @1 3a® w7 gwamm F
gararT ¥ AR Frwrar aav @ fr gorr-
a1z 39 AArqreT & 4z fAun frar & f5
dfaam F =wgsgm 233 (1) & weada
famr sarareiait ¥ frges & @Y § weg-
qr AT g1 fTu ae qred 7 AEa
& for qieg 481 2 ; alx

(=) afz &f, @1 st & qeFrT
w1 wfafear & ?

& wWAWT § TeT qA (s
fraraTo gea) @ (F) S gf, =g

(&) aXF F dad ¥ aqifag o
faar 21

Visit to Hill Stations by Ministers

815. SHRI K. RAMANI :
SHRIMATI SUSEELA GOPALAN :
SHRI K.M. ABRAHAM :
SHRI MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of Ministers who visi-
ted hill stations during the summer in 1969 ;
and

(b) their names and the total expendi-
ture incurred on them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS SHRI
K.S. RAMASWAMY) : (a) and (b). In-
formation is being collected and  will be laid
on the Table of the House.



65 Written Answers

Enlisting of Anti-Dacoity Measures
to Border Security Force

816. SHRI S. K. TAPURIAH :
SHRI S S. KOTHARI :
SHRI R. BARU :
SHRI V. NARASIMHA RAO:
SHRI N. R. LASKAR :
SHRI SHIV KUMAR SHASTRI :
SHRI CHENGALRAYA NAIDU :
SHRI1 G. C. DIXIT :
SHRI YALMIKI CHOUDHARI :
SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to siate :

fa' whether Government have agreed
to consider th: handing over of the fight
against dacoits in the Chambal ravines in
Madhya Pradesh, Urtar Pradesh and Rajas-
than to the Border S:curity Force;

Government  are  also
a commission to

(b)  whether
considering to appoint

supervise anti-dacoity measures in these
States; and
(e} if so, the financial implications

thereof and when the proposal will be
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) 1 (a)
Mo, Sir,
(b) and (¢). There is no such pro-

posal under consideration of Government at
present.

Paradeep Port

817. SHRI YASHPAL SINGH :
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that there has
been considerable fall of traffic at the
Paradeep port during the current year;

(b) if so, the reasons therefor;
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() whether Government propose to set
up a Committee to consider varlous pro-
blems relating to this port; and

(d) if not, the rcasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH) : (a) No.

(b) to (d). Do not arise.

faasit § fgedt w1 sreqow
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qGT gaw AT A1 47 TA K FqOFA
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Tarfaar, ez, aiF, fess, framr,
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Enguiry into Affairs of Birla Group of
Companies

819. SHRISRADHAKAR SUPAKAR)
SHRI A. SREEDHARAN :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to un-
starred Question No. 9451 on the 13th May,
1969 and state ;

(a) the name of the Special Commis-
sioner of Cabinet Secretariat entrusted with
the task of enquiring into the allegations
against the Birla Group of Companies ;

(b) whether the enquiry has since been
completed ; and

(c) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Shri
G. R. Rajagopaul, Special Commissioner,
formerly Sccretary, Legislative Department,
Ministry of Law, and Jaier Mcmber, Mono-
pelies Enquiry Commission.

(b) and (c). The Special Commissioner
has been appointed to coordinate Investiga-
tion into cases containing allegations against
Birla Group of Companies and to expedite
action and bring up matters for Government
decision quickly. The work is in progress.

College education for the Children of Govern-
ment Employees in Mining Areas

820. SHRI K. P. SINGH DEO : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o state

(a) whether Government propose to
provide facilities for college education to
children of Central Government employees
in mining areas ;

(b) if so, the details thereof ; and

(c) if not, whether Government propose
to set up such insti:utions in mining areas
of backward States like Orissa, Madhya
Pradesh, Bihar, Rajasthan and Union Terri-
tories 7
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THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. V. K. R. V.

RAO) : (a) to (c). The Central Govern-
ment has no scheme for providing facilities
for college education to children of Central
Government employees or for setting up
colleges in mining areas.
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fou ag faum &1 s s @ g G-
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Ships purchased from Abroad

824, SHRI S. K. TAPURIAH : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it isa fact that at present
about 90 per cent of the ships brought under
the Indian Flag are being purchased from
abroad ; and

(b) if so, whether Government propose
to spend more money to expand the Maza-
gon Docks Ltd. and help other Indian Ship
bui'ders to save foreign exchange and bene-
fit the home industry 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI)
1QBAL SINGH) : (a) Yes, Sir.

(b) In the public sector, there are three
Undertakings which can build ocean-going
ships, namely, Mazagon Docks Ltd., Garden
Reach Workshops Lid. and Hindustan Ship-
yard Ltd. A fourth unit, the Cochin
Shipyard, is to be set up in the Fourth
Plan at an estimated cost of Rs. 36 crores,

= Mazagon Docks Ltd. has just completed
its moderinisation and expansion programme
at a cost of over Rs. 8 crores, while Garden
reach Workshops Ltd. also has capacity avail-
able for ship building. Hindustan Shipyard
Lid, is to increase Its production capacity
from 37.500 D W T per annum to 80,000
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DWT per annum, through an expansion
programme estimated to cost Rs. 7.66 crores.
The proposed Shipyard at Cochin will ulti=
maiely build tankers and bulk carriers of
upto 66,000 DWT each,

Comventions held by International
Voluntary Organisations

825, SHRI S. K. TAPURIAH : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that Inter-
national Voluntary Organisations like the
Rotary, Lions, Junion Chamber ete. hold
their annual meetings conventions in various
countries where large number of delepates
from all over the world participate ; and

(b) whether Government have drawn up
any programme to encourage these Organisa-
tions to hold these Cenvetions in India
so that thousands of people could wisit
India and add to our earnings from tourism?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{a) Yes, Sir.

(b) Since the building of Vigyan
Bhavan, Ashoka Hotel and Janpath Hotel,
large number of internation! conferences have
already beeen held in New Delhi as may be
seen from the Statement laid onm the Table
of the House. [Placed in Library. See No.
LT-1362/69). It is the policy of Govern-
ment to encourage the holding of inter-
national conferences in New Delhi, and it is
expected that an jncreasing number of inter-
national conferences will continue to take
place in the coming years.

Recommendations of Study Group of
National Shipping Board

826. SHRI P. RAMAMURTI :

SHRI NAMBIAR :

SHRI MOHAMMAD ISMAIL :

SHRI K. ANIRUDHAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to the
reply given 1o Unstarred Question No, 616
on the 2Ist February, 1969 and state :

(a) whether Government have since
examined the recommendations of the Study
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Group as adopted by the National Shipping
Board ;
(b) if so, the decisions taken thereon ;
(c) if not, when the examination is
likely to be completed ; and

(d) the reasons for delay ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU-
RAMAIAH) : (a) to (d). The report of
the Study Group on Coastal Shipping of the
Mational Shipping Board has been examined
by Government. It was however felt that
a reassessment of the traffic availability
should bz made before any final decision is
taken in the matter. This reassessment fs
being done now and a final decision is ex-
peced to be taken shortly.

Cultural, Techincal and Scientific
Cooperation with France

SHRI MANIBHAI J. PATEL 1
SHRI P.M. SAYEED :
SHRI CHENGALRAYA NAIDU;
SHRI R. BARUA :
SHRI N. R. LASKAR :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

827.

{a) whether Governments of India
and France have jointly drawn a programme
for cultural, techincal and scientilic coopera-
tion in May, 1969 ;

(b) if so, the main features thereof ;

(c) the duration of the programme ;

(d) whether details regarding the sending
of exparts in various fields to that country
under (his pragramme have been worked out
by Governmznt and if so, the details there-
of ; and

(c) the expenditure likely to bs incurred
by Government of India under this pro-
gramme 7

THE M:NISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) Yes, Sir.

(b) The programme lays down the
framework of cooperation—its purpose, fields
and number of persons and materials to be
exchanged in the fields of humanity, science,
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technology, language and literature, art and
culture, radio and television, films, scholar-
ships, health and agriculture. Copies of
the Programme are available in the Parlia-
ment Library.

(c) Two years i.e. 1969—T7I.

(d) Details are belng decided with the
concerned French authorities by the res-
pective implementing agencies in India.

(e) As details of some of the items,
which are of general nature, are still to be
worked out, it is not possible to give an
estimate of expen- diture at this stage.

State Education Secretaries Conference

828. SHRI MANIBHAI J. PATEL:

SHRI P. M. SAYEED :

SHRI HEM RAJ :

SHRI RABI RAY :

SHRI ESWARA REDDY :

SHRI1 BIBHUTI MISHRA :

SHRI ZULFIQUAR
KHAN :

SHRI P. K. DEO :

SHRI H. AJMAL KHAN i

SHRI R. V. NAIK :

SHRI MEETHA LAL MEENA :

SHRI R. K. AMIN :

SHRI M. SUDARSANAM :

SHRI D, R. PARMAR :

ALI

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it Is a fact that the State
Education Secretaries held a Conference in
May, 1969 ;

(b) if so, the main recommendations
made by the Conference ;

(c) the reaction of Government to these
recommendations with particular reference
to the suggestions made regarding the levy
of Education Cess ; and

(d) the time tikely to bs taken to imple-
ment the recommendations which have been
accepted by Government 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VKR.V,
RAQ) : (a) Yes, Sir.
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{b) The following were the main recom-
mendations ;

m

2

3)

4

The State Governments will take
steps to  integrate the various
types of institutions like the State
Institute of Science Education, State
Institute of Education, Evaluation
Unit, Vocatlonal & Guidance Bu-
reau, etc. set up during the last few
years under the State Institute of
Education or under the State Coun-
cil of Educational Research &
Training under the guidance of
sufficiently able officers.  This
process of integrating these institu-
tions should be completed during
the next three or four months.

State Governments should take up
training programmes, through app-
ropriate institutions, for the admi-
nistrative and supervisory staff
below the district level.

Officers of the State Governments
should be deputed to the Asian
Institute for short periods of three
to five months to work on certain
studies relating to administrative
matters,

The State representatives agreed in
the field of teacher education :

(a) To find counterpart funds in order to
lift the assistance be to made available by
the University Grants Commission.

(b). To take necessary steps to improve
and consolidate Teacher Training Institutes
for primary teachers.

(3)

(6)

The State Government would make
available, before the end of June,
1959, their finalised Fourth Plan
proposals alongwith details of tar-
gets with financial provisions. The
Ministry of Education and Youth
Services would then prepare a docu-
ment giving all the essentials details
of the Fourth Plan proposals and
circulate It to the State Govern-

ments.

In view of the large variations in
the practices followed in mobili-
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sing resources for educational deve-
lopment programmes and also the
extent and the quantum of resour-
ces becoming available to the Siate
Governments through such mea-
sures, it was decided that a special
Group may go into the problem
in detail and submit a report giving
concrete proposals about the mobi-
lisation of resources for educational
development programmes, The
report should be placed before the
meceting of the CABE in Sepiem-
ber, 1969,

There was an urgent need to take
up pilot projects covering the fields
of educational imbalances at the
block or district levels, wastage and
stagnation at the primary stage,
girls' education, education of S:he-
duled Caste and Scheduled Tribes,
vocationalisation of education, work
experience and adult literacy. It
was decided to set up a Special
Group which would de-limit the
areas, lay down the nature and
scope ot the pilot projects, indicate
the criteria for the selection of
pilot projects or areas in States and
also suggest a speciflic number of
projects to be selected. The report
of this Group should be ready with-
in two months and then circulated
to the States and Union Territories,
It should be put up before the
CABE and thereafter the projzcts
will be launched during the current
year.

A few selected districts should be
taken up in each State where the
concept of district planning, inclu-
sive of the integration of education
with economic planning, should be
worked out in detail.

Short-term visits of officers (o the
States, to study the successful cx-
periences in such Siates, in the di-
flerent fields of education e.g.
School improvement programme in
Madras, production of fext books
in Bihar, field try outs in Maha-
rashtra, work expericnce pro-
gramme in Rajasthan and adult
literacy programme in Maharashtra
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should be encouraged. This pro-
gramme should be worked out by
the Ministry of Education on Youth
Services.

A small Advisory Committee for the
Indian programme of the Asian
Institute, to assist the Institute in
drawing up programmes for orga-
nising various types of inservice
courses for educational administra-
tors at the district and headquarters
levels and in taking up various
field and case studles should be set
up. The compositian of the Com-
mittee was left to be decided by the
Chairman.

It was emphasised that National
Service Projects, to b=gin with,
should be takem up in selected
areas and on pilot basis. The need
for collaboration betwcen the Cen-
tre, State Governments and Univer-
sities was emphasised, It was agreed
that a communication would issue
clarifying the pattern of assistance
for implementing the scheme.

Designation of year 1970 by the
United Nations as International
Education Year: The State Govern-
ments agreed to set up Coordina-
tion Bodies for implemeznting the
programmes relating to the Interna-
tional Education Year in terms of
the aims and objectives set out in
the note. The Central Government
would also write to the State
Governments about the broad out-
line of the work and the resources
likely to be available from

UNESCO for implementing the
programmes.
UNICEF assistance for Science

Education Programme 1 The Con-
ference was informed that a decision
had been taken that the UNICEF
equipment would bein addiiion to
the Central asaistance to the States,

The work done in the field of insti-
tutional planning by the States
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should be evaluated by the Asian

Institute of Educational Planning

in 1970.
(15) The Asian Institute of Educational
Plaoning and Administration would
undertake a comparative study of
the broad contours of educational
administration in the States especli-
ally in terms of higher level super=
vision, structure, manning, recruit-
ment policies, service conditions,
personnel administration, training
programmes, exchange between
teaching and administrative wings,
elc.
(16) Some sclected areas in the State
Education Department should be
studied by experts in management
with a view to helping the State
Governments in rationalising the
existing administrative procedures
and priorities. The details should
be worked out by the Asian Insti-
tute of Educational Planning and
Administration in Itation with
its Advisory Committee,

(e) The first recommendation has to be
implemented by the State Governments.
They are being expedited. As regards serial
nos. 6 and 7, Groups have. been appointed
and their reports are expected by the end
of July. As regards item 11, a Committes
has been appointéd to select the areas for the
pilot projects. Mo spzcific recommendation
regarding the levy of Education Cess has
been made by the Conference.

(d) The State Governments are likely to
imp! t recom dation (1) by the end of
the current year, The pilot projects referred
to in recommendations (6) and (7) are likely
to be established during the current year.
As regards recommendation (11), action will
bz 1aken to place the Report of the Group
before the Central Advisory Board of Edu-
cation at its meeting to be held in Septem-
ber 1969.

As regard other items, the State Govern=
ments and the Asian Institute of Educationa
Planning and Administration have to take
action. They are being expedited,
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Committee on Inland Water Transport

829, SHRI A. SREEDHARAN :

SHRI SAMAR GUHA :

SHRI 5. M. KRISHNA :

SHRI K. LAKKAPPA :

SHRI SURENDRANATH
DWIVEDY :

SHRI RAM GOPAL SHAL-
WALE :

SHRI JAGANNATH RAO
JOSHI :

SHRI RANJEET SINGH :

SHRI ATAL BIHARI
PAYEE

SHRI BRIJ BHUSHAN LAL :

SHRI SURAJ BHAN :

SHRI YASHPAL SINGH :

SHRI HIMATSINGHKA :

SHRI D, C, SHARMA :

VAJ-

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that Government
have constituted a Committee on
Irland Water Transport in the
country ;

(b) if so, the names of members of the
Committee ;

(c) the terms of reference of the Com-
mittee ;

(d) whether the report of the Committee
has been submitted ;

(¢} if so, the main recommendations
thereof and the steps taken to im-
plement them ; and

(f) if not, the time by which the Com-
mittee is likely to submit its report
to Government ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1IQBAL SINGH) : (a) Yes, Sir.

(b) and (c). A statement showing the
composition and terms of reference of the
Committee is laid on the Table of the
House. [Placed in Library. See No. LT.
1363/69).
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(d) No, Sir.

(¢) Does not arise.

(f) The report of the Inland Water
Transport Committee is expecied to
be received by this year end.

Postponement of Decision to Purchase
Aircraft by L.A.C.

830. SHRI A. SREEDHARAN :

SHRI RABI RAY :

SHRI D.N. PATODIA :

SHRI VALMIKI CHOU-
DHAAY :

SHRI INDRAJIT GUPTA :

SHRI SEZHIYAN :

SHRI K. LAKKAPPA :

SHRI HIMATSINGHKA :

SHRI MAHANT DIGVIJAIL
NATH :

SHRI V. NARASIMHA RAO :

SHRI DHIRESWAR KALITA :

SHRI N. SHIVAPPA :

SHRI R. K. AMIN :

SHRI K. M. KOUSHIK 1

SHRI P. K. DEO :

SHRI RAGHUVIR
SHASTRI :

SHRIP. M. SAYEED :

SHRI MEETHA LAL MEENA :

SHRI MANIBHALI J. PATEL :

DR. SUSHILA NAYAR :

SHRI K. M. MADHUKAR :

SHRI B. K. DASCHOWDHARY)

SHRI K. P, SINGH DEO :

SHRI BAL RAJ MADHOK :

SHRI S. A. AGADI

SHRI R. K. BIRLA :

DR. RANEN SEN :

SHRI JYOTIRMOY BASU :

SHRI D. C. SHARMA :

SHRI NAMBIAR :

SHRI K. M. ABRAHAM :

SHRI P. P, ESTHOSE :

SHRI GANESH GHOSH :

SHRI YASHPAL SINGH :

SINGH

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Government
have postponed their decision to buy new
aircraft for the Indian Airlines and Air
India ;
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(b) if so, the reasons therefor ; and

(c) how Government propose to meet
the requirements of the travelling public ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). The proposal of the
Indian Airlines to purchase new aircraft is
still under active consideration and a deci-
sion is expected to be taken soon. Air-
India’s proposal to purchase three Boing 747
(Jumbo J:t) aircraft has been approved by
Government subject to the Corporation secu-
ring loans on terms acceptable to Govern-
ment.

These purchases will meet the require-
ments of international and domestic traflic,

Retirement of Government Employees

SHRI A. SREEDHARAN :

SHRI K. LAKKAPPA :

DR. SUSHILA NAYAR :

SHRI V. NARASIMHA RAO :

SHRI RAM SINGH AYAR-
WAL :

SHRI SHARDA NAND :

SHRI ONKAR SINGH :

SHRI KANWAR LAL GUPTA :

SHRI S. M. KRISHNA :

SHR1 SURENDRANATH
DWIVEDY :

Bil.

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that three Trade
Union leaders and other leaders of Govern-
ment employees have appealed to Govern-
ment to reconsider their decizion on the
retirement of Government employees at the
age of 50 years ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A re-
presentation from Secretary Geaeral, Confede-
ration of Central Government Employe:s
and Workers against the decision had besn
received in the Home Ministry,

(b) Since the decision was taken afier
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full consideration of all relevant aspects, it
has been decided not to review it.

Anand Marg

SHRI A. SREEDHARAN :

SHRI R. K. AMIN :

SHRI D. N, DEB :

SHRI R.R. SINGH DEO :

SHRI MEETHA LAL MEENA :

SHRI V. NARASIMHA RAO:

SHRI J. M. BISWAS :

SHRI K. LAKKAPPA :

SHRI D. R. PARMAR :

SHRI D. N. PATODIA:

DR. SUSHILA NAYAR :

SHRI BIBHUTI MISHRA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI RANJEET SINGH :

SHRI RAM GOPAL SHAL-
WALE :

SHRI BR1J BHUSHAN LAL :

SHRI JAGANNATH RAO
JOSHI 3

SHRI SURAJ BHAN ;

SHRI SARJOO PANDEY 1

832,

Will the Minister of HOME AFFAIRS
be pleased to statc :

(a) whether it is a fact that Central
Government employees have been banned
from associating themselves with Anand
Marg movemznt, an organisation which des-
cribes itself as a reformist radical movement;
and

(b) if so, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Government had clarified that participation
by a Government servant In the activities of
Anand Marg would be treated as participa-
tion in pelitical activitizs and as such would
render the Government servant concerned
liable to disciplinary action under the Con-
duct Rules, However, on a writ petition
and a notice of motion for stay filed before
it, the Suprem> Court have issusd orders
restraining the Government from giving
effect to the provisions of the clarificatory
clrcwlar umiil final disposal of the notice of
motion for stay. Government have accord-
ingly issued necessary instructions to the
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Ministries/Departments not to act on the
circular till further orders.” -

Formation of Ma'sppuram Disirict in Kerala

833, SHRIRAMSINGH AYARWAL:

SHRI SHARDANAND :

SHRI ONKAR SINGH :

SHRI KANWAR LAL GUPTA :

SHRI VALMIKI CHOU-
DHARY :

SHRI M. SHIVAPPA :

SHRI BENI SHANKER
SHARMA :

SHRI M. S. OBEROI :

SHRI B. K. DASCHOWDHURY:

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether it is a fact that the Kerala
Government has finally formed a new
Malappuram district in which there will be
a Muslim majority ;

(b) whether it is also a fact that the
Jan Sangh, Congress and other national
leaders have been opposing its formation ;

(c) whether Government have written
any letters to Kerala Government over this
issue ; and

(d) if so, the contents thereof and the
reaction of the Kerala Government thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accor-
ding to information reccived from the State
Government a new district called Malappu-
ram comprising parts of Palghat and Kozhi-
kode districts has been formed. It has been
further intimated that the district was formed
purely for administrative reasons and that no
other matters such as communal represen-
tation etc. were taken into consideration,

(b) According (o information received
from the State Government an agitation,
called anti-Malappuram agitation, is going
on under the leadership of Sarvodaya leader
Shri Kelappan, and Jan Sangh alone, as a
political party, is cpposing the formation of
the pew district.
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{c) Wo, Sir.
(d) Does not arise,

feest & wfesi § faanifagi 1
Tife=

834, =it T fag s
st ;rIar AR
st AT fag
=t I\ 7w ;
it 9T 9@ 9|
=t iy fag e
it fao aefarg wa
=t oo fimaear :
st e Hyw

71 forem aar gas A3 w4 ag Ay

T FoT &30 R :

(%) =z aq fe=at & o fray faar-
faai & 3= areafas qdenr am # 2
faa® % 40 afqwrs & sfuw & o g9
faam, ®o1 sz Tl & sma-vew
frad faardf §;

(@) 3% ¥ frad faarfaat 1 foeely
& w1 § afaat fas sl ak

(n) feeot famafamren g oot
faarfagi w1 sifaar 7 fag a1 & #
sreor & wafs awrn fasefaamw ot
faenfagt wt oifasr 233 & 7

forat qar gas Aaw A (Ao dto
FoATTo Ao TUT) : (F)

i 40 gfgwe qa1 afaw siw
AT F7A AT IFH AT
Y g&r
F3T 8,880
fasra 5,350
qrforsg 2,863
i 17,093
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(®) feeat & fafu= sifesi § aw-
w1 1,4000 faenfaat &1 ag& &1 aifas
F< foar mar @ 1 Tfad i) oY 99 72
£\ z9 g7 37 faaifaqt Y "eqr s
¥ qqrr wfsq § faediv o9 af feed &
geqax WreafaF qder om #7 § ¥R
faeg wifedl ® oifas &1 faar mm &0

(m) &ifawr fafae1 sifeal & o=
gfaaal & gra=7 @t €1 freg famm-
faerrara grun faarfaat Y afas & afas
geqr ¥ gifas £1 & foq g9¢7 5 o

w@E

Naxalites killed in Srikakulam (Andhra
Pradesh) in an Encounter with Police

835. SHRI RAM SINGH AYARWAL :
SHRI SHARDA NAND :
SHRI ONKAR SINGH :
SHRI KANWAR LAL GUPTA :
SHRI SITA RAM KESRI :
SHRI JYOTIRMOY BASU :

Will the Minister of HOME AFFAIRS
be pleased to state @

(a) whether it is a fact that 12  Naxa-
lites were killed in Srikakulam District of
Andhra Pradesh recently in an encounter with
the Police;

(b) if so, the details thereof;

(c) the number of guns and other
weapons taken in possession by Government;
and

(d) the steps which Government propose
to take tocheck such anti-national activities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b).  According to information received
from the State Government there have been
25 encounters between the police and the
extremists in Srikakulam district since
November, 1968, in which 23 Maxalites have
be=n killed. In no single encounter have 12
persons bzen killed,
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() According to information received
from the State Government 259 guns, besides
a number of country made bombs, bows,
arrows, etc. have been recovered from the
extremists,

(d) The agency area of Parvathipuram,
Palakonda and Pathepatnam taluks in
Srikakulam distriet have been Jeclared dis-
turbed areas under the Andhra Pradesh
Suppression of Disturbances Act, 1948.
Strong contingents of Andhra Pradesh Special
Pulice and Central Reserve Police have been
deployed in the area for dealing with violent
activities of the extremists. The State
Government is also taking necessary steps to
co-ordinate action with the neighbouring
States.

The Central Government are also exami-
ning the question of enacting suitable legis-
lation to deal with the situation arising out
of the activities of the extremists,

Compensation to Victims of Crime

836. SHRI RAM SINGH AYARWAL
SHRI D. N. PATODIA :
SHRI SHARDA NAND :
SHRI KANWAR LAL GUPTA :
SHRI ONKAR SINGH :
SHRI RAVI RAY :
SHRI RAM AVTAR SHARMA
SHRI D. C. SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Government
are considering over a proposal for compen-
sation to the victims of crime as was sugges-
ted in a Seminar on Criminal Law and Con-
temporary Social Changes;

(b) if so, what will be the advantage in
this system and in which of the foreign
countries this scheme is being implemznted;
and

(c) the details of the proposal and
when it is likely to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA):1 (a) to
(¢) The S:minar on Criminal Law and Con-
temporary Social Changes have suggeste
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that some measures must be adopted whereby
the victim: of crime viz., murder, grievous
hurt etc. are paid compznsation for ths loss
suffered by them. This suggestion will bz
examined by the Government on ipt of
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SHRI RAM AVTAR SHARMA :
SHRI D.N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

the Report of the Seminar.

At present Schemes regarding paymsnt
of compensation to the victims of crime are
reported to bz in the op:ration in the United
Kingdom, New Zealand and a few States of
US.A.

Statutory Basis to Ceatral Vigilance
Commission

837. SHRI J. K. CHOUDHURY :
SHRI D. AMAT :
SHRT RAMCHANDRA
VEERAPPA 1
SHRI G. C. NAIK :
SHRT MUHAMMAD SHERIFF :
SHRID. C. SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government propose to
give statutory basis to the Central Vigilance
Commission;

(b) if so, when; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 10 (c).
After the Lokpal and Lokayukta Bill, which
is currently before Parliament, becomes Law

* it is intended to merge the Central Vigilance
Commission in the new institutinnal set-up
which would have statutory basis. A separate
enactment for providing statutory basis to
the Central Vigilance Commission in its
existing form is therefore unnecessary.

Decision over Chandigarh

838, SHRI N.K.P. SALVE :

SHRI YASHPAL SINGH :
SHRI PRAKASH VIR SHASTRI:
SHRI SHIV KUMAR SHASTRI :

SHRI SH1V CHARAN LAL :

(a) whether any decision has been taken
on the dispute between Punjab and Haryana
over Chandigarh ;

(b) if not, what is the present stage of
progress in the settlement of the dispute ;
and

(c) when a final decision is likely to be
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). In the absence of agreement between
the Governments concerned, it has not been
possible so far to make any further progress
in regard to the solution of this issue.

(c) In political issues of this nature it is
not possible to lay down any time limit for
arriving at a decision.

Central Government's Intervention in Kerala

839, SHRI N.K.P. SALVE :

SHRI RAM AVTAR SHARMA :

SHRI P.M. SAYEED :

SHRI MANIBHAL J. PATEL :

SHRI P.L. BARUPAL :

SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of HOME AFFAIRS
be pleased to staie :

(a) whether any memorandum has been
received by him seeking Central Govern-
ment's intervention in Kerala as also a probe
into certain allegations against Members of
the Council of Ministers of Kerala ; and

(b) if so, t'e action, which has been
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.
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(b) Such intervention by the Central
Government was not considered necessary.

thegm garerm waE
gra feamg ¥ 3fy

840. st &7z gwTT WA :
siteell go1 qre Stea)
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st e fag st :
=it w0 %o fag 39 :
it o To ATHE :
=it fasifa fax :
=i o Fo ATAW :
it ¥o ggTwg gAW :
st go fagv:
st AT A
ot vfady ag :

T qie 91 FEf® Iy WAY
Tg a1 Y T w00 5

(%) =g, 1969 % zfrzmw wmTTE
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(&) F7 qTER F1 37 FwERT Y
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{feqqn moeerer & feuml # w1 3fg
g

(@) aTEre F 58 I T AT
arETd § f& &% gad wwafqar &%
ety garg wmit 9 faifi awr
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=it TR TEq faem
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=t AT SwTE @y

Fa1 foetn & 4r gaw &€ g4 ag a9y
Y FT T F

(%) saragav ¢ f& wgremr et
0t wfr fer Mar 028 ¥ ol swF aEfas
aff, aree YT ST 92§37 q;

(=) afz g, av #ar widr garsd
U & HIAT 9T AT § |l #1
&1 # IuT Atar #) wfagi faafa s
FT aUHTT #7 fa=r

() #ar =g far w1 fasa 5y g5
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&t wrarst H, faad sae 97 9w ag-
ar 7E frar R, sAw SO
fruig wft; @t

(%) afz adY, ar saF Fwr FIOT 7

forer @ar qaw WA AAT (W0 Ao
¥o WMo Fe TA) : (F) =t g |
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grevafaw € &9 @9 & vam a¢ wfa-
fe @@ o @ §; stz

(n) afz gi, @ =& g & a
JA1F FIA FT FHTL F7 a2 ?

TR WAwA § Tow wA) (st Faar
W gww) : (F) 9 wdw, 1969 +1 78-
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s g0 go /i :
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F1 et Saq g’ § Hafaw
gETHl & g weew fEme
e

(3) vy gEaEw A A, FTF
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F17 dfar Ay &, @Y e @Ay
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=T § 9737 ¥ | 37 OF
HIET (ATE TEATST TS
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T IH AITHI €41 TWEHFL FAT
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gr q4T 3T § g2 s=A et
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(&) e & =T wizfas war
gear eifaa w37 &1 9 g g, faw
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99 faenfaai &t afeor a7 qmod
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a1 gwwg afas & afas [t s
T AW w1 99 8, frad wemeg
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U qEar g |

faasn §af o s=rewt w1 frew e
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1 Twereq faemndt :
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=t We gET AW ¢
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(%) na a7 aqf & mafasms afa-
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frfaTi & srom Fe1Y faday 91 94
TATTHI K1 FIFT 7 W J faeeraq
far &; stz

(=) == g®rT sy afafafagt s sakr
a1 ¢ ?

Tg FE AWy A T HAT (s
faar ot ga=):(F) aftadi F garar g9

(=) o= #t fazet gar fafqadi &
IeRgT F1A & o aq1 w77 Y F1 Fq0g-
g gRAT A arA afafafaai & oo
IaF @ gz Fom aw-fga F ag
g |

Seminar on Criminal Law and Contem-
porary Social changes

SHRI DHIRESWAR KALITA :
SHRI D.N, PATODIA :

SHRI LATAFAT ALI KHAN :
SHRI P.C. ADICHAN :

DR. RANEN SEN :

SHRI INDRAJIT GUPTA :
SHRI MUHAMMAD SHERIFF :
SHRI K P. SINGH DEO :

SHRI GADILIGANA GOWD :

845,

Will the Minister of HOME AFFAIRS

be pleased to state @

(a) the subjcet discussed at the Seminar
on Criminal Law and Contemporary Social
Changes held recently in New Delhi ;

(b) the recommendation made by the
S:minar on those subjects ; and

(c} Government’s reaction thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
following specific subjacts were discussed at
the S:minar :

(i) Compensation for the Victims of
Crime ;

(ii) Crima and Punishment ;
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(iii) Working of the separate of the
judfciary from the executive ; and

(iv) Reforms in Criminal Law and its
administration relating to preven-
tion and investigation of crime and
prosecution of offenders.

(b) The following are some of the broad
recommendations made by the Seminar 1

(i) Some measures must be adopted
whereby the victims of crime are
paid compensation for the loss
suffered by them ;

Greater stress should be laid on
correctional measures in handling
convicted  offenders especially
children and adolescents ;

(ii)

(iii) Awarding deterrent sentences on
‘white collar’ criminals ;

Amending the existing laws to
bring about uniformity in the
pattern of separation of the judi-
ciary from the executive in all the
States.

(iv}

(¢) The various recommendations made
by the Seminar will be examined by the
Government on receipt of its Report.

C.5.1.S. Appointments

846. SHRI SRADAKAR SUPAKAR !
Will the Ministers of EDUCATION AND

YOUTH SERVICES be pleased to state

(a) whether a special Committee to
look into the appointments in the Council of
Scientific and Industrial Research has been
appointed recently ; and

{b) if so, the names of the members of
the Committee ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.

RAO) : (a) No, Sir.

(b) Does not arise.
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Banaras Hindu University Enguiry
Committee’s Report

847, SHRI SRADHAKAR SUPA-
KAR :
SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA:
SHRI HARDAYAL DEVGUN i
SHRI SHIV KUMAR SHASTRI :
SHKI PRAKASH VIR SHA-
STRI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether the enquiry into the pro-
blem of indiscipline in the Banaras Hindu
University by the Committee under the
Chairmanship of Shri Gajendragadkar has
been completed ; and

(b) if so, the findings thereof and the
remedics suggested 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) : (a) and (b). Yes, Sir. The
Report of the Committee of Inquiry has been
received and is being examined, The
Report is being printed and will be placed
on the Table of the House shortly.

Surrender by Naga Hostiles

SHRI RAMACHANDRA VEE-
RAFPPA

SHRI G.C. NAIK :

SHRI1B.K. DASCHOWDHARY 1

SARI J.K. CHOUDHARY :

SHRI D. AMAT :

848,

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the total number of Kuki Mizo and
Naga hostiles who have so far surrendered
to Government :

(b) the number of so called *officers™
among, rank-wise ; and

(c) the action taken against them ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF HOME AFFAIRS (SHRI
K.5. RAMASWAMY) : (a) to (). Up-to-
date information is being collected and will
be laid on the Table of the House.

Readjustment of Centre-State Relations

849, SHRIC. JANARDHANAN :
SHRI LATAFAT ALI KHAN1
SHRI YOGENDRA SHARMA 1
DR. RANEN SEN :

SHRI INDRAJIT GUPTA :

SHRI BHOGENDRA JHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the question of readjusting
Centre-State relations with a view to streng-
then the autonomy of states has been exami-
ned by Government ; and

(b) if so, the steps proposed to be taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S5 BRAMASWAMY): (a) and (b). Go-
vernment are examining the report of the
Administrative Reforms Commission on
Central State Relationships.

C.B.1. Enquiry against Central Government
Officers

850. SHRIR. BARUA
SHRI CHENGALRAYA
NAIDU :
SHRI N. R, LASKAR :

Will be Minister of HOME AFFAIRS
be pleased to state :

(a) whether it 15 a fact that about 550
Gazetted Officers of the Central Government
were under surveillance of the Central
Bureau of Investigation last year ;

(b) whether it is also a fact that year
after the list of officers against whom char-
ges are made and who are under investigation
by C.B.L is increasing ;
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(c) if =0, whether it is indicative of the
corruption among the Central Government
Officers increasing day by day”;

(d) whether it is further a fact that the
punishment awarded by the C.B.I. or by the
Department concerned is very mild and does
not discourage Officers from resorting to
corrupt practices ; and

ie) if so, the steps Government propose
to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes
Sir,

(b) and (c). There was a rising trend till
1966 but not in later vears. This trend is
oot an index of the incidence of corruption
among Central Government Servants, Grea-
ter Vigilance and a sustained drive against
corruption mainly account for the increase,

(d) No Sir. The Central Bureau of
Investigation are merely an investigating
agency. Punishment is awarded by the
Court or the competent disciplinary autho-
rity (as the case may be) commensurate with
the charge proved in each case.

(c) In order to intensify drive against
corruption, the Government have taken a
number of measures, e.g., the Central Bureau
of Investigation as well as the Vigilance
Organisations in the Ministries have been
strengthened, anti-corruption laws and Go-
vernment Servants Conduct Rules amended
etc,

Conference of Students” Represcatatives in Delhi

SHRI R. BARUA :

SHRI RABI RAY :

SHRI PRAKASH VIR
SHASTRI :

SHRI SHIV KUMAR
SHASTRI :

SHRI HEM BARUA :

SHRI SITARAM KESRI :

SHRI . N. PATODIA :

SHRI K. HALDAR :

SHRI CHENGALRAYA
NAIDU :

DR. RANEN SEN :

SHRI N. R, LASKAR :

851.
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SHRI SHIV CHARAN LAL :

SHRI RAM AVTAR SHARMA:

SHRI SAMAR GUHA :

SHRI PREM CHAND VERMA :

SHRI GANESH GHOSH : :

SHRI K. RAMANI : '

SHRIMATI SUSEELA GOPA-
LAN:

SHRI P. GOPALAN :

SHRI JYCTIRMOY BASU :

DR. KARNI SINGH :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that the Univer-
sity Grants Commission and his Ministry
convened an All-India Conference  of
Students® representatives in New Delhl in
May, 1969 ;

(b) if so, how many delegates partici-
pated in the Conference and from how many
Universities ; and

(c) the details about the views expressed
by these students’ representatives and the
steps taken by Government to implement
them ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) Yes, Sir,

(b) 71 students representatives from 51
Universities, 9 institutions ‘deemed' to be
universities, 4 Institutes of Technology and
the All-India Institute of Medical Sciences,
New Delhi participated in the Conference.

(c) Copies of the Report of the Con-
ference containing the views of the partici-
pants have been placed in the Parliament
Library. The University Grants Commission
considered the report and decided to circu-
late it among the Universities and State
Governments for their views, This has
been done.

Change in procedure regarding formation of
governing bodies of Colleges run by Delhi
Administration

SHRI R, BARUA :
SHRI N. R. LASKAR ;

852,
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SHRI CHENGALRAYA
NAIDU :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(2) whether it is a fact that the Delhi
Admintstration had resented the decision of
the Executive Council of the Delhi Univer-
sity to revise the procedure for the forma-
tion of the governing bodies of the colleges
run by the Administration and had protested
to the Visitor ;

(b) whether it is also a fact that the
Visitor had asked him and the L1, Governor
and the Chief Executive Councillor of Delhi
to discuss with him this decision of the
Delhi University ;

(c) if so, what decision has been 1aken
after the discussion ; and

(d) whether any final agreement has
been reached 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) 1 (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) The matter is under consideration.

afcagn fawre afeas

853. =t a=TA A
=t T tareq faurdt :
&t 90 o 7T :
st /1o T o1 -
st 5/ TeTT T

a1 Ategw ag afcaga 74t 11 ads,
< 1969 & arcifea w7 gerr 1026 & AT
¥ g § gg qam & g A e

(%) ofcag fasmm aftaz &Y areiy
q3% w9 giY; A%
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(@) 7ar g oftwz & w=edl A1 g
AT 025 9T T@A FT &R 7 fa=4n

37

dag v1d faanr 7 Ataga aqr afe-
aga Warey § oA (o gware fag) ¢
(%) aftggn fawm afvag Y s
dz® ¥ foa & @t ¥ iy w1 forg wd)
faarmar 1

(=) afvaz F1 nzw faea ww1
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#eara aowT & wfafafy:
(2) #=g qigefagT T

af@ga IT-9Y —ag
(3) shaifrs fagm st

ST AT FEAAL FTT

L el —age
(4) wiza qar fafem fam-

T w4 —aseq
(5) @ 44t —H%Eq
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(9) we% afcaga ¥ gafraa
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(10) wew gfcagw & dafwa
THTT FIHL F 74

" (1) wyw afcrgT & dafa
gfamm s & @0

(12) az= afcag & dafaa
FT® T A 7Y

(13) === oftagT & gafraa
HEqwA AXFE § 7oA

(14) ¥s% qftaga ¥ gafam
HERIZ FLHT # AAT

(15) === qftagy & gafaa
"L G F A

(16) #s% afvagT & wafua
ATITAE TR § HAT

(17) we% afags & dafraa
I g H WA

(18) ws® aftag ¥ dafrag
TTEGIT T | 7AT

(19) wew wfeae ¥ wafean
qoTq FEHC F /A

(20) =ew aftagT & qafaa
mifaeArg TR § w4

(21, "z¥ aftagT & dafraa
FOL T FIHIT | At

(22) @es afxagT & daf=a
gfigq I TR #
T4

(23) =es af@gT & dafram
e W FETHIT qIFR
§ w4t

—Aq

—HaE]

—{3H

—u
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¥ =t —uae
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fearae 3w FEEC A

L —ygeg

(26) wew afcage & safwa
YT §FIH AN —aw

(27) == qftagn ¥ dafaw
EAD ACEC K A1 —aE

(28) wes afage ¥ dafam
Prgo s it —wmwr

(29) gea wmgT @EAT OF
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(30) ger Frwrd  ande.
feeall Agrr aftge  —aaew

(31) e FRT AR M

gaer —age
(32) y& sy, Wy, | —wew
Murder of a Jan Sangh Worker in Delhi

854. SHRI BAL RAJ MADHOK
SHRI RAM SWARUP VIDYA-
RTHI:
SHRI OM PRAKASA TYAGI :

Will the Minister of HOME AFFAIRS
be pleased to state @

(a) whether lt is a fact that a Jan Sangh
worker, Shri Rashid, was beaten to death by
some persons belonging to minority commu-
nity in Delhi on the 22nd May, 1969 ;

(b) whether it is also a fact that he was
done to death because he had worked for
the Jan Sangh candidate in the bye-clection
to the Delhi Municipal Corporation fro=—
Basti Julahan Constituency ;
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(¢} whether it is also a fact that a num-
ber of persons as also a number of news-
papers had been whipping up religious
frenzy against Jan Sangh ; and

(d) if so, the steps taken against these
persons and newspapers who whipped up
communal frenzy and thus contributed to
the murdes of Shri Rashid by communal
parties ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). According to iInformation received
from the Delhi Administration Shri Rashid
was involved in a quarrel with some persons
on 22nd May, 1969, At the intervention of
some other persons the querrel was brought
1o a stop and Shri Rashid proceeded to his
destination. At a distance of about two
furlongs he fell down uncenscious and djed
a few minutes later. A case under section
304 of the Indian Penal Code was registered.
There were no external injuries on the body
of the deceased. The Medical Officer has
given the opinion that the death was due
1o heart failure. Mo evidence has come to
notice to suggest that Shri Rashid had been
murdered due to any political motive. The
case is still under investigation.

(c) and (d). None of the spceches made
in connection with the by-elcciion to the
Delhi Municipal Corporation from Basti
Julahan constituency or publications in the
newspapers have been found to be action-
able under the provisions of law,

Pulling down of National Flag at Regional
Engineering College Srinagar

SHRI BAL RAJ MADHOK :

SHRI MAHANT DIGVIJAL
NATH :

SHRI YAINA DUTT SHARMA:

SHRI JAI SINGH :

SHRI HARDAYAL DEVGUN :

SHRI R. BARUA :

SHRI B K. DASCHOWDHURY:

SHRI CHENGALRAYA NAIDU:

SHRI N.R. LASKAR :

SHRI KARTIK ORAON :

SHRI S.A. AGADI ;

SHRI B.R. KAVADE ;

855,

Will the Minister of HOME AFFAIRS
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be pleased to state :

(a) whether it is a fact that the Nalional
Flag was pulled down in the Regional
Engineering College, Srinagar in the wake
of the death of Dr. Zakir Hussain ;

(b) whether it is also a fact that nation-
alist students protested against this anti-
national act by resorting to hunger strike ;

(c) whether it is also a fact that the
Principal of the Regional Engineering college
has been charged with complicity in this
act ;

(d) whether it is also a fact that this
was not the first incident of its nature in
that Regional Engineering College ; and

(e) if so, what steps Government have
taken to see that such things do not recur
there 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The Government of Jaummu and Kashmir
have intimated that on May 3, 1969 when
the news of Dr. Zakir Hussain's death was
known, the Principal of the Regional Engi-
neering College, Srinagar have the National
Flag hoisted at half-mast at the College
building. On May 7, a section of the stu-
dents demanded the removal of the Flag as
the burial ceremony of Dr. Zakir Hussain
was over, As he apprehended that the
National Flag might be dishonoured, the
Principal removed the National Flag and
preserved it, Immediately thereafter another
group of students protestcd against ils remo-
val and demanded its rehoisting. After
securing police proteciion the Principal
rehoisted the Flag, Somc students still went
on hunger strike which was later colled off
at the intervention of a Minister of Jammu
and Kashmir Government. The students
had also met the Chiel Minister. There
has been no indcident of this nature earlier
in this College.

(e} Government are vigilant in the
matter and appropriate action will be taken
when necessary.
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Death in Lajpat Nagar Police Station

856. SHRI BAL RAJ MADHOK :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI R. BARUA :

SHRI MAHANT DIGVIJAI
NATH :

SHRI ISHAQ SAMBHALI :

SHRI RAMAVATAR SHASTRI;

SHRI BHOGENDRA JHA :

SHRI MUHAMMAD SHERIFF :

SHRI §, M. BANERIJEE :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI CHENGALRAYA NAIDU

SHRI N. R, LASKAR :

SHRI A. SREEDHARAN

DR. SUSHILA NAYAR:

SHRI K. LAKKAPPA :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI M. 8. OBEROI :

SHRI M. H. GOWDA :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether it is a fact that a young
man named Kewal Krishan disd in the
Police custody in Lajpat Magar Police
Station, New Delhi in May, 1969 ;

(b) whether there were no warrants
of arrest for this youngman and there is
no mention of his being summoned to the
Police Station in the records of the Police
Station concerned ;

(c¢) whether the parents of the decea-
sed were not informed about his alleged fall
to death till alter he had expired ;

(d) whether the Police made wanton
lathi charge and caused harrasment to law
abiding citizens when people protested
against the death of Kewal Krishan in Police
custody ;

(¢) whether it is also a fact that this
is not the first casc of its nature in Declhi ;

(f) if so, the steps which have been
taken to prevent the recurrence of such
things in future and what punishment has
been given to the guilty ; and

(g) the compensation, if any which
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has been given to thc parents of the decca-
sed 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a). The
Sub-Divisional Magistrate who held inquest
regarding the death of Shri Kewal Krishan
under section 176 of the Code of Criminal
Procedure has given the finding that the
cause of death wa. *‘the deliberate dive
that Kewal Krishan took from the 2nd floor
on to the brick floor of the ground.”

(b) There is mention in the Police
Station records of Shri Kewal Krishan
having been summoned to the Police Sta-
tion. No warrant of arrest was necessary,
because the offence was under investigation
cognezable and the deceased was suspec-
ted to be involved in the commission of the
oflence.

(c) According to information recei-
ved from the Delhi Administration Shri
Kewal Krsihan had jumped from the 2nd
floor of the Police Station at about 10,45,
A. M. He was rushed to Safdarjang
Hospital where he died at about 12.30.
P. M. His relations were informed at
about 11.25. A. M.

(d) The Delhi Administration have repor-
ted that there were some misgivings among
the local people about the cause of the
death while in police custody. A crowd
of 3,000 persons had gathered at about
630. P. M. in the vicinity of the Lajpat
Nugar Police Station. Inspite of repeated
attempts to explaln to the crowd that in-
quest proceedings were in progress and that
two police officers, one Sub-Inspector and
one constable, had alrealy beed suspended
pending further inquiries, the crowd turned
violent and starded throwing stones etc,
at the Police Station. The Sub-Divisional
Magistrate as wcll a; 21 police men were
injured. It was, therefore, considered
necessary 10 use teargas on three occasions
to disperse the crowd. No lathi charge
was resorted to.

(¢) According to information received
from the Delhi Administration a similar
incident had taken place on 14th January,
1964 at Police Station Patel Nagar, when
one Shri Deep Chand, a suspectin a case
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under section 458 of the Indian Penal Code
had died in police custody. It was alleged
that he had died due to beating by the
Investigating Officer. The matler was in-
quired into by a magistrate under Punjab
Police Regulation 16.38 (1). His finding
was that Shrl Deep Chand had jumped
from the roof of the Police Station as a
result of which he had received serious
injuries and had subsequently died in the
hospital,

(f) and (g). Instructions have been
issued to the police officials regarding
handling of the suspects and their proper
custody. Since Shri Kewal Krishan had
committed suicide no action has been taken
against any police officer and no compensa-
tion has been paid to his parents,

Changes in the fi tion of Informal Consul-
tative i of bers of Parli
857. SHRI RAVI RAI :
SHRI RAM GOPAL SHAL-
WALE:
SHRI JAGANNATH RAO
JOSHI :
SHRI ATAL BIHARI VAJ-
PAYEE :

SHRI RANJEET SINGH :
SHR.I BRIJ BHUSHAN LAL :
SHRI SURAJ BHAN :

Will the Minister of PARLIAMEN-
TARY AEFAIRS be pleased to state :

(a) whether it is a fact that there have
been changes in the formation of Informal
Consultative Committees of Members of
Parliament in so far as their powers and
functions are concerned ; and

(b) if so, the details thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURA-

MIAH) : (a) Yes.

A copy of the ‘Guidclines’ evolved
as a result of discussions with leaders of
the Opposition Groups, to iegulate the
constitution and funciioniog of the Consul-
tatative Committees for various Ministries
is laid on the table of the House. [Placed
in library. See No, LT—1364/69].

(b)
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Orientation Seminar of State Legislators
beld at Ootcamund in May, 1969

858. SHRI RABI RAY : Will the
Minister of PARLIAMENTARY AFFAIRS
be pleased to state :

(a) whether itisa fact that a weck-
long orientation seminar of State Legislators
was held at Ootacamund during the third
week of May, 1969; and

(b) if so, what were the subjects that
were discussed in the conference and the
dicisions taken thereon ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRNSPORT (SHRI RAGHURAMAIAH) :
(a) Yes, Sir.

(b) Statement showing the subjects dis-
cussed at the Seminar is laid on the Table
of the House. [Placed in Library. See No.
LT-1365/69] No decisions weie taken,

Indian Medical and Health Service

859, SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have fixed any
criterion for recruitment to the cadre of
Indian Medical Health Service ;

(b) if so, how many States have sent
their names according to these criteria and
the number of Doctors with their names sent
from different States ; and

(c) when Government propose to finally
announce the names of Doctors that are eli-
gible for the said Service 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARN SHUKLA) : (a) Recruit-
ment to the Indian Medical & Health service
will be made in accordance with the Indian
Medical and Health service (Recruitment)
Rules, 1969, which provide for recruitment
at the initial constitution stage and also at
the maintenance stage. The Indian Medical
and Health Service (Initial Recruitment)
Regulations, 1969 lay down the procedure
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for making initial recruitment and also the
criteria of eligibility of persons to be consi-
dered for appointment to the Service at the
initial constitution stage.

(b) Complete Information has not been
received so far from any of the State Govern-
ments,

(c) Names of all the doctors who are
eligible for consideration for appointment to
the Szrvice at the initial ¢ nstitution stage
shall be placed before the special recruitment
Board to be constituted under the [Initial
Recruitment Regulations. Names of doctors
finally approved for appointment to the ser-
vice shall thereafter be anoounced in due
course.

T ¥ A S o e

860. =it wgrerwr Tag wreal : waw
WtagA aay afcaga 741 ag I A FN
w7 f5:

(%) T agwa ¢ fa oo § Soa
& Y g Ay EFT gy a1 @ § 7@
fr wa & wigsg ¥ fom &0 & famio
FT SET 2, SAF! AAAT OF I 7 §
W Fw gl

(=) =fz g, @ afaa 3= &1 &0
Ira e AT & for A% SFT WA &
T IV 391 SIHAE AT FATE R

aaz-ea faam s Ataga v afz-
aga warem ¥ guEet (oF gwars fag)
(%) 500,000 o TaFo Fo wfiar &
571 51 fanfn F F1 araEn F IR H
1§ ufagmifag sEFd Iv=ew TE ¢ |
wsq fagard fa snfad s w1 gwa
2, % 66000 o wogo o AU} F g
a1% argw frafor w31 F1 faa g

(@) 4fF = 5 At ww w1 afa
TaFaEAT § AT wEarfaq #1919 e
faafor g &1 wetear 7Y £ @r a5t &4
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fazs] & frans &t Es0 & fou smw
23 & fou widargy & 7€ &)

st g & faeeit aftag Tuwa
& TR ¥ s

861. it wgrttw Fag wWradt: Fn
dtags am aftage 47 ag s@@ F¥
Far FI {7 2ot aftags gowa & anrt
¥ <Ydr FrwAr § searai w1 v s g 7

deg-wd 9 Atwge aar afcagy
wat (st TaTm) - S gaaEig Qe
srey i fedY oftags o & feg 10
FUT &7 FY 0981 FT S 7 & | DT
o #1 Arq feedt ofaegr afafa &
fasrgdia @ o 3% ol a% wfaw
w9 AEY faar qar

Anti-national activities of Christian
Missionaries

862. SHRI MAHANT DIGVIJAI

NATH :

SHRI HUKAM CHAND
KACHWALI :

SHRI RAM SINGH
AYARWAL :

SHRI BHARAT SINGH
CHAUHAN :

Will the Minister of HOME AFFAIRS
be pleased to siate ;

(a) whether it is a fact that anti-national
activities of the Christian Missionaries are
going on in the country ;

(b) il so, whether it is also a fact that
these missionarics forcible convert the Hindus
into Christianity ;

(c) the total number of Hindus converted
into Christianity during the last two years
by th:se missionaries ; and

(d) the steps being taken by Govern-
ment to put an end no such activities of
missionaries in India.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
According to the information furpished by
the Governmant of Gujarat, Haryana, Naga-
land,Punjab and Union Territories of L.M.A.
Islands, Manipur, A & N Islands, Chandl-
garh, no cases of forcible conversion and
anti-national activity on the part of the
christian missionaries have come to notice,
Information from the remaining States is
awaited,

(c) Except the Madhya Pradesh Dhrama
Swatantrya Adhiniyam, 1968, which came
into force on 20th October, 1968. there is no
law for intimation or registration of conver-

sions from one religlon to another, The
information asked for is, therefore, not
available.

(d) The subject relates primarily to

public order which under the Seventh Sche-
dule to the Constitution of India falls within
the sphere of State legislation. Use of
force for conversion can also be dealt with
under the provisions of the Indian Penal
Code.

Fall in traffic at Kandla Port

863. SHRI MAHANT DIGVIJAI
NATH :

SHRI YASH PAL SINGH ;

SHRI K. P. SINGH DEO :

SHRI V. NARASIMHA RAO :

SHRI YAMUNA PRASAD
MANDAL :

SHRI R. R. SINGH DEO :

SHRI P. N. SOLANKI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to staie ¢

(a) whether it is a fact that there has
been a fall in traffic at Kandla Port ;

(b) il so, the reasons therefor ;

(¢) whether Government have appointed
a Commitive to go into the details of the
- fall in traffic ; and

(d) when the Committee is likely to
submit its report to Government 7

THE DEPUTY MINISTER IN THE
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DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.

(b) The fall in traffic Is mainly due to
decline in the imports of food-grains and
mineral oil,

(c) The Ministry of Shipping and Trans-
port have appointed a Committee under the
Chainmanship of S:cretary, Ministry of
Shipping and Transport to consider the
various problems relating to Kandla Port,

(d) The Committee is likely to submit
its report by the end of August, 1969.

Equal pay for Equal Work

864, SHRI MAHANT DIGVUAI
NATH :

SHRI RAM GOPAL SHAL-
WALE :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Admini-
strative Reforms Commlission have rscom-
mended “‘equal pay for equal work™;

(b) if so, whether Government propose
to implement the recommendation ;

(c) the extent by which the implementa-
tlon of this recommendation will remove the
disparity among the employees in the coun-
try ; and

(d) the extent by which the working in
Government offices in the country will
improve ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Atten=
tion is invited to chapter 1V of the report
of the Administrative Reforms Commission
on personnel administration copies of which
have been placed in the Parliament Library.

(b) to (d). The report is under examina-
tion.
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Contribution to the capital of State road
Transport Corporations

" 865. SHRIE. K, NAYANAR :

SHRI V. VISWANATHA
MENON :
SHRIMATI SUSEELA GOPA-
LAN:

SHRI A. K. GOPALAN :

Will the Minister of S!TIPPING AND
TRANSPORT be pleased to refer to the
reply given to Unstarred Question No, 539
on the 21st February, 1959, and state :

(a) whether Government propose to con-
sider the question of providing in the Fourth
Plan of the Railway towards contribution to
the capital of state Road Transport Corpora-
tions so that their share may be at the uni-
form rate of 3319/ of the total in each case;
and

(b) if so, when ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). A provi-
sion of Rs. 10 crores has been included in
the Fourth Plan of Railways for capital
contribution to the State Road Transport
Corporations at a uniform level of 3319/
of the total in each case, in respect of
future contributions commencing from the
year 1969-70. The above provislon is not
considered adequate to enable the Railways
to step up their conbution to 3319 of the
total in each case, in respect of the past
contributions made upto 31.3,1969.

Appointment of Commissioner of
Police for Delhi

866. SHR1 V. NARASIMHA RAO :
SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR :
SHRI A. SREEDHARN :
SHRI BAL RAJ MADHOK :
‘SHRI KANWAR LAL GUPTA :
SHRI YAMUNA PRASAD

MANDAL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have taken a
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final decision regarding the appointment of
a Commissioner of Police for Delhi ; and

(b) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The matter is under the consideration of
Government.

Suggestion to provide more comforts to
tourists

867. SHRI
SHRI

SHRI

V. NARASIMHA RAO:
HEM RAJ :
MAHANT
NATH :
RABI RAY :

DIGVIJAI
SHRI

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o state :

(a) whether the Travel Agents Associa-
tion of India has pleaded for more comforts
for tourists;

(b) if so, the main demands made by
the Association; and

(c) the reaction of Government in regard
thereto ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The Travel
Agents  Association of India at their

Annual Conveniton held at Kathmandu in
May. 1969 recommended the introduction of
certain  additional facilities for tourists.
These include improvement of terminal faci-
lities at international airports; selection and
purchase of aircraft for Indian Airlines;
introduction of excursion and group fares
on Indian Railways and Indian Airlines;
introduction of all-India pzrmits for tourists
vehicles and grant of licences for import of
cars and coaches, It also recommended that
that in the intcrest of regional promotion of
tourism on the part of countries in the
SATC region, viz. Afghanistan, Iran, Nepal,
Ceylon, Outer Mongolia, Pakistan and India,
there should be joint promotional machinery
joint publicity and joint tourist visa for the
countries in the region.

(¢} These recommendalions are being
examined by Government. Sevcral of the
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suggestions are already receiving active

attention.

Overhauling of Shipping co-ordination and
Chartering Organisation

868. SHRI
SHRI
SHRI
DR.

SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI

V. NARASIMA RAO)

K.M. MADHUKAR :

K. LAKKAPPA 1
SUSHILA NAYAR 1

A. SREEDHARAN :

MEETHA LAL MEENA:

S P. RAMAMOORTHY i

H. AJMAL KHAN:

R. K. AMIN :

R. R. SINGH DEO :

D. N. PATODIA :

N. K. SOMANI :

~ Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there is any proposal to
overhaul the Shipping Co-ordination and
Chartering Organisation; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF PARLIAMENTRY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : (a)
and (b). The proposal is siill in its preli-
minary stage of comsideration in consul-
tation with the Administrative Reforms
Commission. It will - not be possible to give
any detail at this stage.

Students Participation in University Affairs

869. SHRI V. NARASIMHA RAO
SRHI BIBHUTI MISHRA :
Will the Minister of EDUCATION

AND YOUTH SERVICES be pl:ased to
state ¢

(a) whether the Presidents of Students”
Unions of 27 Universities and allled institu-
tions have decided to start a nation-wide
agitation if their recommendations for
effective students participation in University

_affairs and examination reforms were not
accepted implemented ; and

(b) if so, the reaction of Government
thereto 7
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK R.V.
RAQ) : (a) Government have not received
any such intimation.

(b) Does not arise,

Formation of a third Communist Party
in West Bangal

870. SHRI D. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased to
state,

(a) whether itis a fact that the West
Bengal Government have sent a report to
the Central Government about the formation
of third Communist Party in West Bengal;

(b) whether Government propose 10
place a copy of the report on the Table of
the House;

(c) whether the Chief Minister of West
Bengal is  reported 10 have stated that it
would be the Centre's responsibility to deal
with the third Communist Party; and

(d) if so, Government’s reaction in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir,

(b) No, Sir.

(c) Government have seen Press reports
in this regard.

(d) The State Government have been
requested to send the text of the statement.

Autonomous Corporation for International
Airporis

871. SHRI
SHRI
DR.

SHRI

SHRI

D.N. PATODIA :
KARTIK ORAON :
SUSHILA NAYAR :
SITARAM KESRI :
RAM GOPAL SHAL-
WALE :
JAGANNATH
JOSHSI :

SHRI RAO
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SHRI RANIEET SINGH :

SHRI ATAL BIHARI
VAJPAYEE :

SHR1 BRIJ BHUSHAN LAL :

SHRI SURAJ BHAN :

SHRI B K. DASCHOW-
DHURY :

SHRI MUHAMMAD SHERIFF:

SHRI YASHPAL SINGH :

SHRIMATI SAVITRI SHYAM:

SHRI S. M. BANERJEE :

SHRI R. K. AMIN :

SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Com-
mittee on an International Airports under
the Chairmanship of Shri J.R.D. Tata has
submitted its Report making several recom-
mendations including the setting up of an
autonomous corporation for managing the
four International Airports in India;

(b} the broad features of the recommen-
dations made by the Committee; which of
them have been accepted and which of them
have not been accepted, along with the
reasons for non-acceptance;

(c) the financial implications involved
in the recommendations made and whether
adequate provision has been made for the
same in the Fourth Five Year Plan; and

(d) whether the recommendations, if
accepted, will provide for taking adequate
care at the Airports to handle the aircrafts
and the traffic after the jumbo jets are
released In service ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) and (c). The recommendatlons of
the Committee cover improvements to be
effected at the four international airports in
the matter of runways, taxi-ways, aprons as
wzll as construction of new terminal com-
plexes at Palam (for International and
domestic passengers), at Santa Cruz (for
International passengers only), at Madras
(for international and domestic passengers)
and at Dum Dum (for domestic
passengers orly, They also iInclude provi-
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slon of navigational and communication
facilities. The implementation of these reco-
mmendations would involve an expenditure
of Rs: 106 crores spread over three Plan
periods as indicated below :

Rs.
First Phase  (1969-74) 63.56 crore
Second Phase (1974-79) 35.54 crore
Third Phase (Beyond 1979)  7.02 crore
Total 106.12 crore

The provision made in the Fourth Five Year
Plan on this account is Rs, 55.45 crore,

These recommendations are being pro-
cessed.

(d) Yes, Sir.
Activities of Naxalites

872." SHRID. N. PATODIA :
SHRI RAGHUVIR
SHASTRI :
SHRI BHOLA NATH MASTER:
SHRI R. R. SINGH DEO :

SINGH

SHRI BENI SHANKER
SHRMA :

SHRI RAMACHANDRA VEE-
RAPPA :

SARI Y. A, PRASAD :
SHRI K. P, SINGH DEO :
SHRI HEM RAJ :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether it is a fact that reports have
been received that the Naxalites have taken
to arms in some parts of the country to fur-
ther their objective of armed resurrection ;

(b) whether it is also a fact that such
Naxalites are being actively helped by
China ; and

(c) if so, what is the reaction of the
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SAUKLA) : (a) Atten-
tion is 1nvited to the answer being given to
Lok Sabha Unstarred Question No. 875 on
z5th July, J969 in which details of the vio-
lent incidents caused by the extremists in the
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country since 25th January, 1969 are being
furnlshed.

(b) and (c). State Governments/Union
Territory Administrations of Andhra Pra-
desh, Gujarat, Haryana, Mysore, Naga-
land, Punjab, Andaman & Nicobar Islands,
Chandigarh, Dadra and Nagar Haveli, Goa,
Daman & Diu, Laccadive Minicoy and
Amiodive Islands, Manipur, N.E.F. A.,
and Pondicherry do rot have information
regarding any help having been given by
China to the extremists. Information from
the remaining States/Union territories is
awaited.

Oulfiow of Art Pieces

SHRI D. N. PATODIA :

SHRI K. P. SINGH DEO ;

SHRI D. AMAT :

SHRI1 K. M. KOUSHIK :

SHRI N. SHIVAPPA :

SHRI RAM GOPAL SHAL-
WALE :

SHRI JAGANNATH RAO
JOSHI :

SHRI RANJEET SINGH :

SHRI ATAL BIHARI VAJ-

PAYEE :

SHRI BR1J BHUSHAN LAL :

SHR] SURAJ BHAN :

SHRI R. V. NAIK :

SHRI ZULFIQAR ALl KHAN :

873,

Will the Minister of EDUCATION
AND YOQUTH SERVICES be pleased to
state @ L]

(a) whether it is a fact that various
measures taken by Government have failed
to arrest the outflow of country's preciovs
art picces 3

(b) wherher the Central Bureau of
Investigation has suggested a complete ban
on the export of antiques and art picces in
order to stop smuggling of such items from

the country ;

(c) il so, whether Government have
accepted the recommendation of the C.B.I.;

“and
(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
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YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) No, Sir.

{b) No such suggestion has been receiv-
ed so far.

(c) and (d). Do not arise.
st JuTATy wY gear
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SATEATY F ge & A9 ¥ AfwgEw =-
fwdl 1 g7 ]R3 gu aword & favg
a7 sgmamdr 3 shwvr-aeg & g9 sfhai
aarf &1 faeg 9§ wedww g
U ATH-g3qA F qOF F wEHT H
1 famr i &Y 20

(=) & (w). &% A &1 Ao
I TWEGIFTCFT AT TAT R ST T
g fae g & e @ afagw
affEdi s g/ FEF aRw & famg
1§ I fts TaT #T 9T

AwreraTfaal v wfa fafeat

875. =it TW Maw qreATS -
s It AveA wEtfE
= WA T WL
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st Tl fag .
=t gA W T
=t g7 WA
*ft STwTE W AT
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st ot e a1y
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g wAeg § T A (sh
e ge=) ¢ (%) & (=), 25 @dw,
1969 & fager i =FiAT &t safa o
guaTfagf g fgarws qemat & are ®
TS GIFI ¥ AT 4T F AT W
oF fqa7or g2 F quT-T29 I 141 A@T
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FT g 39 fza) 1 afafafaqgi
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59 avaeq §, gag § uwifas @l @
sfafifees w37 o g9 wfafafidi &
faare-famst st @ 3w 21

gfaon & geq Wt & fawg
W19 & HTaq

876. it T NS WA
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HgF wEIEEIT aqEEdr

877. &t st T At
=t TEE mears
#f sz fagrd ament
Y ~orita fag -
it ga W o1 ¢
off gIA WA

#71 Mg-wTq HA qg qqH & FA
L0 fF
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HT
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&g ¥aTAl ¥ fadedlaT yaaT § ofEd
FH F -9 § favig fegr mar @ W

(=) afzgi, A saFr = qar
saYeT 747 & 7

TE-w AATea A Tew WA (s
faemaon ge=) : (8) ot a% 78

(@) w37 7&f g=ar |

et v sgReaT Aan afefae
qfvag wraet gadieer wfafa
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it FEATE T W
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st W AT A
St TR WA
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fagmr & 7

farer an gasw &an S (I e
%o ATTo AYo ) : (F) WY gh)

(@) ¥g vga@ fewfal & avaw
¥ qzy &t faofg fear a1 g97 g R
famifesi aar faaiai &1 | framd amen
us fagor warifsa gs7 dear 5995 &
IaT & 11-4-1969 FI g9 929 97 &
faar man 4r |

wg fgwfat axare & faorg fag
STy A T §
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Conference of Students” Representatives

=

SHRI MADHU LIMAYE 1
SHRI HEM RAJ:

SHRI BHOGENDRA JHA :
SHRI RAMAVATAR SHASTRI:
SHRI VASUDEVAN NAIR :
SHRI KARNI SINGH :

880.

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether he had convened a Confer-
ence of the students’ representatives to dis-
cuss students’ participation in the University
bodies and other problems concerning the
students ;

(b) if so, how many delcgates attended
the Conference.

(c) how many of the delegates were
elected and how many nominated by the
Wice-Chancellors of Universities ;

(d) how many Universities in the coun-
try have Students’ Unions run on democratic
lines ; and

(¢) the main decisions of the Confer-
ence the steps proposed by the University
Grants Commission and his Ministry to im-
plement them ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V,
RAO) : (a) The Conference was organized
jointly by the University Grants Commission
and the Ministry.

(b) 71 students’ representatives attended
the conference.

(c) The Chairman of the University
Grants Commission had requested the Vice-
Chancellors to depute the President of the
University Students Union or another repre-
sentative fn case he was unable to attend.
It is not possible to say how many of the
delegates were elected and how many were
nominated.

(d) According to information received
from 54 Universities, 18 Universities have
stundents Unions whose office-bearers are
elected directly/indirectly by the students.
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In the remaining Universities, there are
various students' organisations, viz., Student
Assoclations. Debating Societies, Counclls
of Associations, Student Consultative Coun-
cils, etc. which have either directly/indirect-
ly elected or nominated/appointed office
bearers.

(e} Copies of the Report of the Confer-
ence have been placed in the Parllament
Library. The University Grants Commission
has circulated the Report to the Universities
and the State Governments to elicit their
views on the recommendations.

feda afaw ofiaw epe & =
wreafuw fvew ard & Frdw &
A FET

881. it arevitml wigwY :
ot afaa !
sit fagre fag :

a1 faen ag gaw Jan &N 9 qam
FY Far F3

() = feda afmw ofes o=
Htwrar sma qs, 7€ feeft, & ¥
areafus fmm @1 ¥ weada e e
fra g a1 fs dz0 O o &,
ferelt dre F a1t H Rmrmar @ ;

(@) afzgl, @ g4 @wxw H 7
fruia fear man & ; 9k

(7) afzad, @t v 7 folr oy &
Far s § wafs gaw faerr azfy os
AT q ATAAY 7

farert aq1 gaw & dAem W oo
At (st W 2stA) (%) w6ife e &
FEU R F ATE T WA ©F AT A ¥
geag # wr aq0e g A g &,
gafen, Fedig greafas fager @1 &
fasrandta Tar 1€ s Adf &
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(&) s /€Y sar |

() g% guw 78 &= fasht o famr
HZITAT AT § | gAF ATl § AAAT
3 & grafrag sraeT o ST B 9T &Y
¥ig areafas fgan 12 gruEm R
arar 3% & fou srasas <7 Jorar A0
HAT & | §F 994G 48 &S, WA 59
a3t s 97 9feg, 7 feSt & qag
g

afisw opat ¥ wifar i o
STt %7 wAr fwar s

882. it &EH W FIEY :
st TIIEY wweq Tt

w1 forear aar gaw &4 ®51 qg aO™
CAle il TORE

(%) v 2w W & faen gorEt S
Wt AT @41 faafagi 1 fage g
e dfor wa@s wsa d fafim
qfes® egal § difae $faw s #
AHT FILA TOT Ferq ATSGiAE  Qror
ATCH FIA F1 F1E goATE

(@) afegl, @Te@ T T H «O
FTAATEY AT o W

(@) = &9 wswdAt § ¥q W
Hifae #fegs garet gafaq & A A
fra sfaem ofems oo & aar @@ qore
¥ QT 9T FT qF  WEAHE SIS
AT FT & FroEy ?

faer aar gaw Jar WA (wro Ao

o HTTo Wo TAe) : (F) W@ # Hrfagz
sfms AT ATHE ToewHT FoANE
FroAr ALY § 1 §g afess aar oy faen-
&4 WAg faareg swmey  gde aft
Lo, 7€ feedt & wrag § 1 s g9fewg
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ZIT @Y S AT ST FT ATH AT
faeg ymmr ox oder § AW
fare TART-TF 90T F1 FH I
&7 %1€ searg agf 21

(=) 5= adi vzam

(1) g7 & H fegq ®== A
qfews o & W fameg gamm ox
Tdar afeqz & wvag § 1 7 ) o T
g ofess % avded § @ qee
faaremt & Sof & @waw )

z7 2 faereai & uF walg erw
S, gEar F1 dEtg Areafas faar
AvEH ¥ FFAE F W TH G F T9-
A4 1 F faumad= &)

famr qan nfrg & faen Gt
qam

884, »fit arewiwl ata<t : T faven
9T ZA% AT WA AF JATH A FAT F4
f& :

(%) =7 T<Gi qaT ®Y 5G4 &
A qar § foaml geaax el § o
aar aforg &1 frar G & 3 &7 waww
s e g ;

(&) =7 fer wrdy g & am
a1 § 9l 79 aF t|r gaw Ag) fear
T @ |1 SaF T T §

(7) Tar FET WFTR @ I
& a€ w3 e @ s oF Fra wafe
¥ gers wed aqT §9  UIHEA ¥ W
gaeq fry s =1fey ;

(w) afz gi, o sa® TR ;
114

(%) afz adl, @t v8% a1 & § 7
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fsm‘rmgw%mmﬁ (aToﬁo
®o ATCo Ao I@o) ¢ (F) T (&).
AT OFT &1 97 W g 9% 991 @Ay
AT 928 9T W & Aot |

() o 7dh
(w) ws= &Y S&av |

(¥) @ o &1 @Y ST -
FRIAE

Extension of leave to West Bengal Governor

885. SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :
SHRI R, BARUA :
SHRI RAM AVTAR SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the West
Bengal Governor, Shri Dharma Vira, has
been granted a further extension of
leave for 2 months from the 1st June, 1969 ;

(b) if so, the reasons for the delay in
appointing new Governor of West Bengal ;

(c) whether it is for the first time that
the Chief Justice of Calcutta High Court
acted for such a long period as the Goverpor
of a State ; and

(d) whether Gowvernment propose to
take steps to appoint a Governor for West
Bengal, since delay in doing so would en-
courage other States to act in the same way
as the United Front Government of West
Bengal had done in this case ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b} to (d). The Cheif Justice of the
Calcutta High Court has been acting as
Governor of the State since Ist April, 1969,
Such acting arrangement cannot be avoided
s0 long as the Governor is on leave, For
instance, when the Governor of Madras was
on leave in 1966, the Chiel Justice acted as
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Governor for nearly six months. However,
the appiontment of a mew Governor for
West Bengal will be made as soon as feasi-
ble and Government are themselves anxious
to make it at an early date,

sierfore sgav & srare g Wt wal

886. =ff Tt 1A :

=1 RO w69

T TE-HT WA qF F@A FFT
& fF

(%) smags=w g fFag dury ax
qeY w7 F1 A1 I qwlvF afang
g @ wdl 53 aww gy g
quT WIME Fedl & A § AgY @
STar ;

(@) afggi, MamagNaagfs
g% afcanaeasy fafes faral & gaew
# wfage swE ggar § A7 97 w6 7
Freafas auegr o1 J1dt § @ @8 Wt
frg o anfe Sa®r g9 ad ¢ 919 §
AT Fq qOAET AEET FT DT A

(7) T 7g 59 § s 3= qTHT
¥ 73 afew W s § F= @-
fou g% o3 § fr 9= faverr &1 mreqw
st glar g ; &

(%) @ F=aTar # 3T 7 3 fag
7 %7 I3 &1 fa g 7

Tg-®1d AT § 7w WA (o fre-
o gws) ¢ (F) ot €Y, efma e
woif g A Ay S R’ W
frgfea & fon ot A ad dafnF a-
et & sifafegw, 9@ &7 & gy
fraffa frar smar g1 sfew wmEw
st Al AT A oA 1
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Harst | 92F § o, agt wo afeEwn od-
&St g FY G , Fq FE JGT AGA
= Jamat & fou Sedzardd 1 IugEn
#7 foig #37 & foq remewT #T Tan

g
(w) s 7gl g=ar 1
(m) ot & =im

(7) @ Thamet & fou dwfers
Hqreqw & ®©7 F G317 ArarE’ w1 -
s & srgaTAar, gz a1€ ¢, Y eqa: &
T &Y A |

T FIHTQ HHATQ

887. «ft WISE wWIX : FAT TFE
oot feais 21 w19, 1969 & mavwifed
w37 §&qr 3916 F AL F FEEA A Ag
Fary F1 F97 F4 f5 :

(¥) a1 =@ 99 F=0T G FH9-
Iif@ & gmfag swg &9 a9y &=
LIRiscibil: B O A El o
(=) afz gf, a1 &% @1 AT ]
AR

(1) afz 7@, &t w@F a1 wCw
g?

TE-e wWe # Tew wAr (s
faer wT ges) ¢ (%) & (7). St Ad
oA | 9 €9 T @A FogwcaA ¥
afera gem andt sdtfeaa &1
Htage aw qfcagw wnew ¥ syl
wfaat oF sggfea sfen afeal &

FHATQ

888. st WYmE N@Tq : FYT AYIEA TG0

qftage #l waw wAeT & aggiNa
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wifiqt & aggfad = wrfaal &
FaIiEt & gaq & 16 7%, 1969 &
warsifeg g7 &=4r 9904 F AT F
grgeq & gg aqm a1 I FL e :

(%) 7 stfgas IAF 0FT FT
Sragd;

(=) afz g, dsgFaroaTe;
#rT

(n) afx adl, av w@% T Fror
g7

waz-wrd fawm @ix Aaga Tan afe-
aga "aeT § Iu-AE (s gwae fag):
() st g W HgF T & AW
Hofl H 999 At & 937 F feamw

(@) 71g w7om F Fateq A9 do
1/12/67-guadrea (&) feaiw 11 gorg,
1968 & wHIaTT 11-7-1968 ¥ 15-3-1969
#Y gafg & qow  (Far GeF qTeT &
qata Aot R agd Ao 93 w2 FeFv)
fat st o & aggfaa afe &R
gagfeg efer wifa & edfal
% for gifwm @ wEwES
&t a1 1 o fofag 937 dem 9904 %
W (@) ¥ o 981 & qraw wpf wf 9m-
T T &1

(m) & Asw @wEw F qaAry AW
IR AT SN F @ F AEd AARTN
gegx & ox fean fafum fawaz
faeaant & usfaa Y oAt 8, o@: v
FE § T3 q97 3T | 5 W®E F q9q
AAFT QAN jWeET 9 @ Q@
Cingil]

meage fax § wewl & faain

889, =it MISE WRWT : T AtagA
awt qfeag &0 27 w=ady, 1969 F
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warGfea 957 §&q7 1362 & IO F §EW
¥ gg g ® F9T 01 6

(%) =ar go 93w AT ¥ AAfeq
FHAFT TFT FT I TE

(@) afzgr, MsemalT AT} ;
Eixd

() afz 4, @t faora 3 aar SO0
g7

Haz-w1 fawm st Ataga qan aft-
wgT waea ¥ g-AHt (+f gvaw fag):
(%) =, agi

(&) s agi ssar g1

() guaT usT ;AT ¥ oAA H
o TE Ay @EHl § geafaa @
sz grafraa afaswfol & osfag &@
& a1T USH GH G & AT )

Undue Infloence on the Officials of 1.A.C.
Re. Purchase of Aircraft

890, SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND CIVIL
AVIATION b: pleased 1o state :

(a) whether he has received any informa-
tion about the undue Influence sought to be
exercised on the official of the Indian Alr-
links Corporation by the representatives of
some forelgn aircraft manufacturing firm in
order to persuade the 1. A. C. to buy their
particular maike of aircrafi;

(b) if so, whether any steps have bzen

taken by him in the matter;

(c) if so, the details thereof; and
(d) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) :

(a)to (d). A communication alleged to
have been written to a senior officer of
Indian Airlines by the representative of a
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certain firm offering certain considerations if
thelr aircraft was selected by Indian
Airlines has been brought to the notic of the
Corporation and of Government, Suitable
action and investigation were initlated im-
mediately on receipt of this communication.

Caravelle Batteries imported by I. A. C.

891. SHR! GEORGE FERNANDES :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of Caravelle batteries
imported by the Indian Alrlicns during the
last three years and the cost of these import-
ed batteries;

(b) the number of hours the batterles
are used in the aircraft;

(c) wheter any re-conditioned rejuvenat-
ed batteries are used in the Caravelle aircraft;

(d) if so, the details thereof; and

(e) whether any batteries rejuvenated by
Shri D.J. Naidu, a mechanic in the Indian
Airlines Corporation have been put to use ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH) :
(a) The number of Caravelle batteries im-
ported by Indian Airlines during the last
three years and the cost of these batteries
are given below :

Year Qty. Part No. Value

Rs.

1966 6 2-10-16-1 9,262.68
(Sud Aviation
Code No. 6830
006.00)

=do=
1600 x 3
(Sud Aviation
Code No. 6830.
012.00-altereate

Part number)

1967 2
1968 6

4,696.82
18,499.98

In addition, Cell Block Part Number VO-16-
KH for repair 1o Batteries were imported
as follows :—

1966 471"
1967 50 Rs. 1,43,461.35
1968 982

(b) On Indian Afrlines Caravelle air-
craft, the Corporation uses 20 cell SAFT-
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batterics. These cells are renewed “on con-
dition® {. e. when they become unserviceable.
The container {s seldom scrapped. Indian
Airlines has achieved an average life of 3,000
hours on the cells,

(¢) No, Sir.
(d) Does not arise.

(e) No, Sir.
T geirfae

892, «ft swTRaTT G
st fira gw @
it go Ao T :
=it wo fo AgwT:
sfiaat |rfast samw
=t frr [N =
& TrATraTT oWt
= AgT [EE
%ﬂqnotm'olﬂ'm:
=t gEE #1% At

T Tg-wTE AA qg AT € FAT
war v :

(%) 7 fegd ov 74 ¥ A 2w
¥ IQemz gefaad Y dewm ag
L4

(=) afz gi, @ a1 g5 vl 7 77
RWerd =9 5@ & fou w1 wdw
dm< fear & ; =K

() & FEFAT F AT fFaT Fq-
e geatfaad & dee g gar g 7

Trew WWEy § Ig-wA (s ¥
THo mrti\'): (%) 3w & Qumz
srafeml § qaEa walfagd &t der
¥uwad srgen § gfa gi g

(7) wfad & fou sfafim
Qam & FaEd F g fog 7,
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1968 # F+1q FTHIT 1T IITET #1 TH
gt 7 AgATEA fFar Tar 471 26 geg,
1968 Ft arifea w37 deqr 138 %1 A
2 @uT T@ T F1 93T F AT =S 9T
Y@ AT AT AT GOETA AT FET
geer ¥ fafwey ga=gl o g9 SuEl
T FTATIE &Y o1 W R )

() = oA &Y ;dET 3] F qfc-
urrEaey gfaa Atefea) ) afafoam ger
3-8 fraffea s v agt gan
21 fEeoft, o Tow g 3 At
T9T I AT T DA § Al g
arelY STEEATEl & wreferd $El ®1 F@
¥ fod arfafesa §ffrad odi w1 gowt
fear & 1 farer Samesg & s g #
sfaery Yo & st sfirers enat &t
F=qr 1967-68 H ST 2000 ¥ 319 AT
srer 11,000 33 @ 7% &) 3=
FIF AT TG U7 FFR 7 U4 F2w
o § & a1 w9 v 1 afy-
Fa 3T AW T & A #
FIH 9T &G | §F A A 7 99
IO wifag F A¥ FAfEd s
afas qar ¥77 §AAT X F 37 fou
g

§5 WEAqu augTenl § A
fawwl &t S0

893, »ff wwrAIT Trent
st fra AT AT
st e fag et
st Wiz W
st g T 9
Fa7 farett @qr gaw ¥ AT gy q@n
X F9T H 5
() %@ F 39 wg=gQ dagredi &
g gial, faasl @ar qEndE &
ST AT TR L ;
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(=) afz gi, @Y7 w7 i & g9
faaht qiffaai ft mfws a1 & ; sk

() afz g, &t @& Dfedd a1 A7
% forsar sug FRy e § 7

famer @ gl'ﬁﬁ!‘l"iﬁ (!Teﬂo
&0 Mo Aqlo M) : (F) N1 2T F
EERECEEEHEE I I i s o)
S ®Y "7 g€ § )

(&) uw srEdz wug@T ¥ A TY
g fadi 1 393 & s fada) wfes
T 819 §I Ft ATIFT & 1

(n) Wt a% FNT TR F FA
HATIAT FT ¥+ g, dlA1 1T qIg-
w4i, @Aqia wedlg gugrea, af ey,
ARAG GASTHE, Fohar ag0  ATATCHT
FAGIST, §IAATE F TATAA 4T G&T
FY 74 LA T4 I AAGFAT § gTAT
3T WA §3 F fou, oF afafq ¥
frgfaa #t 7 &

T A=, ¥ @ugAdt § ogoar
satar &1 A9g FA ¥ fou  fafwes
FIH IBC ACE | TV 92 T W AT
faawor & gor MU §H wgE FIAT AT
gat @ wf @1 [geawrsa § <@ faan mm
e dear LT—1367/69]

Construction of Vijayanagar period
Museum

894, S.A. AGADI : Will the Minister
of EDUCATION AND YOUTH SERVICES
be pleased to state :

(a) whether any progrss has bzen made
in the construction of *Vijayangar period®
Museum at Kamalapurm near Hampi in
Bellary District of Mysore State ;

(b) if so, the detalls thercof;
(c¢) when the decision for the construc-

tion of “Vijaynagar period® Museum was
taken;
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(d) the amount sanctioned and estimated
cost thereof;?

(¢) the reasons for the delay; and

(f) when the building constrution is
likely to be complete?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) and (b). Yes,
Sir. Construction of the Museum building
upto plinth-level representing 289, of the
construction work and valued at Rs., 33657/-
has been completed.

(c) In 1962.

(d) The estimated expenditure of Rs.
4,52,382/- has been sanctioned.

(e) The estimate for the museum build-
ing was prepared by the C.P.W.D. in 1964,
Construction could not be started immediately
as there was a general ban on the constru=-
tion of new building. The ban was removed
in 1966 and the expenditure sanction was
given in 1967, The exccution of the work
was taken up by the C. P, W, D, thereafter,
The contrector after starting the work
in January, 1968 suspended it. The con-
tract was therefore rescinded and the work
retendered.

(f) By 1969-70,

Education Policy

895. SHRI J. M. BISWAS :
SHRI RAMAVATAR SHASTRI ;
SHRI INDRAJIT GUPTA :
SHRI S.M. BANERIJEE :

Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that Government
are not thinking in terms of a radical change
in the Education Policy in the Fourth Five
Year Plan;

(b) whether Government propose to im-
plement Kothari Commlssion’s recommeda-
tions; and

(c) if so, when, as during the last three
years, not a single recommedation has been
implemented ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) : (a) to (c). After fully examining
the recommendations of the Education Com-
mission, the Governmet of India adopted a
resolution on Natlonal Policy on Education
which was laid on the Table of the Lok
Sabha on July 24, 1968, This has also been
accepted as the basis for the Fourth Five-
Year Plan,

The responsibility for implementing the
programmes indicated in the resolution on
the National Policy on Education vests
mostly in the State Governments. Where
the responsibility vests in the Central Go-
vernment, steps are being taken, in the Fourth
Five-Year Plan, to develop the programmes
to the extent possible within the resources
available.

It would not be correct to say that pot
a single recommendation of the Education
Commission has been implemenied. The
Government of India, for instance, has taken
several measures to develop the regional
languages, with a view to their adoption as
media of instruction at the university stage.
The State of Punjab and Haryana, have
adopted the scales of pay recommended by
the Education Commison for School teachers,
and in other Siates, considerable improve-
ment has been made in their emoluments,
although not to the level recommeded by the
Education Commission. At the university
stage, the scales recommended by the Com-
mission have been accepted by most States.
It must be pointed out, however, thata
major difficulty in implementing the recom-
mendations of the Education Commission, is
the paucity of resources, In the Fourth Five
Year Plan, the total allocation for education
is only 802 crores or 5.6% of the total plan
outlay which is the lowest proporiion on
record given to cducation. Substantial pro-
gress will only be possible, if much larger
allocations are made available for education
and are supplemented by large voluniary con
tributions from the community,

Development of Kovalam Beach in Kerala

896. SHRI P. C. ADICHAN :
SHRI K. M. ABRAHAM 1
SHRIMATI SUSEELA

GOPALAN
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SHRI A. K. GOPALAN ;
SHRI K. ANIRUDHAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the project report on the
development of Kovalam beach in Kerala as
a first class tourist resort has been finalised;

(b) if so, the main features thercof ;

(c) the estimated cost of the project ;
and

(d) when the work on the project fs
likely t0 commence ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) Final approval has yet to be
given to the plans and estimates submitted
recently by the architect.

(b} The salient features of the project
are construction of a hotel, a number of
coltages, a beach centre with cefeteria and
shops, and provision of recreational faci-
lities.

(c) Rs. 90 lakhs to be shared by the
Department of Tourism and the India
Tourism Development Corporation Limited .

(d) The scheme will be ready for im-
plemeniation soon afrer overall clearance
has been obtained from the Expenditure
Finance Commiltee,

Setting up of Second Ship-Building
Yard at Cochin

897. SHRI P. C. ADICHAN :
SHRI P. VISWAMB HARAN :
SHRI A, K. GOPALAN :
SHRIMATI SUSEELA GOPA-

LAN :

SHRI VISWANATHA MENON:
SHRI E. K. NAYANAR :
SHRI K. RAMANI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased 10 state :

(a) the further progress made in setting
up the Second Ship-building yard at
Cochin ;
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(b) the total expenditure incurred so far
in this regard ; and

{c) the broad details of the programme
of construction envisaged In the Fourth
Plan 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHR1 1QBAL SINGH) : (a) The Revi-
sed Proj:ct Report and Preliminary Design
prepared by M/s Miiubishi Heavy Indus-
tries Ltd., Tokyo have been recelved and are
under examination. In the meantime, action
has been initiated in regard to preparatory
works like acquisition of land, construction
of diversion road, land and soll surveys,
provision of power and water supply etc.

(b) About Rs. 1.42 crores upto 1968-69.

(c) The programme envisaged during
the Fourth Plan period consists of construc-
tion of the Docks and other civil, mechani-
cal and marine engineering works, including
procurement and installation of various
equipment.

Extension of Service given to Central
Government Employees

SHRI P. C. ADICHAN :
SHRI NIHAL SINGH 1

898.

‘Wil the Minister of HOME AFFAIRS
be pleased to state @

(a) whether it is a fact that officials of
the Central Government are given extension
in their service tenures, even after reaching
the age of superannuation which is 58 years
in Central Government against only 55 years
in many State Governments, particularly for
high ranking officials in independent offices ;

(b) if so, the numbe of officials of (1)
Ministries, (ii) other Departments, and (iii}
independent offices under the Central
Government who had been granted such ex-
tensions since the age of superannuation was
raised from 55 years by the Central Govern-
ment a few years back ; and

(c) the reasons for giving such extension
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despite large scale unemployment and stag-
pation among the young employces ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K 5. RAMASWAMY)1 (a) and (c). Extensions
of service are granted to Central Government
employees only in the public interest. Ins-
tructions havebeen issued laylng down the
criteria and procedure for grant of extension
of service to ensure that such ¢xiensions are
granted in rare and exceptional circumstances
only In public Interest.

(b) The figures asked for are not readily
available. However, during the period from
30.11.1962 (when the age of superannuation
of Central Government employees was raised
to 58) to 31.10.1965 the number of class I
and class 11 officers who were granted exten-
sion was 177 and 82, respectively. During
the years 1966 and 1967, 228 class I officers
and 93 class Il officers were granted exten-
sion of service.

Absorption of left over candidates of 1959
Limited Departmental Competitive Exa-
mination for the posts of Assistant
Superintendent

899. SHRI M. L. SONDHI: Wil

the Minister of HOME AFFAIRS be plea-
sed to state ; .

(a) whether itis a fact that the late

Prime Minister, Lal Bahadur Shastri, had a
discussion with several Members of Parlia-
ment in the Central Hall of Parliament

House on the 9%th May, 1961 regarding the
absorption of left overs of the limited De-
parimental Competitive Examination held

by the Union Public Service Commission for
the posts of Assistant Superintendent (R.T.
E.) in 1959 and Shri Shastrl promised that
all the left overs of 1959 examination should

ba absorbed against future wvacancies and
the decision was pubilshed'in the Hindustan

Time of the 10th May, 1961 ;

(b) whether it is also a fact that then
there was no question of 55 per cent marks
limit ; and

(c) if so, the reasons why the assurance
given by the late Prime Minister has not so
far been fulfilled and all the left overs of
1959 examinations absorbed ?



THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Late Shri Lal Bahadur Shastri when he
was Home Minister had a discussion with
several Members of  Parllament in the
Central Hall of Parliament House, on the
9h May, 1961, regarding absorption of the
left-overs of the limited Departmental Com-
petitive Examination held by the Union Pub-
lic Service Commission for the posts of
Assistant Superintendent (R.T.E.} In 1959,
He had only indicated in that discussion
that he would try and find some vig-
media. Keeping in view the anticipated
vatancy position, It was declded that the
left-over persons of 1959 and 1960 Examina-
tions who had secured 557/ or more marks
should be absorbed duting a period of five
years tommencing from 1.10.1962. A pro-
vision for appointment of eligible left-over
candidates of the 1959 and 1960 Examinations
was accordingly made in the CSS Rules
1962, 35 left-over persons of 1959 Exami-
nation and 59 of the 1960 Examination who
had secured 559 or more marks were pro-
moted as Section Officers during the five
year period.

Kerala Chief Minister”s Statement

900. SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 735 on the 21st February, 1969 and
state the reasons why Government cannot
ask the Chief Minister of Kerala to withdraw
his statement which is against the basic the
principles underlying the Constitution of
India which envisages the functioning of the
Central and State Governments in harmony
with each other ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The Home
Minister has written to the Chief Minister of
Kerala requesting him to come 10 Delhi to
discuss the important issues, arising out of
his speech delivered in Trivandrum on Jan-
uary 8, 1969 and out of the recent statement
made by him and Shri A. K. Gopalan in
regard to the working of the constitutional
system.

Grievances of School Upion
Territories
901. SHRI M. L. SONDHI 1 Will the

Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether school teachers in the Union
Territorles have made representations about
their grievances;

(b) if so, the salient features thereof;

(c) the action taken by Government
thereon; and

(d) if not, the reasons thereofor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (d). Representations
heve been received from various associations
of teachers in Delhi, Manipur, Tripura and
Himachal Pradesh. They mainly relate to :—

(i) revision of pay-scales;
(ii) amenities like housing and medical
facilities;

(iif) general service matters wfz, ap-
pointments, leave, pay fixation
pension etc. and

(iv) transfers.

These representations have been referred
to the Administrations of the concerned
Union Territorles, to whom they primarily
relate,

Revision of grades of Delhi Teachers

SHRI M. L. SONDHI :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

902.

(a) whether steps are being taken to
revise the grades of Delhi teachers in view of
the improvement in the financial position of
Government; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
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YOUTH SERVICES (SHRI
DARSHN) : (a) No, Sir.

BHAKT
(b) Does not arise.

Development of tourist spots in environs
of New Delhi

903. SHRI M. L. SONDHI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether any scheme has been drawn
up for the development of tourist spots in
the environs of New Delhi; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Surajkund and Badhkal Lake in
Haryana State, 15 KM and 28 KM respec-
tively from Mew Delhi, are two beautiful
places in the environs of New Delhi which
are being developed as tourist spots. The
Central Government has contributed a sum
of Rs. 2.35 lakhs for the construction of a
cafeteria, a link road, floating jetties, elece
tric installations and estate services at Badh-
kal Lake. They have also constructed a
restaurant at Surajkund at a cost of Rs. 1.52
lakhs and contributed another Rs. 93,000/-
for a pavilion, car park, drinking water
facilities and landscaping there. During the
Fourth Five Year Plan, a sum of Rs. 1 lakh
has been provided for augmenting the facili-
ties at Badhkal Lake. The schemes at both
these places have been drawn up and imple-
mented in coordination with the Haryana
State Government.

LosSses suffered on account of Telengana
Agitation and Bengal Bandh

904,
SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to Un-
starred Question No. 9977 on the 16th May,
1969 and state :

(a) whether Government have since
computed the financial losses suffered by
the Central Goveraoment on account of
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Telengana agitation and Bengal Bandh on
the 10th April, 1969; and

(b) If so, the broad outlines of the losses
suffered ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a) and (b). In-
formation from the authorities concerned is
still awalted.

Abolition of Privy Purses and Privileges
of Ruler of Erstwhile States

905. SHRI YAJNA DATT SHARMA :

SHRI JAI SINGH :

SHRI P.VISWAMBHARAN :

SHRI HEM RAJ :

SHR1 A. SREEDHARAN :

SHRI K. LAKKAPPA :

SHRI RAM SINGH
AYARWAL :

SHRI ONKAR SINGH :

SHRI KANWAR LAL GUPTA :

SHRI SHARDA NAND :

SHRI INDRAJIT GUPTA :

SHRI B.K. DASCHOWDHURY :

SHRI S. M, BANERJEE *

SHRI HARDAYAL DEVGUN :

SHRI SHRI CHAND GOYAL :

SHRI P, L. BARUPAL :

SHRI P. C. ADICHAN :

SHRI BEDABRATA BARUA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI NAVAL KISHOR
SHARMA :

SHRI BHOGENDRA JHA :

SHRI N. R. LASKAR :

SHRI CHENGALRAYA NAIDU ;

SHRI VISHWA NATH
PANDEY :

SHRI S. KUNDU :

Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether any final decision on the
obolition of privy purses and privileges of
the former Rulers of States has been taken;

(b) whether the negotiations conducted
by the Union Home Minister, with the
fromer princes for an amicable setilement
of the issue have failed and the matter has
been entrusted to the Deputy Prime
Minister;
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(c) the outcome of the talks held with
the ex-rulers; and

(d) the reasons for undue delay in sett-
ing the issue and the time by which it is
likely to be settled 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) As has
already been a decision to abolish privy
purses and privileges of the Rulers, The
measures mecessary for its implementation
are being worked out.

(b) and (c). The Deputy Prime Minis-
ter was assisting the process of negotiation
by discussions with the Princes; discussions
with the Prinices have not concluded.

(d) No definite date can be fixed for the
settlement of matters of this nature.

Home Minister's discussions with Chief
Ministers and administrators of union
Territories

SHRI YAJNA DATT SHARMA ;

SHRI JAIl SINGH :

SHRI HARDAYAL DEVGUN :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI HEM RAJ:

SHRI BAL RAJ MADHOK :

SHRI Y. A. PRASAD :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that he had
discussions with the Chief Ministers and
Administrators of Union Terrilories in May,
1969 at New Delhi ; and

(b) if so, the various subjects discussed
and the decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Views expressed in the meeting on
the recommendations of the Administrative
Reforms Commission and its Study Team
have been taken note of. The whole matter
is still under the examination of the Govern-
ment.
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Setting up of inter-State Council for ceatre
relations

907, SHRI YAJNA DATT SHARMA :

SHRI RAM GOPAL SHAL-
WALE :

SHRI JAGANNATH RAO
JOSHI

SHRI RANJEET SINGH :

SHRI ATAL BIHARI VAJ-
PAYEE 1

SHRI BRIJ BHUSHAN LAL :
SHRI SURAJ BHAN :

SHRI JAI SINGH :

SHRI SAMAR GUHA :

SHRI R. K. BIRLA :

SHRI BHOGENDR JHA :
SHRI JYOTIRMOY BASU :
SHRI V. NARASIMHA RAO :
SHRI VALMIKI CHOUDHARY:
SHRI D. C. SHARMA :

SHRI E. K NAYANAR :
SHRI SITARAM KESRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the sugestion of the Ad-
ministrative Reforms Commission with re-
gard to the settinz up of a Inter-State
Council for Co:ntre-State relations as pro-
vided for in Article 263 of the Constitution
has been examined by Government ;

(b) whether such a suggestion has also
been made by Shri V. K. N. M=non, for-
mer Director of the Indian Institute of Pub-
lic Administration in a semipar held re-
cently in Simla ; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(¢). Government are examining the re-
commendations of the administrative reforms
Commission regarding the setting up of an
Inter-State Council under article 263 of
the Constitution.

(b) Yes, Sir.
Recrui of Scheduled Tribes to I.A.S.

908. SHRI KARTIK ORAON : Will
the Minister of HOME AFFAIRS be pleased
to state.

(a) whether it is a fact that in

1961 all
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Scheduled Tribes candidates recruited to
LAS, were from Assam State ; and

(b) If s0, the details thereof and ihe

District to which they belong ?

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME - AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) A statement giving the {nformation
1s attached,

Statement
Serial., No. Name of the candidate District to which the candidate be-

longs.

1. Pachuau Rohmingthanga Mizo

2. Dilip Singh Khasl and Jaintia Hills

3. James Michael Lyngdoh Khasi and Jaintia Hills

4, H. Arthur Dauid Sawian Khasi and Jaintia Hills

5. Sodsek Marwein Khasi and Jaintia Hills.

Recruitment of Scheduled Tribes to College Opened by Christian Mission

All India and Central Services

909. SHRI KARTIK ORAON : Wil
the Minister of HOME AFFAIRS be pleased
to state.

(a) the names of Scheduled Tribe candi-
dates who were appointed to 1AS/IPS/IFS/-
Indian Forest Service and Class I C:ntral
Services during the last three years, year-
wise, indicating the State to which they be-
long ;

(b) whether it is a fact that most of the
Scheduled Tribe candidates fail at the viva
voce examination held by the Union Public
Service Commission ; and

(c) if so, the percentage of failures at
the viva voce test from amongst the members
of Scheduled Tribe 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) A state-
ment ts laid on the Ta*le of the House.
[Placed in Library. See No. LT-1368/69]

(b) No, Sir, as no minimum qualifying
marks are prescribed for the Personality
Test.

(c) Does not arise.

Aries near Imphal

SHR1 UMANATH :
SHRI GANESH GOSH :
SHRI P.P. ESTHOSE :
SHRI P. GOPALAN :

910.

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to Uns-
tarred question No. 597 on the 2ist Februa-
ry, 1969 and stale.

(a) whether the information with regard
to reasons for which Government have per-
mitted foreign Christian Missionaries to
bring a large amount of money and building
materials for a Chriastian college near Im-
phal has since been collected ;

(b) if not, when the information is
likely to be collected ; and

(c) the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir, The information has been sent to the De-
partment of Parliamentary Affairs for being
laid on the Table of the House, A state-
ment giving the information is, however,
attached.
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Statement
There Is no restriction on the the
receipt  of inward remittances through

banking channels from abroad. Licences for
Import of bullding materials were granted
under the discretionary powers of the reasons
appropriate authorities concerned, mainly for
the reason that they were gifts not
Involving  of forelgn  exchange and
were Intentded for an educationol insti-
tution. There are no restrictlons, under the
relevant regulations, in regard to the area of
utilisation of funds of gifts articles received
from abroad and so far, the college authori-
ties have not come to notice for any activi-
tles prejudicial to security.

(b) and (c). Do not arise.
Watch over activitics of senas

911. SHRIMATI SAVITRI SHYAM 1
Will the Minister of HOME AFFAIRS be
pleased to state 1

(a) whether it is a fact that the Central
Government have asked the State Govern-
ments to watch the activities of voluntary
organisations and senas; and

(b) if so, the reaction of State Govern-
ments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Cenual Government hav: drawn the atten-
tion of the State Governments to the recoms
mendation of the National Integration Coun-
cil that effective and stern action shonld be
taken against organisations like Senas which
create hatred and enmity between different
groups. Statc Governmets have intimated
that a close watch is being kept on the
activities of such organisations and appropri-
ate action under law would be taken when-
eVer necesssary.

National Youth Board

SHRIMATI SAVITRI SHYAM :

SHRI D. N. PATODIA :

SHRI CHINTAMANI
PANIGRAH! :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

912,

(a) whether it is a fact that Government
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have declded to set up a Natlonal Youth
Board; and

(b) if so, the detalls thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VKR.V.
RAO) : (a) and (b). The proposal to set
up a Naional Advisory Board on Youth
Services Is under consideration.

All-India Conference of Students
held in Delhi

913. SHRI HEM BARUA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased 1o state 3

(a) whether it Is a fact that an All-India
Conference of Students was held recently in
Delhi under the auspices of his Ministry as
also of the University Grants Commission;

(b) if so, the medium of expression
which ‘was used in the Conference; and

(c) whether it is a fact that most of the
delegates attending the Conference were ex-
student leaders whose political affiliatlons
were all too evident ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) Yes, Sir.

(a) Both Hindi and English were used
as the medium of expression in the Con=
ference.

(c) No, Sir. Most of the delegates
were present office bearers of the University
Students’ Unions. Some of them as well as
two or thres ex-student leaders who were
present did have strong political views, but
this was not the criterion for their inclusion
in the Conference.

Telengana Agitation

914, SHRI SHRI CHAND GOYAL :
SHRIS. R. DAMANI :
SHRI ESWARA REDDY :
SHRI 5. M. BANERIJEE :
SHRI N, SHIVAPPA :
SHRI R. K. AMIN :
SHRI K. M. KOUSHIK :
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SHRI B. K. DASCHOWDHURY :

SHRI P. K. DEO :

SHRI ZULFIQUAR ALI
KHAN 1

SHRI MEETHA LAL MEENA :

SHRIMATI ILA PALCHOU.
DHURY :

SHRI SHIV KUMAR SHASTRI 3

SHRI PRAKASH VIR
SHASTRI :

SHRI SHEOPUJAN SHASTRI :

SHRI RAM AVTAR SHARMA

SHRI BEDABRATA BARUA

SHRI PREM CHAND VERMA :

SHRI TRIDIB KUMAR
CHAUDHARY :

SHRI HEM BARUA :

SHRI NATU RAM AHIRWAR

SHRI BENI SHANKER
SHARMA :

SHRI UMANATH :

SHRI P. GPALAN :

SHRI MOHAMMAD ISMAIL :

SHRI K. RAMANI :

SHRI D. C. SHARMA :

SHRI BIBHUTI MISHRA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the steps taken by Government to
meet the aspriations of the people of Tele-
ngana; and

(b) the steps taken by Government to
remove the econmic regional disparities ex-
isting at present in the Teleagana and other
regions of Andhra Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Early in
April 1969, the Prim: Minister held a series
of discussions at the political level and also
with the leaders of Telengena and Andhra
regions, with the obj:ctive of evolving cons-
tructive steps to ensure that the pace of
development and expansion of employment
opportunities in Telengana was accelerated
and the conditions were created for the
balanced development of all parts of Andhra
Pradesh. In a statement made in the Lok
Sabha on 11th April 1969, the Prime Minis-
ter annjuuced various positive meisures
which are at different stages of implementa-
tion. The Commitiee of Jurists appointed
to advise on the possibility of providing for
appropirate constitutional safeguards in the
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matter of public employment in the favour
of the people belonging to the Telengana
region has submitted its report, which is
now under consideration. The Committee
appointed under the Chairmanship of Shri
Justice Vashishta Bhargava, Judge of the
Supreme Court, to determine lhe Telengana
Surpluses is expected to submit its report
by the end of August, 1969, The Andhra
Pradesh Government have already constituted
a high-powered Telengana Development
Committee with Chief Minister of Andhra
Pradesh as its Chairman and a Member of
of the Planning Commission. Ministers of
Andhra Predesh Cabinet belonging to the
Telengana Rcgion and the Chairman of the
Regional Committee for Telengana, as its
Members. The Committee had its first
meeting on 26th June, 1969. The Plan Im-
plemenation Committee at the official level
has also been constituted by the State Govern-
ment and will have its first meeting as soon
as possible. The Central and Siate Advi-
sory Committees are going into the represen-
tations submitted by pazetted and non-gazet-
ted officers affected by the States Reorga-
nisation Act, 1956.

During Home Minister's stay in Hydera- -
bad on 7th and 8th June, 1969, he spent
most of his time meeting people from diffe-
rent walks of life, representatives of various
organisations indluding Telengana Praja
Samiti, Members of Parliament and Siate
Legisiature, persons connected with  the
local bodies and other leaders of public
opinion. Various views were expressed and
suggestions offered for dealing with the situ-
ation prevailing in Telengana. While appre-
ciating the urgency of the problems, he felt
that they were serious and complex and re-
quired objective and most careful considera-
tion. He, therefore, urged that there should
be suspension of all agitational activity and
that the people of Telengana should ensure
that normal conditions were maintaired in
which, after further consultation with the
leaders, fair and just solutions for their pro-
biems could be worked out.

There were further discussions with the
Chief Minister and other political leaders
of Andhra Pradesh including those from the
Telengana region last month and eariier this
month, and these cfforts will continue to
secure an agrexd solution to the problem of
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Telengana. Recently, State Cabinct has been
reconstituted with a Deputy Chief Minister
from Telzngana region. It is hoped that the
new Ministry and all othzrs concerned would
take appropriate action to normalise the
situation and create conditions favourable
for a settlemsnt. It is a matter of satisfac-
tion that the non-gazetted officers of
Telengana have already ealled off thelr strike
and thus made a contribution towards resto-
ration of normal conditions.

(b) In the formulation of plans, parti-
cular attention is being given 10 securing the
objective of better regional balances. In the
context of the formulation of the new Fourth
Plan, the Siate Governments have been re-
quesied by the Planning Commission to
review the question of identification of
markedly backward arcas within the States
on the basis of indicators of development
already suggested to them. They have also
been requested to formulate plans for eco=
nomic and social development of the back-
ward regions on the basis of the local
potentials, resources and needs. Special
stress was laid on the creations of infra-struc-
ture faci'itizs for the development of natural
resources in these areas and to accelerate
the progress of development within a reason-
able period of time. More recently, on
the basis of a dezision taken by the Nation-
al Development Council Committee, two
working groups were sct up by the Planning
Commission to examine the mecasures that
might be taken for the development of indus-
trially backward areas. It is expected that
the State Government would take action on
the lines advised by the Planning Commis-
sion and the Telengana Development Com-
mittee whose function is to review the actual
implementation and working of programmes
and schemes relateable to Telengana region
assisted by the Plan Implementation Com-
mittee at official level, would help in
achleving the desired results.

Squatiing by Employees

915. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the perma-
nent employces of the Unfon Territory of
Chandigarh are squatting necar the Szcre-
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tariat of the Union Territory of Chandigarh
and some of them also staged a dhgrna in
front of the Parliament House ;

(b) if so, their main demands and the
steps taken by the Government to meet the
same ;

(c) whether it is a fact that the perma-
nent employees are at a disadvantageous
position as compared to those who are on
deputation from Punjab or Haryana ;

(d) whether it is further a fact that the
grades or allowancss of those on deputation
from Punjab or Haryana have been revised
upwards by the Governments of Punjab or
Haryana from time to time and are better
than the grades or allowances of permanent
employees ; and

(¢) whether Government propose to re-
move the disparity existing between two
categories of the employees serving the
same adminitration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (¢).
Some of the employees of the Chandigarh
Union Territory Administration who are not
allocated to any of the successor States
squatted near the Secretariat of the Union
Territory, Chandigarh and some of them also
staged a dharna near Boat Club behind
Krshi Bhavan, New Delhi. Their main
demands are (i) revision of pay scales on
the pattern of the Punjab Government on
the recommendations of the Punjab Pay
Commission, (ii) scale of residential plots
at subsidised rates and houses on hire pur-
chase system.

2. So far as the question of pay scales is
concerned, the matter is being examined. A
scheme for the sale of residential plots on
reasonable rates to low-paid employees and
a proposal to sell built-up houses on hire
purchase system to the employees are also
baing examined by the Chandigarh Adminis-
tration.

3. The employees who are on deputa-
tion from Punjab and Haryana s Chandi-
garh Administration are allowed pay scales
accordinn to the new scales revised by their
patent States which are, by & large, higher
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than the pay scales at present admissible to
unallocated employees of the Administration.

Regulation of rents in Chandigarh

917. SHRI SHRI CHAND GOYAL :
Will  the Minister of HOME AFFAIRS
be pleased to state i

(a) whether the Tenants Association of
Chandigarh has approached Government for
regulating or controlling the rizing rents of
residential houses and commercial establish-
ments in Chandigarh ;

(b) If so, the steps taken by Govern-
ment In this regard ; and

(c) the main demands incorporated in
the memorandum and the date of submission
of the memorandum ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir. A representation on behalf of the Ten-
ants Association Chandigarh, was presented
to the Chief Commissioner, Chandigarh,

(b) The matter was considered but it
was felt that since the erstwhile Punjab
Government had given an assurance that
no rent restrictions will be enforced in the
Union Territory of Chandigarh for a period
of twenty-five vears from 1959 and since
such a restriction was likely to inhibit the
growth of the city, the question of enforcing
any rent restriction was dropped.

(¢) Tt was demanded that Rent Control
Legislation be enacted and fair rent of the
buildings be fixed on the basis of rents pre-
valent in the year 1965. The representation
was submitted on 28.9,1968.

Maharashtra-Mysore Boundary Dispute

918. SHRI YAJNA DATT SHARMA:

SHRI JAI SINGH :

SHRI HARDAYAL DEVGUN :

SHRI PRAKASH VIR
SHASTRI :

SHRI RAM CHARAN :
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SHRI SRADHAKAR
SUPAKAR 1

SHRI HEM BARUA :

SHRI BENI SHANKER
SHARMA :

SHRI B. K. DASCHOW-
DHURY :

SHRI N. SHIVAPPA :

SHRI RAM AVTAR SHARMA :

Wil the Minister of HOME AFFAIRS
be pleased to state i

(a) the stage at which the boundary
dispute be:ween Maharashtra and Mysore
stands at present ;

(b) the number of persons killed in both
the States on account of agitational approach
of the people on this issue ;

(c) the steps taken by Government to
solve the problem expeditiously and whether
any definite date by which the issues will be
solved can be given by Government ; and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a), (c)
and (d). Efforts to solve this dispute as
early as possible are continuing, but in view
of the complexity of the matter the time
when the dispute is likely to be setiled can-
not be indicated.

(b) The information is being collected
and will be laid on the Table of the House
on receipt.
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Establishment of Bal Bhavan

922, SHRI SAMAR GUHA :
SHRI M. H. GOWDA :
SHRI SURENDRANATH DWI-
VEDY :
SHRI RAMAVATAR SHASTRI:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(a) whether it is a fact that the scheme
for the establishment of Bal Bhavans in
every State under the auspices of Jawaharlal
Nehru Memorial Trust has been implemen-
ted ; and

(b) if so, the name of States where such
Bal Bhabans have been established ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V. K, R. V.
RAO) : (a) and (b), The information is
being collected from the authorities of the
Trust and will be placed on the Table of
the Lok Sabha when received.
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Re-Allocation of staff due to Punjab
Reorganisation
923, SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA:

Will the Minister of HOME AFFA-
IRS be pleased to refer to the reply given
to Unstarred Question No. 2163 on the Tth
March, 1969 regarding the reallocation of
staff due to Punjab reorganization and state

fa) whether the allocation of staff due
to Punjab reorganization in respect of the
remaining Departments has since been fina-
lised ;

(b) if not, the reasons therefor ; and

(c) the time by which a final decision
in the matter is likely to be taken 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Out
of 57 Departments involved in the process
of re-organization allocations of the siaff
of three Departments have yet to be finali-
sed,

(b) The entire staff working in these
Departments was at first allocated to the
Union Territory, Chandigarh. Subsequent-
ly, it was decided to allocate the staff
amongst all the successor States. Necess-
ary action is in progress.

(c) The work is expected to be comple-
ted shortly.
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Employment to N. I. S. Coaches

927. SHRI RAMAVATAR SHASTRI:
SHRI S. M. BANERJEE ;
SHRI V. NARASIMHA RAO :

Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased to
state;

(a) whether it is a fact that Govern-
ment have assured employment to those
Coaches of National Institute of Sports who
had not been able to get suitable jobs; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN : (a) Mo, Sir. However, efforts
are always made in this direciion, and, with
the introduction of Mational Sports Orga-
nisationProgramme in universities and coil-
eges, a number of these coaches are likely
to be employed.

(b) Does not arises.

Programme for Development of Sporis

928. SHRI INDRAJIT GUPTA : Will
the Minister of EDUCATION AUD
YOUTH SERVICES be pleazed to state 1

(a) whether Sarvashri K.G, Prabhu and
Ranga Ramanuja have prepared a fivesyear
programme for the development of sports
and games in the country and a draft
National Policy for Sports;

(b) if so, main features thercof; and

(c) Goveroment's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND

YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.
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(b) The working paper, prepared by the
two-member Commilttee of the All India
Council of Sports and Games in the country
from village level upwards and at various

levels including  Schools, Colleges and
Universities,

(c) The All Indla Council of Sports
have invited the comments of the State
Sports Councils and National Sports Fede-
rations on their Report. Government will
consider it after the same is forwarded to
it by the Council with its recommendations.

Proposals to Attract Toursist Traffic to
Calcutta

929. SHRI INDRAJIT GUPTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether he has any specific propo-
sals for attracting tourist to Calcutta;

(b) if 50, the nature thereof;
(c) whether he has discussed them with
the representatives of the State Government

and sought its cooperation; and

(d) if so, the outcome of such discus-
sion 7

THE MINISTER OF TOURISM AND

CIVIL AVIATION : (DR. KARAN
SINGH) (a) to (d). Steps to attract
tourist traffic to  Calcutta have been

discussed with representatives of the West
Bengal Goveroment. During the Fourth Five
Year Plan, it is proposed to provide addi-
tions and improvemenis to the existing
tourist facilities in Calcutta. A new inter-
national Airport building s coming up at
Dum Dum. Steps are being taken to en-
courage larger tourist traffic to places like
Konarak and Kaziranga in the Eastern
Region which will naturally increase traffic
to Calcutta. Six mnew  hotel projects in
Calcutta have been approved. These would
add approximately 1000 beds to the hotel
accommondation already available, For one
of these projects, a loan of Rs. 25 lakhs has
been sanctioned out of which Rs. 20 lakhs
have already been disbursed, It is also pro-
posed to set up a youth hotel in Calcutta,
Besides, a specific proposal has been made
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for holding an annual Festival of Calcu:ta
during the Durga Puja, which would include,
a part from a pageant of Calcutta itself,
speeial programmes of dances, drama and
music. The proposals has been welcomed
by the State Government, the Central has
promised to asstst the State Government
financially and otherwise In {ts organisation.
The first Festival is likely to be held in

October this year.

Conference of Organisation of Professional
Government Services

930. SHRI B. K. DASCHOWDHRY 1
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Central Information
Service Association decided in May, 1969,
to convene a conference of organisation of
professional Government services, Including
those of education, police and engineering
to discuss ways and means of reducing con-
trol of 1.A.S. Oificials over the specified
services; and

() if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b)
The Government is not aware of any such
conference having been held,

Provision of suitable sites for construction
of new Holels

931. SHRI B. K. DASCHOWDHURY :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Convention of Hotel
and Restaurant trade urged Government to
allot suitable sites in various cities for con-
struction of new hotels; and

(b) if so, the rcaction of Government
thereto 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir, The Winth  All-India
Hotel & Restaurant Convention held at
Jaipur in April, 1969 passed such a resolu-
tion,
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(b) The need for suitable sites being
made available at eoncessional rates for hotel
contruction is recognised by Government.
Action to this effect in Delhi has already
been taken. State Governments have also
been urged by the trade to take action like-
wise,

Boycott of Upper Division Clerks' Grade
Examination

932. SHRI1 BK. DASCHOWDHURY 1
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether the Central Govenment
Clerk's Union has caled on Government
employees to boycott the Upper Division
Clerk's Grade Examination;

(b) whether it is a fact that several
thousand Lower Division Clerks were eligi«
ble for promotion to Upper Division Grade
after eight years of service and many of them
who have put in more than 10 years of service
are still awaiiing promotion; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
According to the Central Secretariat Clerical
Service Rules, 1962, 507 of the vacancies in
the Upper Divison Grade are to be filled on
the basis of a Limited Departmental Com-
petitve Examination to be held by the Union
Public Service Commission. The first such
examination has now been notified by the
Union Public Service Commission to be held
in December, 1969, The Central Govern-
ment Clerk's Union, which is no longer re-
cognised, hed intimated Government in
April, 1969, that their General Council had
decided to boycott the examination and had
accordingly called upon all the Lower Divi-
slon Clerks of the Central Secretariat Cleri-
cal Service to boycoit the examination.
There were 391 Lower Division Clerks with
8-10 years of Service and 5272 Lower Divi-
sion Clerks with over 10 years of service as
on 1-1-68. Only permanent Lower Division
Clerks with at lcast § years service are eligi-
ble for promotion. As the idea of holding
a limited departmental competitive examina-
tion is to pick up bright young men in the
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Lower Divison Grade for promotion to this
Upper Division Grade. Government have
decided that the examination, already notifi=
ed, should be held as scheduled.

Recruitment to Central Services on
quota basis

933, SHRI B.K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased to stated ;

(a) whether the Chairman of the Ad-
ministrative Reforms Commission has sug-
gested that recruitments for certain common
services In the Central Secretarlat should be
nade from various States on quola sysiem;

(b) whether it has been suggested that a
-ecruitment Committee or the Union Public
iervice Commission should make recruit-
rents for such posts; and

(c) if so, the reactlon of Government
zreto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Administrative Reforms Commission has
recommsnded that there should be a provi-
slon for recruiting personnel of the State
Governments for certain posts in the Central
Government. No quota for the various
States for this purpose has been suggested.

(b) Attention fs invited to Chapter III
of the report of the Administrative Reforms
Commission on *'Personnel Administration’,
copies of which have been placed in the
Parliament Library.

(c) The report is under examination.
Ban on strike by Central Government
Emplopees

SHRI B.K. DASCHOWDHURY :
SHRI R. K. AMIN :

934,

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Administrative Reforms
Commission has suggested a ban on strike by
the Central Government employees in its
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report presented to Government recently,

and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Reference is invited to recommendation No.
46 of Commission’s report on “Personnel
Administration" copies of which have been
placed 1n the Parliament Library.

(b) The report is under examination.
Dharma by Freedom Fighters

935, SHRI K. SURYANARAYANA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether certain freedom fighters had
laurched dharna outside the residence of the
Prime Minister in May, 1969 1o bring to the
notice of Government their grievances; and

(b) if so, what were their demands and
the action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes
Sir.

(b) Thelr demand was for conferment
of proprietory rights on the land allotied to
them in Bir, Hissar, in 1954. The Govern-
ment of Haryana have decided to depute an
officer to scrulinise each case on the spot
and to confer proprietory rights on those
wheo fulfil all the conditions of the lease.

Unemployment insurance for unemployed
Educated persons

SHRI K. P. SINGH DEO :
SHRI N. SHIVAPPA :
SHRI R. K. AMIN :

SHRI D. R. PARMAR :
SHRI R. R. SINGH DEO :
DR. KARNI SINGH :

936.

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether at a Conference of the
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Student leaders held in Delhi secently, it
was suggested that Government should pro-
vide for unemployment insurance for the
educaied unemployed;

(b) whether any other suggestions were
made at the Confernce;

(c) if so, the salient features thereof; and
(d) the reactioa of G wernment thereto 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) The Conference had recom-
mended, inter-alia that Government should
provide allowances to the unemployed.

(b) and (c). Other suggestions made
at the Conference are contained in the copies
of the Report of the Conference which have
been placed in the Parliament Library.

(d) The Government is alive to the pro-
blem of the educated unemployed and is
trying to do whatever is'possib[c to meet the
situation.

Introduction of compulsory subjects like
Military Science, Sports from primary
siage

937. SHRI K. P. SINGH DEO : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state

(a) the Government policy towards in-
troduction of compulsory subjects in Military
Science, Sports, Physical Training and Moral
and Spiritual Studies from primary school
stage;

(b) whether any such scheme has been
formulated in any state;
(c) if so, the details thereof ; and

(d) if Government's reaction

thereto 7

not,

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (d). The curriculum
for the primary stage of education is the
concern of the State Government, However,
the National Policy on Education issued by
the Government of India, which has been
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circulated to all State Governments, includes
the following provisons ;—

(i) cultivation of moral and sod-;I
values;

(il) development of games and sports
on a large scale with the object of
of improving the physical litness
and sportsmanship of the avcrage
student as well as of those who
excel in this department,

2. No scheme for compulsory teaching
of Ministry science etc, has been received
from any State Government so far. The
subjects taught at the Szhool level are decid-
ed by the State Governments. The subjects
taught at the University level are decided by
the respective Universities. These authori-
ties, it is hoped, will be guided by the
National Policy on Education. It may be
added that it is not eavisaged in the National
Policy that subjects like military science etc.
should be taught compulsorily.

A.R.C. Recommdenations regarding
Smaller Cabinets

938. SHRI K. P. SINGH DEO :

SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR:

SHRI R. BARUA :

SHRI RAMAVATAR SHASTRI

SHRI R. R. SINGH DEO :

SHRI B. K. DASCHOW-
DHURY :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a Conference of the Chief
Ministers of the Union Territories was held
recently in New Delhi to consider the
suggestions made by the Administrative
Reforms Commission regarding smaller
Cabinets, etc;

(b) if so, thc reaction of the Chiefl
Ministers in regard to the recommendations
made by the Commission; and

(c) whether any decision has been taken
by the Central Government in the matter 7



179  Written Anwers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

YIDYA CHARAN SHUKLA) : (a)
to (¢). The Chicf Ministers of the
Unfon Territories considred all the re-

commcndations made by the A.R.C. includ-
ing the one relating to smaller cabinets.
The general consensus was that the re-
commendation relating to smaller cabinets
was not feasible. Government have not yet
taken any decision on A.R.C'S recommen-
dations which are being examined.

Programme Regarding Development of
Qualities of Leadership among S

939, SHRI K.P.SINGH DEO : Will the
Minister of EDUCATION AND YOUTH
ERVICES be pleased to state

(a) whether Government have any pro-
gramme regarding development of qualities
of leadership am>ng students;

(b) if so, the nature of such program-
mes, agencies engaged therein and their
achievements;

(c) whether any additional and progres-
sive measures are contemplated to be taken
in this behalf; and

{d) if so, the details thereof ?

THE MINISTER OF EDUCATION

AND YOUTH SERVICES DR. (V. K. R. V.

RAO) : (a) to (d). The Governmant of lndia
operate a number of programmes to promole
development of qualities of leadership among
students in a variety of ways. The impor-
tant actlvities in this connection are @

(1) National Cadet Corps, National
Service and National Sports Orga-
ganizations,

(#i) Activities connected with

Planning Forums.

the

(iii) Scouting and Guiding.

(iv) Recognition of outstanding merit
in the fields of games and sports
through Arjun Awards.

In addition to these, it is the policy
of the Ministry of Education and Youth
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Services to recognnize and assist students
giving outstanding evidence of leadership
in expeditions, mountaineering and other
out-door adventures.

The promotion of scouting and guiding
is the responsibility of the Bharat Scouts
and Guides. As regards the other program-
mes, the responsibilities of development of
these rest with educational authorities,

It is difficult to indicate precisely the
achievements in this regard, but the Govern-
ment has no doubt that such programmes do
develop qualities of Leadership,

The National Service Corps and National
Sports Organizations are new programmes
and Government will consider whether any
additional and progressive measures are
required aftér the Schems have run for some
time.

Establishment of Minor Sea Ports, River Ports
and Dry_Ports during Fourth Plan

940. SHRI YASHPAL SINGH :
SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there is any proposal under
consideration of Government for the esta~
blishment of minor ports in the States of
Kerala and Mysore, river ports in the Ganga
belt and dry ports in North India during the
4th Five Year Plan;

(b) if so, the names and places selected
for the same;

(¢) the financial imp'ications thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) o (c). There is no
proposal under consideration by the Govern-
ment of India for the establishment of any
new river port on the Ganga. The Minfstry
of Foreign Trade and Supply are examining
a suggestion for setting up a Dry Port at
Delhi.
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As for minor ports, information Is being
collected from the Governments of Kerla
and Mysore, as the executive responsibility
for the development of ports other than
Major Ports vests in the State Governments
concerned.

Establishment of Minor, Medium and Major
Ports during Fourth Plan

941. SHRI YASHPAL SINGH :
SHRI YAMUNA PRASAD
MANDAL 1

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state 1

(a) the names and number of minor
medium and major ports which are
likely to be established during the Fourth
Five Year Plan in the country; and

(b) the amount likely to be spent on
each project ?

THE DFPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) (a) No new major
port (other than  Mangalore  and
Tuticorin, which are already being
developed as major ports) is envisaged to be
established during the Fourth Five Year
Plan period.

As regards ports other than major ports
the executive responsibility for their develop-
ment vests in the State Governments concer-
ned. The Governments of Andhra Pradesh,
Pondicherry, Madras, Maharashtra, Guajarat
and the Administration of Andman and
Nicobar Islands have reported that there Is
no proposal for the establishment of any
new minor port. Information from the
Governments of Orissa, Kerala, Mysore and
Goa, Daman and Diu is awaited,

Programme for Development of Minor Port

942, SHRI YASHPAL SINGH :
SHRI YAMUNA PRASAD
MANDAL :
SHRI Y. A. PRASAD :
SHRI R. R. SINGH DEO :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) whether it is a fact that Governmetn
have chalked out a programme for the
development of minor ports in the country

during the years 1969-70 and 1970-71 ;

(b) if s0, the names of such ports which
are likely (0 be developed ; and

(c) the financial implications thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c). The executive
responsibility for the development of ports
other than Major Ports vests with the State
Governments concerned. Goverment of
India renders technical assistance wherever
required or considered necessary and also
gives long-term loins for the execution of
specified schemes relating to the develop-
ment of minor ports.

2, A provision of Rs. 100 lakhs exists
for the year 1969-70 for granting loans to
the State Governments for minor port deve-
lopment schemes. Loans as indicated below
have recently been gramted for continuing
schemes @

Rs. in lakhs
Kerala : Department of
Neendakara 10.791
Maharashira : Construction of
breakwaters at
Mirya Bay 8.650
Gujarat : Development of
Porbundar 11.129
30.570
Further loans in respect of minor port

development schemes will bz granted as
necessary, during the course of the year,
depending upon the progress of expenditure.
Provision for 1970-71 will be made in due
course,

3. In addition to the above, Govern-
ment have also made provision for 1969-70
for development of minor ports in Andaman
and Nicobar Islands, Laccadive, Minicoy &
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Amindivi Islands and for the Minor Ports
Dredging & Survey Organisation as under &

Rs. in lakhs

Andaman & Nicobar Islands
Laccadive, Minicoy & Amindivi

110.00

Islands 20.00
Purchase of equipment for the

Minor Ports Dredging &

Survey Organisation, 65.00

Provision for 1970-71 will be made in
due course.

Abolition of Capital Punishment

943, SHRI NIHAL SINGH : Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether it is a fact that the Seminar
on Criminal Laws and Contemporary Social
Changes organised by the Central Bureau of
Investigation has expressed iits opinion in
favour of abolishing capital punishment and
making laws against hoarders, black mar-
keters and profiteers more straingent ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Study Group of the Seminar on *Criminal
Law and Contemporary Social Changes’
organised by the Central Bureau of Investi-
gation, which studied the subject of *Crime
and Punishment” had recommended the abo-
lition of capital punishment. This recom-
mendation was, however, turned down by
the General Plenary Session of the Seminar
by the majority vote,

The Seminar has recommended that
white-collar criminals (which category inclu~
des hoarders, black-marketters and profiteers
should be awarded deterrent punishment and
for this purpose the special laws dealing
with such offences should specify a minimum
sentence to be inflicted in case of convic-
tion.

(b) The recommendation of the Seminar
that white collar criminals should be award-
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ed deterrent punishment will be examined on
receipt of the report of the S=minar,

wTwi aar sefeal & fsq foe

944, &t fagm fag -
it gAY fag et
st @19 SwT ew
sit o Fo diferar :

Fa1 few @@ qa® KA WAEY Og
ATA FT Fq7 N fF :

(QESREEE T SE
wreafas el §  foar s+ A
oT% agqr wefeal v sfagaa faadr
et &

(=) @3+ aq1 sgfeal 1 faar AN
sfqgaar ¥ gaT A & For §
&Iz

(w) wefeai & fasr B wrearga
3 & fadr w31 Qi S FW FTAIEI
i faare d ?

fave aat qaw |41 N (Fod oo
o Alo THo) : (F) FIAI AWI-9ES

A R d g [geaem-
s A T fomr wm o fed den
LT—1370/69]

(@) smAar  geaan:  grEfas

s AT FmET § 1

() wrafss @ 9 @I H 7%-
fogt #1 wel & AT FT FH FA Jav
qreafa® @T o sefrat FY foen & aq1-
gryg A F1  faerrd e g
# 1 &7 g aEifaa dEY S Qe
78 & foa® aa &0 qFT ™ F14-
w9 ¥ TSy gl A1 AT FCa¥ |
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fed, 9 7 gu &+ §  wraffaos s@)-
ST JTOA FIT T GEA1T & @1 A19-
frF @ @ wsfeal Y Y wdi FA &
fou atgs wger feg amdit |

fa:qrew aar sfrand faen

945.@1&!{@[“&'@:
+ft Fo o Fagrt
a1 foer awr gas &ar A5 Oy

TAM W FIT FLA 5 :

(%) ANzg av & =eF qar =efwai
¥ fod 1 fages qar  afqard faen
FE FI@ERF AR ; IR

(@) z@ art & o aF faom I &1
T FT g’

fa@t aat gaw Fa1 FArew § W
Wt (st WT TWA) © (F) WA H
AT FIFX F #15 ge01d 78 § w@ifF
g wF Ty faug 1

(@) &0 F71 ge71 Hrwr facdiig |rgal
wFA

Demand for more financial and adminis-
trative powers by States

SHRI RAM CHARAN : Will
HOME AFFAIRS be

947,
the Minister  of
pleased to state :

(a) whether it is a fact that during the
Chief Ministers’ Conference held in May,
1969 at Delhi, the Chief Ministers have
demanded more Financial and Administra-
tive powers,

(b) whether it is also a fact that the
aforesaid conference discussed over the size
of Ministries and pay  scales of their
officers; and

(¢} if so, the result thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) No
Chief Ministers' Conference was held in
May, 1969 at Delhi.

(b) and (c). Do not arise.
Mourder of a Harijan Leader in Allahabad

948, SHRI RAM CHARAN :; Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that one Harijan
Leader, Shri Ram Kishan, was shot dead on
the 6th May, 1969 by a Police Officer at
Allahabad, U.P.; and

(b) il so the action taken against the
said police officer ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The Government of Uttar Pradesh have re-
ported that on 7-5-1969 (and not on 6-5-1969)
a Police Officer at Allahabad had to fire on
Shri Ram Kishan on a result of which he was
injured and later succumbed to his injuries.
The incident occured when a Demolilion
Squad to the Nagar Mahapalika, Allahabad,
accompanicd by a Po’ice party, was demo-
lishing, with due Authority, some shops
which had been constructed by Shri Ram
Kishan, There was a long standing dispute
about this construction and the Commis-
sioner of Allahabad had decided the matier
against Shri Ram Kishan. Shri Ram Kishan
arrived at the site some time afier the demo-
lition had started and sccing a part of his
building demolished, he was in a very excited
and voilent mood and started firing indiscirmi-
nately. An Overseer of the Mahapalika
received grievous injuries in his thigh as a
result of his indiscriminate firing. It was under
these circumstances that the Police Officer
had to intervene. As the Police Officer had
acted in order to save himself, the members
of the Mahapalika Demolition Squad and
other persons  who had  gathered on the
scene, against the indiscriminate firing by
Shri Ram Kisham, the investigation of this
fncident had bzen closed with a final report.



187  Written Answers

e A fraw (S5 =k, 1969)
S/ F e qEAr

949. »ft T =< : ¥ fwew aw
Ta® §ar HA I AR T F7W K

(%) =1 ag w= & fr 9@ ¥ fema
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Strike by Employees of 1.A.C. during
May, 1969

950. SHRI P. VISHWAMBHARAN :
SHRI M. L. SONDHI :
SHRI K. P. SINGH DEO :
SHRI VALMIKI CHOUDHARY :
SHRI HIMATSINGKA :
SHRI R. K. AMIN :
SHRIMATI ILA PALCHOUDHURY :
SHRI V. NARASIMHA RAO :
SHRI B. K. MODAK :
SHRI K. RAMANI :
SHRI A. K. GOPALAN :
SHRI P. GOPALAN :
SHRI SRADHAKAR SUPAKAR :
SHRI PRAKASH VIR SHASTRI :
SHR1I HEM BARUA :
SHRI Y. A. PRASAD :
SHRI RABI RAY :
SHRI BENI SHANKER SHARMA :
SHRI GADILINGANA GOWD 3
SHRI D. C. SHARMA :
SHRI M. S. OBEROI :
SHRI RAM AVTAR SHARMA
SHRI R.R. SINGH DEO :
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SHRI MAHANT DIGVIJAI NATH :
SHRI JUGAL MONDAL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state 3

(a) whether it Is a fact that employees
of Indian Airlines struck work on the 30th
May, 1969;

(b) if so, the reasons therefor ;

(c}) what were the main demands of the
employees and which of them have been
accepted;

(d) whether it is also a fact that only
non-technical staff parlicipated in the strike;

(e) the effect  of the
schedules of Airlines; and

strike  on the

(f) the total loss suffered by Govern-
ment on this account ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. Some categories of emp-
loyees of Indian Airlines at Bombay went
on strike on the 30th May, 1969.

(b) and (c). Non-technical categories
of staff In Grades 1-9, and Cabin Attendants,
at Bombay represented by Air Corporatfons
Employees Union, went on strike from the
morning of 30th May, 1969, in pursuance of
a directive issued by the Union., The dire-
ctlve did not mention any specific grievances
or demands. However, in the course of
conclliation proceedings, the Union raised
the following issues ;—

1. Recovery of travelling allowance of
Rs. 137/ in respect of Shri Misra,

Cleancr.

2. Vacancy for the post of Macaine in
Grade 3/6.

3. Correction of seniority list.

4. Termination of service of Shri Mira-
nda, Casual Clearner,

5. Delay in supply of Uniforms.
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6. Duty Allowance to Progress Clean-
Ers.

7. Refund of deductions.

8. Issue of passes for the union offici-
als to enter the new terminal build-
ing.

The demands listed at Serial Nos, 1, 4
and B were accepted by lhe Management of
Indian Alrlines in the course of the concili-
ation proceedings. The other demands were
not aceepted. The Pilots who had also
struck work from the morning of 30th May,
1969, had not raised any disdute nor did
they give any notice. However, during dis-
cussions with the Pilots, it appeared that the
following were their demands:—

1. The Pilots wanted that they should
operate only one service, instead of
a combination of two services as
had been the practice, on certain
short sectors in Saurashtra Region
which would according to the Indian
Airlines Management have the effect
of increasiog their emol un-
justifiably,

The Management accepted the above
arrangement.

2. That Meal Allowance should be
paid to Pilots on duty in liew of
meals served to them on board the
aircraft.

The Management did not agree to this.

(d) No, Sir. Pilots of Bombay Region
also struck work from the morning of 30th
May, 1969,

(e) 54 services were cancelled and 4

were delayed.

(f) The estimated loss suffered as a result
of the strike on the 30th May, 1969 is Rs.
2.60 lakhs.

Scrapping of Prohbibition

951, SHRI MUHAMMAD SHERIFF:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Hotel and Restaurants
Conventicn held recently in Jaipur has urg-
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ed scrapping of prohibition as it results in
loss in tourist traffic; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The Federation of Hotel and Restau-
rant Associations of India, at its recent
Convention In Jalpur, has not urged the
scrapping of prohibltion but has recomman-
ed liberalisation of certain prohibition re-
gulations in Tamil Nadu and Delhi and also
reduction in the licence fecs and taxes on
sale of liguor,

(b) The resoluiions have been referred
to the concerned State Governments for
their consideration,

Indifferent Attitude of Tourist Department

952. SHRI MUHAMMAD SHERIFF :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o state :

(a) whether the Tourist Guide’s Associ-
ation of Rajasthap has submitted a memo-
randum to him complaining against the
indifferent attitude of the Tourist Depart-
ment and private tourist travel agencies; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) The matter is being looked into and
action will b: taken where necessary,

Research Projects on  Gandhian Thought

953. SHRI MUHAMMAD SHERIFF:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o state ;

(a) whether any research projects on
the warious aspects on Gandhian thougt
have been started in the country; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR, V.K.R.V, RAQ)
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(2) and (b). The required infomation is be-
ing collected and will be laid on the Table
of the Sabha in due course.

Professors And Lecturers In Foreign
Countries

954, SHRT MUHAMMAD SHERIFF 1
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the number of professors, Assoclate
professors, Assistant professors, Lecturers or
Fellows who are working in foreign count-
ries, and

(b) whether Government propose to
have the services of some of them untilised
in the country for the special subject like
Mathematics?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) According to a survey made
by the council of Scientific and Industrial
Rescarch, there are 1434 Indian Personnel
holding faculty positions in foriegn universi-
ties and Institutions.

(b} The University Grants Commission
has under consideration a scheme for insti-
tuting fellowships/visiting professorships with
a view to Inviting distiguished scholars/
scientists of India who are at prescnt work-
ing[settled abroad.

qrra ¥ fawm 31 Iwfa
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() = femmEis 97 a5 7
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Officers on deputation to Himachal
Pradesh

959, SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased to
stale :

(a) the total number and names of
Officers who are on deputation to Himachal
Pradesh with the names of Dzpartmsnts in
which they are working in 1969, departmznt-
wise;

(b) the names of such Officers, depart-
ment-wise, who are retiring or bzing sent
back to their parent posts;

(c) the number and names of senicr
officers who have been allocated from
Punjab to Himachal Pradesh and who can
fill up such posts, depariment-wise;

(d) whether Government propose to
make appoiniments to the posts falllng vacant
as referred to in part (b) above from
amongst these officers; and

(e) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (e).
A statement furnished by the Government of
Himachal Pradesh giviog the requisite in-
formation is laid on the Table of the House,
[Placed in Library See No. LT—1371/69]
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Conveaing of intcr-State camps for
Students

SHRI R. K. SINHA :
SHRI C. JANARDHANAN :

960,

Will the Minister of EDUCATION AND
YOUTH SERVICES bz pleassd to state
whether in view of the sepairatist and dis-
fntegrating tendencies that are rising in diffe-
rent parts of the country, Governm:nt pro-
pose to consider the question of convening
inter-State camps for studznts to inculcate
broader outlook and patriotic fe:lings among
them ?

THE MINISTER OF EDUCATION
AND YOUTH SERVIC:S (DR. VKR.V.
RAO) : Yes, Sir. To promo'e inter-state
understanding at the school level, the Minis-
try of education & Youth Services organised
four two-wezk teacher-student camps during
May to June 1969 at Buingalore, Jumnagar,
Patiala & Pachmarhi. It is proposed to
organize more camps in the near future, The
Ministry of Education & Youth S:rvices are
also implementing a scheme und:r which
certain Central Schools would invite soms
students of a state school of a different
region, on a reciprocal basis to come and
live with them as their guests for a period
of fortnight in order to promote mutual
understanding and learn their customs, songs
etc. This will also promote pen-friendship.
Four such visits have already bzen organised
Madras Central School had invited students
from Calcutta. Similarly Central Schools
at Delhi, Bareilly and Nagpur invited students
from Baroda, Srinagar and Ambala respzcti-
vely.
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forgat garErT 19 95, 1969 F1 “qaqrd
oge” # wwifg g g
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(=) afzzi, @t ofem qar IO
gfeasrsii @ «iw Bg eTiien A
@ & afeorrerey 7 fadw s gu
&

(m) aar goFIT # A9 I w1
& for @it wrdhy frmafaaredl #§ -
Fifeg atAi T RAT FR FTE ;

(7) afz g, @ &7 aF TEeT TWW
AR Y A3 ; A

(%) afs 7dt, ar =% a7 Frar &

fas aw gaw = w4 (310 Ao
Fo qTTo At T) : (F) WY (). gEA
TEHF FT AT Gl § AT JAT 9T GAT-9ET
9T & 4t st |

() & (3). &=t fr ogfy ® o1y
7 0 faare @ 1 frpr fam-
faareat &Y 24

fas=it & FTEAOg qAT AT A

wEag "t a¢ fan feTman

962. it Fo Hio Fifams :
it aya= Tog wwg -

31 qdaq a1 wEfTw ITEEA WA
Ig T FY FO F4

(F) F4T GTHTT & AT AT feaq
AT TIGa & 9 JFeq & A
fearar mar & faad s Fgrar s
feedl & FTEAIUE TAT FEHT ¥ FTIANG
a% &1 fawm 7 1 fran aga wies
2 ot ag #% fear s e ;

(=) afz &, @t 57 arag ¥ g
%1 #01 wfafsar & ;

(m Fm faFe wfasg § wrm Wk
Agre ¥ &Y faw amar 1 fecmr &
FH 1 T w1 a9 §; ol
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(%) afg gf, @t asat i &0
27

qfzA aq1 sfa® FeImA HAY (wo
wifag) : (F) st gi 1 A9 feam W
Tga At TS @G A FrEAE FH 16 F
20 7§, 1969 #Y gy " arAr WfH-
FOT a7 & 189 wEed ¥ q9d awwey
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# 9w AR 9% F egt F A= fawe
fFTat #Y 79 F1 9) oF adte ) 9

(@) wwFar-wreaE el fawet
FIBAIE FAAEIT @8 § 747 A &F=d-
O gost & fardt A goan #, dar
f& gowm faawor & s &t 3 faemdr

WA FE

faaw

T M= d feom ardm froar sfy e

T e ger #
feet-wromg (stfaww) 560 373.00 0.66
femat-aamg,
(arrorst & = & 637 373.00 0.55
FEHAT-HISATIG, 481 246.00 0.51
qfiea-faar 525 402.00 0.77
e w0 688 480.75 0.70
waA-giew 618 427.00 0.69
weA-foam 455 398.25 0.88
wgea-efe 765 628.50 0.82
waT-det 628 605.25 0.96
afem-gerier 461 499.50 1.08

(m) foege fAoar w5 &@ W
i we qE |

(7) ww & I5aT
faeeeht ® Feaf wt gt
963. =it waT SO A : AT M-
& H41 9g T F FIO AN 6

(%) fea-fea Aurail &Y gfat feeet
# s w1 aoer w famie d

(") w1 FIWC ST WA TR
gt A1 dfeq a1 @e s W
gfaai smA & T # faa s34,

() 7T EER A 5@ W F fo
7 a% #1< wfafa ofeg ¥ , o afz
gt, a1 3w afufa & q<edl & a9 341 §;
L1Ed

(@) s af fea-fer Faed &
gfaat sy w1 fra g ?



201 Written Answers

gE-F1d warew § IOAR (B Fo
Twe TmmEATt) ¢ () 18 @y gfem
¥z ¥ wErent ey FY i R FT FAS
E R AT

(@) 3% (7). @R Tg AT
qET( GUEAT &1 F149 ¢ f5 "= Fer-
% @ ¥ g s ¥ feq ofm
NIAG TEAT L a9 ATTEE T AT
FTT HT 1 Tl TATAT THE HAT &1
qfisg 17 qqve SUTSATE W gioAT T
¥ fag #1€ U e o @ ST A
g

s fafy fatfa & € 3 fEd
FYATT AW GASH § W Sl
9T aw afafq gra faa fear wmar §
forad awq safgqal & afafaa §o @63
gzen Wt afmfes § 1 s afafs
fagrfoa 97 qearT faad $T g &R
afz weard T@IHL F@ ARG & A q-
wifeg wm o giy @ & feu s«
faim draT A agafa sqa §¢ A A
‘& | F@R A @1 @9 Y FE0T I TGN
|2 W% T @ T gt e § ae-
gar 1§ =g F@ g1 1965 H afexq
gfufs &1 $Hd6 T9 a0 9gY TG
&Y ar 9 AT W [T FA T AL
fagiod A & 1

() Tar 91§ Frdww 7 qqwQr @
Y

Promotion of employees who participated
Lg in 19th September, 1968 strike

" 964, SHRI S. M. BANERIJEE : Will
the Minister of Home AFFAIRS be pleased
to state :

(a) whether it is a fact that orders have
been issued not to promote those employees,
whether industrial or non-industrial, who
participated in the 19th September. 1968
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strike although they might be senlor and
more qualified;

(b) whether junlors and less efficlent
employees have been promoted in those
places;

(c) if so, whether this has not resulied
in fast deterioration of efficiency; and

(d) If so, the steps taken by Government
to rectify this position ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
There Is no ban on the promotion of emplo-
yees who participated In the strike of
September 19, 1968. All employees eligible
for promotion are to be considered according
to rules pertaining to thelr service and thelr
suitability for promotion is to be judged
keeping in veiw all the factors including
their conduct and record of service.

Treatment of political party leaders and
workers as political prisoners

965. SHRI S. M. BANERIJEE : Wwill
the Minister of HOME AFFARIS be pleased
to state &

(a) whether a decision has been taken
to treat the political party leaders and
workers who are arrested in connectipn with
the various demonstrations on important
issues, as political prisoners; and

(b} if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The Jall rules of most of the States do
not provide for separate classification as
‘political prisoners’. All prisoners are nor-
mally classified into two or three groups for
purposes of treatment in jails on the recom-
mendations of the courts convicting them.

Section 144 in New Delhi

966. SHRI S. M. BANERJEE : Wil
the Minister of HOME AFFAIRS be
pleased to state &

(a) whether any final decision has been
taken to lift Section 144 from New Delhi
when the Parliament is in Session;
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(b) whether a decision has also been SHRI JAI SINGH :
taken to allow demonstrations upto the outer SHRI YASHPAL SINGH :
precincts of the Parliament House; and SHRI M. 5. OBERAI :

(¢) if not, the reasons therefor ? Will the Minister of PARLIAMENTARY

AFFAIRS be pleased to refer 10 the reply
% THE MINISTER OF STATE IN THE given to Starred Question No. 1768 on the

MINISTRY OF HOME AFFAIRS (a) and  16th May, 1969 and state :
(b). No such proposal was under considera-
tion or the district authorities, (a) whether Government have since
examined the question of holding a Parlia-
(c) The orders are promulgated strictly —ment S:ssion in the South ; and
in accordance with the provisions of section

144 of the Code of Criminal Procedure. (b) if so, the details thereof ?
While the Government recognise the import-
ance of peaceful demonstrations In a THE MINISTER OF PARLIAMEN-

democracy, it is equally important that TARY AFFAIRS AND SHIPPING AND
Parliament should be able to functionin a TRANSPORT (SHRI RAGHU RAMAIAH):

peaceful manner without any obstruction. (a) and {b). The matter is still under
consideration of the Government,

Theft of Historical Relics from Asfi, Bridge on a Tributary of Gurpur River

Imambars ia Lucknow, 969. SHRI LOBO PRABHU : Will

967. SHRIS. M. BANERJEE : Wil the Minister of SHIPPING AND TRANS-

PORT 10 ttate :
te Minister of EDUCATION AND FORT be pleased tostate
YOUTH SERVICES be pleased to state ; {a) the reasons why the bridge on a

tributary of the Gurpur river which will
(a) whether it is a fact that valuable eng the isolation of Ullaibetiu, Iruvail and
historical relics have been stolen from Asfi, other villages and supply the missing link
Imambara in Lucknow ; to a road-way already constructed is not
being undertaken;
(b) if so, whether any persons have been

arrested ; and (b) whether Government are aware

that in the absence of the bridge, the public
(c) whether the relics have been reco- jncluding school children have to pay for a
vered ? boat to reach the main which is only a
few hundred feet away ; and
THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND (©

the reasons why the Central
YOUTH SERVICES (SHRIMATI

Government do not make their contribution
JAHANARA JAIPAL SINGH): (3) A 4 40 per cent for this missing link in a

report in this regard had appeared in the ) communication on which investment
press, has already been made 7

and (c). The Government have no
in‘l'or(nb;?llion since the entire Imambara THE DEPUTY MINISTER IN THE

9rope{1Y.including the building and r!'lo\rc-f Egﬁi?:sh{f;‘g 121:2“;‘[;?‘;5?3“:;
ables is in the possession and ownership o SHIPPING AND TRANSPORT (SHRI
the Hussainabad Trust. IQBAL SINGH) : (a) and (b). The infor-
P mation is being collected and will be laid
Parliament Session in the South on the Tabieg hE the Babis bt s =
968, SHRI HARDAYAL DEVGUN : available,
SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN : (¢) The Fourth Five Year Plan
SHRI YAJNA DATT SHARMA : (1969-74) does not provide for any
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“‘earmarked’’ Central Assistance for
State Scheme, Including rural reads.

any

Construction of Bridges which are Missing
Links in National Highways

970. SHRI LOBO PRABHU : Will
the Minister of SHIPPING AND TRANS-
PORT pleased to state ;

(a) whether the programme for the
Fourth Plan Includes 400 kilometres and 17
major bridges, which are now the missing
links in the National ways ;

(b) if oot, the reasons therefor ;

(c) the estimate for removal of defi-
ciencies such as unbridged river crossing,
missing links and low grade sections ;

(d) the reasons why this entire estimate
is not taken up to develop rural areas and
to reduce unemployment ;

(e) if the estimate is too high, the
reasons why the work is not made subject
to a cut of, say 20 per cent, and kept open
to offer by contractors willing to find
cheaper labour and to take lower profits ;
and

(f) the reasons why the commitment
to finance 40 per cent of rural communi-
cations is not fulfilled, as stated In the last
supplementary Budget-General mentioned
and provided for in the Fourth Plan 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH : (a) Yes, Sir.

(b} Does not arise.

() About Rs 39,00 crores for construc-
tion of missing links and major bridges
and improvemznt of low grade sections on
National Highways.

(d) and (e). Do not arise.

(f) During Fourth Five-Year Plan
(1969-70), there s no provision for any
earmarked Central financial assistance for
any State Schemes including rural roads.
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Return on capital on the Inveitment of State
Transport

971. SHRI LOBO PRABHU : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state 3

(a) what was the return on capital on
the investment of State Transport according
to the latest statistics available,

" (b) How is the provision of Rs. 82
crores in the Fourth Plan justified as it will
largely replace only private vehicles and
capital ; and

(c) whether the estimate of increase
in goods and passenger traffic is related to
the recent increases in taxation and whether
the figures of the subsequent period will be
cansidered before finalisation of the esti-
mate ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND THE MINISTRY OF
SHIPPING AND IN TRANSPORT (SHRI
IQBAL SINGH) (a) According to the
latest data available, the return on the
capital invested in State Road Transport
Undertakings, for the year 1967-68, is esti-
mated to be 4.62°.

(b) The total provision for Road
transport in the public sector io the Fourth
Plan is Rs. 95 crores including Rs. 82 crores
for schemes in the States sectors, Rs. 3 cro-
res for Central schemes and Rs. 10 crores
in the Railway's Plan for contribution to
the capital of State Road Transport Corpo-
rations, The Investment in the private
sector of the road transport industry is
estimated to be about Rs. 980 crores.
Moreover, In the schemss of the State Road
Transport Undertakings, priority will be
given to strengthening of the existing
routes. The private operators will thus have
considerable scope for operating road trans-
port services in the Fourth Pian period.

(¢) The estimates of fuure traffic given
in the draft Fourth Pian are based on the
past trends, likely future d:ve'opments in
the various sectors of the economy and the
role which road transport is cxp:cted to
be called upon to play. The recent increa-
ses in taxes affecting the road tramsport
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industry are not, therefore, likely to have
any significant bearing on these estimates.

faest ¥ w&wil & wavw afafagi
& [Tl 1 A

972. &t wg@y Tag medt: ¥
e a9t gaw qar WAt ag q@H W
F Fan fFo: #

(%) w feeh & O A s
gfafadi & @gedi # Arasrer aEE
frgl ¥ GEET $W F1 AEFI &
faa &

(@) afz g, @ seafag smeEl
w1 s F & AT

(m) s A # feesdt warwa A
FrRaT ot wfalear 5a1 § 7

fonert vy qaw @41 @A (we dlo
®o Ao Wo Twa): (%) T (W)
facot fazafaarsa 3 Frow @ FrEia-
FTd} & dfaem & grafag wfafa g@-
@ & feu fasfie F1 e W&
firg &, st & qze 9T @ A faaew &
fag e & 1 [geewrem # v@ fean wn
tferg Weq1 LT—1372/69]

(7) dew & favg foeelt oA
¥ fasfizT ) semagA fear @) s
#t sraw w1 gfafmar €1 FEsd ag)
g

Protection of historical Monuments in
shimoga District

973, SHRIS. A. AGADI ; Will the
Mipister of EDUCATION AND YOUTH
SERVICE be pleased to state 1

(a) whether it is fact that a Conlerence
was convened in Shimoga District of Mysore
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State during May, 1969 about the research
on the History of Keladi Samsthan demand-
ing protection of historical monuments in
Shimega District particularly round about
Gerasoppafalls and Bidanoor Nagar Palace
of Sivappa Naik ;

(b) if so, whether any representations
have been made on the above subjects by
the conveners of the sald Conference or by
any section of Shimoga Dlsirict of Mysore
State ; and

(c) the action which is being contem-
plated on the demands of the said Con-
ference 7

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND YOUTH
SERVICES (SHRIMATI JAHANARA
JAIPAL SINGH) : (a) and (b). Yes, Sir.
A Conference on the history of Keladi
Dynasty was held in Shimoga in May last.
The resolutions passed by the Conference
do not demand protection but preservation
by removing encroadhments etc. The monu=
ments around Gerasoppa Falls and Bida-
noor Nagar Palace of Sivappa Naik are al-
ready centrally protected monuments. The
representation has been received on the 14th
July, 1969,

(c) The suggestions are under exami-
nation.

weg gk ¥ gyarfod & agre

974. &t fic Wo fifwa : war Yr-wTd
w1 7 q@A # Far w3

(7) 7 sw@re ¥ wer wrw #
FT g § T o sEafa f2,
#9937 FuAIfeEl 1 grewt faegy
geare @ § afFg s fear a1, s
e amE gor foar @, faeeia faasaw,
1968 &Y geare & wrr foar ar ;

(@) afz g, @ fommE s
dear frat 2 ; &

() afe =g, ) @¥ w1 Fw §?
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Tg-eTd wwem § wew WA (s
fagraw ) @ (%) & (7). gEE
owfam &t o @ § AR aE & -
92w 9T T & JIaT |

SEETg &1 99w U

975. oft o Wo Stfera : w7 *Ig-qmi
ot ag A & g A fF

(F) ¥ TFR w1 757 WY F
aefteng &7 Y Jar A A ¥ gew
Gt S ) A ¥ gEed ¥ #1f
MG ST §AT §;

(&) afran, @t @ s ¥ ac
1T &1 74 wfafwar § ; &l

(1) afs s " arafee A€
FE AT T AT FE F1 A e
g 3 favw & fou o9 wiafaa &
fra s a1 g ?

Tg-%T wwteg W Tem s (s
faaewr @) : (F) s E =
faag & ufew (7ea 537) ¥ oF famt &
T TEIGT &1 OF HIA J971 OF oG-
#r7 frera & sreaw § OF AT 9T @A
21

(@) @@ #im 9x fawm A &
fou &1 wifam agf &

() =T A ¥ ASw wRATA
¥ frg? gu A9 9 fagg &0 q41 A-
arit & WAt 3% faww ¥ fou sgw
sgEeqr FI4 F1 3T fFar § 1

e el <l | Qe
976. sit 5o Wo dtfara : 7T TR-wH
WA gE qATT FY FAT FL (% ¢
(%) 7ar ag @9 ¢ f& IqIM
ganfradl 7 ¥ g § watedt §
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FH A agEFi 3 9§ F oy amdew
X AT ;

Wy ogr f& ¥ IqwmT § e gww
TrgAr AT § AT AHIT IR T
& ;

L

(m) afear, @ s@d =X #ar § ;
T

(%) afz adl, @ % Far wrow §2

Tg-eTd WAt ¥ oW s (st
frerawe g#=) : (%) fofvs wvar a@gr-
7% & 93 ¥ foi fedt gafrae &1 15
HAATA-9F @ AAOT H A7 A ganw
(

(®) & (7). 3w afvareg fafes
a1 famm, 1962 o FHa sfaarew
Far frm, 1962 & wgaic 3w afa-
ara fofi® Aar & fer ot fafas &
dT # wal aqr 3y efgarer 3o &
wgrEFl & gz & dfes fifeadi & 50
ghima fefsagt & wdf @9 &iF far
AT g @ 9 qrer sfagifrar -
&Tat & AT FY ATET § ) GErAH! &
AT ¥ W 50 wigma Ffwai fond
gyt grer w3 amat €1

weq sAm ¥ a@ow fesr
977. =it o Fo AHea : FT fream AT
qaw §a1 741 ag A 1 FO F4A

(%) smagaw g feaem 3w &
arawe &1 fear srita § &l gEer
tfagifas aga & ;

(@) sragNes ¢ f5s a3 &
fadsn et 7 o F3 § agfag W
AAAG R ;
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(m) e Naag s =
¥ grafraa forerda A A9 922 @R
%1 IqF AT gOHE ¥ o agi wg
7r-3aF Al g, fowd aformeasy S
oy & art § gt aTard @ g FT
wEa ; AT

(7) afzgr, @ @ Tt ¥ a@R
&1 941 FEIE FH 1 fa=w  ?

oy aay gas 21 wAwT § IeEE
(shwelt sigremtt waare fag) o (F)
Al

(=) =& = & &8 g 78

() 3z (=) mrgz AT AT @ W
s&9 gl 8, fFeq wredly gradEtT /9 -
& grer 5 & e ) us dfamfes
Afeg A om fear a0 &, fomdd foor
1 dfee sfagrg Rmrgam & &9 &
grafam, ©F TEE-gEE SR F
1 faarc 2

fge, o Ffg gfea omew @
T gRY-g9Y 97 TH4! HEAWF THT
#Y st & 1

Border Security Force Personnel

978. SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased to state the total number of Border
Security Force personnel as on the 30th
June, 1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : It will
not be in the public interest to disclose the
information.

Extension of Probationary Period
of Central Government Employees

979, SHRI R. K. AMIN: Will the
Minister of HOME AFFAIRS be pleased
to state 1
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(a) whether it is a fact that in some
Central Government services, the proba-
tionary period of employees can be extended
without any limit ;

(b) 1If so, whether Government propose
to revise this rule with a view to laying
down a definite period ; and

(c) il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
There are provisions in the Recruitment
Rules of various organised Services laying
down the period of probation of employees
and the extent if any to which this period
can be extended. Where there is no specific
provision in this regard in any particular
Szrvice Rules, the g:neral instructions issued
by Home Ministry on the subject are
applicable.  These instructions provide
inter alia, that save for exceptional
reasons probation should not be extended
for more than a year and no employce
should bz kept on probation for more than
double the normal period. There is no
proposal under consideration for revision
of these general instructions.

(c) The question does not artse.

Ladakh Buddhists

980. SHRIR. K. AMIN :

SHRI K. P. SINGH DEO :

SHRI TRIDIB KUMAR
CHAUDHURI ;

SHRI ABDUL GHANI DAR

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Ladakh Buddhists have put forth a 10 point
demand before the Central Government ;
and

(b) if so,
thereto ?

reactions of Government
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS :
(SHRI VIDYA CHARAN SHUKLA) : (a)
and (bl. A memorandum was sent to the
Prime Minister by the representatives of the
Buddhists of Ladakh in April last mention-
ing some of their grievances. The memo-
randum has been forwarded to the Jammu
and Kashmir Government for necessary
action,

Scholarships to Students of Scheduled Castes
and Scheduled Tribes and other Minority
Communities

981, SHRI ABDUL GHANI DAR:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) how many students received scholar-
ships or other financial aid from Government
during the last three years, and the amount
sanctioned to each, year-wise ; and

(b, the percentage of students bzlong-
ing to the Scheduled Castes and other mino-
rity communities benefited under this Head
in each year ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). The informa-
tion is being collected and will be laid on
the table of the House when received,

Deciphering of Indus Script

982. SHRI SAMAR GUHA: Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer to
the reply given to Unstarred Question No.
4666 on the 28th March, 1969 and state :

(a) whether the Archaeological Survey
of India has written to the Department of
Indology, University of Copenhagen for
detailed information regarding the report on
deciphering of the Indus script ;

(b) if so, when ;

(c) whether any reply has been receiv-
ed, and if not, whether Indian Embassy there
has been asked 1o make direct contact with
the Department of Indology, University of
Copenhagen ; and

(d) if so, the delails thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH): (a) and (b). Yes,
Sir, on 1.3.49 and on 10.3.69.

(e) Yes, Sir.
(d) A statement giving details is atta-
ched.

Statement

1. The Finnish Scholars are of the view
that the bearers of the Indus Civili-
zation were most probably Dravi-
dians. Among the factors leading
to this view, the most important,
acccording to them, was the icono-
graphy of the Indus Scals. The
three faced horned deity, has been
identified by them with the natio-
nal war-god, Murugan. Tree wor-
ship and other features of the Indus
Civilization have been compared
with religion of modern India and
the matrilineal succession in south
India has been connected with a
similar type of succession envisaged
in the Indus Civilizatlon.

2. These scholars also feel that there
was a prominent asteral aspect in
the religion of the Indus people.
They have attempted to show that
the proto-Dravidians  primarily
worshipped the stars, notably the
planets as god and that astronomy
and astrology occupizd a promin=nt
place in the Indus Civilization,
Shiva has been identified with
planet Mars and Krishna with
Saturn.,

3.  The script is described to be logosy-
llabic making use of syllable signs
as well. Phonetic complemsants
have also been used. The language
been shown to b: Proto-Dravidian,
According to the Finnish scholars,
the script was invented on the
model of earller writing from
the Sumerian Civiiization of
Mesopotamia. The results of their
researches have been published in §

[



Written Answers

(I) Decipherment of the Proto-
Dravidian inscription of the
Indus  Civilization, Special
Publication No. 1

(ii) Progress in the Decipherment of
the Proto-Dravidian Indus script
Special Publication No. 2.

Though no speical team was found
to examine the findings of the Fin-
nish Scholars, a few Indian scholars
offered thelr comments through press
on the warious aspects of the at-
tempts made by the Finnish Scholars
and also by the two Indian scholars
who claimed to have deciphered the
Indus script recently. The salient
points of these comments, relating
to the Scandinavian claims are given
below :—

(a) The arguments of the Finnish
scholars 10 prove their assump-
tions are not altogther con-
vincing. Uliimately the Dravi-
dian basis can only be convin-
cingly proved if the langunage
is found to be proto-Dravidian.

(b} To use the language as a basis

to delermine the race of the

people of the Indus Civiliza-
tion seems 10 be un-scientific.

(c) 1If the script is proto-Drividian,
why did the script disappear
whereas the language continu-
ed to be used ? When did the
speakers of this language migr-
ate to the peninsula and by
which route ?

(d) There is Internal inconsistency
in the decipherment— espe-
cially in the crucial stage of
projecting these mantic com-
ponent and assigning mean-
ings to the graphs.

Modern Dravidian languages
place the case suffix before
number suffix whereas the
languages deciphered by the
Finps gives case suffix afrer
the number suffix.

(€
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(f) The argument about the three
succesive literary academies of
anclent Tamil is inconsistent,
for it would take Tamil litera-
ture back to nioth millennium
B.C. which is against all
konown evidence.

The success of the Finnish Scholars would
be assessed only when reading of full inscrip-
tions is announced which is yet to be done.

Development of Kandla Port

983, SHRI D. R. PARMAR : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that a Confer=
ence for the development of Kandla Port was
held at Delhl during May, 1969 ;

(b) If so, the details of the Resolutions
passed therein for the development of
Kandla Port and free trade Zone ; and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH) : (a) Yes.

(b) and {c). The Conference decided to
set up a Committee under the Chairmanship
of the Secretary, Ministry of Shipping and
Transport and including the representatives
of the Gujarat State Government, Chambers
of Commerce and the concerned Ministries
to examine the various problems relating to
Kandla Port in detall and to suggest reme-
dies. The report of this Committee Is
awaited,

Netaji Museum in Delhl

984. SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government propose to set
up a Netaji Museum in Delhi in order to
preserve the unique revolutionary heritage of
Netaji for the pation ; and

(b) if so, when ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAOQ): (a) and (b). No, Sir. It would be
best to strengthen the Netajl Memorial
Museum in Calcutta,

Confirma tion of Manipur Government
Employees

985. SHRI M. MEGHACHANDRA 1
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Uns-
tarred Question No. 3136 an the 14th March
1969 and state :

(a) whether all the eligible employees
have since been declared quasi-permanent
or permanent ;

(b) whether the recruitment rules etc.
have been finalised so as to make eligible
the workcharged employees under the
P.W.D. Manipur to be declared quasi-per-
manent/permanent ; and

(c) if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Government of Manipur have informed
us that they are yet 1o declare 406 employees
as quasi-permanent and 10 employees as
permanent, This is due to the fact that the
antecedents and character of the employees
are yet to be wverified. Recruitment rules
for workcharged employees have not yet
heen finalised by the Government of Mani-
pur. The matter is still under examination

* of Manipur Government,

University Centre 8t Imphal

986. SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleascd to refer to
the reply given to Unstarred Question No.
9918 on the 16:h May, 1969 and state 1

(a) whether the Committee which was
examining the proposal for the establish-
ment of a University centre at Imphal has
since submitted its report ;

(b) if so, the board details thereof ;

(c) how far the peoples’ demand for a
university will be met by the proposed Uni-
versity centre at Imphal ; and
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(d) when the sald centre is likely 10 be
set up ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAQO) 1 (a) Yes, Sir.

(b) to (d). The Commitiee considered
the following alternative suggestions for pur-
pose of developing higher education in
Manipur.

(1) Establishing a full-fledged Univer-

sity 3

(ii) Establishing a University Centre
for post-graduate studies ;

(iii) Starting of post-graduate classes In
one of the well-established colleges
at Imphal.

The Committee has not favoured the
first two alternatives, but has recommended
the introduction of post-graduate courses in
certain  subjects in the D. M. College,
Imphal. The Committee has further recom-
mended that substantial assistance should be
provided by the University Grants Com-
mission for this purpose.

The recommendations made by the
Committee have since been accepted by the
Commission. The decision of the Com-
mission in this regard is being communicated
to the Manipur Administration as well as to
the Gauhati University, They are being
asked that in organising the post-graduate
courses in the D.M. College, Imphal, the
local needs for qualified persons in the vari-
ous disciplines, such as Science. Industry,
Agriculture, Trade, Languages and Literature
should be taken into account. Special
attention may also be given to scientific and
technical subjects/topics which are related
to the patural environment and resources of
the region.

Untrained Non-Marticulate Teachers of Mani-
pur Elementary Schools

987. SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer to
the reply given to Unstarred Question No.
1482 on the 27th February, 1969 regarding
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the grant of pay scales of trained teachers
to untrained non-Marriculate teachers work=
ing in Elementary Schools in Manipur and
state :

(a) Whether Government have taken
any decision in the matter ; and

(b) If so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY ©OF EDUCATION AND
YOUTH SERVICES (SHKI BHAKT
DARSHAN) : (a) and (b). The matter is
still under examination in consultation with
the Manipur Administration,

Case against Shankarachary of Puri
988, SHRI BEDABRATA BARUA ;:

SHRI BHOGENDRA JHA :
SHRI V. NARASIMHA RAO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) Whether Shri Sankaracharya of
Puri has since been legally proceeded
against ;

(b) Whether the S:ate has been associa-
ted in the case as the complainant; and

{c) Whether any changes in the laws
are being considered to enable more effective
action against such anti-social activies in the
pame of religion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFEAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). According to information
furnished by the Government of Bihar,
police have registered a case under the
Untou:hability (Offences; Act, 1955 and
Section 153-A, 1PC, in respect of the speech
delivered by Sankracharya of Puri at Patna
on 29 March, 1969, The case is under
investigation. The Delhi police have also
registered and are investigating a case under
the Untouchability (Offences) Act 1955 in
respect of the statement made by the
Shankaracharya of Puri in Delhi on 8th
April, 1969,

{¢) The suggestions made by the
Committce on  Untouchability and Econo-
mic and Educational Development of
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Scheduled Castes for the amendment of the
Untouchability (Offences) Act, 1955 are
under examination.

Archaeological Findings at Ambari in Gauhati

989. SHRI BEDARBATA BARUA :
SHRI BISWANARAYAN SHAS-
TRI :
SHRI HEM BARUA :
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased to
stare :

(a) Whether some interesting archaeolo-
gical findings have been unearthed at Am-
bari in Gauhati town;

(b) Whether any preliminary assessment
has been made about their age and impor-
tance;

fc) Whether the Archacological Survey
of India has been entrusted with the exca-
vation work in this area; and

(d) Whether the Archacological Survey
has given its own assessment of the findings?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) Yes, Sir,

(b) Yes, Sir. The finds have been assig=
ned to circa 9th-10th century A.D.

(¢) No, Sir. The University of Gauhati
in collaboration with the Department of
Historical and Antiquarian Studies, Assam,
proposes to carry on the excavalion at the
site.

(d) Yes, Sir,
Indo-Burma Pioneer Mission of America

990. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
unstarred Question MNo. 9095 on the 9h
May, 1969 and siate :

(a) Whether the activities of Indc-Burma
Pioneer Mission of America have becn ascer-
tained from the Manipur Administration;
and
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(b) If so, the detalls thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.5.RAMASWAMI) :(a) and (b). A rcport is
awafted from the Manipur Administration.

Reogranisation of Shri K. 5. Sanskrit Univer-
sity, Darbhanga

991, SHRI BHOGENDRA JHA :
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased 10
state ;

(a) Whether any comment from the
Government of Bihar has been recei-
ved on the recommendation of the
of the Committee of the University
Grants Commission to reorganise
Shri K. 5. Sanskrit University,
Darbhanga;

(b) If so, details thereof; and

(c) Governmeat's reaction thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K. R.
¥. RAO) : (a) No, Sir.

(a) and (c,. Do not arise,

Vivekananda Rock M

Kanyakumari

ial Project

992, SHRI R. K. BIRLA : Will the
Minister of EDUCATION AND YOQUTH
SERVICES be pleased 1o state :

(a) whether the Central and State Go-
vernments have made any conotribution te
the Vivekananda Rock Memorial Project,
Kanyakumari ;

(b) if so, the details thereof ;

(c) the progress made so far in the work
on the project ; and

(d) when the project will be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) 1 (a) and (b).
Governm:at of India have made no contri.
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bution towards meeting the cost of construc-
tion of the Vivekananda Rock Memorial
Projzct. It is understood that the Viveka-
nanda Rock Memorial Committee has so far
received cash contributions of Rs, 1 lakh
cach from the State Governments of Assam,
West Bengal, Haryana, Punjab, Madhya
Pradesh, Mysore and Maharashtra and Rs,
1.50 lakhs from the Government of Uttar
Pradesh. The Commitee has received par-
tial contributlons from scme other States
and is hoping that other States will also
contribute. The Government of Tamil
Nadu is helping Project by putting up pucca
jetty platforms at an estimated cost of Rs.
3 lakhs.

(c) and (d). The Committee has inti-
mated that the meditation hall has bsen
completed and that the masonary work of
the main Vivckananda Mandapa is in pro-
gress. The committec expects the Memo-
rial structure to be completed by the end
of 1969.

Silting in the Ports of Gujarat

993. SHRI R. R. AMIN * Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state ;

(a) whether it is a fact that some ex-
perts from Government of India have expres-
sed their visws that ports in Gujarat will be
uscless due to silting in the near future ;

(b) whether it is so in regard to port of
Bhavnagar in Gujarat State ;

(c) if so, whether this view has been
denied by the Survey Department ; and

(d) the details and reaction of Govern-
ment thereto 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) No.

(b) to (d). Does not arise,
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Appeal to the President for and of Victimisation
of 19th September, 1968 Strikers
994, SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :
SHRI RAMAVATAR
TRI :

SHAS.

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a delega-
tion of Central Government employees has
appealed to the President of India on the
23rd May, 1969 to end victimisation of the
employezs who took part in the strike on the
19th Soptember, 1968 ;

(b) if 50, the details of the Memorandum
submitted to the President ; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A me-
morandum was presented to the President on
23rd May, 1969 by Shri Madhusudan,

(b) In the memorandum submitted to
the President, the delegation requested for
rescinding all orders, which impose disabili-
ties on the strikers, and also for restoration
of recognition of unions/associations which
have been de-recognised.

(c) Government have already announced
relaxations in the matter of action taken
against employees who participated in the
strike vide press notes issued on 18.10.68 and
7.1.69 and the Statements made by the Mi-
nister in the Ministry of Home Affairs in
the Lok Sabha on 13.7.69 and 30.4.69.

The de-recognition of certain unions/
associations followed their participation in
an illegal strike of September 19, 1968 and
there is no proposal under codsideration for
the restoration of recognition of such unionsf
associatlions. '

Home Minister's Visit to Kashmir

995. SHRI K. LAKKAPPA :
SHRI A, SREEDHARAN:
SHRI BAL RAJ MADHOK :

Will the Minister of HOME AFFAIRS
be pleased to state @
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(a) whether it is a fact that he visited
Kashmir during the last week of May, 1969;

(b) if so, the object of his visit ;

(c¢) whether the vislt was an official one
or in his private capacity ; and

(d) who bore the cost of it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Home Minister pald an official visit to
Srinagar on 24th and 25th May, 1969. The
purpose of the visit was to review the situa-
tion in the State which included discussion
on wvarious matters having a bearing on
ecurity and political stability.

(d) The cost was borne by the Govern-
ment.

National Integration Council

996. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI RAGHUVIR SINGH
SHASTRI :
DR. SUSHILA NAYAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Sub-Com-
mittee on Communalism appointed by the Na-
tlonal Integration Council has asked the State
Governments to set up without delay the
Standing Committees of citizens belonging to
various communities to maintain communal
peace in the country ; and

(b) if so, the reaction of the varlous State
Governments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The Home Minister has written to
all Chief Ministers on Tth July 1969 to inl-
tiate ac'ion immediatzly on the recommen=
dation of the Sub-Committes of the National
Integration council on Communalism. Re-
ports from State Governments are awailed.
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Bomb Factory in 24 Parganas, West Bengal

997. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of HOME AFFAIRS
be pleased to refer 10 the reply given to
Starred Question No.758 on the 28th March,
1969 regarding Bomb Faclory in 24 Pargans
District, West Bengal and stale ;

(a) whether Government have since
completed the inquiry through their own
sources regarding the manufacture of these
bomb ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
On 22.12.1968 the State Police raided a
newly constructed but abondoned house at
Zohara Bazar P.S. Jadavpur and recovered
7 live bombs and one knife and some materi-
al for preparing bombs and explosives.
They arrested 3 persons on the spot and 2
more persons later. Four more suspected per-
sons are absconding. The case is under in-
vestigation of the State Police.

Quincentenary of Guru Nanak Sahib

SHRI ONKAR SINGH :

SHRI RAM SINGH
AYARWAL:

SHRI SHARDA NAND :

SHRI KANWAR LAL GUPTA :

998,

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the scheme formulated by Govern-
ment to celebrate the quincenienary of

Guru Nanak Sahib;

{b) the amount which will be spent on
it and for how many days it will be celebrat-

ed,

(¢) whether Government have set up any
Commiltee consisting of all the leaders of all
shades of opinion to celebraie this holy

occasion in a befitting way; and

(d) if not, whether Government propose
to consult the leaders on this issue. and chalk

out a befitting programme ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ): (a) to (d). It has been decided to
establish an Natlonal Committee in connec-
tion with the 500th birth anniversary celebra-
tion of Guru Napak, under the Chalrman-
ship of the Prime Minister. The details of
programme and other connected matter will
be finalisd in consultation with the National
Committee which is yet to meet,

Bills sent by Dethi Metropolitan Council
for Consideration and Passing by
Parliament

999. SHRI RAM SWARUP
VIDYARTHI :
SHRI NARAIN SWARUP
SHARMA :

SHRI J. SUNDAR LAL :
SHRI OM PRAKASH TYAGI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of Bill that have been
submitted by the Delhi Metropolitan Council
for consideration and passing by Parliament
during the last two years;

(b) how many of them have been con-
sidered and passed by the Parliament;

(c) how many of them are still pending;
an

(d) when Government are going to dis=
pose them of ?

THE MINISTER OF STATE IN THE
MINITRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
A statement is laid on the Table of the

House. [Pluced in Library. See No.
LT—1373/69).
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CORRECTION OF ANSWER TO
U.S8.Q NO. 3084 RE. VISITS
ABROAD BY MINISTERS AND
PARLIAMENTARY DELEGATIONS

THE DEPUTY MINISTER IN MINIS-
TRY OF HOME AFFAIRS (SHRI K.S.
RAMASWAMY) : I regret to say that in
the reply given to Unstarred Qusstion Mo,
3084 in the Lok Sabha on 14th March, 1969,
the information furnished in regared to the
foreign exchange spent on the Ministers
foreign tours needs revision due to fresh In-
formation having been received form some of
the Ministries. The total amount of foreign
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exchange should read as Rs, 2,12,918.95P.
instead of Rs. 2,06,471.07P.

CORRECTION OF ANSWER TO
. U. 8. Q. No. 6128 RE. ALL INDIA
AND CENTRAL SERVICES

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : In the statement
referred to in the reply given 1o Unstarred
Question No. 6128 on the 11th April 1969,
information was glven regarding Military
Engineering Service which has since been
corrected, Accordingly, a revised statement
showing the information in respect of the
Military Engineering Service is laid on the
House. [Placed in Library. See No.
Table of LT—1374/69].

12. hrs.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Havoc caused dy floods in Brahmaputra
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THE MINISTER OF IRRIGATION

AND POWER (DR.K.L. RAO): Shall
I read it or lay it on the Table ?

MR. DEPUTY-SPEAKER : Is it a long
one 7

DR. K.L. RAO : Three pages.

SHRI ATAL BIHARI VAJPAYEE
{Balrampur) : How can he lay it on the Ta-
ble when it has not been circulated 7

SHRT KANWAR LAL GUPTA (Delbi
Sadar) : Sir, you may diregt the Mipister to
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cireutate such statements in advance so that
they can be laid on the Table,

MR. DEPUTY-SPEAKER : When the
statements are long it is alway better to cir-
culate them,

DR. K.L. RAO : I will circulate them,

MR. DEPUTY-SPEAKER : In the pre-
sent case, let him read It.

Statement by the Union Minister of
Irrigation & Power in the Lok Sabha
on July 25, 1969. In Reply to a
Calling Attention Notice by Shri
Beni Shanker Sharma and others
regarding the Havoc caused by
floods in the River Brahmaputra
all afong its course through Assam
disrupting Rail and Road communi-
catinns between Jorhat and Gauhati.

DR, K, L. RAO: Since start of the
monsoon this year, severe flood have occurr-
ed in the State of Assam. Upto now there
were three waves of floods; the first wave
was from 22-6-1969 to 27-6-1969 and this
affected areas in Dhemaji of the Lakhimpur
District, in Nalbari of the Kamrup District,
and Goalpara District. Road and rail com-
munination in Kamrup area were cut off due
to breaches in embankments of the Pagladia.
The second were of flood was from 7-7-69 to
11-7-1969. This inundated areas of the
Upper Assam, especially in the Dhemaji on
the north bank and in the Dibrugarh Sub-
Divisicn on the south bank. The flooding
was severe in the Sibsagar area. The Brahma-
putra Valley experienced the third and the
most severe flood wave from 16-7-1969. The
rall communications between Jorhat and
Gauhati were however not disrupted during
these floods.

According to the latest information, the
floods are now receding all along although
at some places the water levels are still
above the warning stages.

Thie special features of floods of 1969
are :—

(i) The Pagladiya river experienced the

heaviest flood exceeding the pre-
vious levels and recorded RL 180
at N. T. road crossing at 4 P. M.
on 24 6-1969 against the previous
maximum of 179.19 in 1967,

(ii) River Buridehing was very high in
the upper reaches and recorded
R. L. 337.85 on 10-7-69 at Kho-
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wang, River Dzsang excedded the
previous records, overtopping dykes
almost on both the banks.

Brahmaputra has exceeded the pre-
vious records at Dibrugarh, record~
ing R. L. 346.20 on 17-7-69 at Id
P. M. the previous maximum re-
corded being 345.40 in 1962 antl
1968,

Severe erosion occurred in Dhubr
necessitating shifting of godowns
etc.

Breaches and Damages

Upto now, 23 breéaches and one cut have
occurred in embankments along the Brahma-
putra and its tributaries, The breakup of
these river-wise is as follows :

(iii)

(iv)

Brahmaputra 5 Mos. and one cut
Jaidhal 3 Nos.
Subansiri 1 No.
Maridhal 1 No.
Buridehing 3 Nos.
Desang 5 Nos.
Jhanji 1 No.
Malow 1 No.
Tuni 1 No.
Pagladiya 2 Nos.
Total 23 Nos.

The information regarding the damage
is available only upto the period ending
30-6-69 as given below ;

(i) Area affected 6.5 lakh acres
(ii) Population affected 2.5 lakh
(iii) Cropped area 3.7 lakh acres
damaged
(iv) Value of crops Rs. 42.4 lakhs
damaged
(v] Mo. of houses 2832
damaged
(vi) WValue of houses Rs. 3.6 lakhs
damaged
(vii) No. of cattle lost 14

(viii) No. of human lives lost 1

(ix} Damage to public Not estimated
utilities )
Total Damage : Rs. 46 lakhs
(excluding loss due to erosion at
Dhubri)

The State Government is yet to make a
final assessment of losses due to to floods
this year,
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[Dr. K. L. Rao]
Relief measures

The State Government has taken steps
for flood relief works. Gratuitous relief to
the affected familles has also been given,
Ammy help was sought for organisining emer-
gent rescue and rellef operations

The State Government has not yet
appoached the Central Government for
financial assistance for relief and rehabilita-
tion,
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Rtz frset & ar /%), ale sas garfas
Y w7 gan g ar agr ?

g am ag fF ass 9% & @t =A@
% gray ¥ ggar 3 & faq #gr A
gr I @t GeE % ¥ §@ grad F
|EIAAT NI<T X ar qE 7

JULY 25, 1969

Brahmaputra floods (C.A) 232

A & gy grg § gaw gt
& Fga1 s 5 weaad ¥ ag w0
7% afcfeafy a8t & 1 fag & a1t 4D
# oY q7 orar Y o1, g aarer &
THRT H N W a @ fadfe S
41 | forg agi 79 & 97 § IO F T
R arRT afkadl 1 A1 qoeT T gan
FYAT 9T 9g GG A= g TAT &) q4T
T wF T Agw A W sRIgy R gEd
g a2 afehi ¥ &w arfg a1 ¢ I
TEY 1 F 9T UF T I@FT fAwig
FAEHAMASD G 9 TG F A
gufurm g 2 59 & qvv & feg
@I FE Feer H 4 ?

afaw ag fag &t R # awdg
Y 1 wrw faAar wgar g 97 ag
gframuragadigie Ru g =
Ft aifas afm st 7 & fs @ @
FEat @ 1 QU FT AR | mE fed
F=17 ggraqr A Tg7 AFEFAT & A
0ty aw A1 TEE gger foeRerd
3t wifgy | g8 avw § F@r AW
agrea 7 #1% famz fear ¢ 7

DR. K. L. RAO: 1 may submit at
the outset that in the case of Brahmputra
which is the biggest river of India and one
of the biggest rivers in the world, it is not
possible to avoid any flood altogether.
Actually, this year, the flood damage has
not been very heavy so far.  As I submitted
the damage has been about Rs 50 lakhs
whereas, generally, the damage is about seven
crores of rupees. what I submit is that in
the case of the river like Brahmputra it is
not possible to avoid floods as long as there
are very heavy rains in that area,

In regard to the question of flood
Control, there are 2 number of methods to
control and the construction of dams is one
of them. But in the Brahmputra valley,
the area is such that it is not possible to
construct dams. Weare trying do, notin
the main rver.........
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SHRI HEM BARUA (Mangaldai) : Last
year, you spoke of retention dams. You hhve
not constructed them. You are neglecting
Assam like anythiug.

DR. K. L. RAO: Itisa questlon
of constructing retention dams on the tribu-
taries and that [s one of the things which
have got to be yet investigated,

The other qusstion w1is about the
Brahmputra River Commission. We have
been trying our best to establish a River
Commission because the control of Brahm-
putra river is difficult and one single State
like Assam cannot deal with ft. That is
very definite. It isa veay big river and
the resources of one State, either technical
or financial will not be sufficient. Actually
this was the opinion of the Minister's of

Food, Irrigation and Power in the
Conferenceheld at Nainital,  They all
recommended that when Assam cannot

cope up with a big river like this, the
money must come from the Centre. This is
under discussion with the State and the
Centre. 1 will not be able to say anything
now about the financial arrangement.

SHRI DHIRESWAR KALITA (Gau-
hati) : The power of Brahmputra river to
create havoc is konwn ito everybody. It
nced not be stressed here further, The hon,
Mipister has said that in the recent floods
only one human life has been lost. The
Hindustan Standard of 24.h has said that
13 families perished and washed away in
Desang District,  numbering about 70
persons. The Minister has said only one
person has lost his life but 70 persons have
already been washed away completety In
the turbulent waters. What you have said
is. not correct. There have been grave
floods times without number from 1954
onwards and during thee 14 years, the
total loss suffered was Rs. 108 crores. The
hon. Minister says that Brahmaputra is a
problemn. Maun had landed in the Moon
and has come back safely. That is nota
problem, but Brahmaputra is a problem :
You are also a scientist and an engineer;
everybody knows that.

I am not going into the details. Re-
cently in Maini Tal, in the mceting of the
Irrigation Ministers of States which was
presided over by D. K. L. Rao, a decision
was taken that the Brahmaputra should be
controlled and tackled ata national level.
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Also in the recently held meeting of the
MPs Consultative Committee, it was decided
that the Brahmaputra should be controlled
at the national level. I want to- know from
the hon. Mipister whether the Government
of India has accepted this suggestion and
decision of the state ministers® Conference
and of the MPs Consultatlve Committee
and what action has been taken thereon.

Secondly, in view of the immeasurable
losses caused by these floods and knowing
fully well the backwardness of Assam and its
poor revenue, may I know whether Gover-
nment will come out with a help of at least
Rs. 10 crores to meet the immediate and
long-term needs of the State of Assam?

DR. K. L. RAO : Regarding the first
question, I submit that the informatlon that
we have from the state Govenments is upto
the end of June. We do not have the
latest information. According to the in-
formation furnishad by the Assam Gover-
nment, the numbe of life lost was one upto
the end of June. We do not have the
latest figure.

With regard to the question of funds, 1
agree that we have to spend more money on
Brahmaputra, but the quesiion is how to
find the finance, Since 1964 we have
spent Rs. 27 ciores in Assam. This is
quite inadequate., I can understand that.
I am very glad that the hon. Member has
referred to the State Ministers” Conference
at Naini Tal and also to the meeting of
the Consultative Committes. Both of them
felt that this problem should be tackled at
the national level and the finance for that
shou'd be found. I am drawing the atiens
tion of the Finance Ministry to this statc-
ment and 1 hope that something will te
done,

SHRI DHIRESWAR KALITA : What
about my second quesiion, whether Rs, 10
crores would be given as immediate relief?

DR. K. L. RRO : About relief, T would
submit that the State Government has not
yet sent the figures; they have not yet
applied for it.

MR. DEPUTY-SPEAKER His
question is whether you are prepared to
make a provision of Rs. 10 crores for
immediate rellef,
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DR, K. L. RAO : They have not asked
for it.

SHRI DHIRESWAR KALITA : I ami
asking in this House on behal of the people
of Assam,

MR. DEPUTY-SPEAKER : Mr. R,
Barua,
SHRI R. BARUA (JorHat): I must

compliment the Irrigation Ministers of diffe-
rent Stales of India who opined that a
Brahm ra Valley Cu issi hould be
sot up at the national level. Bwt [ am ama-
zed to find our Central Midister saying that
the floods this year were not very serious.
And he has supplied to the House the figure
which subsisted uplo sometime ih June. He
has not said anything as to what happened:
in between from June to date.

This is a very unfortunate state of afTairs.
The hon. Minisier himself happens to be an
expert and he knows what the flood condi-
tions there are. Recently, we represented
the question of the Brahmapuira to the Prime
Minister, the Finance Minister and the
Planning Commission should sit together
and decide here and now what should be
done. But so far, nothing has been done
and the flood havoce is still there. May we
ger  a categorical assurance fiom
Government that Government are going
to do something with regard to the
Brahmaputra valley Commission in view of
unanimous opinion all over 7 1 may say for
the information of the House that the Irriga-
tion Ministers of the different States are pre-
pared to forgo their own share of projects,
if th¢ Brahmaputra Valley Commission is
taken up at a national level and as a national
scheme. The hon. Minister has not said
anything about. it, I would like to geta
categorical reply from him to the guestion
whether this Brahmaputra Valley seheme will
be taken up at a national level by Govern-
ment and the finances will be provided by
Government.

DR. K. L. RAO : 1 am sorry the hon,
Member did not understand me correctly
when 1 said that the havoc was not serious
this year. I only meant that It was net so
serious considering the nature of havoc that

is taking place there year by year.
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SHRI R. BARUA : The entirc town of
DPhubri is completely devastated,

DR, K.L. RAO : What | submitted was
that on an average about Rs. 7 crores was
lost every year on account of the Brahma-
putra floods. It is a very serious matter, T
am only drawing the attention of the House
to the fact that the Brahmputra is a very big
river, and it is the biggest in India and it
causes serious flood havoc every year.

SHRTI R. BARUA : The entire area is
completely devastated.

DR. K.L. RAO : As regards the other
point namely that the project should get
finances from the Centre, I submitted carlier
jhat the matter was under discussion, and T’
hope that something will be done In regard
tothat I cannot say more than that, because
I am dot the Finance Minister.

SHRI HIMATSINGKA (Godda) : Every
year Assam is being visited by floods and lakhs
and lakh rupees worth of loss is being caused
every year. As stated by the hon, Minister,
more than Rs. 7 crores is lost. This year, the
river Brahmaputra is eroding a number of
towns, and one of the impottant towns,
namely Dhubri is being eroded and is likely
to be washed away unless prompt steps are
taken by way of embankments of other pro+
tective measures. Will the hon. Minister
state if any steps have beén taken in that
direction, and whether the Government of
of Assam have asked for help because it is
beyond thelr capacity to carry gut the work
on embankments without the help of the
Central Government 7

DR. K.L. RAO : It is true that the ero-
sion of Dhubri is very serious. In fact, it
has been observed for the last several years
that this problem is becoming more and
more serious. A number of attemipts have
been made by way of general methods, such
as bandalling, bottom padellirg and floating
cages and so on, but none of these mcthods
has succeeded. Then only alternative will be
to have some solid stone spurs as has been
done at Dibrugarh, We are awaiting sugges-
tions from the State Government, and I am
suré that something hasgot to be done at
Dhubri where the problem of erosion is be-
comming very serious.
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12.20 brs.
PAPERS LAID ON THE TABLE

Certified Accounts of the Indian Institutes
of Technology, Annual Report of the
Indian Institute of Managements etc.

fran agn ga% da1 G;=y § oA
Wt (o wE @A) ose Ao Fe
Fre. 4. T Y AR § F freafoma o
/YT T T TE@AT §i—

(1) swfrs  gearg afafaas,
1961 & g 23 ¥ I9-
qo (4) & s wwE
siafaxt gequ, foeeit, & a9

1967-68 & smifug =i
uw sfa aar 99 9% FEmder

wfadea |

(2) wrdlg ga=g Eq1, FHFHAT,
# 1967—68 & arfas gfaaz
F oF wfw |

(3) =T Wr EwET  A@E,
derag & 1967-68 ¥ arfas
sfadzn  (feeY azr #a s
weFTor) FY oF wfa qor -
TOfaT ¥

[Placed in Library. See No. LT-1347/
69.]

Summary of Budget Estimates ctu al
and Revised Estimates Air India and
Indian Airlines

THE MINISTER OF TOURISM AND
CIVIL AVIATION(DR. KARAN SINGH):

1 beg to lay on the Table a copy each of
the following papers (Hindi and English ver-
sions) under rule (5) of rule 3 of the Air
Corporations Rules, 1954 ;—

(1) Summary of Budget Estimates for
Revenue and Expenditure of Air
India for the year 1969-70.
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(2) Summary of Budget Estimates for
the year 1967-68, Budget Estimates
and Revised Estimates for the year
1968-69 and Budget Estimates for
the year 1969-70 under Capital of
Air India.

(3) Summary of Budget Estimates of
Revenue and expenditure of the
Indian Airlines for the year 1969-
70.

(4) " Summary of Actuals for the year
1967-68, Budget Estlmates and Re-
vised Estimates for the year 1968-
69 and Budget Estimates for the
year 1969-70 under Capital of the
Indian Airlines. [Placed inLibrary
See No. LT-1349/69.]

The International Copyright Orler 1969.

st e 25w o sfafsfarfeert afa-
fagw 1957 #t @7 43 % swaaq ¥
frafeas afggaani A wow fy
gAT-929 qX T@ar g i—

(wF) sradista sfafeeafes (@
dea) snaw, 1969, N fawiw
16 7€, 1969 & W@ & U~
o= # afaqfaar =T . 5.
1908 (sfadft d&wem) &lT
ug 1. 1909 (fg dewo)
# g¥faa gaT 4r )

(&) sFasha wfa faafasre
(e F=eT) R, 1969,
oY faiw 28 7%, 1969 & W@
& o § afagear w=
ug. &Y. 2142 (W9 St qeFm)
R ua. &L 2143 (fg=h
grmew) # swifaa gemar)
gt whaferafasre
(aYar watew) amdm, 1969,
ar feais 21 w4, 1969 &
@ & T # o afggwar

(#r7)
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[Dr. Karan Singe]
HET TH. AL F. 2445 (WF ST
) A T, A 2446
(fey wesTor) &  warfag
gAT a1 |

[Placed in Library. See No.
LT-9349/67]

Annual Report of the Central Road Transport
Corporation Limited and Notifications
under Seamen's Provident Fund Act.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH:
I beg to lay on the Table :
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(2) A copy each of the following Noti-
fications under section 24 of the
Seamen’s Provident Fund Act,
1966 ;—-

(i) The Scamen’s Provident Fund
(Amendment) Scheme, 1968,
published in Notification No.
G. 8. R. 1066 in Gazatte of
India dated the 8th June, 1968,

The Seamen’s Provident Fund
(Second Amendment) Scheme,
1969, pnblished in Notifica=
tion No. G.S. R. 1044 in
Gazette of India dated the
3rd May, 1969,

(i)

(3) A statement showing reasons for
(1) A copy of the Annual Report of delay in laying the notification men-
the Central Road Transport Corpo- tioned at (2) (i) above. |Placed in
ration Limited, Calcutta, for the Library. See No. LT—1351/67].
year 1967-68 along with the Audited
Accounts apd the comments of the (4) Following Statements showing the
Complroller and Auditor General action taken by Government on
thereon, under sub-section (1) of various assurances, promises and
section 619A of the Companies Act, undertakings given by the Ministers
1956. [Placed in Library. See during the various sessions of Lok
LT-1349/69.] Sabha shown against each 1 —
(i) Supplementary Statements Nos. Seventh Session,1969
I1, 111 and IV (Fourth Lok Sabha)
(ii) Supplementary Statement No. V Sixth Session, 1968
(Fourth Lok Sabha)
(i) Supplementary Statement No. XII Fifth Szssion, 1958
(Fourth Lok Sabha)
(iv) Supplementary Statement No, Fourth Session, 1668
XVIil (Fourth Lok Sabha)
(v) Supplementary gtatement No. XIII Third Session, 1967
(Fourth Lok Sabha)
(vi) Supplementary Statement No. XX Se=cond Session, 1967
(Fourth Lok Sabha)
(vii) Supplementary Statement No. XVII Fifteenth Session, 1966
(Third Lok Sabha)
[Placed in Library. See No. LT— 1352/69].
Statement on drought conditions SHINDE) : I beg to lay on the Table a

THE MINISTER OF STATE TN THE
MINISTRY OF FODD, AGRICULTURE,
COMMONITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB

statement (Hindi and English versions) re«
garding drought conditions prevailing in
parts of the country. [Place in Library.
See No, LT—1353/69].
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Notifications under Delhi Land
Reforms Act, Delhi Panchyat
Raj Act and Citizenship Act
and All India Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : I beg

(1) to re-lay on the Table—

(i)

(ii)

A copy of Notification No. F.
26(4)/Panch/Elec/68 (Hindi and
English version) published in
Delhi Gazette dated the 20th
March, 1969, making certain
amendments to the D:lhi Land
Reforms Rules, under sub-sece
tion (3) of section 191 of the
Delhi Land Reforms Act, 1954,
[Placed in Library See No.
LT-1057/69].

A copy of the Delhi Panchayat
Raj (Amendment) Rules, 1968
(Hindi and English versions)
published in Notification No,
F. 26 (4)/Panch [Elec/68 in
Delhi Gazette dated the 6th
March, 1969, under sub-section
(3) of section 102 of the Delhi
Panchayat Raj Act, 1954. [Pla-
ced in Library. See No. LT-
978/69).

(2) to lay on the Table —

(a)

A copy of the Citizenship
(Amendment) Rules, 1969 pub-
lished in Notification No.
G.S.R. 1220 (English version)
and G.S.R. 1221 (Hindi ver-
sion) in Gazette of India dated
the 24ih May, 1969, under sub-
sectlon (4) of section 18 of the
Citizenship Act, 1955. [Placed
in Library. See No. LT-
1354/69).

(b) A copy each of the following Noti-
fications under subesection (2) of
section 3 of the All India Services
Act, 1951 :—

(i) 8.0. 381-A (Hindi version)
published in Gazette of
India dated the 28th Janu-
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ary, 1969, constituting the
Indian Medical and Health
Service.

The Indian Forest Service
(Probation) Amendment
Rules, 1969, published in
Notifjcation Neo. G.S.R.
1031 in Gazette of India
dated the 26th April, 1969,

(iii) The Indian Administrative

(iv)

—

(v

(vi)

(vii)

(viii)

Service (Regulation of Seni-
ority) Second Amendment
Rules, 1969, published in
Notification No. G.S.R,
1126 in Gazette of India
dated the 17th May, 1959,

The Indian Police Service
(Regulation of Seniority)
Second Amendment Rules,
1969, published in Motili-
cation No. G.S.R. 1127 in
Gazette of India duted the
17th May, 1969,

The Indlan Administrative
Service (Probation) Amend-
ment Rules, 1969, published
in Notification No. G S.R.
1128 in Gazette of India
dated the 17th May, 1969.

The Indian Police Service
(Pay) Second Amendment
Rules, 1969, published in
Notification No. G.SR.
1215 in Gazette of India
dated the 24th May, 19569,

The Indian Administrative
Service (Probation) Second
Amendment Rules, 1969,
published in WNotification
No. G.S.R. 1216 in Gazette
of India dated the 24th
May, 1969.

The Indlan Police Service
(Probation) Amendment
Rules, 1969, published in
Notification No. G.5.R.
1217 in Gazette of India
dated the 24th May, 1969,
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(ix) The Indian Administrative

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

Service (Probationers’ Final
Examination) Amendment
Regulations, 1969, publish-
ed in Noification No.
G.S.R. 1218 in Gazette of
India dated the 24th May,
1969,

The Indian Police Service
(Probationers” Final Exa-
mination) Amendment Re-
gulations, 1969, published
in Notification No. G.S.R.
1219 in Gazette of India
dated the 24th May, 1969.

The Indian Mcdical and
Health  Service (Cadre)
Rules, 1969 (Hindi version)s
published in MNotificarion
No. G.S.R. 1258 in Gazctte
of India dated the 3ist
May, 1969.

The Indian Medical and
Health Secrvice (Recruit-
ment) Rules (Hindi version)
1969, published in Notifi-
cation No. G.S.R, 1259 in
Gazette of India dated the
31st May, 1969.

The Indian Medical and
Health Service (Initial Re-
cruitment) Regulation, 1969
(Hindi wversion), published
in Motification No. G.S.R.
1260 in Gazette of India
dated the 31st May, 1969,

The Indian Administrative
Service (Emergency Coms-
missioned and Short Ser-
vice Commissioned Officers)
{Appointment by Compe-
titive Examination) First
Amendment  Regulations,
1969, published in Notiflica-
tion No, G.S.R. 1261 in
Gazette of India dated the
31st May, 1939,

The Indian Police Service
(Emergency Commissioned
and Short Service Commis»
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(xvii)

(xviif)
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sloned Officers) (Appoint-
ment by Competitive Exa-
mination) First Amend-
ment Regulations, 1969,
published in Notification
No. G.S.R. 1252 in Gazette
of India dated the 3lst
May, 1969,

The All India Sarvices
(Death - eum - Retirement
Benefits) Amendment
Rules, 1969, published in
Notification No. G.S.R.
1263 in Gazette of India
dated the 31st May, 1969,

The Indian Administrative
Service (Appointment by
Selection) Amendment Re-
gulations, 1969, published
in Notification No. G.S.R.
1264 in Gazette of India
dated the 31st May, 1969,

The Indian Administrative
Scrvice (Cadre) Amend-
ment Rules, 1969, publish-
ed in Notification No.
G S.R, 1265 in Gazette of

India dated the 31st May,
1949,

(xix) The Indian Police Service

(xx)

(xxi)

(Cadre) Amendment Rules,
1969, published in Notifica-
tion No. G.5.R. 1266 in
Gazette of India dated the
31st May, 1969,

The Indian Administrative
Service (Appointment by
Promotion) Second Amend-
ment Regulations, 1969,
published in  Notification
No. G.S.R. 1267 in Gazette
of India dated the 3lst
May, 1969,

The Indian Police Service
(Appointment by Promo-
tion) Amendment Regula-
tions, 1969, published in
Motification No. G.5.R.
1268 in Gazette of India
dated the 3]s May, 1969,
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(xxii) G.S.R. 1269 published in

Gazette of India dated the
Ilst May, 1939, making
certain amendment to Sche-
dule III to the Indian For-
est Service (Pay) Rules,
1968,

(xxiii) The Indian Administrative

(xxiv)

(xxv)

Service (Appointment by
Promotion) Third Amend-
ment Regulations, 1969,
published in MNotification
No. G.5.R. 1442 in Gazette
of India dated the 2Ist
June, 1969,

The Indian Police Service
(Appointment by Promo-
tion) Second Amentment
Regulatians, 1969, publish-
ed in Notification No.
G.5.R. 1443 in Gazette of
India dated the 21st June,
1969,

The Indian Administrative
Service (Fixation of Cadre
Strength) Second Amend-
ment Regulations 1969,
published in WNotification
No. G.5.R. 1446 in Gazette
of India dated the 2lst
June, 1969,

(xxvi) The Fifth Amendment of

(xxvii)

(xxviii)

1969 to the Indian Adminis=
trative Service (Pay) Rules,
1954, published in Noti-
fication No. G. 5. R. 1447
in Gazette of India dated
the 21st June, 1969,

The Indian Police Service
(Uniform) Amendment
Rules, 1969, published in
Notification No. G. 8. R.
1448 in Gazette of India
dated the 21st June, 1969,

The Indian Forest Service
(Probation) Second Amend-
ment Rules, 1959, published
in Notification No. G.S.R.
1486 in QGazet'e of India
datq the 28th June, 1969,
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(xxvix) The Indian Forest Service

[xxx)

(xxxi)

(xxxii)

(xxxiil)

(xxxiv)

(xxxv)

(xxxYi)

(Regulation of Seniority)
Amendment Rules, 1969,
published in Notification
Ne. G. S. R. 1487 in
Gazette of India dated the
28ith June, 1969,

The Indian Police Service
(Pay) Fourth Amendment
Rules, 1969, published in
Notification No. G. 8. R.
1490 in Gazette of India
dated the 28th June, 1969,

The Indian Administrative
Service (Fixation of Cadre
Strength) Third Amendment
Regulations, 1969, published
in Notification No. G S.R.
1591 in Gazette of India
dated the 5th July, 1969,

The Sixth Amendment of
1969 to the Indian Ad-
ministrative Service (Pay)
Ru'es, 1954, published in
Motification MNo. G. 8. R.
1592 In Gazette of India
dated the 5th July, 1969,

The Indian Police Service
(Fixation of Cadre Strength)
Second Amendment Regu-
lations, 1949, published in
Notification No. G. S. R,
1593 in Gazette of India
dated the 5th July, 1969.

The Fifth Amendment of
1969 to the Indian Police
Service (Pay) Rules, 1954,
published in Notification
No. G.S5.R. 1594 in
Gazetie of India dated the
5th July, 1969.

The Indian Police Service
(Uniform) Second Amend-
ment Rules, 1959, published
in Motification No. G.5.R.
1595 in Gazette of India
dated the 5th July, 1969,

The Indian Police Service
(Fixation of Cader
Sirength) First Amendment
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Regulations, 1969, published
in Notification No. G.S R.
1596 in Gazette of India
dated the 5th July, 1969

The Third Amendment of
1969 to the Indian Police
Service (Pay) Rules, 1954,
published in MNotification
No. G.S.R. 157 in
Gazette of India dated the
5th July, 1969.

(xxxvii)

[Placed in library. See No. LT—
1355/69.)

SHRI SRINIBAS MISRA (Cuttack) : I
would like to make a submission in regard
to this item, particularly in regard to sub-
item 2 (b) (i). This notification is being
laid under the All India Services Act, under
section 3 (2). 1 would request the now Mi-
nister of Finance to purcha<e concave mir-
rors for the Ministers so that they would sec
their picture in those mirrors.

Sub-section 2 of section 3 of the All
India Services Act provides :

“All rules made under this section
shall be laid for not less than 14 days
before Parliament as soon a possible
after they are made.”

These rules were made on the 28th January,
1969. We are now at the end of July. And
these are being laid on the Table af the
House as soon as they are made |

‘We also find that there is no explapation
for the delay. After six months, the rules
are being laid on the Table of the house in
violation of the Act, What is the fun in
this 7 Why should this be done ? The hon.
Minister owes and explanation to the House
for the delay. Why is he so late in laying
them before the House ?

SHRI VIDYA CHARAN SHUKLA :
May 1 point out that these papers are not
being laid on the Table of the House for the
first time 7 They are being re-laid on the
Table of the House, because they were not
laid on the Table of the House for a suffi-
cient period as prescribzd. If the hon.
Member would carefully read it, he will find
that 1 am only re-laying these papers
on the table of the House and not laying
them for the first time.
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SHRI SRINIBAS MISRA : The hon,
Minister has not hear me properly. Only in
respect of sub-item (1), he is re-laying on
the Table the papers mentioned under sub-
sub-items (i) and (ii) of that sub-item. But
sub-items (2) reads ‘to lay on the Teble’. So
this laying for the first time and not re-laying.
Could he tell us the date when these times
were laid on the Table of the House ?

SHRI! VIDYA CHARAN SHUKLA :
As far as times 1 (i) and 1 (ii) are con-
cerned, they are to be re-laid, and as far as
the third item is concerned, that is papers
mentioned in item (2), they are being laid
here. I do not know whether there has bzen
any delay in laying them. But 1 shall defi-
nitely find out and make a statement on it
here.

Notifications under Motor
Vechicles Act, Elc.

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTRY
AFFAIRS, AND SHIPPING AND

TRANSPORT (SHRI 1QBAL SINGH) HE |
beg to lay on the Table :

(1) (i) A copy each of the following
Notifications (Hindi and English
various) under sub-section (3) of
section 133 of the Motor vehicles
Act, 1939 ,—

(a) The Punjab Tourist vehicles
(Chandigarh First Amend-
ment) Rules, 1968, published
in Notification No. 9251-
HII-(4)-68 44266 in Chandi-
garh Administration Gazette
dated the 1lth December,
1968,

The Punjab Motor Vehicles
(Chandigarh First Amend-
ment) Rules 1969, Published
in Nouification No. 12651-
HIl (2)-68/376 in Chandi-
garh Administration Gazette
dated the 3rd January, 1959,

(v)

(ii) Two statements showing reasons
for dclay in laying the above
Notificatlons. [Placed in Li-

biary. See No. LT—1356/69)]
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(2) A copy each of the following
papers under sub-section (2) of
section 103 of the Major Port
Trusts Act, 1963 :—

(i) Annual Accounts of the Cochin
Port Trust for the year 1967-68
and the Audit Repert thereon.
Annual Accounts of the Visakha
Patnam Port Trust for the year
1967-68 and the Audit Report
thereon.

[Placed in Library. See No.
LT—1357/69]

(ii)

S

12.24 hrs.

CORRECTION OF ANSWER TO 5.Q.
NO. 1742 RE-DETERIORATION IN
THE STANDARD OF SPORTS

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : While replying to a supple-
meniry guestion by Shri Dinkar Desai, the
Minister of state had made the following
statement: —

“But I would like to inform him
that the Gowvernment has taken a
decision that, in licu of the NCC,
which was compulsory before, sporis
are going to be compulsory part of
curriculum,"”

The Minisier of State in the Ministry of
Education and Youth Services now wants
to substitute the above Statement with the
following statement:—

“But I would like to inform the
House that the Government has taken
a decision that there will be three
parallel programmes viz., MNational
Cadet Corps (NCC), National Service
Corps (NSC) and National Sports
Organisation (NSO) and it is open to
students of the first two years of the
degres course to join one of these
streams. As regrads the third option,
it has been decided that only such
students who showed marked profi-
ciency in Games and Sports will be
eligible to join the (NSO) progromme.
However, for the time being, due to
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non-awvailability of sufficient funds
NSC/NSO programmes will be imple-
mented, on a voluntary and selective
basis.”

12.25 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHURAMAIAH) : Sir,
with your permission, I rise to announce
that Government Business in this House
during the week commencing from 28th July,
1969, will consist of :—

(1) Consideration of Statutory Resolu-
tion given notice of by Shri Yajna
Datt Sharma and other seeking
disapproval of the Banklng Compa-
nies (Acquistion and Transfer of
Undertakings) Ordinance, 1969
and consideration and passing of
the Banking Companies (Acquis-
tion and Transfer of Undertakings)
Bill, 1969.

(2) Consideration and passing of the
Salaries and Allowances of Mem-
bers of Parliament (Amendment)
Bill, 1969,

(3) Consideration of Statutory Reso-
lution given notice of by Shri
Yajna Datt Sharma secking disap-
proval of the Central Sales Tax
(Amendment) Ordinance, 1969 and
consideration and passing of the
Central Sales Tax (Amendment)
Bill, 1969.

(4) Consideration of statutory Reso-
tution given notice by Shri Kanwar
Lal Gupta and others seeking dis-
approval of the Gold (Control)
Amendment Ordinance, 1969 and
consideration and passing of the
Gold (Control) Amendment Bill,
1969,

(5) Consideration of any item of
Government Business carried over
from today’s Order Paper,
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(6) Consideration and passing of the

following Bills, as passed bo Rajya
Sabha :—

The Indian Registration (Amendment)
Bill, 1968,

The Oaths Bill, 1963,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : There have been numerous mur-
ders In Delhi in receat times. This is a
matter which should be discussed in the
House immediately. Delhi has become un-
safe for law-abiding citizens. The outlaws
are exceeding the numbar of law-abiding
citizens. [ suggest some time should be found
to disscuss this matter seriously. We want
to know what Governmsnt are going to do
to curb the activities of these murders and
glve protection to law-abiding citizens.

SHRI S.M. BANERJEE (Kanpur) : In
the list of business announced, after the
Banks nationalisation Bill comes the Silaries
and Allowances of Members of Parliament
(Amendment) Bill. 1 would only request you
and through you the hon., Prime Minister
who is also the Finance Minister of the
country today......

SHRI PILOO MODY (Gadhra) : Fi-
nance Minister or ‘financed-Minister 7

SHRI NATH PAI (Rajapur) : 1 heard
“finest® Minister.

SHRI S. M. BANERIJEE : This is a
matter which is highly controversial.

SOME HON. MEMBERS : No, no.

SHRI S.M. BANERIJEE : Let there be
another meeting with the Opposition meme=
bers.  We have appended minutes of dissent
to the Cominittee’s report, When I say ‘we’
1 refer to all those progressive lefiist parties
here. Therefore, 1 would request you to re-
consider this matter,

Secondly, I fully support Shri Jyotirmoy
Basu and say that there should be a statement
made or a discus ion held on the law and
order situation in the capital.

Thirdly, even today in spite of repeated
orders issued by the Home Ministry regarding

the reinstatement of Central Government em-
ployees, nearly 2,000 of them are still on the
street, Their recognition has not been res-
tored. I would requsst you and through you
the hon. Prime Minister and the Home
Minister to kindly see that this is done.

Last but not least, all the jute workers
are going on strike on the 4th August. I am
told the negotiations were not held. I would
request the hon. Minister of Labour and
employmsnt to make a statement so that the
threatened strike is averted. This is very
essential to be done.

st gwmAT e (3r93) ¢ STreas
AEYEg, A1TF e g fF st dag w7
frger g7 gms g w0 91, @ TE-
Fd F4Y, = qEAaTd TRy, ¥ AR
F g5 uadifas 381 gru fa § arfes
FZAWT AT FIA F A A OF FFAA -
fear a1 1 gw & 39 "W Y 7g =gr
fF =7 fagq g7 92 & I=t 1T arfgm
afFa FfF ax gura HF a@r 41, W™
foq 7z smzam@a fzar mar f& o @9
% zq fawx ox fa=m fear s o &
A1 ¥ 9197 T GOS-F1T A4 F1 F@AT
arzar g fe g9 graed ¥ oF afqga faa
qT3T 96T IS A IFTE 1 TZ F
agad qafT At 2 {6 Wi & gAnal
a2y iy WA § faREy a9 # v Svgm
21 GIET ) 5 AR F TR A F
aayE ™ faug 9% @@ 9q7 § w7 ;=i
T g1, ag F1% daraaas feafa aF &)
| fou ¥ amag & 5 o wemqo g5
o ==t F feu e & g7 fMaifa
o w1

gifertda fadid 2@ @ ¢
fF = 737 ¥ usgafa & g9 &1 S¥
Tsgafa o1 F srlgm & 95 ar fags
# & gL I ATF FEY AT ATEA @Y
g Fagag fF o g graa &
gzt % fou oF  arare-dfgar faatfa
%%, aifF sq ag7 § wgafa 9g & sed-
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TR § o7 a1 fqaq ¥ 2 fadr ww
T T T FE T AT AT FE A1
o9, @t 3g fFE F A qe
arfew 1

SHRI H. N. MUKERIJEE (Calcutta
North East) : 1 find it very distressing that
Government gives a high priority to a very
contentious  matter, the Salaries and
Allowances of Members of Parli
(Amendment) Bill ([aterruptions). 1 say
this because there was a solemn understand-
ing in the last session in the presence of
leaders of parties in the Speaker’s room, and
that understanding has been negatived by the
Bill whieh Government is putting forward.
I am not clear why the Government
wants to pass this kind of legislation now.
I am very unhappy that the image of the
House which is likely to be enhanced by
the passage of the bank nationalisation
measures will be blackened by this Bill which
is going to put into the pockets of Members
money which most representatives of the
Parties in the House never wanted in the
shape of monetary considerations, Govern-
ment is bringing forward this very controver-
sial legislation and rush it through for God
knows what reason ... (Interruptions,)
I can understand it if some Members want
to pass this legislation for some reason or
the other in which case a further discussion
could take place with the representatives of
the different parties in the House and they
could sit with you and find a way out, if
that was very essential. It is very indecent,
in view of the solemn wunderstanding
arrived at, for the Government to rush ioto
this matter in the way it is doing. I wish
you to convey to the Government the
desire of the House that the Government
should not prozeed in this fashion and that
it should stop . . . (Interruptions.)

st go o @ (FTATT) : FITEAE
AZIEq, 9d ¥ 48 Arag duaw faw geq
Famr g rmraar & f& g5 «wni w0
qq@Al A 94T § |y dle F 99 Sl
FI ST B F HLT I F 919 A 99
% g1 TR gars ErT ¥ 3T FT A §
s ama £ ag T Fgi § A § 9
& agh war | 97w wr gfaeg @K
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s &1 7 ag swaar g § 5 faa
ST w1 sarar QA § FF daf ag
#1 4t 93 TFT wglAq ¥ 9w fAw w<
IWwifagafas 0w A ¥ aw ag
g Af A Fa & awnw fFoag ad
AET § AR ¥ gER qOiT wAT
ARIE | AT AT AZ I A F AT
TAT S §Y g8 GO QT FF wE ST
1 drar 37 & fou AR framd ¥ fog
TW YT FT AT Agr ag FA E 10
vt (cumam) X g § @98 98 a8
%ﬁ...-..{wr...“

st gezsfia 7o (99qR) : g feow
T 3 a1 4g ¥ w3 ? qg 4 fooan-
% w4 ?

MR. DEPUTY-SPEAKER The
Minister of Parliamentary Affairs has anno-
unced the businees for the coming week.
Opportunity should be taken only to say
whether something is missing or some priority
should be claimed. B:yond that, there is
no discussion now. If a certain item is
included, you will get an opportunity 1o
debate it on the floor of the House. [ shall
not entertain any other plea so far as the
Salary and Allowances Bill Is concerned. . .
(Interruptions.)

SHRI S. M. BANERJEE: I want to
offer a personal explanation,
MR. DEPUTY-SPEAKER : I do not

want to continue this debate on the Salary
and Allowances Bill. If they go into the
merits, there is no end to it, You can make
suggestions ; beyond that I shall not allow,

Szcondly, as Shri Prakash Vir Shastri
pointed out, I also feel that as the
election of the President is going to take
place, we shou'd avoid reference to the
candidates who are in the field.

st wy fowa (gA%): A gma 2
HATE |

THIRUMALA RAO
Are you allowing a genperal

(Kaki-
d],;.

SHRI
pada) @
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[Shri Thirumal Rao]
cussion 7 That is what is happening. It

was agreed by all the party leaders. But
they are re-opening the question.
MR. DEPUTY-SPEAKER : [ have

already closed it and requested Members
pot to refer to that Bill, When that Bill
comes up for discussion, they can refer to
it. I am not going to allow any reference
to it except other suggestions.

SHRI RANGA (Srikakulam) ; Our
difficulty s that something is done and you
allow It and afterwards you say you do not
want to allow it.

While it is being done, you must say :
no, no ; it is not correct.

MR. DEPUTY-SPEAKER :
to the next item.

Let us go

SHRI RANGA : Suggestions can be
made thatsuch and such item also should
be considered. Mo observations in regard
to items put down were made in the past;
that was the procedure.

MR. DEPUTY-SPEAKER : 1 know ;
therefore, 1 warned the hon. Mcmbers not
to speak on that Bill now. But it started
from one side and naturally there was
reaction from the other side.

ot wy fomd : gy wFET, AT
19 g@ ® OF fqaz gad @ 90 T
g€ a8l st | § Fqw qg FEA AT §
fir ot +1% tat feafa adt 3 o fag &
o0 fam #t grafasa € g o000

MR. DEPUTY-SPEAKER : It has
already been ventilated. If you refer to the
Salary and Allowances Bill I shall not per-
mit you.

oft wg femd 9 A g 9T A\
¥ wrfan, ag & 77 w@r g AW gwia
g7 Sifwg (=)
qw W g ¥ar ¢ dedq fam A1)

EnE el S ACIRLE o i
g @ § s fam & foq ama
tr wrfag ) & 99 %1 fow frr 2ar
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ddwrar # aga 19w fafa g1 F@amT
ot qifeqdz ® agg FE &1 AT
frem =fge s gag 1 gEd T@
it 3g g1 197 5 yagd SagarT-aA Y
Foig ¥ fawer waaEd gl 1 @ 2\
a7 Aq7 ‘gaEAdigfes’ srwgrd @
41 79 & f5 fawer v ¥ @y §
T/ HT AW AL EAHC AR @
Y ara # gg Fgar qgar § e ofe=w
FMS BT GIFL Z IAWT AT FiF SAT
gAY & WX ¥ grE fady FI@
gl ol @ T fage & faw
wifewi 3 @@ @4 &1 genaw fFa @
NN FLH | wfer Ao gam R & e
o F1 AfT & A% ¥ 729 ®@ 77 AR
ot fae & fater a@r qmEer 9w
goafFgr At raraw fe @ & 0y
Tt w7 9 ?

SHRI P. RAMAMURTI (Madurai) :
I have only one submission to make. You
must allow Mr. Banerjee to offer a personal
explanation. He has been referred to by
name. He must be allowed to make a
personal explanation.

MR. DEPUTY-SPEAKER : Not at this
hour ; let him write to me. He will get an
opportunity at the appropriate time.

ot aes fagrdt Al (F@TMOR):
Iqreqe AEEd, 4% AT a1q FgAr 0
gge! AT §44T T AA Y gRAr AR
e s gerg dfwn Frora faw foar
arar R TW gEAT F @9 I 9
gt aarar fF gTwe aw faldas £t 33w
FHE Y ar gAY @ ar Ad 7 gAET
o7 g% g7 W 5 o e oY =
F1IX ™ fadgs ) wgEqe awwar g
a0 AT famr A9 S ¥ g fadas
Y AT gU ITF FLU AT & 1 TE@E A1
# wgw ®Y aedear ¥ fawre s Q..
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MR. DEPUTY-SPEAKER : Is this the
occasion to raise this issue according to the
procedure? You can raise it when it comes
before the House.

=t wes fagrdt awad! @ IwEay
#FIgy, saige faqee 9T & aie §
famg wearzwdt XA dEer I §
ANt gwiT fqadg wgazad 9
qg AT AT g0

MR. DEPUTY-SPEAKER : It is never

done. According to the procedure that we
follow, at this hour, no. This is in appro-
priate.

ot wew fagrt v ;oA A,
faq fe w37 Y 935 g gé, a9 A3
g1, &F SN AI9H 9T AT 9 ST gud
g1 a1 fF Go 17 g™ INEAT  FeAT-
F0T ¥ afvgwl ¥ = A gt F
g+ ¥ & #3 faar §, w0 @ AT A
H27 ¥ I3 FT Wi J 1 gH IET 4—
T eI @A | 3feT 97 g sqra
HTEY FY g7 A A A w7 - Ard
gug fawrer sraar ) fer @led o @
§ 99 g ¥ gew 93 w=t 99 g
prgaagd fs s g@F av |
fasiz 37 w1 oY1 fagar Sifge s =
3 foqg am g & wif gng g7 F7 T

SHRI SAMAR GUHA (Comai): Mr
Deputy-Speaker, Sir, just two days before,
at the Commiitee Meeling, in respeci of ihe
No-Day-Yet-Named-Motions, it was decided
that at least three No-Day-Yet-Named-
Motions should be taken up in this session.
There were two or three resolutions to bz
adopted, in which one was about the demand
for a fresh enquiry into the reported drath
of Nartaji and the second was about the
constitution of an Inter-State Council. But
I find that not even one motion has been
included in the list of business.

Secondly, serious reports have come
from the border area of Bihar, where a
number of refugees have been killed and
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-
hundreds of their houses looted and burnt.
I want that the Government should make a
statement about the happenirgs there.

Thirdly, I quite agree with Shri Madhu
Limaye that a serious situation 1s going to
arise in West Bengal as a result of the
threatened strike by the jute workers there,
and also thc West Bengal Government have
instituted the Jute Enquiry Commission
contrary to the suggestion made by the
Union Government, Therefore, it is desi-
rable that the Union Government should
make a statement on the situation.

Lastly, a serious report has appeared in
today’s papers, wherein a M:mber of this
Hou:e has made a very derogatory remark
about our Constitution. He has said that
in our democracy, **an idiot is equal to a
genius and two idiots are better than a
genius,”  ([nterruprion).

MR. DEPUTY-SPEAKER ; Order, orde.
I am not permitting any more remarks. [
may say that the hon. Members are misus-
ing this opportunity by bringing in
extraneous matters. Only suggestions on
items for incorporation in the agenda are
permissible,

=t TR fig (Tgaw) ¢ el &dl-
FLAERT, Thag@ & a1 § & aa
Al § R =mgar g 5 guar araw
B39 § Fg@ grar wifgd | §F sast qic-
o qifears=r adad fafier ags @
werfea w€'m fr gfaamm @7 fergmam
THifeei A g asrgan g 99 &
for qEY 7Y &, 30 & fea w1 A4
2, starsr a% Adf fasar & st % &y
¥ aga A aig @ g d 1 FEF @R
319z ¥ oY grera 9 ge £, Fomat awg
g feari, nda gazd w gfamt
fom gfaFsta &1 amar #3471 93 1@ 8,
IT A I ML FA & fod 3@ graa 3
arAy 95% ¥ oex fedz et wifgg &
amgar g 5 sy wifsmidt sad fafa-
T HIZT ® AFIT FF 98 I8 A0
g |
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SEVERAL HON, MEMBERS rose—

MR. DEPUTY-SPEAKER Order,
order., Il this time is utilised for ventilat-
ing certain things which have bezn address-
ed to the Chair atready, how is it possible
to continue 7 Only suggestions can be made,
(Interruption) 1f this goes on 1 will
have to say *“*nothing will go on record”. 1
am calling Shri Surendranath Dwivedy, He
make a may briefl suggestion.  After him
nobody will be permitied. There is some
limit to this,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, I am surprised to find
that the business announced by the Minister
of Parliamentary Affairs does not include a
discussion on the report of the Committee on
Defections. As you may remember, Sir,
last time this assurance was given in this
House, It was even said that it will be
taken up before the House adjourned but
due to want of time that was rot done. The
first week of this session is over. Even in
the second week it is not included anywhere,
although [ am glad that the Home Minister
has even revived the notice for discussion.
As you know, Sir, D:lhi is thick with rum-
ours that there will be large-scale defections
at the time of Presidential elections. There-
fore, it is but proper that we discuss this
report next weck and it should get priority
{(Interruptions).

MR. DEPUTY-SPEAKER.: Order, order.
The suggestions alrcady made, if accepted, I
think will absorb the whole session. What-
ever is permissible or practicable may be
accepted.

SHRI RANGA : Sir, | want to suggest
that the Telengana Debate should be given
time as soon as possible.

Sccondly, the depredations caused by
Naxalbari Communists are a threat to the
whole of India. T would like an early oppor-
tunity for discussing that.

SOME HON. MEMBERS rose.—

DR. DEPUTY-SPEAKER : I have all-
ready said that 1 will not allow any more
suggestions. There must be some limit to
this, If still hon. Members persist and go
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9n speading I will sit quiet and nothing will
go on record. Please resume your seats.

SHRI RAGHU RAMAIAH : Sir, I am
very grateful to the hon. Members for the
suggestions that they have been good enough
to make, ‘Some of them we may have to
discuss with the Business Advisory Commi-
ttee. Some of them are matters which the
Government has to consiler and come to a
decision, We shall certainly take into consi-
deration all that has been expressed by vari-
ous hon. Members and give due considera-
tion to them.

12.49 hrs.

ELECTIONS TO COMMITTEES

(I) General Cmtut'l of the Indian Schools
of Mines, Dhanba

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAQ) : Sir, I beg to move :

“That in pursuance of the provisions
contained in rules 4(ii) to (iv) and 15
of the Rules and Regulations of the
Indian School of Mines, Dhanbad, the
members of Lok Sabha do proceed to
elect, in such manner as the Speaker
may direct, to members from among
themselves to serve as members of the
Indian School of Mines, Dhanbad,
from the date of their appointment,
subject to the other provisions of the
said Rules and Regulations.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That in pursuance of the provisions
cortained in rules 4 (ii) to (iv) and
15 of the Rules and Regulations of
the Indian School of Mines, Dhanbad,
the member of the Lak Sabha do
proceed to elect, in such mapper as
the Speaker may direct, to members
from among themselves to as mem-
bers of the General Council of the
Indian School of Mines, Dhanbad,
from the date of their appointment,
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subject to the other provisions of the
said Rules and Regulations,”

The motion was adopted.
(ii) National Shipping Board

THE MINISTER OF PARLIAMEN-
TRY AFFAIRS, AND SHIPPING AND
TRASPORT SHRI RAGHU RAMAIAH):
Sir, I beg to move the following :—

“Thal in pursuance of sub-section (2)

(a) of section 4 of the Merchant

Shipping Act, 1958, of the members of
Lok Sabha do proceed to elect, in such
manner as the Speaker may direct,

four members from among themselves

to serve as members of the National

Shipping Board for the next term of
two years,""

MR. DEPUTY-SPEAKER : The ques-
tion is :

*“That in pursuance of sub-section
(2) (a) of section 4 of the Meichant
Shipping Act, 1958, the members of
Lok Sabha do proceed to clect, in
such manner as the Speaker may
direct, four members from among
themselves to serve as members of
the National Shipping Board for the
next term of two years,”

The motion was adopted.

BUSINESS ADVISORY COMMITTEE
Thirty-seventh Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : Sir, 1 beg to move the
following :

“That this House do agree with the
Thirty-seventh Report of the Busineis
Advisory Committee presented to the
House on the 24th July, 1969.”

1891 (SAKA) B.A.C. Report 262

MR. DEPUTY-SPEAKER : The ques-
tion is,

“That this House do agree with the
Thirty-seventh Report of the Business
Advisory Committee presented to the
House on the 24th July, 1969."

The motion was adopted.

MR. DEPUTY-SPEAKER : Bills to be
introduced. Shri Govinda Menon,

SHRI M. R. MASANI (Rajkot) : On a
point of order, Sir.

MR. DEPUTY-SPEAKER : After he
has moved for leave I shall permit you.

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA ME-
NON) : Sir, I pray for leave to introduce
the Banking Companies (Acquisition and
Transfer of Undertakings) Bill,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Has the List of Business
been changed ?

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Has the Order Paper been
changed 7 How can it be changed ?

SHR! M.R, MASANI : He has moved
the wrong motion.

SHRI ATAL BIHARI
According to the Order Paper item
is something clse.

BAJPAYEE :
No. 15

SHRI SURENDRANATH DWIVEDY:
There is confusion,

MR. DEPUTY-SPEAKER : That is a
mistake.

SHRI GOVINDAMENON : The hon.
Member, Shri Masani, misled me because
he rose on a point of order,
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12.52 brs.

PUNJAB LEGISLATIVE COUNCIL
(ABOLITION) BILL*

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA ME-
NON) : Sir I beg to move for leave to in-
troduce a Bill to provide for the abolition
of the Legislative Council of the State of
Punjab and for matters supplemental, incl-
dental and consequential thereto.

MR. DEPUTY-SPEAKER : The ques-
tion is 2

“That leave be granted to introduce
a Bill to provide for the abolition of
the Legislative Council of the State
of Punjab and for matters supple-
mental, incidental and consequential
thereto.”

The motion was adopted.

SHRI GOVINDA MENON : Sir, I in-
troduce the Bill,

CENTRAL SALES TAX (AMENDMENT)
BILL *

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Sir, I beg to move for leave to
introduce a Bill further to amend the Cen-
tral Sales Tax Act, 1956 and to provide for
certain other matters,

MR. DEPUTY-SPEAKER : Motion moved :

““That lcave be granted to introduce a
Bill further to amend the Central
Sales Tax Act, 1956 and to provide
for certain other matters.”

off @z wr (AgEA) gl
# &\ At @t Ifaaa foe § 3aF
92-q ¥ ATHI, W TeRE WIS maT §
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SHRI P.C. SETHI: We are bringing
forward this Bill in view of the Ordinance
which had to be issued on account of a
court judgment.  Therefore, this question
does not arise. When the hon. Member
goes Into the merits of the Bill, we can con-
sider this question,

MR. DEPUTY-SPEAKER : The ques-
tion Is 3

“That leave be granted to introduce
a Bill further to amend the Central
Sales Tax Act, 1956 and to provide
for certain other matters.”

The motion was adopted

SHRI P.C, SETHI : Sir, I introducedt
the Bill.

STATEMENT RE. CENTRAL SALES TAX
(AMMENDMENT) ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Sir, I beg to lay on the Table a
copy of the explanatory statement (Hindi
and English versions) giving reasons for
immediate legislation by the Central Sales
Tax (Amendment) Ordinance, 1969, as re-
quired under Rule 71 (1) of the Rules of
Procedure and Conduct of Business in Lok
Sabha. [Pleaced in Library. See No.
LT—1359/69.]

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 25.7.69.
tIntroduced with the recommendation of the Vice-President acting as President.
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12.55 hrs.

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAK-
INGS) BILL*

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA ME-
NON) : Sir, I beg to move for leave to
introduce a Bill to provide for the acquistion
and transfer of the undertakings of certain
banking companies in order to serve better
the necds of development of the economy
in conformity with npational policy and
objsctives and for matters connected there-
with or incidental thereto.

SHRI M. R. MASANI (Rajkot) : Mr,
Deputy-Speaker, Sir, on a point of order,

MR. DEPUTY-SPEAKER : Five or six
hon. Members have written to me. 1am
going to give opportunity to all.

SHRI N. SREEKANTAN NAIR (Qui-
lon) : They can oppose it if they want,

MR. DEPUTY-SPEAKER : Shri Masani
has not indicated to me whether his opposi-
tion to the Bill is on the procedural ground
or on the ground of competency.

SHRI M. R. MASANI : There is a stage
for opposing the introduction of a Bill when
we have a right to make a short statement.
I have asked for your permission to do so.
But before that can be done 1 have a preli-
minary point of order whether this can be
taken up today consistent with the rules of
the House.

8o, there are two things that you have
to consider : firstly, you have to entertain
points of order that hon. Members may
raise as to whether or not the hon. Minister
can be allowad to ask for leave ; and, secon-
dly, if your ruling is that it will be in order
because in your discretion you have waiv-
ed the rules, then you will call on us to
oppose the Bill on merits. That is the
introduction stage. That is the correct pro-
cedure, but if you want we can do both to-
gether. 1 have indicated the correzt pro-

cedure,

MR. DEPUTY-SPEAKER : Shri Masani
has raised two points, The first point is
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regarding  Procedure. That point is
quite valid and he is perfectly within his
rights to raise it.

Regarding the second point I wou'd like
to point out to the hon. Mcmber that he
can oppose it at this stage on the ground of
competence.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : No, Sir. Let me read rule 72.
It reads :—

““If a motion for leave to introduce a
Bill is opposed, the Sp:aker, afier
permitting, if he thinks fit, a brief
explanatory statemsnt from the mem-
ber who moved and from the member
who opposes the motion, may, with-
out further debate, put the q i

Provided that where a motion is
opposcd on the ground that the Bill
initiates legislation outside the legisla-
tive compztence of the House, the
Speaker may parmit a full discussion
thereon.”*

241 aw ¥ FT AFT § 1 A FF I
Famgargs fedz @ st o
FreqiEeg # 4@ T4 § A A6 Qi

e A FTAFT E |

MR. DEPUTY-SPEAKER : Only thos¢
who have written to me.

SOME HON. MEMBERS : Yes, yes.

SHRI M. R. MASANI : Sir, I am now
rising on a point of order. 1 am not using
my right to oppose the Bill just now. That
will come later, after you rule out my point
of order,

My point of order is that under
that practice of this House
and Directions by the Spzaker, a certain
period of time has to elapse between
the notiee given by the hon. Minisiter mov-
ing the Bill and the stage at which this Bill
can be Introduced in this house. That is
done in order to give all concerned time 1o
study the matter and give dispassionate con-
sideration to it. There arc two Directions—
Direction 19A and Direction 19B—concern-
ingthis, Direction 19A says that the period
of notice of motion for leave to introduce
a Bill shall be seven days, unless the Speaker
allows the motion to be made at shorier

*Poblished in Gazette of India, Extraordinary, Part II, section 2, dated 25.7.69.
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notice. Direction 19B says that after we
receive the Bill in our hands there should
be at least two days for us to read the Bill,
study it and consider whether we want to
oppose it or let it be introduced without
opposition, Both these directions are sought
to be set at nought. The proviso says that
the hon. Minister in charge of the Bill should
request the Speaker to waive these rules by
making a detailed and full statement of
the special reasons which make their waiver
necessary.

With all respect, I have read the state-
ment circulated this morning in the name
of Shri P. Govinda Menon, the Minister of
Law, I cannot find that it makes out the
slightest case why the normal procedure
should be departed from. The hon. Prime
Minister in her statement the other day said
that the order of thc Supreme Court had
done no harm and that the nationalisation
of banks stood. The main purpose of the
Ordinance was still intact. There were three
details in regard to which, she felt, no in-
convenience would be caused to Govern-
ment while the interim order of the court
stood. That being the case, what is the
ground made out by the hon. Law Minister?
Nothing. His statement is a farrago of
nonsense. He tries to cover up the absence
of any ground by saying that there is a
great demand within the House. Is the
demand within the House to dictate the wvio-
lation of the rules? Are the rules made
for vocal elements, who want to shout for
something, or are they made for full and
considered debate ?

13.00 hrs.

1 do not feel myself competent to digest
this Bil! in two hours® time, to be able to
discuss it on Monday, to move amendments
on Monday and to have them discussed on
Tuesday because the provisions about com-
pensation are so complicated. S», I would
like 1o seek advise and guidance after cluse
study as to what they mean. Therefore, I
would appeal to you, in pursuance of your
direction, to respect the rights of both sides
in this House. It may be that those who
(ppose this Bill are in a minority,
but in a democracy thz rights of the
minority are as sacred as the rights of the
majority and should be respected. Therefore,
1 appeal to you to respxct the traditions and
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practices or this House. Let us not turn
this into the Reichstag of Hilter or that
mock Parliament called the Supreme Soviet
of Stalin. This is the Indian Parliament,
where we want to maintain our old tradi-
tions, Let me say that if you do not do
that, T will have to come to the painful
conclusion’ that you are failing in your duty.

SOME HON. MEMBERS rose —

MR. DEPUTY-SPEAKER : If some
hon. Members want to support him, I will
permit them to do so. But let them be
brief. Then I will call the Minister,

SHRI ATAL BIHARI1 VAJPAYEE rose —

SHRI NATH PAI (Rajapur) : Sir, what
is your direction 7 Do we continue 1o sit
beyond the scheduled time ?

MR. DEPUTY-SPEAKER : Let me dis-
posc of the peint of order.

SHRI NATH PAI : We want to hear
the discussion ; but afier lunch,

MR. DEPUTY-SPEAKER : All right.
We will adjourn for lunch.

13.03 hrs.

(The Lok Sabha adjourned for Lunch
1ill Fourteen of the Clock)

——

(The Lok Sabha re-re-aesembled after
Luneh at two minutes past Fourteen
of the Clock)

[MR. DEPUTY-SPEAKER in the Chairl

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS
BILL—Contd.

off gz fagrdl adl (ForaqR):
IIT=ey AgRg, ag ax 1 fagg & &
dfFr Fw4arg fas F1 99 F3 & o902
arst ¥ g sfwar faasi |1 @F 9%
war o1 @ %, @emy @ ad Ry
fa3wi % fafes Frar @r @r & @R
amRAg wegars & wia fear s g
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g1 TEwa 19 (@) F sgam A
AE1EW FT AT K UF AXNGEA 297 47 |
¥ 39 FT OF AT 97 FT FAAT TOgar §
*+he shall give full reasons in a me-
morandum for the consideration of
the Speaker explaining as to why the
Bill Is sought to be introduced with-

out making available to members
coples thereof in advance...”

Wy @A (@A) F s &
FH ¥ FA A fIAq—1r A gia
¥ Weg § 1 AUT TH FY AT W7 AT |FAT
2 9T w4t wEEg M FTU qqSE T
#1€ egfa-ox AT F 2 | AT AT F
TIW 9T H§4) AgEy A oF qF fagr o Wi
IT &1 AWYRW #g %a §, ofsT ag
Faw uF (=3t 1 A ¥ ¢ fag v
#ra<l 1 fzar mam 1 oF fadw ana a4
fsgmar isgraar g :

“Printed copies of the Bill will be
supplied tomorrow,"”

o ¥ fear qm 222ad@m T 24
qrae # faw fasar aifzy ar, ag ady
famr ) fas s fasr 21 TEwIT 24
ardra # fas ¥ FT g7 TE FFH

dF W FIT FdEE 0T EIAF
aeaeq § @19 @ fagrg 49, @9 &1
IH FI TEIFLT FET LTI W AT
gaifea oy & gral & qefuq & Sfea
gz & wimar fraai &1 Wt o9 i
famiT T 2N W1 39 ¥ 4w aifea
w1 fa=re w3 i

19 (A) Hfoar g f5:

“Provided that Appropriation Bills,
Finance Bills, and such secret Bills
as arc not put down in the list of
business,.,”
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A wftzy Wt dfew FroAle fas, 1969
&1 2 Hoft & A A4 ST gFA | AT
fraat itz fadat &1 2@ &1 Feor @
g ! = 39! fafex a17 fafe o=t & s
qx HFEt 21 & Iga FAT WEAT 2 :
“In response 1o this desirc and in
conslderation also of the further fact
that it is neccessary to allay some
doubts and uncertainties prevalent
at present as to the future of the
measure embodied in the Ordi-
nance...”
fafa = & faqmr & 55 o% 4= &) ™,
afeT w7 gor= w4 7 wifea=w & d49
Haga i awmeq e ag g7 & famm &
FIE qF TE A1 IR Toer qeEl H
TE AT, @I FI IEA FW T ATAIGHAT
T &, e wam AN 1 awven favga
¥}, IT F AT W IFE §
“Governmcnt are advised that the
essential provisions of the Ordinance

nationalising the banks are not affect-
ed by this order.”

‘Government  are

advised® pqez a
f& ag werg fafg #t § @
grit 1 fafy Tneg & gava 6 ¥ s
at fs Y srsmide wrd) fwar qar § sa%
Frew &t A gAET 39 F1 g w1 |
faet & 90 & ofrmese ot SF7 &
ULTFIN FIT FT AAIRT § 99 9T
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fagame w2 ar fafa & 8 ag o= 7
7 & 72w AR afafeamag dar g o€
3T FT ¥ 0% ¥ g@ier Far [fzo g,
g ra1 Qar Tufgd v 1 av @t g A
@ A qHIT ® GUIA FI9 A1 @Y §
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ar fafy @Y oo o7 faet awer T @
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SHRI KANWAR LAL GUPTA : With
your parmission, | want to say a word...

SHRI MADHU LIMAYE rose—

MR. DEPUTY-SPEAKER : I shall per-
mit those who have written to me ; on
grounds of procedure, however, I would like
to dispose of the points raised just now.
Shri Kanwar Lal Gupta wanted to oppose
it on different grounds. 1 shall permit him
afterwards. First, let me dispose of the
preliminary objection, and then I shall call
those who have written to me.

SHRI NAMBIAR (Tiruchirappaili)
We do not want anmy further debate now.
We shall have the debate on Monday. We
are going to have a debate for eight hours,
We want your ruling now.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : A point of order cannot be
discussed in such a manner that one has to
go into the merits of the whole question of
nationalisation.

SHRI PILOO MODY (Godhra) : Who
is discussing the merits of nationalisation
now 7

SHRI SURENDRANATH DWIVEDY:
The point of order may be a valid one...

SOME HON. MEMBERS :
support it 7 .

Does he

SHRI SURENDRANATH DWIVEDY:
No, 1 do not support it. What 1 would
submit Is that you, Sir, may ask those per-
sons who have given notice to confine them-
selves to the point of order only. If you
open it up for discussion, then I do not
know where the end will be,

ot ¥IT W1F T F@ 9T { Y
AFAT AEIAT § | FH! SATEE ATH WIS
qT & +ff qioar Jgar g

MR. DEPUTY-SPEAKER : [ shall give
an opportunity to Shri Kanwar Lal Gupta
on the second point, not on the point of
procedure. He has made it wvery clear
already.

e 9@ T # fav 0w
T
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MR. DEPUTY-SPEAKER : I am only
concerned with the point of procedure now,
He has written to me and I shall give him
an opportunity on the other point.

SHRI MADHU LIMAYE rose—

MR. DEPUTY-SPEAKER: Shri Madhu
Limaye has written (0 me under rule 72,
He will get an opportunity afterwards, If
Shri Kanwar Lal Gupta wants an oppor-
tunity now, he will not get an opportunity
for a second time, and so will be the case
in the case of Shri Madha Limaye also.

= wEaT "= TA : & 399 o a9y
& Fgr gam g

= 7y fomg (i) : & ¥3g fme &
o FTEM |

MR. DEPUTY-SPEAKER : I shall not
give him a second opportunity afterwards,
if he wants to exercise the right now fsell,
1 shall not permit him for a second time,

SHRI PILOO MODY : What is this
second time 7 Have you rationed the pum-
ber of polats of order or what ? :

MR. DEPUTY-SPEAKER : It is oot a
matter to be dealt with like this. The hon.
Member has understood it. He wants to
raise a fundamental issue of competency. I
shall give him an opportunity afterwards.

SHRI KANWAR LAL GUPTA : No.
I want to say something on the point of
order raised by Shri M. R. Masani...

SHRI H. N. MUKERIJEE (Calcutta
North East) : If you do not require further
advice, why don’t vou give your ruling ?

MR. DEPUTY-SPEAKER : I want to
dispose of the preliminary objection, So
far as the preliminary objection is eoncer=
ned, Shri M. R. Masani and Shri Atal
Bihari Vajayee have thought that the direc-
tions do mot perhaps permit the Chair to
excreise its discretion on this,

SHRI NATH PAI: The question is
whether you should exercise it.
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MR. DEPUTY-SPEAKER : They also
hinted that if whatever decision I gave went
perhaps against a particular viewpoint, then
I might not be considered to be so fair. So,
1 would like to point out very clearly...

off wy fomd c oo favig &0 e
TEE T |

MR. DEPUTY-SPEAKER : So far as
these two directions are concerned, they
have a history of their own. Till 1957, the
provision in regard to seven days' notice or
of two days’ circulation was not in existence
at all

SHRI ATAL BIHARI VAJPAYEE :
That is all the more than reason.

MR. DEPUTY-SPEAKER : Then, it
was represented that such a provision should
be made and that provislon was incorpora-
ted in our rules of procedure, and we have
followed that practice since then. But
there is also an important proviso. In cer-
tain matters, discretion has been given to the
Chair and power has been given to the
Chair to exercise it.

This is an occasion when I think that I
should exercise that discretion for two rea-
sons. The first reason is this. It has been
urged that the Bill has been circulated and
given to the Members only today. Actually
what is the purpose of circulation? It is
that hon. Members must know the contents
beforehand. But the contents were known
as soon as the Ordi was promulgated,
(Interruptions). Therefore, I am permitting
the introduction motion. (Interruptions). 1
want to dispose of the points of procedure.

The second point raised was regarding
the reasons given here. 1 think that they
are quite sufficient to justify the waiving of
the rules. Therefore, we shall now go to
the second point,

After the preliminary obj:ction 1s over-
ruled, I shall ask the hon. Minister to move
for leave and ‘then hon, Members may
oppose it. (Interruptions).

SHRI SURENDRANATH DWIVEDY:
If you could kindly speak through the mike,
we can also hear what you were talking to
certain Members just now,

. say ‘identical’,
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MR. DEPUTY-SPEAKER : I am very
sorry. There was such an amount of noise
that I could not be heard.

The objections on grounds of procedure
have been disposed of by me, and they have
been oyerrued,  There are other objections
which some hon. members want to raise,
and some of them have written to me.
Under the rules, they can make a very brief
statement, if the objection is on the ground
of competency alone, But they should not
make long speeches. I shall give them two
minutes each,

ot qzm fagrt aedat @ & o=
fraza s wea g1 oF A o
Afew F o v § 1l ey A
wfor faar &, & seet gl 3 ad
=gar 1 #feq ¥U ouF fadzw g
wifsdq o<t fvar a1 ¢ el o fas
oraT T §, ¥ anzEfesm el & ) Fam
g 7 ofada &1 F1 AgT A 03
g’

MR. DEPUTY-SPEAKER : T did not
I had pot used the word
I only said that most of
That was

‘identical’ at all.
the provisions were made known,
the language that I had used.

of e fagrd Al §Ew &
gzeqi &1 19 QEY A A wgAr
wifgy oY 5 AT oF GF §

MR. DEPUTY-SPEAKER : I only said
that most of the provisions were made
known.

o wew fagpd awddt o ag wT R
;T 1

SHRI
(Quilon) :

N. SREEKANTAN NAIR
He is questioning your ruling.

MR. DEPUTY-SPEAKER : I have not
said that.

SHRI KANWAR LAL GUPTA: I
want to refer 1a direction 198,
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MR. DEPUTY-SPEAKER. : I have given
my ruling on both.

SHRI KANWAR LAL GUPTA:I do
not want to challenge your ruling.

Mr. DEPUTY-SPEAKER : I will not

allow him to reopen that issuc.

SHRI KANWAR LAL GUPTA: 1
do not want to repeat anything nor
challenge your ruling. 1 want to raise an-
other point.

MR. DEPUTY-SPEAKER : The mo-
tion is before the House. A Preliminary
objection which was raised has been owver-
ruled,

SHRI KANWAR LAL GUPTA : I
won't take more than a minute.

MR. DEPUTY-SPEAKER : 1 will not
listen to him even for half a minute,

MR. KANWAR LAL GUPTA: Why
do you not listen to me. Sir 7
MR. DEPUTY-SPEAKER : I will not

There should
I have overruled
I will not listen

listen to his point of order.
be some finality about it.
the preliminary objectien.
to any argument on that.

SHRI KANWAR LAL GUPTA : Only
one point of order.

MR. DEPUTY-SPEAKER : Shri

Masani.

SHRI M L. SONDHI (Ncw Delhi) :
You will go down in history as a great
Speaker.

SHRI M. R. MASANI: Do I under-
stand that the Mover does not want to
make a statement 7 I thought I should follow
him,

SHRI GOVINDA MiENON : I will
speak in reply or shall speak now also.

The usual practice has been for the
Member 10 move a motion and reply at the
end. If on this occasion, it is. demanded
that I should make a few observations, I
shall be happy to do so.

When the Prime Minister made the state-
ment on Monday, the chief objection made
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by friends like Shri Vajpayee was that with-
out Parliament being given an opportunity
to discuss the pros a-d cons of the matter
an Ordinance has been issued. Government
was extremely anxious to see that the results
created by this Ordinance should not re-
main in force for a day more than it should
without the concurrence of the House,
Therefore, by implication I responded to the
opposition raised by Shri Vajpayee : there
were only 40 hours before Parliament was
meeting ; where was the hurry before " the
pros and cons of the matter are discussed
by Parliament ? That was the question.

Therefore, we took the earliest oppor-
tunity to see that the House should be able
to discuss the pros and cons of this mea-
sure, That is why we have brought it

early.

After the statement by the Prime Minis-

ter, what furthur have I to say? That
statement is fresh before hon. Members. 14
banks, whose diposits are more than

Rs. 50 crores, have bcen classifled as banks
which should be taken over into the public
sector by payment of adequate compensation.
Our Constitution does not prohibit nationa=
lisation. On the other hand, the provisions
of article 31 will go to indicate that provi-
sions for nationalisation are there provided
compensation is payable. Such a Bill has
been introduced here,

The matter has been talked about for
so long in the country and so often in
Parliament. 1 have nothing further to say
by way of explanation over and above what
the Prime Minister said on Monday regard=
ing the features of the Bill.

SHRI M. R. MASANI 1 I shall briefly
indicate the rcasons why we oppose this
Bill. We do so on both econcmic and

political grounds.

In so far as the economic consequences
are concerned, we think that the consequences
of the measure will be disastrous to the eco-

nomy.

I will try to be brief. The economic
reason why we oppose this Bill is that it is
bad for the economy of this counrry and it
will ruin it further. Confidence in this coun-
try abroad will be badly shaken nd the forei-
gn capital and the help that we need will be
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endangered. At home, both the depositors
and the borrowers who today enjoy freedom
of cholce betwcen various banks will now
face ome soulless monopoly. The first result
of this will be that the bank deposits in this
country will shrink because the common
depositor, the small man, will not have
faith in a Government which has so far
shown that whatever is nationalized has
three evils: one, that it is subject to bureauc-
ratic red-tape and inefficiency ; second, that
it is subject to political influence, graft and
corruption ; and third, that (inevitably
almost all State enterprises make a loss. Now
that the banks which are making a profit
are to be converted into losing enterprises,
the depositors’ money will be at stake and [
have no doubt that the number of deposits
in this country will shrink. 1If that hap-
pens, the Prime Minister’s hope of laying
her hands on Rs. 200 crores of depositors’
money and powcring them into the gutier
of State enterprises will not be fulfilled.

I want to warn her that this Is a vain
hope—of grabbing the money of the deposi-
tors, because the depositors in this country
will see to it that the money is no longer
there for her to take.

These are some of the economic conse-
quences, but we have to judge this measure,
as Pravda has reminded us in its political
totality this morning, and I would like to
follow Pravda in discussing what the poli-
tical considerations are which make us op-
pose this Bill,

At Faridabad the Prime Minister and
at Bangalore the Deputy Prime Minister
told the country that social control was
working well and there was no need for any
further measure. Therefore, one must as-
sume that there are no economic grounds
for this change but that the motivation is
purely political. We regard the motive of
this Bill to be to promote further concentra-
tion of econcmic and political power in the
hands of the Cabinet. There are reports al-
ready that the Reserve Bank which has enjo-
yed an atuonomy is now going lo be reduced
to a subservient wing of the Ministry of
Finance. There are other reports that In-
telligence will be taken away from the Home
Minister and transferred to the hands of the
Prime Minister, These are steps one by
one, to concentrate political power in the
hands of one person...... (Imterruptions.)

JULY 25, 1969

Bills Introduced 280

MR. DEPUTY-SPEAKER : Order, or-
der.

SHRI M. R. MASANI: This is one
step with which wc are faced, to take the
country _towards {absolute rule. What
bas happened ? The Prime Minister first
tried to face this Parliament with an accomp-
lished fact by enacting an Ordinance on
Saturday evening. She tried to cheat this
Parliament of the right to hold a fair and
dispassionate debate. (Interruption) When
the Supreme Court moves in and defended
the privileges of the House, she now tries
to face the Supreme Court with a fait
accompli.

Mr. Deputy-Speaker, Sir, the technique
of the accomplished fact is not the methods
of democracy, because the democracy dnes
not rely only on majority rule. Democracy
is majority rule after full consideration and
dispassionately listening to the point of vicw
of the minority. All these processes have
been vitiated and nationalisation has come
like a thief, It should have come in broad
daylight, but it has come in the dark, like
a thief, in the night.

In the light of this, we look upon this
Bill as one step towards the establishment
of a dictatorship in this country. We look
upon this as an example of the temper of
demagogy worthy of backward African and
Arab countries, by which this great demo-
cracy will be brought down to the level of
the petty dictatorship. This Bill violates of
fundamental Rights. This Bill is expro-
priatory ; it is discriminatory ; and it has
no public purpose. Therefore, this Bill is
ultra vires of the Constitution.

Mr. Deputy-Speaker, the Government
can not go on in this manner ; we shall
fight every inch of ground. I would like to
warn the hon. Prime Minister to dzsist from
this path. Other people have tried, incollus-
ion with the Communists in their countries to
establish this kind of authoritarian regime. I
give two examples ; there was Dr. Nkrumah
of Ghana and there vas Mr, Sozkarno of
Indonesia. Today, it seems to m= that she
is trying to tread that path. (fnterruption)
I want to ask her, where are those people
today ?

SOME HON, MEMBERS rose—
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AN HON. MEMBER : He is threaten-
ing a military coup.

SHRI M. R. MASANI : 1 want to ask
her ; where are those tinpot dictators today 7
Where is Dr. Krumah and where is Dr,
Sockarno 7 L=t her beware that, il she
goes on that path, she will come to the same
end, because as Shri Vajpayee .put it, the
people of India are not going to tolerate it.

aﬂ/qg fowd (i) : Ieus wEwy,
79 faw & fagia 51 # fqOd 78 g T
Sfr ag wgagy faw § 3 W@ aww
T F FT aEd 0 gafew gw oA
gl 141 fs 40 92 qF Y gewET wF TE
aHY, EIfow & F7ar AT @ f& og
a1 qiq faT o1 faorq gt & a7 o ®aw-
s faera ¢ ahifs dfqgm #1123
910 & #7447 foar gar & fF 6 g
¥ areg e fadt iE A g A1 3
anfeds @ Y s, zafou & ge &
B wzar @ fF wew & faw ag arAm
Tifgu 7uifs afrad &1 # ogf a2ew ag
At w3 fF v afeand $98 &
o fae S s AT qgi w1 A oowa
W FagEiana®w far I
F fadw 4 #¢ gwar g zafeu &
T EfFIm aam g fams =iw
gl w7 @it srgufa & § ag faogs
CiC

¥ 3% 0F & a9 FgaT q0gan g 5
i dani T gewx & Fiisw
fdg a7 oz @Y 50 s femfar
aaTT 9% A% gEw fear o & fadsh
IF AWM AT 1w § A9 w1 A
afggra Y g7 14 Fk 15 @ik
danagm g fm ¥ ag s g 5

““The State shall not deny to any per-
son equality before the law "

SRAVANA 3, 1891 (SAKA)

Bills Introduced 282
T TeRgdt aTaU g

“The State shall not discriminaje
against any citizen on grounds only
of religion, race, caste; sex, place of
birth or any of them.”

o9 Heaw wEIRq, & 93 qAAr g g
fir 7ar g fa® g W% a9 A AW
AE FAFGIAT 34T & FHh g7 ?
fazwr % ¥ fR¥ &5 wwwRe fog
T T A §F oW AW A ARIOEIE
feg a7 &Y 70 @ A fadA d90 WL
glg I qg FUET T@d gr, giaa
Y sral & favre g i dfar
Freqrema oY FigA) safsd SR Qe
g1

gl aa Hag wgar wrgwr g f
FggA LA dR dam A W@ g W
¥ uF 4% & HFAq, IWREAR 65—
gz A AT A 4% £ | 9EW ¥ AQ
fazal 4% & Faifs 3 ¥ sfasac e
frzat as g g 1 al fow a5 &
gfasar G falg F g § Emda
1 ¥ AT FF & a1 awr &«
Fr o34 HEY 7w ogWIAAE &1
7Y fagra & (saaam) & fadas &
gt ®, ¥fez Fadi s gr g 1 7 gfrmdt
fagia & a9 I35 W g f5 I 9%
g7 W T W@ § o 7 Ay €
F T F FAIAR F WA F7 A FT
2? afs adf & ar # 393 78 faaat
Fem it wims wsa ¥ anm
TE & AT w7 A oA @ fadE
aFFi w1 W g@ § gwe frar smd, 50
0z ¥ Afgs faawr fzorfge & @t
2t ot faast #F 3@ F g fag
AT, TAAT & gH FFATE )

st wax @ A (RSl 93 ¢
areqer wgiad, g & o sfer & FH
I9 *1 ST Ag &L WgaAr g | HfwA
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FoFT e 19 () Fr oaww femmr
aigar 21 & ot e 7 faer W oAy
B amq & qar ot fF qr o 7 33 83
faar &Y amg & vy & g9 F A dEer
FEA 19 () Fgar & 5 w7 9%
T SATT 7 T a9 aF €T 9T qT
WaagEar AT ag g fF ug
ATET 9T qT 77 &7 797 ?

T @ fao ¥ feaw ¥ feors
wgr wrgar ¢ W fag o A @@
F fou d=i & wLIGFHWT G A1 A Y,
ag #1§ aga a8 fagra ¢ aw@ 7@ €1
WL BT FT I0 F G147 &, I Faaw
¥ T@ F§ WA § A IT FY, gH HE
A A3t & | FfFT AT FqqAr T @H
Agt A dW w1 AEw Ad gar
aifgd | T AT A Fr R 95 qwdz
SN #1 W QT AT W g
frquFemaz EfF AW aw wum
AT FT Hg T W1 Fa W A Tw
F ogy ag 99 Adf w8 fF a9 @
UEIAFT AT TfZA | W F41 Tg
I e ¥ T A TMAT W F
FaT AR FF & utasw @A
wifge ? 57 wgAT Ag € gz -
&% AT & 1| a8 a7 Afrz & Fq¢ R
a g f& 2w Y anfaw agear 7t
o ¥ @Y gY UKAFTT TEY § a9
WY # gy ¥ar | FfEa snfaw qfefeafasi
FTEAIA A W U FAS QF QAT
qficfeafaat &1 s $T & wala A 991
w1 IerEE fFar §, qg 9 ser § Ag
St & fga ¥ geamra A g, ag =
1 g7 A q=9r1 A @we gy AW
s a8 & fr T awt M F w3
oY s PO 99§ 3T ¥ ST weT

& frg usSrawor w1 ¥er & fFar
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O S & ag wgm wEw g fE
¥ 457 ¥ 36 9 agy weafd ¥ ;@
sreqraw oY fear s ® wezafa
e 3 aren {1 36 w2 aw gomr
a1 arer a1 | & gawar g s gara @
¥ tar T & qrfqamie Y qorwE 91
TF GE Tl ST ST §, A 9T =
& foar ot 7 ey 9t 3w #1 famF
&m FgiA fear § 1 77 w7 fs e W@
¥ oo g @ § oW W wwed W
FEMITZ g% argw & & am &
WA FEANWE CF T+ ae
s ag aifad FT X fs A =W o
ad o fas w1 ST gz ¥ @ &, =
aSremd %1 & fF amgreaTaiz g Enm
Az I g, R Ay AT Ay T
@ OF g F A7 7 IF T G9GA
gE T | Afew fam aeg ¥ afess ¥
o9 T FH FTWQE 39 A 2@ g
# Fgar g f5 2 gu #T w9 A g
@1 #1 & 39 N gz N A o -
A a0 ¥ am agd § 5 dw @
e R IW GaAw ¥ Ifer ¥ 39
saf$341 F1, TS HEarE| €1 I GGA\9,
9% fac 98 ow TREHz T g% RS
7z = o1 fF agg @ grerd W R
g% g1 Y avar g f5 1 &t A
I F AT § I IR A€ A FT
anga fear | 3fe 50 oo & am
gl vaw wgm ar fv gw 2@ & wwdA
¥ a8 § wifs g awang [ag A&
TN, g F A a4 Agf fASq, g
F NI W A fAsm AT dFF
sa=ifeat ®1 ga ¥ smar dar fasar §
dfe § fazamm & @i wgar g 5 faaar
ey aF e § A faaAr ofead
IMEuF @m F A g feA o faw
9 QY I, J W ¥ T Agl
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g zafer & ol WA aidff A
fade st &1

MR. DEPUTY-SPEAER : There Is one
polnt whieh I just want 1o clarify. He has
raised some objection under Direction 19-B.
I should like to make it clear that wunless
T give provisional permission, keeing an open
mind, it cannot be put in the order paper.

SHRI KANWAR LAL GUPTA : What
do you mean by provisional permission 7
Either you give permission or you do not
give permission. And in the chamber you
told me that you have not given permission.

MR. DEPUTY-SPEAKER : 1 wanted
to give opportunity to the members who
wanted to raise objection. Therefore, I have
put it in the order paper.

SHRI §.5. KOTHARI (Mandsaur): I
would like to draw the attention of the House
to the serious crisis of confidence which is
prevailing in the banking industry and the
economy in genral. Owing to uncertanity the
processes of saving and investment which
constitute capital formation and as a result
of which we have increased income and em-
ployment, are at a standstill. That uncer-
tainty and fears of investors and industria-
lits were to be allayed. There are rumours
circulating about future action, which do
only harm to industry and should be scotch-
ed, That is one important aspect,

May [ submit that international circles
have adversely reacted to notionalisation ?
Wwhat I would stress is that it is politically
motivated. The Prime Minister has been
playing in the hands of her Communist
friends. That is fraught with serious danger,

1 would submit that shocks like this, if
administered to this crisis-ridden economy
which has not yet been extricated fully out
of the morass of recession, would result in
crippling economic growth. It would have
serious deleterious effects on future growth
and the stage of self-sustaining growth and
take-off that we have been envisaging for
so long, would be put off for considerable
time to coms, Therefore, the Prime Minis-
ter should take serious note of the warning
that we are sounding and should act in a
pragmatic manner which would lead to real
economic growth. These political gimmicks
are not going to pay in the long run,
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st gevm wats  (fem faes) o
IqTere AERA, 77 fas & g & @wwd
T AT &, T} 4% graedr FfeRw w
FA o1 w7 7 & fo¥ 3, fa@ T A
gt wF gaw #§
F1Y T3 ¥ AT I E—ag 0F Afe-
fegel-aifedds g § ot w1 §
ff @ F1 awarw FWw qrEFf F @7
Fawdsi ¥ § s wET ¥ owE #
srea fafrees st diee B Ao
4 & fodr R 3T AT FAE FIA AT
E—ag amu W+ g1

T RI A AT AN 98 § fo faw
eE-fagfrs g, a-fadet § | @ w=T
e arfeat st §—fenfaed, cweea
e e qfew® | WET IF CFASEE
FT aleq® & WY 3 AT 99§t Al
1 F—wIBIA FI | W A TESTRA
F1 JHATA g T § | TT qHT TFIS( -
o 1 A A9 faodl §, HF AW &
FZT HIT qg A9 &H gl e
(soraer) o wrT g A & 9w W
T T9GA F@ qS A GO AT W@ §—
faggmam o1 @ €, faasy £ a1 &
& s ag faa 7ar g 1 9o faast o &,
az g & faQw & @ § 1 4% § @&
UHETES #1 YA JEETT GO | &6 &
wEl fenfaed 1, @ & qfe®
d3e<i & groq w1 WA gA, W A A
FEaT AL &, IAR JHAIA A ATST §,
w10 1 JECAN E17 AS0§ | T =T R
g grxfeafaza A €7 A 2WF
=T o1 afFr ifgz ag @ 4), @
FwET 9 | €8 a@ ¥ fenfaed w0
THAIT NI, QS F THEE gl
att 3@ A N @ FL AT IfoTF T,
T A THAA B FFAA G I G |
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ST WA T o0 @A § v E 6
gA &1 &1 Far o Mafas wedaE §
FAFT 7 | FifaT w17 €T o Frgfes
g, Y & F AT & 1 A Fa-
gfae 3% ¥ forr g wwc & fomd @
st & fawrfed sof srdt §, I gw7
FaIsTaMI A F o AT i
fow a9g g% gL 3T & weaR fwes-
Al 8, WA feRdlT €, 9w guy
% 1 #wfee 9T GLRIQ Foo1 T FAT
g 2T F e @wAfas arnargr san
T & R 39 F qg uIEifas amT-
TEY g | ag S FRRIIA MR 9TET
2—0F A% EA-HAITET g qF
FWOE qEAANT T F grw # aqrdy
areg 1 Ffrza FT 7@ 3+ -State monopoly

is worse than any private monoply and you
are making banking a State monopoly,

wafed v wga & v ag-fads 2
It is an anti-people Bill; it is an anti-country
Bill; it is an anti-employezs Bill; it is an
anti-depositors Bill and it will destroy the
economy of the country. Therefore I and
my party are opposed to this Bill.

sl faxw mv (wgadt) @ Iomeny
e, & zw faw &1 a2few ¥ w@ma

SHRI 5. 5. KOTHARI : Sir, is he
opposing the introduction of the Bill or is
he supporting it 7

MR. DEPUTY-SPEAKER : He has
written to me saying that he wants to say
something at the introduction stage.

SHRI 5. 5. KOTHARI : On what ?

MR. DEPUTY-SPEAKER : He has
mentioned nothing.

SHRI SURENDRANATH DWIVEDY:
Excuse me, he can oppose it. If he does
not oppose, he cannot be permitted to speak.
If 1 want to support it, will you permit me
to speak 7
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MR. DEPUTY-SPEAKER : No. He
has not indicated anything but because he
sent me a note I called him,

SHRI S. S. KOTHARI : Sir, on a point
of order under rule 72.

MR: DEPUTY-SPEAKER : Is Shri Jha
supporting the Bill 7

st ferawex 31 : g@ & gy vt A
Fam g Qe T, @ # afwai A
?"“. canne

SHRI KANWAR LAL GUPTA : Rule
72 says clearly ;—

“If a motion for leave to introduce a
Bill is opposed™.

He is not opposing it.

MR. DEPUTY-SPEAKER : If you are
not opposing it, please resume your seat.

o fara=ex W : Iqedy wgiEy, faq
&1 w1 fewfoe g F2 w97 ¥ =90y
2, 91 =i &1 usdrasw gan &, Afsa
aare AT G9eT F100 - (SaawmA) oo

SHRI S. K. TAPURIAH (Pali) : Where
Is your authority now, Sir ?
Use your authority.

MR. DEPUTY-SPEAKER : Please re-
sume scat,

o femax wr: fag gt A oarer
W F) wewa &, Framl & foF Iwa g,
Iq FT GHIC TG A @ § | 39 v 7
Tga @At g 5 @ww awm dfe
faeeq T F=J1 FX, IH KT ALAFT
ﬁ ...... (wm)....-o

Zad a1, 34 ¥ wgr v @ fr fada
F#1 A1 A8 Yy ¥ 1 F 7 W w0
¢ fe aumw fadsht 34Y &1 agiowo
FEQ ¥ | gAW WA A AIA IW A19-



289 Bills Introduced

WA Y aE A G, A oz dw
e it smar w1 Maw 77 F fow
A ¥ 7@t F N Fr g For @ L,
g aga TR fauw g @
fazalt dat &1 wsdhgwr aga aEd
g1

NEN FT—FART7 F ATH 24
H AT T 09 F2a1§, 77 71 F05

FAT gl fzar arfze (sgaem) -

MR. DEPUTY-SPEAKER : This is not
fair. Please resume your seat. I will
have to stop recording.

SHRI SHIVA CHANDRA JHA :*
Nothing

MR. DEPUTY-SPEAKER :
will go on record.

SHRI GOVINDA MENON : Mr.
Deputy-Speaker. Sir, I am extremely sorry
that the name of the Prims Minister and
the politics of the Congress Party were intro-
duced into this discussion on an economic
measure...(Inrerruption). Iam sorry about
this. 1 am sure, M:mbers of the House
are aware that for a long time past large
sections of Congress Party, not excluding
her colleagues in the Council of Ministers,
both Members of Parliament and outside,
have been making representations to the
Government that there should be nationalisa-
tion of banks. This is not something which
was sprung upon the country on the 18th or
19th of this month ; this has been before
the Congress Party for the last many years,
That is all I have to say about it,

Regarding the points raised on economic
grounds by Shri Masani, all that I have to
say is that the argument advanced by him
and his friends today bring into close focus
the ideological differences which exist bet-
ween his party and the rest of us in Parlia-
ment on economic matters. We do not
believe that because a fcw banks are nation-
alised, dictatorship is going to descend on
us. In 1955 we nationalised the Imperial
Bank; we nationalised the insurance business
in country; earli:r we nationaliszd the Reserve
Banok of India. Shri Masani would agree
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with me that there is no dictatorship in the
United Kingdom, In that country the Bank
of England was notionalised...... (Interrup-
tion). 1am sorry, the steel industry was
notionaised, There are many countries today
where are no dictatorships and where the
banking industry is nationalised,

SHRI S. K. TAPURIAH : What is he
talking ? Is he talking through his hat ?

SHRI GOVINDA MENON : I spoke
of steel.,

Therefore to say that, because we have
proceeded to nationalise 14 remaining banks
in this country, dictatorship is going to
d d on us is hing which 1 cannot
understand. We read that man descended
on the moon recently. 1 feel that moon has
descended on the heads of some people in
this House.

Sir, I move for leave to intordure the
Bill.

MR. DEPUTY-SPEAKER : The ques-
tion is

“That leave be granted to introduce a
Bill to provid: for the acquisition and
transfer of the undertakings of certain
banking companies in order to serve
better the needs of development of the
economy in conformity with national
policy and objectives and for matters
connected therewith or incidental
thereto,™

The Lok Sabha divided :
Division No. 4] [14.55 hrs.
AYES

Abraham, Shri K. M.
Adichan, Shri P. C.
Aga, Shri Ahmad
Ankine:du, Shri
Arumugam, Shri R, 8,
Asghar Husain, Shri
Atam Das, Shri

Azad, Shri Bhagwat Jha
Badrudduja, Shri
Bajpai, Shri Vidya Dhar
Banerjee, Shri 8. M.
Barua, Shri Bedabrata

$Not recorded.
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Barua, Shri Hem

Barua, Shri R.

Basu, Shri Jyotirmoy
Basumatari, Shri
Baswant, Shri

Bhagaban Das, Shri
Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N,
Bharti, Shri Maharaj Singh
Bhattacharyya, Shri C, K.
Biswas, Shri J. M.

Bohra, Shri O1karlal

Buta Singh, Shri
Chakrapani, shri C. K.
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra, Shekhar Singh, Shrl
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaudhuri, Shrl Tridib Kumar
Chavan, Shrl D. R,
Choudhury, Shri J. K.
Das, Shri N. T.
Dassappa, Shri Tulsidas
Dass, Shri C.

Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Duwivedy, Shri Surendranath
Esthose, Shri P. P.
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gautam, Shri C.D.
Gavit, Shri Tukaram
Ghosh, Shri Ganesh
Ghosh, Shri P. K,

Ghosh, Shri Parimal
Gopalan, Shri A. K,
Gopalan, Shri P,
Gopalan, Shrimati Suseela
Gudadinni, Shri B. K.
Guha, Shri Samar
‘Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
‘Gupta, Shri Ram Kishan
Hajarnawis, Shri
Hazarika, Shri J.N.
Heerji Bhai, Shri
Himatsingka, Shri

Iqbal Siogh, Shri
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Jadhav, Shrl Tulshidas
Jadhav, Shri V. N.
Jamir, Shri §. C.

Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Joshi, Shri S. M.
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kamble, Shri
Kameshwar Singh, Shrl
Karan Singh Dr.
Katham, Shri B. N,
Kavade, Shri B. R,
Kedaria, Shri C. M.
Khan, Shri Ghayoor Ali
Kinder Lal, Shri

Kisku, Shri A. K,
Krishna, Shri M. R,
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
Kureel, Shri B. N,
Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R,
Laxmi Bai, Shrimati
Limaye, Shri Madhu
Lutfal Haque, Shri
Madhukar, Shri K, M.
Mahadeva Prasad, Dr,
Maharaj Singh, Shri
Mahato, Shri Bhajahari
Mahida, Shri Narendra Singh
Mahishi, Dr, Sarojini
Malhotra, Shri Inder J.
Mandal, Shri B. P,
Mandal, Dr. P.

Mane, Shri Shankarrao
Mapgalathumadam, Shri
Marandi, Shri

Master, Shri Bhola Math
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Menon, Shri Govinda
Menon, Shri Vishwanatha
Minimata, Shrimati Agam Dass Guru
Mishra, Shri G. S.
Misra, Shri Janeshwar
Misra, Shri Srinibas
Modak, Shri B, K,
Mohammad Ismail, Shri
Mohammad Yusuf, Shri
Mohinder Kaur, Shrimati

Molahu Prasad, Shri
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Mrityunjay Prasad, Shri
Mukerjee, Shri H.N,
Mukerj=e, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murthi, Shri B. S,

Murii, Shri M. S.
Maidu, Shri Chengalraya
Naik, Shri R. V.,

Mair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Nath Pai, Shri

Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigarhi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri N. N.

Patil, Shri Deorao

Patil, Shri N. R.

Patil, Shri S. B.

Patil, Shri S. D,
Poonacha, Shri C. M.
Pradbani, Shri K.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Raju, Shri D. B,

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Choudhary
Ramamurti, Shri P,
Ramani, Shri K.
Ramshekhar Prasad Singh, Shri
Rane, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala

Rao, Dr. V. K. R. V,
Ray, Shri Rabi

Reddi, Shri G. S.

Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri P. Antony
Reddy, Shrimati Sudha V,
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Reddy, Shri Surendar
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. 8. K,

Saigal, Shri A_S.
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Samanta, Shri 8. C.
Sambandhan, Shri 8. K,
Sambasivam, Shri

Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre, Shrimati Tara
Sarma, Shri A. T.

Satya Narain Singh, Shr
Savitrl Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Deven

Sen, Shri Dwaipayan
Sen, Dr. Ranen

Sethi, Shri P. C.
Sethuraman, Shri N,
Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shri B,
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shashi Ranja, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Sheo Narain, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri 8. N.
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. N.
Sinha, Shri Mudrika
Sihha, Shri R, K.
Snatak, Shri Nar Deo
Solanki, Shri 5. M.
Sonar, Dr. A. G,
Sreedharan, Shri A,
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Surendra Pal Singh Singh
Sursingh, Shri

Swaran Singh, Shri
Swell, Shri
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Tarodekar, Shri V. B. Mayar, Shrimati Shakuntala
‘Thakur, Shri Gunand Parmar, Shri D. R,
Tiwary, Shri D, N, Patodia, Shri D. N,
Tiwary, Shri K. N. Ramamoorthy, Shri 8. P,
Uikey, Shri M. G. Ranga, Shri
Ulaka, Shri Ramachandra Sahoo, Shri Shri Gopal
Umanath, Shri Sharda Nand, Shri
Veerappa, Shri Ramachandra Sharma, Shri Bzni Shanker
Verma, Shri Balgovind Shivappa, Shri N.
Virbhadra Singh, Shri Singh, Shri J. B,
Viswambharan, Shri P, Somani, Shri N. K.
Viswanatham, Shri Tenneti Sondhi, Shri M. L.
Vyas, Shri Ramesh Chandra Suraj Bhan, Shri
Yadab, Shri N. P, Tapuriah, Shri S. K,
Yadav, Shri Chandra Jeet Tyagi, Shri O. P,
Yadav, Shri Jageshwar Vajpayee, Shri Atal Bihari
Yadav, Shri Ram Sewak Xavier, Shri S.
MR. DEPUTY-SPEAKER 3 The result*
NOES of the Division is :
Amat, Shri D. Ayes : 260; Noes : 46.
Amin, Shri R. K. .
Amin, Shri Ramchandra J, The motion was adopted.
Ayarwal, Shri Ram Singh
Bansh Narain Singh, Shri SHRI GOVINDA MENON : I intro-
Berwa, Shri Onkar Lal ducet the Bill,
Brij Bhushan Lal, Shri
Brij Raj Singh-Kotah, Shri AN HON. MEMBER : Did you notice
Dandeker, Shri N, that the Whips of the Congress Party were
Deb, Shri D. N. all sitting here and were enquiring after the
Deo, Shri P. K. other members of the Congress Pariy ?
Desai, Shri C. C.
Devgun, Shri Hardayal —_—
Dhangadhra, Shri Sriraj Meghrajji
Digvij:i Nath, Shri Mahant STATEMENT RE.—BANKING COMPANI-
Gowd, Shri Gadilingana ES (ACQUISITION) AND TRANSFER
Gowder, Shri Nanja OF UNDERTAKINGS) ORDINANCE
i‘;ps‘:r;sf‘“gh‘fia“w" L THE MINISTER OF LAW AND SO-
K AR CIAL WELFARE (SHRI GOVINDA ME-
othari, Shrl S, S, NON) : 1 b 1 he Tabl ;
Kushwah, Shri Y. S. ;1 Beg 1o 7ay on the fable a copy o
Lobo l’rai&hu Shri the explanatory statement giving reasons for
M . . immediate legislation by the Banking Com-
adhok, Shri Bal Raj P
o . panies (Acqu.usmon and Transfer of Under-
Majhi, Shri Mahendra h . .
Masani. Shri M. R. takings) Ordinance, 1968, as required under
Meena 'Shri Mee:ha Lal rule 71 (1) of the Rules of Procedure and
Mody "Shri Plioo Conduct of Business in Lok Sabha. [Placed
Mohamed Imam, Shri J. in Library. See No. LT—1358/69].

Muthusami Shri C. ——

*The following M:mbers also recorded their Votes :
AYES : Sarvashri Madhoram Sharma, B.K. Daschowdhry, and Ishaq Sambhali.
NOES : Sarvashri Ram Gopal Shalwale and R. V. Naik.

tIntroduced with the recommendation of the Chief Justice of India discharging the
functions of the President.
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MOTION FOR MODIFICATION OF ALL
INDIA—SERVICES (CONDUCT)
RULES—Conrd.

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of the
moiion for modification of the All India
Services (Conduct) Rules, )968 which was
moved om the 16th May, 1969 by Shri
N.K.P. Salve.

The House would recall that for want of
time the debate on the motion was held
over,

Under section 3(2) of the All India
Services Act, 1951, the rules were subject to
amendment only during the last session in
which they were laid on the Table. There-
fore, at the time of putting the question on
the motion, I shall put to the House only
the first part which contains the resolution
of the House,

Qut of 1 hour alloted
35 minutes now remain.
may continue his speech.

to this motion,
Shri N.K.P. Salve

AN HON. MEMBER : But there are
only two mioates left for this item now. At
3 p.m. we have to start private Membars®
business.

MR. DEPUTY-SPEAKER: Shri N.K.P.
Salve may resume his speech now, and he
will get an opportunity next time.

SHRI N.K.P. SALVE (B:tul) : While I
moved this resolution or motion in the last
session, | had pointed out that I was moti-
vated by considerations of bringing about
some rem:dy for some glaring omissions and
drawbacks In the All India Services (Con-
duct) Rules, 1968, The maiter was consi-
dered, and when I had explained some of the
salient provisions in the amendments that [
was suggasting, Members considered that
this was an important measure and that ade-
quate time should be allowed for this debate
and that is why you have be:n kind enough
to give m: time today

MR. DEPUTY-SPEAKER : The hon.
Me nber may résume on the next occasion.
Now, we shall take up private Members'
business,

SRAVANA 3, 1891 (SAKA)
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COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Fiftieh Report

SHRI S. M. SOLANKI (Gandhinagar) :
I beg to move :

““That this House do agree with the
Fiftieth Report of the Commitlee on
Private Members®" Bills and Resolu-
tions presented to the House on the
23rd July, 1969."

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That this House do agree with the
Fiftieth Report of the Committee on
Private Members® Bills and Resolu-
tions presented (o the House on the
23rd July, 1969.*

The motion was adopted

14.58 hrs.

UNTOUCHABILITY (OFFENCES)
AMENDMENT BILL*

(Amendment of sections 2, 3 etc.)

ot 7y foxd (F77) : & geqma wav
g v stegagar (qawa) wfufqgs, 1955
¥ qared 31 ar fadas 2 3w @
#t agafa & a7

MR. DEPUTY-SPEAKER : The ques-

tion is :

“‘'That leave be granted to introduce a
Bill to amend the Untouchability
(Offences) Act, 1955",

The motion was adopted.

siwg fond: & fadgs 1 I

LG

*Published fn Gazette of India Extraordinary, Part 11, section 2, dated 25-7-69.
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CONSTITUTION (AMENDMENT BILL)*
(Amendment of Part X, articles 2444
and 3718)

= wy fowg (3R) : # semg s
g fs wraa & dfqeam § ardr datew @
i falas :1 0 W AN sgEfa @
o1y |

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill, further to amend the Constitu-
tion of India,”

The motion was adopted.

ftag fowd: & fadgs & A
F@EI

CENTRAL UNIVERSITIES (TEACHERS®
PARTICIPATION) BILL*

atay fewd (A7) : & s
Frar § 5 weamw dw afsy 91 o
¥ faeafaareal & frwrdd & o9
wfafafaer & foq gvaer w7 a1 frd-
% 1 ¥ 5 T wgAfa < 9mm

MR. DEPUTY-SPEAKER : The ques-
tion Is :

“That leave be granted to introduce
a Bill to constitute Teachers” Unions
and to provide for their representaiion
in Central Universities bodies,”

The motion was adopted.

=t wy fowg : & seA @ oF@r
g1
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UNIVERSITY GRANTS COMMISSION
(AMENDMENT) BILL*

(Insertion of new section 12A and
Amendment of section 14)

MR. DEPUTY-SPEAKER :
Madhu Limaye.

ot o ®o At (A€ freall) : s
frax fadas § 7

sagfomd : Fwqu e
Mlewmgn frgam F ax £

fowa s g fr fasafraes
#3ar Ay Afafqan, 1956 % amgq

A a1 fagas 1 I 79 ) qgafy
& amg )

Shri

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to iitroduce
a Bill to amend the University Grants
Commission Act, 1950™,

The motion was adopted,

A wq fomg : & fadas St ¥
FAATE |

15 brs.
TELANGANA (OPINION POLL) BILL*

SHRI M. N. REDDY (Nizamabad) :
I beg 10 move for leave to introduce a Bill
to provide for taking of an opinion poll to
ascertain the wishes of the electors of Telen-
gana with regard to future status thereof and
for matter connected therewith,

MR, DEPUTY SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill to provide for the taking of an
opinion poll to ascertain the wishes

*Published in Gazetrte of India Extraordinary, Part II, section 2, dated 25-7-69,
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of the electors of Telengana with re-
gard to future status thereof and for
matters connected therewith."

The motion was adopted.

SHRI M. N. REDDY : I introduce the
Bill,

CENTRAL GOVERNMENT EMPLOYEES
RECRUITMENT BILL*

oft wgrow fag At (AE3) @ 9T-
oy agieg, & e wwar g fs FAw
FURTT F1 JAqT F q9q7 I &7 F 99-
=ui ¥ sfagg mrafawaet & o
St & ot F71 Iqaew F v favas
Ft ¥7 F F agufa & w7

MR. DEPUTY.SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill to provid for the recruitment of
persons in Central Government service
and in public sector undertakings on
the basis of certain priorities,”

The motion was adopted.
ot mgew Fag wiedt : sareaw
wEene wglew, # fadms w1 &y Far
g1

SMOKING HAZARDS (ADVERTISE-
MENT) BILL*

f oW eeATw (ardafaw)
IyTeRer wRg, & seara w<av g fs fa-
e & g gt gfad F fasro &
guaey 71 19 fadgw F1 T €W A
agafy & @
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MR, DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce a
Bill to prode for the advertisement of
the hazards involved in smoking ciga-
retses.” 5

The motion was adopted.

st W wOrEW ;. faigw 1 Lw
F@E

INDIAN RAILWAYS (AMENDMENT)
BILL*

(Insection of ncw section 62A, etc.)

ot wt e (amdafam)
Qureny walew, & yearw 4@t g fF we-
orm = fafaaw, 1890 & sudr wxrew
FIH AT qqT 37 A IgaC W@ arAOw AT
I F@ ¥ falgw 1 3w F9

wrzafa & g

MR. DEPUTY-SPEAKER : The ques-
tion is 1

“That leave be granted to introduce a
Bill further to amend the Indian Rail-
ways Act. 1890 and to provide for
better railway travel in the country.”

The motion was adopted.

*ft AT SRS :  JaTEAY WNRA,
¥ frgwfrqwF@r |

RE : ALL-INDIA INSTITUTE OF MEDI-
CAL SCIENCES (AMENDMENT) BILL*

stowe wordw (wak-afa)
JuTeAs WEYE, § T@any sfew waty
fafrear fasmm @ear aafafqas, 1956 &
AW HATGT K3 T fT95% 31 3 TG

FEAT AGAT

*published in Gazette of India Extraordinary, Part II, section 2, dated 25-7-69.
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MR. DEPUTY-SPEAKER : That is all
right.

BOUNDARY COMMISSION BILL*

SHRI NATH PAI (Rajapur) : I beg
to move for leave to introduce a Bill to
provide for the constitution of a permanent
Boundary Commission to resolve inter-State
boundary disputes between States and States
and between Union Territories and States,

SHRI J. MOHAMED IMAM (Chitra-
durga : Sir, I oppose the introduction of
this Bill.

This Bill of my hon. friend Shri Math
Pai aims to scuttle and undo the work of
a duly constituted Commission whose recom-
mendations are now pending before the
Government, As you know, a Commission
was constituted under the chairmanship of
Shri Mahajan who submitted the report to
the Government about two years back. Till
now, the Government have not come to any
conclusion. Since the report of the Maha-
jan Commission Is pending before the
Government, it has to bz considered as being
quasi-judicial.

My, hon. friend has now come forward
with an ingendous theory of determining the
boundary disputes by a formula known as
pataskar formula or the village unit formula,
This Commission’s report being entirely
unacceptable to the Government of Maha-
rashird ..o

P P T Y

SHRI NATH PAI :
the merits of the Bill

He is going into

MR. DEPUTY-SPEAKER : You record
your opposition. That is all. When the
Bill comes up for consideration, then you
can say all these things,

SHRI J. MOHAMED IMMAM : He
has adopted the device of undoing or sabo-
taging the work of this Commission by
means of this Bill. If thi; formula is ado-
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pted, it will be disorganising the entire
country which has been reorganised.

Then, since it seeks to change territory
from one State to another, from one region
to another, I think, the President’s appro-
val must be obtained under article 3 of the
Constitution,

MR, DEPUTY-SPEAKAR : Please try
to conclude.

SHRI J, MOHAMED IMAM : This is
a very important matter involving the life
and death of the people of Mysore State.
It cannot be treated so lightly, We cannot
allow it to go unchallenged.

MR. DEPUTY-SPEAKER : You have
already challenged it. All you arguments
can come when the Bill is (aken up for
consideration.

SHRI J. MOHAMED IMMAM : T want
to bring 10 the notice of the House that
this House has no legislative competence.
The President’s approval must be obtained
which has not bezn done. Under article 3
of the Constitution, no Bill which changes
territory from one State to another can be
introduced unless it has the approval of the
President.

Further, such a Bill, in the first instance,
must be referred to the Legislative Assem-
blies of the Siates concerned. It is only
then that this House will be competent to
consider this Bill.

In the end I may submit that this is not
a bona fide Bill. The Bill has bezn brought
just to wriggle themselves out of an
intricacy into which they entangled them-
selves. This Commission was appointed at
the instance of the Maharashtra Government
They agreed to abide by its decision. They
gave a solemn undertaking that they would
implement it. But there is the failure of
the Government, the failure of the Home
Minister who comes from Maharashtra, to
give effect to it. This Commission’s report
has been pending before the Government
for the last 2} years ; the Home Minister
has not taken any steps to implement it.

#Published in Gezette of India Extraordinary, Part 11, scction 2. dated 25-7-69.
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(Interruption) Since the Commission’s
report Is pending, this Bill cannot be intro-
duced now.

MR. DEPUTY-SPEAKER : I am sorry,
you have not carefully read the Bill. I have
gone through it. It does not spzcifically
concern only this boundary—Maharashtra-
Mysore. You might consid:r it a life-and-
death issue ; that is a different matter, That
does not specifically coms under this.
Thls is a general proposition. He wants
to make a provision to settle all disputes.
Therefore, the reference that you have made
regarding President’s approval and all that,
fs not correct.

SHRI J. MOHAMED IMAM : T have

read between the lines of the Bill.

SHRI LOBO PRABHU (Udipi) : You
have given a certain interpretation to article
3. I would hike to point out to you that
it says 1

“‘Parliamsnt may by law—

form a pew State by se'paralion of
territory from any State . ., "

This is the general provision of article 3.
You have ventured the view that he is not
referring to a specific transfer from one
State to another. He is doing much worse ;
he is taking a general power from Parlia-
ment to make this. When a small section
cannot be transferred, how can a Bill like
this be introduced which permlts a general
transfer 7 1 know wyou can say that the
provision does not apply by the word, but
you must consider the totality of it. Once
the Bill 1s passed and permisslon is taken
to apply this formvla of small transfers :
individual transfers will be effected. I would
suggest, il there is any doubt—and there is
a lot of doubt—in the matter of interpre-
tation, we should take the advice of
the Attorney-General because it is a very
vital issue that a Bill like this is sought to be
brought in violation of article 3.

MR. DEPUTY-SPEAKER : When 1
said article 3 does not apply, I meant this.
Here is a measure which secks to have a
machinery.  Article 3 will be attracted
when the question of actual transfer is
before the House. This is the only thiog
that I waat to add.

SRAVANA 3, 1891 (SAKA)

Bills Introduced 306

SHRI NATH PAI: I am intendeed a
little distressed to see that something very
unusual has been attempted by so sober and
senior a man like Mr. Imam, for whose
intelligence and sobriety I have learnt to
entertain a very high regard. He eéven
thought it fit to attribute every sort of
motive which it is not customary for a man
of his liberal views to do. However, I will
leave it to him to lock after the kind of
allegations he tried to Incorporate in the
Bill. After all, what doss this Bill seek to
provide? It seeks to provide for the consti-
tutlon of a permanent Boundary Commlssion
to resolve ioter-State boundary disputes
between States and States and between
Union Territories and States. I do not
know how he managed to incorporate all
these innuendos into the Bill. Now what
does the ‘Statemsnt of Objects and Reasons’

say 7

It says @

“There is a growing threat to the
nation’s unity from the increasing
bitterness arising out of boundary dis-
putes between States. These disputes
must, and can be, resolved expedi-
tiously in the interest of the nation’s
unity and strengthening our people’s
faith in democratic processes. Such
disputes have defied solution mainly
because of the absence of well-laid
and universally applicable principles.
The Bill seeks to provide this".

I would like to submit that the Bill does
not have In view and particular disput.
There isa dispute between Harayana and
Punjab, there isa dispute between Orissa
and Andhra Pradesh. This nation cannot
afford to have these sore-wounds. We are
called upon to provide a remedial measure.
It is the principle of the Bill that should be
bomne in mind and I hope, takiog this into
consideration, this House will be able to
give me permission to introduce the Biil,

MR. DEPUTY-SPEAKER : The ques-
tion is

“That leave bs granted to introduce
a Bill to provide for the constitution
of a permanent Boundary Commisslon
to resolve inter State boundary disputes
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[Mr, Deputy-Speaker]
between States and States and between
Union Territories and States'

The motion was adopted.
SHRI NATH PAI : 1 introduce the Bill.

15.12 hrs.

CONSTITUTION (AMENDMENT) BILL*

(Omission of article 359)

SHRI NATH PAI (Rajapur] : 1 beg to
move for leave to introduce a Bill further
to amend the Constitution of India.

MR.
question is.

DEPUTY-SPEAKER :  The

““That leave be granted to introduce
a Bill further to amend the Constl-
tution of India’,

The motion was adopted.

SHRI NATH PAI:
Bill.

I introduce the

INCOME TAX (AMENDMENT BILL*)
(Amendment of section 80 C).

SHRI S, S. KOTHARI (Mandsaur) : I
beg to move for leave to withdraw the Bill
further to amend the Income-tax act, 1961,

1 will explain this in half a minute as to
why I seek the leave of the House to with-
draw this Bill, This Bill was intended to
glve income-tax rebates to artists, authors,
actors and others. The entire provisions of
the Billhas been accepted by the then Deputy
Prime Minister and Finance Ministers in the
last budget, Therefore, the Bill has become
redundant, Hence 1 seek leave of the
House to withdraw it.
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Eradictication of Corruption Bill

MR. DEPUTY-SPEAKER The
question is.
““That leave be granted to withdraw

this Bi'l further to amend the Income-
© tax Act, 1961."

The motion was adopted.

SHRI 5. 5. KOTHARI : 1 withdraw the
the Bill.

15.14 hrs.

REGULATION OF EXPENDITURE
AND ERADICATION OF CORRUP-
TION BILL — (contd).

MR. DEPUTY-SPEAKER : Further
consideration of the following motion moved
by Shri Humayun Kabir on the 16th May,
1969,

““That the Bill to regulate internal

and external expenditure and payments

of the Governments of the Union,

Statc and Union Territories, their

undertakings, concerns and institulions,
and all civic bodies, under their direct

and indirect control; to maintain watch
over all business transactions of the tra-
ding and commercial establishments ;

to present leakage of Income-tax,

Sales-tax and other taxes and check

other malpractices ; and to eradicate

corruption, blazk-marketing and smug-

gling, be circulated for the purpose

of elicting opinion thereon by the 30th

August, 1969."

SHRI HUMAYUN KABIR (Basirhat) :
May 1 with your premssion introduce a
small amendment to my motion ? 1 had
originally moved for circulation for the
purpose of eliciting opinion thereon by the
30th August 1969. Because the Bill could
not be disposed if in the last session, 30th
August would not leave enough time, 1
would therefore like to substitute the words,
‘1st Dacember 1969" in place of ‘30th August
1969",

This Bill is, in a way, a very far-reach-
ing Bill.

*Published in Gazette of India Extraordinary Part II, section 2, dated 25-7-69,
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15.15 brs.
[Sur1 K. N. TiwAR! in the chair]

Even though i! has not atrracted much
attention, it will, if passed, have very far-
reaching effects not only on the economy
of the country but act as a salutary check on
the lack of horesty and corruption in this
country. There is no denying that there is a
lot of corruption in the country today. Every
day we find evidence of it in practically
every spehere of life.  Perhaps it is equally
accepted that one of the major causes for
this corruption is the prevalence of very
large sums of unaccounted money. That
there a very large volume of upaccounted
money in the country, noboudy denies, Its
exact extent is not known ; some people
think it is as high as Rs. 50,000 crores. in
any case, that it is a figure running into tens
of thousands of crores nobody can deny.

We have had evidence from various
experts. Prof. Kaldor, when he submitted
a report, suggested that tax evasion every
year in the country was of the order of Rs,
400 crores. It is generally accepted that
smuggling in the country every year is of
the order of perhaps a thousand crores of
ruppes or more which even at a very low
estimate wouid mean a loss of revenue to the
exchequer in terms af customs and other
taxes of at least Rs. 300 crores.

This very large volume of unaccounted
money has various repercussions on national
life. I will take up its impact on political
life first. On the 14th May 1969, Shri
Chavan, the Home: Minister, admitted that
in the recent elections foreign money had
been an operative factor in the case of
certain itdividuals and parties. He could
not specily the names nor could he give
us the exact idea of the amounts involved.
But he did utter this word of caution that
it was in sufficient volume to affect the
results of the election in certain cases. He
said that if we ignored the prevalence of the
foreign money in the country and its effect
on politics, the consequences might be far-
reaching indeed.

Again it is a fact that in recent years
there have been many transfers of allegiance
of members of legislatures belonging to diffe-
rent parties. 1 do not deny there may be
genuine cases occasionally where the transfer
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of Corruption Bill
of allegiance from one party to another is
based on political conviction. Equally there
is no denying that in certain cases these
transfers were for mundance considerations,
There have been suggestions—1 think it was
Mr. Chavan himself who used the word-aya
ram aud gaya ram for persons who changed
their allegiance because of monetary transac-
tions.

These two fators the induction of foreign
funds, the presence of a large volume of
indegeneous money, effect the elections in
various ways. Open charges have been made
about it, Some friends belonging to some
Communist parties have accused some rivals,
both individuals as well as parties, of
receiving money from foreign sources,
There have been equally vehement accusa-
tions against the various communist parties
that they have received money from foreign
sources, All this is possible because there
is a lot of unaccounted money. These two
factors alone, the prevalence of secret foreign
money and the use of unaccounted money
from within the country influence political
parties and individuals and immediately
bring the Government into contempt. Gunnar
Myrdal in a recent book, Asian Drama,
points out that one of the major reasons
for the collaps of so many political regimes
in the Asian and African countries has been
the existence of corruption in the political
field.

It does not stop there; it affects adminis-
tration also. When there is a large volume
of unaccouuted money it can be used with-
out anybody being the wiser for it. Itis
inevitable that there should be grave tem-
ptations placed before many of our adminis-
trators. Our civil servants had in the past
a very high reputation for integrity. People
all over the world have paid compliments to
the ability and integrity of some of our
higher civil servants. Unfortunasely in recent
years that reputation has somewhat been
eroded. We know that the Central Vigilance
Commission has in the last two years alone
thought it fit to conduct enquiries into as
manp os 600 cases of high gazetted officers
of the Government of India, each year, not
to speok of the thousands of cases which had
occurred in the lower ranks, All these things
create disrespect for the Government and
loss of faith in democracy. Therefore, exis-
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tenceof corruption has a direct impact on
the existence of democracy in this country.

This unaccounted money has also an
Impact on the economy of the country. Its
fmpact Is both positive and negative. It has
a positive Impact because money is misused.
Resources are diverted into channels which
are unprofitable from the soclal point of
view through the use of unaccounted money.
On the other hand for many very important
measures there are not enough resources
available because that money is not open
and it can not be used openly in industrial
and commercial transactions,

There fs another curious and unfortunate
side effect of the existence of such large
volumens of money in the country. People
who indulge in black market and smuggling
and hoarding are not going to put their
money in the banks, It is kept in the form
of currency notes or valuable jewellery or
orpaments, This is an immediate envitation
to various kinds of theft and robberies in
the country. I would like to draw your
attention and through you the attention of
the Government to the way in which crime in
the country is spiralling. I will mention
only one single instance which shows the way
in which the existence of black money Is an
immediate cause of violence in the country
side. On the 11th July, 1967, in a village
near Bettiah, in Champaran, there was a
dacoity in the house of a private individual.
The official estimates were that the dacoits
took away in currency notes, in bullion and
in jewellery property and valuable worth
between Rs. 40 lakhs and Rs. 50 lakhs, in
one single dacoity, There have been slmilar
cases throughout the country. This is the
way o which life is made unsafe, Many ol
these daceities and robberies take place
because people keep unaccounted money,
and it is easy to get at that unaccounted
money, Once people start robbing the
houses of those who have unaccounted
money, it is a very short step to start trying
to loot even the houses of those who are
not wealthy, Law and order in the country
has broken down, and they are largely on
account of the unaccounted money. [From
every point of view, whether it is the impact
on political life, whether it is the question
of the survival of democracy, whether it is
the maintenance of the integrity and in-
dependence of the country, whether it is the
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proper functioning of the economic life of
the country, whether It is the question of
safety of the individual—from every point of
view, the presence of these large volumes of
unaccounted money s a very great danger,

I am sorry to say that as yet the Govern-
ment have not come forward with sufficient
measures to the ecradicate this evil. The
Government have them selves admitted in a
way that the existing laws are not adequate,
Mr. Chavan sald that even though there was
sufficient evidence to indicate that foreign
money was belng used, he could not lay his
hands at the source, nor he could give any
idea of the amount involved.

Similarly, these Is large scale smuggling
whice is going on. Some people have said
that practically the whole of our western
coast commencing from the tip of Gujarat to
almost Cochin, is a smugglers’ paradise,
Through all this area, in various ways,
valuable articles are smuggled in and value-
able articles are smuggled out. Silver
flows out of our country and gold comes in.
All this takes place and the Government
have not yet besn able to take effective
measures to check this.

I know that a law can not make the
people moral, but I think a law can certainly
do something to remove the causes of tem-
ptation It can certainly do something to
remove the instruments of temptation, If you
can remove the instruments of temptation
and remove the causes of temptadion, 1 think
it will be one of the greatest services that
this House can render not only to the econo-
my but to all the major national interest of
the country. It may be asked, how is this to
be done ? The Bill which 1 am placing
before the House is an attempt to do this.
1 have deliberately moved for its circulation
because this is a Bill which has far-reaching
implications, and we must first build up
public opinfon. I would have happy if the
Government had introduced a  Bill like this,
Even today, if the Governmeat have the
slightest intention af bringing in a Bill on
these lines, I would immediately give way
and I would gladly withdraw my Bill in
support of a similar Bill by the Government,
I have that experience before. About 30
years ago, I introduced a BIll for social
amelioration of the condition of shop assis-
tants and the workers in the shops. There
was a lot of ridicule in the beginning, and
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in the end the Government was forced to
adopt that Bill and it became a Govern-
ment enactment.

I will be very happy if this time also,
the Government will see light and take up
either this Bill or bring in a similar Bill
which would have the same purpose.

I would submit that through three or
four simple but fairly radical measures, sim-
ple to work and simple to understand, this
evil of unaccounted money can be struck at
the very root. [ would say that claus: 3 of
the Bill is fundamental 1 Clause 3 of the B't".
provides in a sense for qualified demonetii]
zation. If we enforce all the clauses, 3 and
4 of the Bill, we will force all black money
to come out. What I propose here is that
from a date to be notified by the Govern-
ment, all currency notes of Rs. 100 and
above, shall be legal tender only through an
account in a bank scheduled. I have said
that for 30 days thereafter any one who has
this kind of money, wunaccounted money,
can deposit that money In an existing
account in a scheduled bank or in
an account to be opened in a scheduled
bank and no one would ask any question
about the source of this money. There will
be a further period of grace of 90 days. If
within 30 days the deposit is made, no ques-
tions will be asked. If after 2 period of %0
days the deposit is made, the person will
have to explain where he got the money and
why he did not deposit it in the first 30
days.

I have put the second proviso mainly in
the interest of the rural areas because there
are many people in the rural areas, pros-
perous peasants, who keep money in
currency notes, who are not necessarily bla-
ckmarketeers or hoardes and who are not
always conversant with the law. Therefore,
they must have a longer period of grace than
those who are experinced practitioners in the
art of blackmarketing. It may be argued that
I am practically condoning their past action
simply by depositing the money within a
period of 120 days all their past is wiped
out. In a sense that is correct, but my
defence is that so far we have not been able
to get that money out. Whatever we may
do it seems impossible in the existing circum-
stances to get at that money. But under
this clause that money will become open

meney.
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What is more important is that there
will be no way of creating black money in
the future, It is far more important to see
that the major causes of creation of black
money are removed. Therefore, instead of
punishing them for their action in the past—
if they can be punished I have no objection—
it is better to see that they do not act
worngly in the future. Black money thus
becomes open money if it is deposited within
120 days. Of course taxes will have to bz
paid on the money so deposited and thus the
Exchequer will immedietely gain. After
120 days, If this money has not been deposit-
ed in a scheduled bank through proper
accounts all those notes become scraps of
paper with no value at all. 1am sure that
this there at that after 120 days they become
more scraps of paper and have no value at
all will compe!l everyone who has currency
notes of this type to try to bring them out
in the open. Once they have been brought
in the open they become part of the national
asset and can be used for all kinds of pro-
ductive purposes in industry and commerce,

Mext in importance is clause 5 which is
equally crucial because it aims at prevent-
ing the creation of black money in the future.
Once through clause 3 and clause 4 all the
existing black money is mopped up and
brought into banks, clause 5 provides for
prevention of creation of black money, It
says that from the date from which Gowvern-
ment issues the notification, from the date
on which hundred-rupee currency notes
become partially demonetized, from that
very day any payment of five hundred rupeces
or more shall be made through a crossed
cheque and it would be a penal offence to
try to aveid this law by breaking up the
payment into two or three units of Rs. 500.
By this clause we provide that any payment
of Rs. 500 should go through a bank through
crossed cheque. Therefore the Government
can keep a record. Since this clause applies to
everyone in this country, whether a foreign
pational or an Indian, whether a member
of the diplomatic corps or an ordinary citizen
of India, this will have a very salutary effect
in checking any kind of under-hand transac-
tion whether by nationals of our country or
of any other country. It may be said, even

then there may be some evasion.
After all, we  know humannature
and we know that we cannot get any
thing hundred per cent perfect. But

once laws are passed and sufficient steps are
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taken to ensure that all black money is
mopped up and future creation is stopped
through enforcement of payment by crossed
cheques, the temptation will to a large extent
disappear; and the penalty will be so great,
the risk will be so great that a vast majority
of people who indulge in such practices today
today will be compelled to give up their evil
habits. -

In order to take this further, 1 have
suggested in clause 7 that there shall be in-
land travellers’ cheques of Rs. 25, Rs 50,
Rs. 100 and Rs. 250. These will be valid
for 90 days from the date of purchase so that
people can make thelr payments. If anyone
says that this is interference with the liberty
of anyone my reply will be that this Bill
does not suggest to anyone how or on what
purpose he shall spend his money, it only
lays down the method of payment. Every
one will be free to use his money, If some-
body wants to squander his money he can
do even that provided he does it through
crossed cheques. The protection will be
that the society will know, the Government
will know how the money is spent. It will
be a control on the method of payment on
the method of expenditure and not a
control on purpose or the object for
which the expendiiure is made, In this way
there is no interference in any way on the
liberty of any individual, Certainly it is
not interference or curbing of the powers of
Government. On the contrary it gives Go-
verment a very needed instrument for the
lack of which this unaccounted money has
risen to these vast, almost Himalayan,
amounts,

In clauses 8 and 9 there are provisions
to see that there is no misuse. Almost all
blackmarketing transactions, whether smuggl-
ing or hoarding, are mainly indulged In by
people who do commercial transactions,
This sectlon provides that all commercial
transactlons shall be paid for through crossed
cheques.

Then there is a provision for registration
Everyone who is engaged in bona fide trade
will register himself., It is not a question
of issue of licence and repztition of the
licence-permit raj. Everyone who engages
himself In business shall register himself and
the conditions for registration have been laid
down. The highest officials of the judiciary
will be the authoritities to see that registra-
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tion is done properly. Similarly, there will.
be a tribunal, also consisting of high judicial
officials who will go into cases of any viola-
tion of the law or any complaint from the
general public. Executive action in the
matter of licensing leaves room and scope
for corruption of various types. The judi-
ciary is brought in order to eliminate the
scope for corruption and In order to safeguard
the interests of the public as of the indivi-
duals who want to engage themselves in such
activity,

To conclude, this is a Bill which firstly
seeks to force out all the black money In the
country and by the simple provison of 120
days for deposit of currency noies of Rs. 100
or more in Banks. I have no doubt that a
major part of that money will go into banks
and will, therefore, be available for the
normal industrial, commercial and agricul-
tural activities of the country. Secondly, by
providing that all payments of Rs. 500 or
more shall be through crossed cheques, it
again imposes a very severe check on any
kind of malpractices, Thridly, by providing
for inland traveller cheques it facilitates pay=-
ment, but, at the same time, it also acts as
a safeguard that there is no scope left for
blackmarketing. These simple clauses put
together may bring about a change. As I
said at the beginning, today it s not only
the national security which is threatened but
even individual safety, Once we can elimi-
nate blackmarketing and smuggling and core
ruption from our national life I think violence
will go.

Onpe final word. We have all kinds of
riots and disturbances in the country today—
someties commuanal riots, sometimes on
grounds of language, sometimes on gorunds
of dispute about boundary. In every case
we find established organisations who pay
for such riots. Without a good dcal of
organisation, without a good deal of pre-
paration by people who probably are actually
in the pay of some interested parties, of un-
scrupulous anti-social elements who have
blackmarket money to play about, many of
these riots would not take place at all,
Therefore, from every point of view 1 would
suggest that this Bill should be approved.
It appears to be a simple Bill. It is a simple
Bill because the clauses are simple and easy
to operate. But, at the same time, I would
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humbly submit that it would have very far-
reaching effects. It would remove one of
the major causes for our present troubles,
remove one of the cankers that ts eating into
the vitals of Indian society.

MR. CHAIRMAN : Motion moved :

“That the Bill to regulate internal
and external expenditure and payments
of the Governments of the Union, the
States and Union Territories, their
undertakings, concerns and institutions,
and all clvic bodies, under their direct
and indirect control; to maintain watch
over all business transactions of trad-
ing and commercial establishments; to
prevent leakage of Income-tax, Sales=
tax and other taxes and check other
malpractices; and to eradicate cor-
ruption, black-marketing and smuggl-
ing, be circulated for the purpose of
eliciting opinion thereon by the 30th
August, 1969."

There are* some amendments. I find Shri

Shiv Chandra Jha is ont here.

SHRI HUMAYUN KABIR : I begto
move §

That in the motion moved on the 16th
May, 1969 by Shri Humayun Kabir,
for circulation of the Regulation of
Expenditure and Eradication of Cor-
ruption Bill, 1968 for the purpose of
purpose of eliciting opinion thereon
by the 30th August, 1969 ;—

for “30th August, 1969" substitute
1st December, 1969* (1)
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fF gare 3W § FF I AT TG L, €F
FA|T AT | ATA AT ATET ®IAT Sy
¥ QI yAUEFTITE 9T @AT &, JAY FY
JFT SUTET FLAT FEA 1 R A&
% fod o g7 #290  SoMT Wfgh—
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qT AT A 7 WY gAT | WY weEw
¥ qq FF 73-73 e ¥ wwi € @) gw
Faran 1T 5 ¥ Az fox g 03w aix
e foq ga o &raa 4@t E,  gEd
fevwa sy, few ag @a agiar a1
1943 % 9% arz ¢ 97 fafew ggwa oy,
a7 37 @i 3 fenlfrerzsma 100 war
&7 1000 %o & Hiz F1 fwar 41, 39 aw
i€ fagwq gl ams...

st oSy wy (I0d) ¢
agY et

st gHo gRo WiEt : ¥g oY IF T
Y anarg AT A FT A A EE g,
afe Alag s=gtadf @ smT o =W
a4 F 73 F fod F@ gt o, @ 3%
FueEr Ffgaa ¥ aga 38 w3
faw a1 & |

g W

wezrER fFg a<g ¥ 9=ar g, 8%
fea g =il & sa=a R .d &, a4
wrar & e zEem) T 9T 98, AfE
9% 7@ @SR firEe A9 d 3T
fegdY &, oter g@ar o @A wWfgd o
AL OF qYFT FIAT T AAT E A1 IAF
mfegi 33 &, e 97 go uaAtfa &
for werrmm s@d € a1 3@ diEA FT
A g3 F1 gAAt ®15 qfawe A &
ITeg qFET, & ©F IIFLOT AT Frgav
gramad § oF w9 & FEHl SifE TR
TFAIE & qEIT L@l 47 | IEH 9
FgH &1 Tod gaaqie fFar . 391
JFTEFAT A ate § L FE H IW
SeTqr agr 1 3FF A AT F1 @« faSr
I FE AT FT FAAT gaAT | TG T I8
FATAE 9T BT T Al 4 g9 F1E a%
I M | gNT FE T WY IT AT W
FTAH TET 31T a2 AT F7 9T a1
agr Y faar 1 TSt g7 FT ARIT

of Corruption Bill
fFga sgrg Rz A1 ggaa ¥ T
P ddflF RN &, TR eF feA &
feg +t = 43 &t 7% Sv@ wggE
i gd 1 wmEar g ol faedt
Tifgn oY afsT 3gi mF 7% 797 | T
J uw anadt & At ¥ wgr 5 ) gew
Tr g zafen sawr giw dAr afgo
ZaL Azt F) Aat F Fgr fF zawr afa-
qq aga =T &, TAH! G FT AfEd
Al avg & dYaX A WY agET a1 fm
ATEw s fag AT 5o & A
TA N AT ARG F GIER T IAA
iz famr | faum @ § 99 G919 )
AT qga gmAT W gar  dfEa fe o
g Tg 7 1 Ot anfe< ag 1w &41 gy
glzam s qg g frgak X &
@ aot aeAifa & fag 98 s 5@
HECEUE K R R C
g A amaar g ag ag & f gamt @z
Afaw wwra fel amasdt &1 @ @
Tfemdz ¥ a1 & aga f&ai F aw awa
g N Azgaw FdETH W
aff7 g W T@EF A TE OF i
miEHY Tar feand g 2ar fomd @3 @9
QAN BT FT T FA I F AT |
Tar 1§ 3t amat A@ & | fRar @ arc
agt sifre #0 Afe gaard 780 &
¢ | 97 aga s faswidh &t aaE 59
gaarf g | FfET ait @ faean 2gf
gFd g1 A GT AR FT F1I07 g ¢ &
TWATH wqqr w1 Afas afawe 7@
W1 AZ A ZFAT & AR a1 WS
fam wrg Afsa wsa $3F & ot s
sfgaz giar wifze ag a7 s #<
faar @1 zdtfeq gaal s afm adf
2 1| &fsT w1 N AmAmTHAT gar, gEAT
# FgT ST FI@T £ 1 gH &I aga fzAai
g faemr W@ 71 87 34 & 399 AT T
Wa1 3% fas gt & 7 Y A
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[5 THo wHo W]
g W fas ¥ oy 17 Jaert % §
W FAF W W WIE-AIG A F,
WIS FT W S7g@T A% FLT At 481
® dgaergawma ¥ ft ME wE T_
gy -

tafsq # quaar § g 9ga gyt
waw § 31T aga 1 awq § 1 g a9
qT §54 AF W1 gA WY € ¥ 6N
et ¥ 919 AT g faw §) &g |
@R I FE F HT A g AG Q|
wR e W W ¥
fer ¥ w1 gas g ™ @
Wi aga [} N sMA N S® A
& 31 s ggha W A7 Y I 6
FuAwTEdae gar 99 A A 7 fewd-
ZigoEm F1 fas W W1 @A §)
AT &% IWASIEATT  F ®W
NATTEERGA LT qTFAON L F
wsil & §19 T9FT qAGT AT § AKX
gl g gEE Ml e TREE WN
faare F 4 |

s sife @@ aga (Feewe)
FeqA HANET, WA TG & Ak &
gWTX AT e S FEIC A A1 e
W Igt A d TH A AR ST
#qr wWeeraR frEw & fou a1 wersT
#1 faafrs & & for a1 a9 a0
aF g g ! AR ITAMCE A Yy
frg srarc qT word AT T Few
wigar 2 Fr gw == o afaal 9T g
sma & Afea g I qT A W
™ Y= 9 § fr gart aw 1 sgaeqr
AIPE R E I @ TF T
39 4= sgear §) @A A5 w99 a%
wWezET 9 g fear o asar g
1T @Y TIC T AT 47 TH gAT &7 Al
garw s Afag, sad fou et axg
o w19 a1 SYfaa dfew fred s st
a1 g W dAfawar W g e wE
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¥ z1u ofewrfoq  amwar earfee ad) 3
gFa § | Rt Wt FigT w93 S J FT
T & gru ft Iuwr dF Agr e o
&A1 & | ATYA FHET F1gA 9 § | I
Wit gt w1 A9 ;m @ g &
THo UHe ARt H fmeg & WY zg @a
TR g frmm WA = gw
IR FAT AEA E Al gAR AT N
§nere, qfest s sfoam =
g | 9@ aF TW AW §1 Ag@ ARy
¥ ax wfer § afegel a4 @ qv aw
TR GIEET 1§, ATt g ar
Fgarg § ¥ w0t @@ am 1 A ad
T g%4 5 7392 aw faan Agaa fag
gU 7€ IeT A AEEi ¥ @ %
A AT W | 97 aF gH GAEETE
sqaeqT AT AYATAN, g ' A gHIS &
qfeadT FEI &4, 9 aF §9Y F g9
@M AT oG TF FIF F 415, Agad
FA AT qGT LAIASIR ATEHT 1 39 3T
¥ gooa A & GIANY T aF AW &
WEETHTT §HIST gl ) Far 2 1
Wieq & sna® O FgAr TrEar g
fe & = fa= At WA &1 F s s@w
¢ aaft 43 fae gwiwr § +f saw-ga@
qar & a1 Ifex & FrEaEer aadm,
TrEE AT AeT AW g g agi
age, wwal A1 a3-AE FaEl F gr
ghar IR far o) @ § ofed fec ot
WeZETT GRS Ag § w0 fagw 07
AT+t 772 7 Fgq &1 6@ fF W
AT & o AT wwe F1w ag
fe g7 =reft 3T a9t 9T @ grw oA §,
7T 9T Tl FIOUE AG FW 1 A
ge@ @A At fFgr gmw A
sqgeqt Y 995 | A1 GATA X T W
AT R, T J@d ®Y arar g femd
=y, FEAET AT geF A FAAT g
2, faan ¥ga g go fagie orel 1R
JA 9T WA FT @I R, W) QAAT
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FH AT a7 70 §, HE A% fafree
T ad § ) gwd faar sy o o gme
WeIEAR %A &1 FI0  4g LAY &Y
ST, A 2 T | A4y TE A
ar a2 & f& = 20 & 9 & g =for
T AfAwar w1 &1 IFEW IAT F AT
aifgn, fom am ) saT & ag Tifag
qg AE Y WrE 1 W) ARET FIA 4T
o1 & giF awat #1 migar 7€ g 99
A F1, a9l g1 7T AWF T G
I AT T gR A afeai §Y @ €
gafay F1qA § feet st 3w & wfor /)
AT 7EY A7 GFAT | K AAaT & WE
& wgna g fF gurt 2w & w=e o A,
I AT gAE AAeE § IAF @R}
oq a% famardt, dfawar, afor sk
Aqe Y wedt A Wt a7 % @ AW
& arareor safam &1 9for @ 3F ad @
FHEAT | AT QF IAT I I e
frzas & Frar & oY 9% 3= & A faan
srar ¢ dfes ow mEst Y fs o omwee
§amam FIF A1 25 TE F AR ™I FA
FTH STET 1 FIET 599 FAET & ITFT
qorr araT § | Tafed f 9 wEw & A
muagm g Fwae s waw
¥ sare grar arfge Sfea ag & g
AR MY qFETH  WRIER H
TSR FAT EAE A @ ;A AT
sTATYT A TIEAT AT | SH AT FL
wF FAAre AT @aer G Tk § 1 g oE
T garw &1 fAator #L7 F FA FEA
gt fagaY g a1 ¥ AmASTLANT
¥ & &, fomd g2 uw & fou wwman
F1 wga ginr | gform F9 avy feam
AT wwgdl A1 gH AT FE AT | T
7| SFIT FT AFA AL FATST § FrIAAL
AT Tq 2O ¥ WIS GG g1 ATAAT |
g Well & ;g § ATH TGT GHFIIAK
2 fs suo? g% g fan
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SHRI LOBO PRABHU (Udipi) : Ttis
a coincidence, and I hope a happy one, that
Mr. Humayun Kabir's Bill coincides with the
Bill for nationalisation of major commerclal
banks. I am mentioning this because we
have had some difficulty in enforcing the
rule about cheques for Rs. 2,500 which were
prescribed in the budget. We can imagine
the difficulty mow, with the nationalised
banks and with their red-tape, in regard to
just one-fifth of *hat sum, namely, Rs. 500,
I would like Shri Kabir to calculate what
will be the number of cheques which will be
involved and what will be the pressure of
work on the banks. While I entirely applaud
his high intentions, I would like him to give
thought to this particular proposal.

More than anything else, with all his
perspicuous mind, he seems to have for-
gotten to think of the causes before removing
the evil. What are the causes of black-
marketing? Because the things are all
controlled, Controls in a condition where
there is scarcity are absolutely absurd. Con-
trols under such a condition are only in
favour of those who receive those licences,
My party has opposed this licence-permit-
quota Raj. I would like Mr. Kabir and
everybody there who is against corruption to
consider.

AN HON. MEMBER: What about

your licence 7

SHRI LOBO PRABHU: 1 have no
licence. You can find out.

AN HON. MEMBER : Rajaji.
(Interruption)

SHRI LOBO PRABHU : No. has
Rajaji any licence, If you want to end this
blackmarketing, end this control. (fnrerru-
ption)

AN HON. MEMBER : C, C. Desal ;
Dandeker.

16 hrs.

SHRI LOBO PRABHU : Sir, Shri
Kabir is thinking of controlling smuggling.
Smuggling is going on because of the sharp
disparity in prices, Our prices are twice or
thrice the world prices. Anyone who has
the slightest interest in making money should
become a smuggler in this country because
you have every arrangement made. 1 thiok
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[Shei Lobo Prabhu]

my hon. friend mentioned that in Bombay
you can get all kinds of smuggled goods at
the shortest notice on five per cent com-
mission. So the remedy lies not in enforcing
crossed cheque payment but in lowering our
prices and in reducing our taxes which are
the main causes of these high prices.

‘The third thing he has advocated is the
marking of prices in shops and on manu-
factured products. This is not a new idea.
It has been dome under the Food Control
Order and various other orders, and it has
not been a conspicuous success because the
prices change from time to time and the
prices marked three months age would be
out of date when the prices of food and
other articles rise. Although the idea is a
good one it may not be a practical one,

He has come now to the question of
having High Court Judges for licensing.
This is also an idea of my leader, Rajaji in
respect of these and many other licensing
authorities in the Government of India that
the work should be handed over to a High
Court Judge. But what about the magni-
tude of that work ? Can we get so many
High Court Judges to replace a'l these
_licensing authorities ? After all, High Court
judges are not preciscly trained to undersiand
these deeper intricacies of admiristration.
.And, lastly, even in respect of smuggling, to
the suggestion that three Judges of the High
Court should be employed to do the work
of a Tribunal, I would wvery respectfully
suggest that this is a very expensive process
against a matier like smuggling which
involves very small amounts when they are
brought to book. 1 am not saying that
smuggling by itself is very small, I am only
saying that when the people are caught the
amounts involved are small.

I suggest that while we gencrally agrec
with Shri Kabir that :omething should be
done, it has to be done in a diffcrent way.
This Government of ours must make up its
mind whether this is an open society or this
is a command scciely where you want the
State 1o do everything, where you want Lhe
State to favour people with licensing, in
doubt with advances from its own banks.

SHRI MADHU LIMAYE (Monghyr) :
AICC was given Rs. 25 lakhs as advance.
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SHRI LOBO PRABHU : As long as
we have a society where the State becomes
a trader, you must have a condition where,
as Shrl Limaye said, the AICC can get
loaps,; where the party will also get its share
frqu_‘l thpse who get advances from banks
and frofh those who get sub-contracts for
export-import which the State will do. I
appeal to the Minister that while he appro-
ves of the purpose of Shri Kabir’s Bill, the
right remedy is to reduce controls, reduce
taxation and make this an open and free
society.

SHRI K. NARAYANA RAO (Bobbili):
Mr. Chairman, Sir, we must congratulate
Shri Kabir for bringing this Bill and focus-
sing atlention on a matter which has b2en
engaging the attention of all people here.
Several mcasures have been tried by Govern-
ment hitherto to check corruption at various
levels but still corruption is goingon, Ina
matter like smuggling, particularly, it looks
something very strange that we have been
using smugeled products in a state of help-
lessness. If you go to any port arca you
can get any forcign product which has been
otherwise prohibited. How is it happening 7
What is it that the govenment has been
doing ? Under our Customs Act we have
an excellent machinery, But when we look
at the functioning of that machinery we find
that a dual machinery has been provided—
one machinery for confiscation with authos
rity for adjudication, a quasi judicial autho-
rity although consisting of only government
servants; there is another type of machinery,
so far as offences are concerned, which is
the civil court. The confiscation machinery
is not functioning in the way it should.

Coming to smuggling it is very difficult
for us to understand what is happening.
Government have said many a. time that
gold is being smuggled into the country.
That is why they passed the Gold Control
Act to check smuggling indirectly, because
it could not be done directly, Though the
Act is there and it has adversely affected a
certain section of our people, it has not
achieved the object of curbing smuggling.
How is it that gold is still smuggled into
this country T Who pays for it and how ?
So far as external transactions are concerned,
the forcign exchange repulations, the mone-
tary and banking systems come into  play.
Sill smuggling 1akes place by evading all
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these regulations. What is It that the
government is doing to check this? Evi-
dently, Indian currency is being paid to
foreigners. What are the foreigners doing
with this Indian currency ? So, smuggling
is a two-way process. Ewven though the
volume of both imports and exports has
increased during the last few years, because
they are outside the purview of the governe
ment in the account books we do not see
that increase; there the volume of trade re-
mains the same. That is because of mal-
practices by businessmen like under-invoicing
or over-invoicing. In that way they have
amassed easy money. I am saying this with
a full sense of responsibility. Our producti-
vity and our earning money are not correla-
ted and synchronised. The easy money and
corrupt money have done a lot of damage to
our economy. If we can put a stop to it,
we can do something to improve our eco-
nomy.

As Shri Kabir has correctly stated, cor-
rupt money or black money is operating in
the socicty in a different manner. Whether
it is an election, promoting an agitation or
buying royalty it has b.en operating and
manifesting itsell in a hidden manner. So,
I sincerely say that this Bill should be given
serious thought to see whether it can put a
stop to that, As Shri Lobo Prabhu has
stated, there may be some difficulties in
implementing it. But we have to sce how
we can get over them. We may not agres
with all that has been said by the mover of
the Bill. All the same, we have to see how
it can be workel, It is true that a legis-
lation is not the be-all and end-all and the
society has to re-orient itself. This isa
matter which is not within our view. All
the same, as legislators we can persuade the
government to do what they can to put a
stop to all these activities. Therefore, I
support the Bill.

oY qo siex i (aiwr) o @wnafa
wgveg, § Me g garg 0 F faw #1
maﬁ%’gr{%ﬁﬂ qX W= FEAr
g g1 ot aw gk fadl A fm
faagi &t ==t MY § FAF1T @Y FAS
e ST 5% At ¥ @ g g
zq faw 1 ¢F W AN AR TR -
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T A% g et difg &1 I A f qg
3T TEET § ¢

““A Bill to regulate internal and external

expenditure and payments of the

Governments of the Union, the States

and Union Territories, their under-

takings, concerns and institutions, and

all civic bodies under their direct and
indirect control..."

W R FF 3y wwrw gy fedi 3
agfs=r g & 56t ¥ @vaw ¥ 39
FEAT ATET F |

o feafs oz ¢ ff got feaiw
fafree fafier gl €7 azgsarsl
NEUFAFIL@T 290 F war
oy & foq g ot & Swg w47 € alx
gL AE ¥ FT o0 &, Forg &1 adfter g
g & o3 md7 20 & wits @ fea-ufa-
frasd & Iz @ £ fagd
faa 70, = Aot 29, & oF A
79 §&7 § #7191 fF g9 g@ERF @«
¥ Y w3y wr o farar w4 of
TH AFEHE ¥ 19 FaAr 931 g fe
FET @9 F1 A5 ¥ fou a1 9gF FA
1 & fou s aF w15 s3eT 787 Far
T g

g fac s gag s w1 & f&
fafazdt o feaig & @ w1 w2 &
o | o fafaedt ae zAEw @1 Ak
gt fafre @iw  wAwI =T A
I & Y @9 g | &, 99 omad
gx oty A1AT @F &1 A QAFAT @
aifgn, 3fem smaw =<t & Y gw aga
T3 frwma s awy &)

sgTEw 9far A, =a-
qre it qrew anfz ganR aga @ feur-
Heg ¥ widi § o uw wfewrd @ oF



335 Regulation of

[ it waz awi]
uF FAg & g g1 39 Afasrd 1 AT
@ &Y 250 T9q gar &, 9a fF S &
¥EA+g qT e 700-800 w7 @Y gt
AT IR Ed Hgw FFTaFAE |
250 ®97 g areT S=T Afawd wEx
¥ AT FW oA a@ ¥ IS FFAT
2
ANET g9 N G TR@ FTE W
2 | uF Jargaer Sifed gart gFw feadd
F qdly aga @t fewvada § | 97 @@
Ez 7t ot §, Afew A ¥ g
st & 78 E AT g fAw ¥ i @
adl fas o1t § | ST A S AW
&1 @ frar fegr st 31 g7 arEt &
F@-T% AR AA-=I™ FE F fog
i€ fawrm 7gf & 1| afee feaddz daw
FAT-FIT FY At Fr F@ar @, Ifwq
Fgr @ gar g, }f A € At § @
EY, & aat B @A arer e AE g
= aeg ¥ FRE FT FH FUY F
fou gty faamn &, wo dto dYo #io
2| 9§%F Fa aga a9 qEO ¥ o,
arfaat @ fagdt @Y it 7ftd a1l
2R ¥ 1 39% fou R AT WgT-ared
"y oy &, 99 9 @« ey omar @,
afFT aima # T 9T R SacareE
g Ad & dR I F T &
TR AT E oIW AW FoAETET
gal ®1 ww FE@T MR L
# woft wErET ¥ mgAr s fF zq
fae § @ 99 F G @9 T [
s faafaa & & feu St sraear Y
7% g, ag IW&r aws fadw am T
ATAET @ Y GeH F FT ATTIIHAT
ar & @, 5 ARy qI HAew H 0w
fafredt ams cemd e eifg ¢, o
HIHIT & AGF AT @A @F F v
L FHY WL FT ATA &L
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R fadl 7 egnfo sl sSg-arefen
1 9=t & § | raAdz FAvg @ ozA-
T I E, I A Wy A AT
Gar faear &, 3dt 7Y g9g ¥ a7 exafor
sIF-AEfET W FTwA S W
fou st fafret ow qemgdex awrg
oA, 7 W A # farod @ f
fafima fweit 1o o g W
AR # 3% §7 & dmvas fear oy
Y st Gt @ fwar o, 9aF 4y A
T g F A

¥ ot wEiem & ag oft i FEm
fF fafusr Farog 99 @F w1 o wed-
¥z 2 3 3, 7da Saar 93 £a@ I T
TART IAT &Y FaT Iuwew  wCH F AT
9T qg 7 w9, afex ¥ wArew few wE
a9 7T @ §, 97 99 9T 0 fadaer w30
@ gfe ¥ a3 fas agg wigmas s
wEATT § 1

mafy fIE eI FNT 7 3w faw #1
ugi9x @ g, ¥fF & sigm f5 ozw
TR { TEAET A aTE T 0F g FIE-
e faw smr =nfgg 1w gee &
fawr & w5 ME &7 FIET TEQA G
¥ 2 g F AT F ot faw oA a7,
g g AT AR F A faw sTar amw,
AT @ # UFF F aRF g =
& gragT giar =ifga

SHRI BAKAR ALI MIRZA
(Secunderabad): Mr. Chairman, Sir, my, hon.
friend Mr. Humayun Kabir has started a
process which will ultimately lead to some
good, Mr. Prabhu asked him to go deecper
and find out the reason for this corruption,
black-marketing and so on. He gave a
simple solution that that is all due to
controls. May I ask him—unfortunately he
is not here—why does he not go a little
deeper and find out why are these controls
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there ? Sir, for example, in this House, you
control time, you give five minutes or so
each and regulate the proceedings of the
House. There is some reason for it. That
does not lead to corruption. Similarly,
controls are there because there is scarcity
and there is shortage of goods. Naturally,
there must be controls, You cannot avoid
it. Of course, when there are controls, hoar-
dings are there. Those who can hoard and
sell at a fancy price do so and accumulate
money and so on. The process goes on. So,
the reason for corruption today Is scarcity,
specially. of consumer goods and also in-
flation which follows scarcity.

It is very often said that the character
Is lacking and that there must be moral
education, this and that, The people forget
that this process has been going on every-
where else in the world. I had seen foreiga
countries, specially, Germany and France,
when there was an inflation. After the First
World War, I was in Germany. The inflation
was so great and so intense that when [
went to buy a camera, the price quoted was
20,000 Marks, something like that and when
I went to have my lunch and came back,
the price shot up by 25000 Marks, There
I had seen everything for sale. Morality,
chastity, everything, was absolutely a thing
of the past. When the Mark was stabilised,
as if somebody had put on a switch, the
character of the whole nation changed. I
am sure, if the conditions I had seen in
Germany after the First World War had
continued for twenty years, Germany asa
nation would have been wiped out. At that
time, I realised the greatness of the Indian
nation. In spite of our poverty, in spite of
the miseries that we suffer, there are certain
things which you absolutely cannot buy.
In that country, there was everything for
sale and the reason was inflation.

‘Therefore, if you want to control corrup-
tion, you have to tackle the question of
inflation also and the question of creating
more and more consumer goods, That does
not mean | am against this Bill. This Bill
is very good and, I think, it has come
timely. But that alone will not solve the
problem unless the financial policy that the
Government adopts is such that the infla-
tionmry pressure that is going on is control-
led. Of course, the Bill is for circulation.

of Corruptian Bill
That is a very good thing. Demonetisation
has been tried elsewhere and it can be
tried here also, I would ask the Government
to have both concurrently and self comple-
mentary to each other.

ot amawteg  (FgogA) o wwfa
wEET, AT Atet ¥ 20 §vm 9y W
A7) foret &1 THTFTr T A @ 77
T4 FF TE FEAT TIAT | A¥ET ACHTX
W foy fedae 7 &1 =% fou
g aa sm ferr §1 FTEm =
T BN A7 gAY TCEAS ITEE F Fww
TEY T | A= T OF I W\E § fw
TF T 50 gAR T WIEAR qTeny
Fwrgar gfow 1 IR 8wy
ATEAIT AEATg & W@ g, S ¥ feadt
7% femdf@r & 31 fFm 02 ¥ =8 w7
T gy o | & gaig’ 4 gT @y
garearz 3T g Ay A & @
T g faw o1g 1 e g TR
Frv fru § aT NPT g FAR ¥
FiFeT H, T % e A % oAl
o T TE

“Handsome is he that handsome does.”

197 3@ 2w & fou agg gRT W
frr g1 qgaga Y faw & f&
ZHAT 7 EF & YT FIAT FT IGH
e fFr g Sl wTwmd ¥ feg
gt fFET WG @t ge@
7§ afw wwm & fey, @
rax & fF uw A9 @ @@ A9 e gf
2 3frT oF AT T g AT 7 A
T3 B I 7R A aw § 1 9
qt 351 FT Y % AaFd T HiEA IOE
fou o aw arwar foa 7@l
aa o frdt groa & 01 FOE TF A
qT & @A AY g AL gEEAT F1 WE
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fog e w7 ger Tfw | A ot geF
& ot @< gAreT@ ¥, AT IS F el
FRE wgu & JETE O 4f & 7% WA £ |
g s gwfes § v fs gordi,
FAS WY ¥ AETT gA 93 @Y §
Tarw & fou @ &, s9w @1 2,
T HIT 9T §FM § @I GIEHT AT A
gl R gE A ggem g
Fre uHo o, uwHo dlo T fufred
T A B i I OO 1
Ft F18F & N T ) gwE oF WA
& | 9% &1 fefagas = e a1 fea
org forg & fou il a1 A g f a%
Hod fiRar 41, 78 gua g s fram
ghag e AT fF 99 gw wafe
fagae S3wT 1 F w1 A8 FL0; AfF-
i Sfcr 7t F91 A8 W q@ aF qTE
&1 & gefaw g agY & aFar 1 ag
oF WY gE A & ) wE 7 foar §
*The most fatal error that ever happeped

in the world was the separation of political
and ethical sciences.”

W T gH ATA HTATC-TAIER T oA~
qTET A AST-AST TAN T4 qF gH &N
w1 3 T FLAT FT g AF F DT |
gERT g AT gae AT Fr §Y gE & &
fergea= & uaw 4, I ¥, SEA ag
fear ar i gawr mwfas dwex aga
asgr @ o W Hdge R foraar @
FY 7 &1 1| TEHT g7 g AE ATy &1
formmr sfeefagas $37 Far adf & 99
1 TMT # Wl @hm 9 A€ @
THAT, JERT GUAFAF HWRT FAT A8
g &Far | THE fog g snw 9@ afc
T FAT AT 1 T2 ¥ F1PY qF agwAr
grm o faer azeAt g, A ot &
W2 qgSA g, @E-aET ao g,
qOF a3 ER, Nans Izl gl aw
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Ty S F Al & garas  FomA 7
a1 2w § gfefagas fwT s
T A e St AT NI R
ag 3, THATT X FE1 4T :

“HEUT § TAAT § wFATH F AFAT
g w2 ¢ faewa & geae a1 faara”

T UF-UF G&0 ATAV-A941 T8 graT
gHT &t gATr |k ey g e &
goq faw 7t ot F1 Y 7z avg AT E
e sg7 w0 & any [fF
foes &% A A’ st & vEw
M T oF FEw ¥ @ fear 97 ?
T T UF TET FGA AT AW
fe wawt ux F=m gmia e
e ? wrw gw tad § 5 -G e
foga &, afFT 93-38 st gefre
frad | a7 g2 sz wrd # ok S+ oy
IF A3 NI F 1 mF feu niam
feam, €17 & fagra, ad ¥ foamg s
S TEAT A | GF g amr € 9
W #73 § arfag ¥ 1w a7, g gAY
& A9 9T, AEAAT & AW 9T | F AR
% Fga § 5 vwmfqas 9@ sme g
AT FT g6 T AT | g HAIAT TH HT
OF [T & | T 94 FTAR AL W@AT AN
ArAFAl F1AT WA | w7 G Fraw Ag
wm @ AT gy FEw aE ®@
"FT |

# aror ag Aarard g f s g
4y qrifea  sfefagas  drmac &t @t
zrgw faam

&t 9w fag (srm) @ Heqer A Y-
T, T@UST {1 § 98 7 98 &T FW@
FfFgmt WE erusw e adife
HEAT WY 98 Tga ¥ 6 gasr W@ A
AT wifag s g AfsT gm e
T & & fF ggrear o gand A= F A&
W TG I FT R T ww, gy
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ST AT EHTL AT H O aY gar W Ay
feafa ga<t gt | a9 T3 aTw wWeer-
I F7 arearer g1 fauy ew sux
2 ¥ 59T 9T T% gIH Al qaT A
TAT § 1| GRIT AIAT A FAIAATS FA)
g% A3 &1 AFI wwaw fmogw
Afaar 7 o s 1 Afewar @ ag7 w4
&) gak I591 ¥ AFT FUX TF AfTHAT
FoET &1 g ol § qite Afw
T Y AT T H oA At @
arit § fomd fAag ge @ w=yad )
arer gart fafreet ¥ 3¢ A A
s A H qafasr &1 gw dwa €
e fog feqddiz § ox mtme dar g
THFT AT TIT ATEATT F1  FAFH F1A
£ =rEl T T a8 qar w3 & 3
=1 qE e Adi g1 & &Y &g sgm
for off garg w1 wigw 7 faw Y fn
% IAFY 9gq HIIEFAT § | TN FY I
g g AT Wfge aifs faadr s §
Tg 70 €Y 7% 1 g @t gt & awd) §
9 gW 97T Afa® gaK F{ & T8 7T
TF AIGHY &1 FATE  FATR A&7 91 A
T 1 &1 ®iET & 4 fF gt agi &
weE g g e g R wEwa
R Rymasw@waa A Faw
9N FY 3G | g HRHT FHAT I3, LwIA-
TIT a4 qHT g WSITATT FT T FT Hal
g1 &% 9z A7 § wifdarie ¥ o fae
T ffar a1 WA A1 IqST 7, qg
g gar a1 AfeT I8 9 AYE Iwe Ag
gar 1 Y & o g8 fam &1 gAdT F@T §
T & gy TigT 2 fe gq AfaF a7 ot
3 FT ST GUIT &7 IFR G TFAT |

st ange A TR (JEE) - A
arga, & w1 W 1 AMFAT AT KW@
2 fr T3t waHz @ Ata fem froag
T2} et ¥ st aXE ¥ €1 g@T |

of Corruption Bill
¥ ang a1 g ga g Awee fad
T g & P ot 9% at @ fored 0o
Ft avery &t gé , wWifs 37 awdEA
IBsgAgfF I3 smarevr g § €
TR A TR e g fFag
fres ATg AT ¥ 7 9e9T AT /2 1 A
@ g frggua o ogEd s oo
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I @i &g fr 5 & aw A S
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gz gt wifgy  ar €1 0F aI@ S
fis 500 a5 7 O % F g1 vEH
gt gfam 3 fou oY gfiws feard 30
2 fewel & fou, wogd & fog @ik
@R gErerd & fou a1 ag giee § @
ol fega-fraa dw 8 @@ Agi
TR E < 99 o faae fear o awar
) M fmar e Qadam &
aa g qfeq J@gT @ S A 9
STt fF Foa #1 ast 991 T @
of et arel 2T & gFEs § g agt
FTo F9 § | & wrean g 9w wEr
gz &% g AR SR St A Y
F21 f6 ardY A1 & gwas § gl €3-
o F7 ¥ 1 3fFa ag WA W &7 &
2, AT TO T W Y, WA HAIC
1 37 &, wwrarT ear fawd o 2R,
da1 gu.... (sqaem) . wRT A A § ST
wed w9 AR E, emTEAR E L MW
aff shamr it & ox fomr e 9% &
O HET O ¥ Gt Arw & Fw Al
firar o< BT 7i9 ¥ IF 9F ST GO,
oot qrdt @ sz gaT,  9EF AW OAF
fir, fah st Aqmei & T ¥ fEg
fir qo ore o wg A A | AW
g @ faar, 9 aré SRAT A arfe ag
oz @i fg it @ @, vad g e ¥
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qaT g1 | & fa® ag wgav § fr ag =
wgi ¥ anar ot e1El WA H7 9% fzav
A aEraa At ag g1

FA I TG FAT ;g g SAfgw
fafe & sral woar iy 9z A I
T sara fag £ 7 faar, sl e
U I A R E, T FE A
s, few fgama & san, #gf & ag am
™ @ 1 2 0 | gfea ot w1 g
¥F s & fou war faar mar—3fer
et g P ag wTan FY Fmar |

e FE@—AET g F1 AL
TsEAfam ey st &
qfim® d92¢ &, ¥ 087 T A1 fis-
e Ay AT g, SEET sET-
grarstan fRar amar &1 wifaar &w #
fow i &Y w10 w2 3, 7f faeit
T F1ed e ¥ e qF A Fwa 50
W g, 59 atg A AAC-TAEan w0
qg TRT ARl @A g1 fevaw wwi
&Y Frdl §—I@ 9 &1 fRT amEe
gATEfE §IaT 3—39 g ¥ ZUHd
AT &

Y am—u-qdfas & fou gw
wFOed §1 gAfea W E,  sEd fou
wie srEda 27 &, @ife gew &1 AW
Hz &), g% H WS & MzEE g | T-
FAfoe & 508 90 F ¥ S138q =%
# fas WA § | I7 T9F JGAT GEC F
wm 3, AfFT aEe sz g 5 o,
TEE! #8963, 94 9@ a1 faw AigE
§ & -9 fee amar, So@ @A 918
AR AT AR I T g WIS

s, § 5% <& frmerar 3 ¥ oy
qEAT FTE WU &3 T §, WX ;AR
a s fr few a@ & U-9afas w
sy & da-dla &Y g Fraei 9w A
g1 faorehl & fas @1 @R & 91y §,
ot AT & gf }—va¥ @@ wWgw
g s 1 & gEE AR F aga fown @,
dra<fta sri-steaz fed, T 33 @)

gar

o Fodo FoUraTIA FgAw fafi-
w2 &, 1 3= foar 5 oF arew &1
83 T TI4T SEHT FAHGS 4% § @
gaIT 2, T AT ATHY & qg7 oA 3, 0F
£ T & e ¥ g9 AL awrIe
HMZ AT § | W W 7T qaowg
W 5w 9w faerd 1 WOy iy wW)E §,
o dto mdo &t N fomr fEow &
ATFAY F qEA@AT § T9AT wAT &, AfeT
T T g |

# arat FeAr Frgar § fF F4 qEw
F1 ®F9z qt fad goar @ fF T &
9 Y CHT B FTAAE FAET A1EA E,
€x1erd & a1y wod qiF 9T @< AE%
IS FWTY A1 Iud foq FE wwaEw
fage wwar &, a7 @ fog =2
FegmTAr gafen § @Y s|Er N g A
s o gfer gafer § & saw ol
FAr A1 T AMS § gegwAr e
gfr # &% A8 g1 fgr 1 ¥fFa &
@ d|r ®T A8 awq, faasr g s
fufaed ¥, N% Wl ¥ fAsmer, gaa
fez wiaq afer s02 & ¥ foar, =@
WeTa #Y gaar fawar g, Wig
qzATaE g ar w1 &Y, qaw’ giew fawar
21wl gy w1 I fam & fou whee
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SHRI SAMAR GUHA (Contai) : Mr.
Chairman, Sir, the issue of plaguing the
effect of black money on our national
economy was being discussed in our country
for long, but I should congratulate the hon.
Member, Professor Kabir, for he has at
least suggested a few concrete measures to
control this. There is one very important
aspect involved in the measure of controlling
black money. In our country, almost all the
political parties have pledged themselves to
set up socialism in the democratic structure
of our country. The communists challenge
against soclalism in a democratic structure
or democratlc socialism is this : they say
that until and unless the State Is empowered
to totally control each and every economic
aspect of the country, absolutely, there
cannot be any possibility whatsoever of
setting up socialism in a country having a
democratic structure.

Sir, the black money functioning under
the black curtain of the corrupt capitalist is
one of the stumbling blocks in the way of
establishing socialism ‘n a democratic set-
up. Unless this black money can be effec-
tively controlled, that black money which
functions in an underground world having
different channels of its own circulation,
whatever may be our efforts by way of
nationalising banks, nationalising insurance
and setting up many trade and industrial
concerns in the public sector, it will be
impossible to really set up a  socialist
economy in our country. Therefore, I again
congratulate Professor Kabir for he has at
least introduced some new ideas to take
concrete steps in regard to control of the
functioniog of black money under black
curtain in our country.

1 do not want to go to the merits of the
whole Bill. As I have said I am wholly in
agreemsnt with the objective of the Bill.
But if this Bill is enacted It has certain
practical implications in giving effect to it.
It is, therefore, I thing that he has also
made the suggestion that it should b: cir-
culated for eliziting public opinion as also
to see how the Bill can b: more effectively
drafted so that it is given effect to there
will be oo dilficulty for the traders, the
businessmen and also the people as a whole.

Therefore, Sir, without taking more
time, 1 again congratulate Shri Kabir be-
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cause he has introduced new ideas. And,
as 1 have said, unless you can control, the
black money functioning under the black
curtain of the corrupt capitalists there is no
hope of setting up soclalism in a democratic
structure.

‘-4!\1:1' werew  (qraf fam) ¢

wamfa wgwg, 4 @ fadgs & Fagq
@ wsT w7 g, ¥fFT g anfmar @
fadas & g frard ¥ <@ § fomw e
FAMI AT FRATARAT | @ AR
aftsyz do 3 H Wz FIT TZT T TZ
Fgar § 5 100 w72 a1 39% sqaT Stag
FAAE T30 a%, 9= &
ag fadas wws ¥ a3, fear 1% g
T g, frr Ay P 39 X F
AAFCAF I & TG WA
Fvt F fau a1 wemr & fAgs @
gwar g, afsq aowrfos  fomar weerame
2q § dar gar & A1 famar #o1 dav
@Y & st far garr @, 99 ®19 4§ HY
FEHT IAX FT TF TEAT AT 927 FI Q@
&) <fF s g9 fadas & o w@ @
fe #r wev 7€ qar s, F1E d@
qgt air Frga, FYE ot wa A2 faeai,
Y Y G| ATOF 91w g, @ ITHC gH 2
A, 2y F A FTH W F foq mel d,
ZaFT Adr Az v s T F o @@
g3 dafmfs & fargia Igaml §
TFea frar &, & a9 AT 1 Aw afe
¥HZ A7 F1 A Fifsrg 3741 50 gL %o
g WA Trge are 3fear & ama adw
¥ Fagra, fagir 10 graf & 40 19 %o
zg an1 & fawar.,,...

gl wg@eT - 77 qHAT &8
gfe=T 34

st ek xR R g, e 7y
mﬂﬂ'aﬂﬂiﬂoﬂoﬂﬁo ﬁm%
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fra™ 10 aw! ¥ 40 1@ &9aT I FS
Y N ¥ F wwaT AT @ faaaw &
AT 98 9% WHEAL & FQ@ |
@ fewiam & AT 9T FET AT @A
ar® St 8, Faasr fow e s
fiFar 2, Aree 9 ot A § fegmm #
gaw! :1f a2 Sw fasd o=y gu Fon
qAT @A ATST AT HE  AIH 2T FT AH
2 9% | 99 59 9T A TZW IS T9 47
Aot A7 & e | ¥fFT 7R oF aga
&t agaq T FgAl @ AR Ag g f
™ AW F A 17 fFe T@q Y faodt §
i &1 & o ah7 vOX & daAdF ¥
@YW agd AT g Ty § SIy I 7w
@@ nifys 991 5T 9Fe au, fomd daf
¥ F1eT qa FA Ay Ieafy gE@ ¥
o o § & 33 aifgw == AT
fort 99 ATH TS FIF IF F1 47 Y
ghE T | TH G Y UST GERI A
@ ST 9% @ § I9E W af faw-
fger 9@ W 21 M I@ ¥ gEEE
wedt &, gaw o Ay faafaar s=ar 2
ot g W A9 WA ¥ FTAGY A
TIz F 1 fasfasr 98 w@r & sk
IgY TH FAT qaT FAW F1 gafaw
sra@rg a9 war &, ¥ Tw faggm &
I 99 9T FP AF VF IOTr A awI
a2, §&H T 95T TE) @7 FaT g <@
2 | wufen & sSee< a1g9 & amug-gd®
AT AR 7 FT 0F qTF AT wWeer-
ST 1 fae #Y a3 9 9% q@y-
oTg I@ GEF A @9 9T @A S«
ara Wt s@Er =fge | a7 @
T o} D oag N e A
THAT | AA FAIC GFF § TF a9 #t
q T &5 FT Ay qG T3 A 0AT-

FETE IO a5 W § 1 fredt waT A
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& Ay T FidAES ge d %
FA F7 0F & &7 foemr ¥ & sy
g 2 wq aF oy onE 3@ ¥ H
T, AT FH Y F AR F s
€T 9 | gwfew g §Y §q g f
sae i afge F @s ov oF @
wmE A | T AT T g 0T aga AR
Fg W@ E ) AT AGT Mo TH  AAZT
*|fegar 7 30 sprea, 1967 #1 ag anw &
ot f& agard @< acdar smA, o=
TF KW 0T F) 6T g0 AT
T AHTE gewd IBY W aT IW
AT TS §7 F1 AF 787 947 | T2 a<@
S WFE Tqw TOd § AgI CF A A
uF 3% 9T 500 A1 UF AR wIAT @
o1 @, 9 X @wi gy AT § P oad-
A9 XAT 1 TH O F &l WA Aw
ST =ifgd | 3@ gE ¥ fAas AR
mifeai g=at § faa ox $A T w©We
FerH A gEl iAW ¥ wg ¥ a¥
2T & 1| 3T 9N FT % A% A IR
arEE aq aF & agt gwwar g7 fadmsi
F IO AT TW AW F WENIC A
IHST FT AT |

zq fadgs & afesdg 70 10 T HTo
FATAFTE -

*The Goveroment of India shall direct

all manufacturing chemists and drug-

gists and other manufacturers of con-

sumer goods to show retail selling

price on their containers."*

ag 3% ¢ 3fFT Teay @ga ag N
a2 & fergema § g & sax
faamT garer FwaT AT & gaAr WEE
& et ot s 9 Adf FH@Er Srar
2 | I S A Al )N ¥ S e
odl W FATAA a7 @ § 1 T4 A
SrE AN g AR IHF N Tw ¥ oguy
wif foean § a1 g 1 fost fft ¥ & @
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et @ @ &Y, a7 A A 2 facer
Tenfe &1 § A @ qrEeg § A fow
o1 gwan § 1 afeF ag wRwT W oeaw
@ Egm ¢ ) gEAfw g1 ¥ food
# A forgeam adamafeam wt QA &
FTCETAT § gt dtg 4 § a gd g
N QFIE GIFIT TF FI9T AT gAT 7941
oy & fgaa & 394 31 ar FWIL
& W 9@ qNFT F 1 AT QAR
A a1 W it sfee dfeT o as gl
X S SAA AT G AG FYSOET
it R i &1 St @1Td @9 QY 9§
33 ¥ ¥ SuTer IEAY A A= w0,
T q<@ ® o a& i Afa AE =g
Tt WX 9w gs fAe @d 9% e
sma3 feEr Y safa w1 AgaT 1500
§T ¥ SATQT @S T H AVG & ALY A
— Y 9T qF WG T QAT @) B,
oF < a1 & AT A g Al
faoll @ qT €A ST a7 9% 3% 8,
qg N wrw qT A @A AT gww
FYE T AL AT | W AT GG A
3T &1 Fhi® @ TF 9481 AT FAA
3 wER g g A EL AW F
qeaey ¥ 0 gAR enewr awdT fEET
f ot 4% &, o1 I A & ¥ o
% facer @i gat Colafadl & wTi F
of § 4% @ ww At 7@ N s wmE,
wg o g7 AT § | AAT T AT T
fais AT a7 IA 9T FW FTAT WX
Yo w3 | BfeT gER IfF 0F 93 AT
g7 areA  gRd §, 9Ee fo WY R
fgg WY @ FEW A AT TG AT AT
qrirtr, TEET gua fazad adt & 1 afe
qff TF HAF FFIT F1 3T Fwr qar
a1 o & ey g @ fagaw
&1 guda FQ E |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P, C.
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SETHI) : Mr. Chairman, while the objects
of the Bill are laudable, the problem is not
so simple and cannot be put under the
umbrella of one Bill. There are wvarious
aspects of the problem. (Certainly there are
some which are coonected with the Ministry
of Finance but there are problems which are
connected with the Ministry of Commerce,
and the Ministry of Foreign Trade as far as
import, export, regulation and other things
are concerned. Then there are problems
which are connected with the licensing
policy which is under the overall competence
of the Ministry of Industrial Development
and so on and so forth; I do not want to
enumerate them, But I would only like to
point out that although the objects of the
Bill and the exercise, which Professor
Humayum Kabir has done in drafting and
moving the Bill, are quite commendable, it
cannot be taken under one umbrella,

Coming to the points, Professor Kabir
has rajsed the question of demone:isation.
First of all, demonetisation cannot be done
through legislation where we give a parti-
cular date. Demonetisation, if it has to be
done, has to be done swifily and without
any notice,

SHRI S. M. JOSHI : This Bill does not
make it necessary for the man to explain
from where the money has come. If you
want to punish him, that is another matter,

SHRI P. C. SETHI :
that.

I am coming to

As far as demonetisation, which was
adopied in 1946, is concerned our experi-
ence is that practically all the notes which
were deposited in the bank were encashed
by those of lower denominations. Therefore
the exact profit, advantage or beneflt,
which should have accrued from that, did
not accure, That was point out by Shri
Lobo Prabhu also. Therefore, it is not
only involving a lot of trouble and exercise
but, at the same time, it is not going to
give any extra profit.

Beside, Professor humayun Kabir has
suggested that it would give a chance to all
those who want to deposit their black money
ioto the bank and go scot free, In the
recent provisions which we have enacted
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for income which is concealed we have
provided for heavy penalties going even
up to 200 per cent. Therefore Government
would not like to leave all those who have
got the money in the black market or who
have concealed the income which should
have come to Government. From this point
of view I do not think this measure would
be commensurate with that.

Then, demonetisation Is likely to under-
mine the confidence In our currency. From
this point of view also it will not be a
practical measure,

Then, a suggestion has been made that
all transactions of Rs. 500 and above should
be paid by a crossed cheque. Recently we
have epacted in the Finance Act of 1968
that all transactions of Rs. 2,500 and above
have to be paid by a crossed cheque. This
is entailing a lot of difficulties specially in
the rular sector and in the sale and purchase
of food-grains. Hundreds and thousands
of representalions have b2en received by the
Ministry of Fioance but even in spite of
these we are stricking to this. Therefore,
unless your banking system is quite widesp-
read and w:z are able to take banks right
upto all the rural areas, to fix a limit of
Rs. 500 would b:a difficult thing and it
would be unpracticable to follow and it will
involvz a lote of difficuliizs for very small
trader, an agriculturist and all those persons.

Similary, a suggestion has bcen given
that if a chaque is issued without having
sufficient funds In the bank, it should be
made a cognizable offence. In certain cases,
it is likely that a person has Issued a chaque
in the hope that he is going to get money
from somewhere clse. If you make it a
cognizable offence, then all such cases will
pot be covered. S=condly, the provisions
already exist that if the intention is to fraud
or cheat, then there are legal remedies
available for that. Therefore, this particular
provision, although prime facie, it appears
to be quite nice is not going to solve the
problem,

Then, it has b:en said that travellers,
cheques should be issued for internal purposes
by the Reserve Bank. Now, travellers,
cheques are issued to a particular person
and they can be exchanged with money by
that particular person himself and, therefore,
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travellers, cheques by themselves would not
function as the legal tender. Further, it
will involve a lot of time and a lot of
labour and this would not be a practical
proposition, we have already got drafts of
lower denominations which are issued by the
banks and those people who want to utilise
this facility can certainly take recourse to
this measure. At the same time, I would
like to point out that even if we take
recourse to issuz of travellerers cheques’
then we would not be able to make It com-
pulsory. If you make it compulsory that
henceforth no payments will be madein cur-
rency and that travellers, cheques only will
have to be used, it will bz a difficult meas-
ure and it would not be possible for a village
or for a small person to take recourse to this.
Again, I would repeat that this would not
be possible unless the net work of banks
spreads into all the rural areas.

The question of marketing, of price and
consumer articles has bzen raised. Now,
this is one of the subjzcts which has to be
dealt with by the State Govarnm:nts, There
are various articles. If the hon. Member
remembers, at the timz of the late Prime
Minister Shri Lal Bhadur Shastri, it was said
that such a list should put over wvorious
articles and it was introduced at that time,
But it would not be possible to have in the
orbit all the consumzr articles as for as the
price list is concernzd. There is certain
commodities which were easily available ;
there are certain commodities which are
scarce,

Similar is the case of controls. Mr, Lobo
Prabhu mentioned about it. Control, or de-
control there is no dogmatic approach about
it. We will have to look at the problemas to
what is the need of the day and what is the
requirement of the society. From the point
of view of such goods which are in short
supply, which are badly needed by the
society, we will have totake recourse to
controls, Therefore, certainly, the State
Governments are already taking recourse
to pricing policy. But I would not claim
that these prices are not pierced through
or there are no persons who are going
against this particular pricing policy. But,
certainly, if they are checked, if they are
caugh and prosecuted, action is taken against
them,
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As far as the provision of the sales tax at
the starting point is concerned, that again is
a measure which perhaps would not be
possible for the Parliament to enact. This is
a State subject and the State will have to
take care of it.

Similarly, about item No. 11 which have
been pointed out in the Bill, it is a measure
which will have to be taken up by the State
Governments. There are certain  things
which the State Governments have to take
care of and it will not be possible for the
Parliament to enact on these particular lines.

As far as the licensing provision is con-
cerned, as I have already said, the entire
gamut of the licensing policy is under
examination., The Ministry of Industrial
Development is already examining the whole
question. There are reports on the subject.
The entire llcensing policy is under the
active consideration of the Government and
they are going to taked decision about it.
Therefore, we need not have it under the
heading of this particular Bill.

Having dealt with most of these points,
I would come to various points raised by
the hon. Member during the course of the
debate.

Mention has been made about the money
which is concealed. Mr. Humayun Ka
mentioned that it was somewhere to the
tune of Rs. 50,000 crores, Ultimately
somebody has said that it is to the tune of
Rs. 5,000 crores. This is anybody’s guess;
it 1s difficult to say; we have not been able
to complete a realistic exercise over this as
to how much would be the black money,,.

SHRI S.M. JOSHI ;: What is the
vernment's figure 7

Go-

SHRI P. C. SETHI : We have not been
able to come to any conclusive stage about
this.

1 would only like to point out that, as
far as collection of income-tax and other
taxes Is concerned, measures are being tight-
ened, I would like to quote some figures
here. The income-tax collection in the year
1965-66 was Rs. 271.8 crores— personal tax—
and Rs. 304.8 crores—corporation tax—,
thus totalling Rs, 576.6 crores ; in the year
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1966-67 it was Rs. 637.6 crores ; in the yeal
1968-69, it was Rs, 660 crores; and for the
year 1969-70, we have put the target at
Rs. 686 crores,

I would also like to say that we have
tightened the tax-collection measures; we
have made some administrative improve-
ments, We have now employed or deployed
more stalf and we are taking measures to
see that the tax is properly collected, and
Government has also come before the House
with an Income-tax (Amendment) Bill
which is due for consideration, We have
also provided for heavy penalties, although
it was said by some—it was also pointed
out during the course of the debate—that
whatever penalties have been proposed are
even to the extent of being monstrous; still
Governmeat have come forward with these
measures ; when the penalties are very
heavy, they would act as a deterrent for the
evaders of tax.

A point has been raised by some of the
friends, particularly by my hon, friend, Shri
Fernandes, about the expenditure tax. It
is well known to the House that ws had the
expenditure tax in our country and it was
withdrawn.

SHRI SHIV CHANDRA JHA (Madhu-
ban) : Why ?

SHRI P. C. SETHI : I would give the
reason. In the year 1964-65, the total tax
collection from the expenditure tax was
Rs. 44 lakhs; in the year 1965-66, the total
tax colleciion from the expenditure tax was
Rs. 42 lakhs.

The labour, trouble and the inconveni-
ence involved to the assessees were not in
commensurate with these, Therefore, it
was withdrawn. But I would like to draw
the attention of hon. Membezrs to the fact
that it is under the active consideration of
the Government that there should be a
ceiling on the urban property; we are consi-
dering those measures and the ceiling on the
urban property would go a long way in
mecting this problem.

Wl AR GTATES © AT Al £FW FY
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Even then, I would not completely reject
the hon. Member's suggestion.

As 1 was saying, the question of having
a ceiling on the urban property is before the
Government, and whatever good suggestions
have come during the course of the debatle
would certainly engage the attention of the
Government and we would give them our
serious thought,

A point has been raised about smug-
gling. It is a well koown fact that smug-
gling is there. It is prevalent in our country.
It is prevalent in other countries also, We
should not make out a case as il India is
the only country which is full of all the
evils which are available under the Sun. In
the other countries also, including the ad-
vanced countries, the smuggling problem ls
there; if not more, it is not less either; it
is comparable with that in other countries,
Of course, this is not a source of satisfaction
for us. We have taken measures in the
recent past, so that the smuggling activities
are checked. I would like to quote some
figures. In the year 1966, the total seizures
were to the tune of Rs. 6.61 crores; in 1957
the total seizures were to the tune of Rs.
16.40 crorers; in the year 1968 they were
Rs. 19.39 crores. (Interruption) From 6,61
crores to Rs. 19.39 crores, it is a blg jump.

17 brs.,

ot A HEANT : q¥Y AAHS
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SHRIP. C. SETHI : Ttis not correct
for the hon. Member to say.

SHRI RANDHIR SINGH 1 How can
a Member say such things in the absence of
the person concerned to defend himself. Tt
should be expunged . . . (Interruptions).
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SHRI P. C. SETHI ; The hon. Member
has distorted the truth ; he is telling partial

truth. As far as Nain Mal Punjaji is con-
cerned,  action has  bzen  taken.
As far as the allegation against

Mr. Sukhadia is concerned, it is not fair on
the part of the hon. Member to say so. 1
have no definite information that this party
has given something or has speat something
for the Rajasthan Government for some
reliel work in Rajasthan...(Interruptions).

SHRI JYOTIRMOY BASU (Dimad
Harbour) : The Administrative Reforms
Commission says that the loss due to under-
invoicing or over-invoicing is about Rs 200
crores. What have you done about it 7

SHRI P, C. SETHI: Woe are taking
measures to stop smuggling, especially on the
west coast. Bacause silver was being smugg-
led out and gold and watches and synthetic
fibres were being smuggled in, we wanted
to improve the enforcem:nt branch and
that has been done. 'We have provided for
more vehicles and the required machinery
and that is why our seizures have gone up.
I do not claim we have been able to stop
smuggling altogether...(Interruptions).

ot AR GTAEA : ZA THFT gIA T
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SHRI JYOTIRMOY BASU: Money
for smuggling comes from under-invoicing
and over-invoicing and it is kept in foreign
countries. The Administrative Reforms
Commission remarks that it would be to the
tune of Rs. 100 crores or more ; it is a
modest estimate, I bave some experience
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of fnternatiopal trade and I think it should
be Rs. 400-500 crores,

SHRI P. C, SETHI : If there are any
specific cases of uuder-invoicing or over-
invoicing or if something is brought to our
notice, we shall take action. I request hon.
Members if they have any definite informa-
tion about any party, they can certainly pass
fton tous and I can assure him that we
shall be very swiflt in taking all possible
action.

SHRI K. NARAYANA RAO : Has it
been brought to his notice that the Chinese
and foreign goods are very much In the
market and if so what action has been been
taken to find out whether that money was
going to any plitical party in this country ?

SHRI P. C. SETHI : That is not part
of the general discussion on this Bill. Wher-
ever there are definite cases of corruption
or under-invoiciug or over-invoicing or
evasion of tax or amassing of black money,
Government would act on any Infontration
that is received from any of the hon. Mem-
bers or even other sources. We also give
awards to the informats between 5 and 10
per cent. It is not as if the Government is
not aware of these problems. We are moving
in the right direction. Lastly I should say
that what Prof, Kabir desires to do is quite
commendable, The subject matter is such
that it requires action by various depart-
ments and therefore it would not be desirable
to have a Bill in this form under onc um-
brella. As and when the situation demands
Government will come foward with accessary
measures. Threfore, 1 say that it would not
serve any purpose to circulate this Bill.

SHRI HUMAYUN KABIR : I must say
Mr, Chairman that I am astonished by the
remark of the hon. Minister. All that he
says is that this Bill does not cover all the
ills and cannot cure all thes diseases from
which the country is suffering. His other
point was that that some of the provisions
relate to the different ministries of the Go-
vernment of India, When Bills are passed
they are not passed with reference to any
particular ministry but with reference to the
Government. 1 have deliberately moved for
circulation so that all the different aspects
can be considered, Circulation does not
commit the Government to anything. My
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Intention in asking for circulation was that
this Bill should be examined In detail and
later referred to a Select Committee so that
every aspect could be examined and any
lacuna in it may be rectified. I am astonish-
ed becasuse only those who are supporters
of black marketeers and smugglers only those
who are in collusion with dishonest business-
men who are today rulning the economy of
this country and bringing down the moral
standard would oppose a Bill like this. By
opposing the circulation of a Bill like this,
Government opens itself to the charge that
it is siding with the black marketeers and
smugglers. It does not want an open and
public discussion of some of the topics men-
tioned here,

The hon, Minister has pointed to certain
difficulties about demonetisation. Some of
his remarks are not quite correct. When
in 1943 or 1944 there was demonetiztion of
100 rupee notes, there was a period when
peple could deposit those notes: it was not
done in one day and nowhere in the world is
it done in one day. That time the British
Government announced what should be done,
The present Government can say that on and
from such date currency mnotes of the de-
nomination of Rs. 100 and above can be
cashed only through an account in a schedul-
ed bank; it will immediately bring such
money into open.

My hon. friend Mr. Fernandes was pet
here when I explained why I put the clause
about indemnity in this form, That is the
reason why my friend Mr. Joshi who s in
no way less concerned with the question of
morality than Mr, Fermandes does not see
any objection to it  The main object in this
Bill is to see that black marketing is stopped
in future, Of course there are other diffi-
culties. He said that by simple legislation
you could not make men moral, and I agree.
But we can pass legislation to punish when
a wrong is done. Inspite of the remarks of
my friend Mr. Sethi, this Bill would have
gone a long way in eradicating corruption.
He pointed out the difficulties that people
will have to undergo in payments of Rs. 500
and above thrugh a crossed cheque. Anvone
who makes a single payment of Rs. 500 or
more Is in a position to use a cheque,
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In fact, it is ooe of the purposes of this
Bill also to see that the monetary habit de-
velops in this country.

SHRI P. C SETHI : I would like to ask
my hon., friend whether if a farmer goes with
his cart to the mandi it is possible for him
to glve or receive cheque,

SHRI HUMAYUN KABIR @ Certainly
it can bz done. I do not know if he is aware
of the figures supplied by his formsr chief,
Shri Morarji D:sai, on 4th March 1968. In
monetisation  per capita, we in India are
below our neighbouring countries, Pakistan
as we!l as Ceylon. Circulation of currency
per capita in India is only Rs. 64 (s 8.5)
as against §. 11 for Pakistan and § 13.3 for
Cszylon. This was the position in 1967,

Oae of the major purposes of this Bill is
to see that money which has gone under-
ground is brought out into the open. Once
this black money is brought into the open,
one of the major causes of corruption would
disappear. I can certainly understand those
who want to receive or give bribes bzing
opposed to a Bill like this. But [ am astoni-
shed that the Government of India is oppos-
ed to Bill like this. By opposing this Bill,
-the Government have placed themselves more
or less in the category of those who are
opposed to checking corrupting through
legislative measures,

One hon. member said that legislation
cannot make people moral. Then why do
you have the Penal Code ? Why have the
Banks nationalisation Bill ? I would there-
fore request the hon. Minister to reconsider
the metter.

I level this charge against Government,
if they oppose the Motien for circulation, [
have not asked the Government to accept
a Bill at this stage, I had said earlier that
if they liked it could be brought forward in
an amended form. But il the motion for
circulation is opposed, I charge them with
conniving with dishonesty and corruption
which will undermine honest business trans-
actions in this country .

SHRI INDER I MALHOTRA
(Jammu) : Govenment is very innocent.

SHRI HUMAYUN KABIR : It is
always very innocent—I know.
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Even now, I would request Government
to reconsider the matter and to agree to
circulation, As I have said earlier, through
this Bill we force money to come out into
the open. Through crossed cheques, there

will be certain regulation and control.

My hon. friend referred to regulation of
expenditure., Even that could be done
because whenever there is proper accoun-
ting, a good deal of infructuous and
obstentatious expenditure will automatically
go out. Deposits will immediately Increase.
Today, as I said, in terms of use of currency
notes, was are below even Pakistan and

Ceylon.

One hon. member referred to the
difficulty of pzople cashing cheques. It is
question of habit. There was a times when
people did not want to accept one rupee
notes. There was certain reluctance. That
disappeared very soon.

Then he referred to the question of
compelling anybody to use such cheques,
But through the legislation [ have suggested
there will be greater monetisation of
currency, the banking habit will develop,
deposits will increase and, most important
of all, there will be definitely a curb and
check on black marketing and corruption. If
Government {s not interested in curbing
these evils, I have nothing further to say.

SHRI P. C. SETHI : Let me clarify one
point. I said wvery clearly that whatever
important suggestions made by the hon.
member would certainly receive the very
active consideration of Government. . I also
said that as far as the measures provided in
the Bill are concerned, they are certainly
laudable, We are not against them. But
what I have also said is that it would be
very difficult and impractical to cover under
one umbrella all these things in this form,

SHRI M. N. REDDY : There should be
no objection to its circulation.

SOME HON. MEMBERS rose —

MR. CHAIRMAN : Order, order. Ishall
now put the amendment to his owa motion
to the vote of the House.

Amendment No. I was put and
negatived.
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MR. CHAIRMAN : I shall now put ths
main moticn to the vote,

“That the Bill to regulate internal and
external expenditure and payments of
the Governments of the Union, the
States and Union Territories, their
undertakings, concerns and institu-
tions, and all civic bodies, under their
direct and indirect control ; to maln-
tain watch over all business transac-
tions of trading and commercial
establishments; to prevent leakage of

Division No. 5]

Income-tax, Sales-tax and other taxes
and check other malpractices; and to
eradicate corruption, black marketing

and smugeling, be circulated for the

purpose of eliciting opinion thereon
by the 30th August. 1969."

The Lok Sabha divided.

[17.19 hrs.
AYES

Atam Das, Shri
Banerjee, Shri 8. M.
Basu, Shri Jyotirmoy
*Bhandare, Shri R. D,
Daschowdhury, Shri B. K.
Fernandes, Shri George
Gupta, Shri Kanwar Lal
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Joshi, Shri 5, M.

Kabir, Shri Humayum
Khan, Shri Ghavoor All
Madhukar, Shri K. M,
Mandal, Shri B. P.
Mody, Shri Piloo

Mair, Shri Vasudevan
Patil, Shri N. R.

Reddy, Shri M. N.
Sambhali, Shri Ishaq
Satya Narain Singh, Shri
Sharma, Shri Yogendra
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Suraj Bhan, Shri
Thakur, Shri Gunanand

Achal Singh Shri
Arumugam, Shri R. §.
Asghar Husain, Shri
Bajpai, Shri

Barua, Shri Bedabrata
Barua, Shri R.
Basumatari, Shri
Bohra, Shri Onkarlal
Chanda, Shri Anil K.
Choudhary, Shri Valmiki
Coudhury, Shri J. K.

Das, Shri N. T.
Dasappa, Shri Tulsidas
Dass, Shri C.

Dinesh Singh, Shri

Ganga Dezvi, Shrimati
Gautam, Shri C. D,
Ghosh, Shri P. K,

Gupta, Shri Lakhan Lal
Hanumanthaiya, Shri
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamna Lal, Shri

Karan Singh, Dr.

Katham, Shri B. N,

Khan, Shri M. A.

Kurcel, Shri B. N.
Lakshmikanthamma, Shrimatl
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Malhotra, Shri Inder J.
Mandal, Dr, P,

Marandi. Shri

Master, Shri Bhola Nath
Mehta, Shri P. M.

Mirza, Shri Baker Ali
Mishra, Shri G. S,
Mohammad Yusuf, Shri
Mukerjee, Shrimati Sharda
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manibhai J,
Poonacha, Shri C. M.
Qureshi, Shri Mohd. Shaffi
Raghu Ragmaiah, Shri
Ram, Shri T.

*Wrongly voted for ‘AYES'
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Ram Dhan, Shri

Ram Dhani Das, Shri
Rana, Shri M. B.

Rao, Shri K, Narayana
Rao, Shri J. Ramapathi
Roy, Shri Bishwanath
Sadhu Ram, Shri,

Saleem, Shri M. Yunus
Sambasivam, Shri

Sapre, Shrimati Tara
Sarma, Shrl A. T.

Sayyad Ali, Shri

Sen, Shri Dwaipayan
S=thi, P. C.

Sethuraman, Shri N.
Shankaranand, Shri B.
Sharma, Shri Naval Kishor
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Sheo, MNarain, Shri
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri 5. N.
Supakar, Shri Sradhakar
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Uikey, Shri M. G.
Virbhadra Singh, Shri

MR. CHAIRMAN : The result* of the
division is 3

Ayes : 26; Noes : 82.

The motion was negatived.

MR. CHAIRMAN : We will now take
up Shri M, N. Reddy"s motion,

17.20 hrs.

CODE OF CIVIL PROCEDURE (AMEND-
MENT) BILL

(Amission of secton 87B)

SHRI M. N. REDDY (Nizamabad) :
Sir, 1 beg to move :

“That the Bill further to amend
the Code of Civil Procedure, 1908,
be taken into consideration.’
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Mr. Chairman, Sir, my Bill relates to
the amendment of the Civil Procedure Code
in respect Section 87B which confers immu-
nity on the ex rulers of our former Indian
States in so far as institution of civil suits
is concerned and also against arresn as well
as executicn of decress, Section 87B was
added in 1951 through an amendment of
the Code of Civil Procedure—Bill No. 2
of 1951. Although this section does not
positively confer any immunity in terms of
the seciion but it is an enabling provision
which permits the application of sections 85
and 86 (1) and (3) to all the ex rulers or
former rulers of our former pative or Indian
States In so far as civil proceedings are
concerned.

This section was introduced purporting
to implement the so-called assurance or
guarantee given to the ex rulers under the
convenants entered into with them at the
time of integration of Siates with the Indian
Union. But it is not clear that the assu-
rance given under the covenant ever related
to any immunity in so far as civil proceeding
are concerned and it is not specifically
mentioned in the covenant that there would
be any bar on the institution of any suit
or proceeding in any court of law in the
country against any of the ex rulers by a
common citizen for any breach of contract
or any other transactfon which they may
happen to enter into in the normal course
of business or their activities.  Yet the
privilege or immunity that was given to the
heads of States of a foreign country which
are already there in the Civil Procedure
Code have been applied through Scction 87B
to the former rulers of Indian S:ates, My
Bill relates to an amendment by way of
de'etion of this section so that the old
remanants of the feudal order after 22 years
of independence may disappear and the
princes or ex rulers may also“.be brought
on par with the common citizens of this
country so that if there is any grievance or
complaint against any wrong the common
citizens may institute a suit or any other
proceedings in a court of law against the
original ex rulers or their successor? who
have been later recognied by the Government
of India.

*The following Members also recorded their votes.

AYES : Shri M, H. Gowda;
NOES : Shri R. D. Bhandare,
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In this respect, spart from the condition
precedent of giving consent by the Central
‘Government for the institution of each and
every suit or civil proceeding against the
ex-rulers of former Indian States, there is
another anomalous position brought into
this seztion. Even if the suit is instituted
after obtaining the consent of the Central
Government, if the suit or prozeeding results
into passing of a decree that degree cannot
be executed without a fresh or further consent
of the Central Government, That is to say,
all the trouble that is taken for the institution
of a suit even after obtaining the consent
of the Central Government becomes infruc-
tuous and useless inasmuch as further con-
sent is required for the execution of the
decree. Then, if you obtain consent for
the execution of the decree that is passed as
a result of a civil proceeding, in case there
is no property to satisfy the claim of the
decree then, for enforcing the decree by way
of arrest as is applled in the case of other
citizens, consent for a third time is required
to put the process of civil procedure into
operation. That is to say, the first consent
that is taken for the instituti>n of the suit
does not cover the later stages which are
inevitable in civil proceedings, that is,
passing of the decree and its execution ; if
the decree is not satisfied by the defendant
ex-rulers then coercive measures such as
arrests cannot be taken except with a further
consent, This is the anomalous position
which has not been properly gone into when
the original section was brought as an
amendment to the Code of Civil Procedure
in 1951,

In this connection, I would also refer to
the assurance of the then Law Minister, the
late Dr. Ambedkar, who was good enough
to arsure the House during his speech in
reply to the debate on this amended section
that the protection that is granted to the
princes by way of a special provision in 87B
of the Code of Civil Procedure will not be
there for a very long time, that it is only
a temporary mcasure to protect the princes
from any vexatious or frivolous litigation or
suits that my be brought in by the citizens
or by the natives of the former Indian States
out of any personal malice or grudge that
they may have against these rulers.

MR. CHAIRMAN : The hon, Member

Bengal (H.A.H. Dis.)
may resume his seat and continue his
speech during the next occasion.

17. 28 hrs.

HALF AN HOUR DISCUSSION
Oil driling at Bodra in West Bengal

MR. CHAIRMAN ; We will now take
up the half an hour discussion. 1 would
request Shri Basu to be as brief as possible
because I want to observe the half an hour
Hmit,

SHRI JYOTIRMOY BASU : (Diamond
Harbour) : Since the subject is a little com-
plicated, may, I request youto give mea
little more extra time ?

MR. CHAIRMAN : Kindly be brief.

SHRI JYOTIRMOY BASU : The de-
mand for oil is increasing every year, It is
increasing by about two million to three
million tonnes and we expect that by the
end of the Fourth Plan it will go up to
about 30 million tonnes. The foreign mooo-
polists of this country had completely mono-
polized the oil trade till the other day,

The public sector project had made
some inroad but today these foreign mono-
polists are trying to regain their old position
with great vigour. They have abandoned
this olifild in Bodra, a place in West Bengal
quite near the Bay of Bengal, abruptly. Here
it says :

#Qil-structure at Port Canning”—
near to that place —

“is very imeresting. In addition to
the favourble and positive indications
shown by the Geological data as co-
slected by the scientists and techni-
cians of the Commission, during the
progress of drilling at Bodra well No.
1, the technicians of the ONGC and
USSR  encountered very high pre-
SSUTe gass ZOone......... there had been
repeated findings and show of flore-
scence in the samples, brawn around
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3920 metres of depth brilled in the
Bodra well No. 1. And results of Gas
logging was very much encouraging.
The Gas logging results have reported
existence of higher hydrocarbons upto
iso-Pentane, and even n-Pentane,
which are associated with Petroleum.
Then why the drilling in the well
No. 1. was abandoned......... ki

1 will come to that a little later.

Bodra is very near Calcutia, one of the
biggest markets where oil is consumed every

day. If we get oil from there, it will go a
long way to help the consumers., Once this
being started people in West Bengal in

particuar were watching the whole thing
with great hope and expectations, With the
sudden decision of Government they are
wondering why the Government has suddenly
dropped the idea.

The Centre’s policy is a political
game. They want to praclise the
scorched-earth policy in West Bzngal for the
advancement of their political party. On
top of that, we understand, they are subject
to severe pressure from foreign monepolies
who are anxious to gain ground again.
Under these circumstances the Centre
abandoned the project and the hope of the
people of West Bengal of having a petro-
chemical complex went into deep sea. We
do not think that under the present regime
it will again be revive. As a result of this,
500 hands were unemployed after spending
Rs. 221.82 lakhs of people’s precious money.

Dr. Sen, I am afraid, is a prisoner in
the hands of reactionaries and bureaucrats,
We have seen very recently in the purchase
of TAC planes how a bureaucrat in this
country, for a handful of foreign money,
was trying to sell the interest of the country,
1 will not be surprised if we find a second
confirmation of that in receént days in this
case also, We have known in Assam the
Qil Ministry in those days, for the sake of
a similar type of gain, had given prospecting
and working rights by losing several crores
of rupees, Iam told, it was over Rs. 25
crores.

Why did they abandon this idea having
totally ignored a decision taken by the
ONGC on 30th April, 1965 in which it
said :—

“Dr, D. N. Wadia was of oplnion
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that further selsmic work might not
Jead to much useful information and
would certainly delay the exploration
of an area belleved, on geological
considerations, to have good pros-
pects. Dr. B. C. Roy and Shri §. K.
Guha agreed with this view. Shri
B. S. Negi favoured postponement of
decision till the results of the next
season's seismic work were available,
though this would be by the middle
of 1966. Shrl G. Kohli polnted out
that the proposal to undertake drilling
in this area should keep in view a
programme of at least 5 wells costing
approximately Rs. 3.0 crores before
any satisfactory cooclusion could be
drawn.”

The Soviet experts—

*““Mr. Eremenko and Mr, Kachishoilli
agreed with this view.”

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : Read a
few lines more. Go ahead.

SHRI JYOTIRMOY BASU:
coming to that,
that.

I am
We usually do not do

DR. TRIGUNA SEN : Do not distort,

SHRI JYOTIRMOY BASU: [ take
serious exception to this. I have not finished
yet. We know exactly what you are and
what you are doing. Sir, he says that I am
distorting, Am I distorting ?

Then, it says :

“The commission, after a full consi-
deration of the case, came to the
following conclusions i

(i) that a well be drilled at Bodra fn
West Bengal during the current
year 3

(if) that more wells upto a maximum
of 5 might have 1o be drilled in
this area but a [consideration
of the matter could be deferred
till the additlonal seismic data
become available ; etc. ete.”™
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Now, my question to Dr, Sen through you,
Sir, is 1 Why is it that when the recommen-
dations were for five wells® you are anxious
to abandon the project after drilling only
one well and that too not to its full length
of 5000 m:tres 7 Why isit that they do
not want to do the second one, the third
ane, the fourth oae and the fifth one 7 Why
is it that he is in such a desparate hurry to
distort, as I put it back to him, the
ONGC recommendations, tell us the cock
and bull story and run away from B:ngal
on master’s advice by following a policy to
destroy Beogal's economic prosperity and
advancement. I am saying this on his face
he can answer that,

Then, the Chielf Soviet Adviser—not
our men, Dr. Sen—Mr. V. A, Nogaev
said 3

. .....West Bzngal is one of the most
prospective out of the oil exploratory
areas on land in India...... e

These are minutes of the discussion re-
corded :

“Mr. Nogaev also stated that thick-
mess of the prospective oil/gas area
is more than anywhere else in India
and dipping down extends towards
the Bay of Bengal......It was explain-
ed by him that after drilling and
testing of well No. 1 and “reinterpre-
tation of S:ismic dates, at Bodra
contrary to the expectations of a
closed structure, was found to be a
big region consisting several blocks
extending upwards Calcutta city."

In spite of that, Dr. Sen fezls it is a closed
chapter.

After that, there were telegrams which
passed through the projsct centre there and
their headquarters the O.N.G.C.in D:hra
Dun. This is a telegram from the Director
of Geology of 14.3.67, It says—

“AGREED TO THE RELEASE OF
BODRA WELL NO THREE AND
FOUR AT THE POINTS STAKED
BY YOU"
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Another one says ;

“BODRA LOCATION NO THREE
REPEAT THREE AT POINT SUG-
GESTED BY YOU APPROVED IN
‘B’ REPEAT ‘B’ CATEGORY,'

‘B' Category means clearance for final pre-
paratory warks. In spite of that he wants
to believe that there are no prospects of oil
there.

Then, on 9th December, 1968, in reply
to the Starred Question No, 627 in the
name of Mr. Indrajit Gupta and myself, the
then Minister of Petroleum and Chemicals
said on the floor of the House as follows :

“Information regarding indications
of gas, flouroscence in cuttings and
drilling mud and later of oil was
furnished by the Project to the
ONGC. A press release was fssued
by the ONGC giving the above in-
formation.™

Then, he said 1

**The sample was found to consist of
diesel oil, not crude oil or conden-
sate.”

Again, in reply to another Starred ques-
tion No. 678 on March 24, 1969, this is
what Dr, Triguna Sen sald :

“The Press note issued by the Oil
and Natural Gas Commission in
June, 1968, only gave factual infor-
mation about the results obtained.
in the course of drilling, namely, in-
teresting existence of a sand at depth
which gave indication of oil under
flouroscope and indications of oil in
drilling mud. The Press release
clearly stated that while these indica-
tions appear to be favourable, it was
too early to say whether or not this
well had revealed the presence of an
oilfield and that this will be known
only after several wells had been
drilled,”

Kindly note the words, only after several
wells had been drilled.” Now after this,
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Dr. Sen is carrying His Master’s Voice
saying, there is nothing ; we- are packing
up.

So, I appeal to Dr. Sen. I am not
fighting with him; I am not anxious to
fight with him. On behalf of the people
of West Bengal, 1 am requesting you not
to abandon this project but to carry on the
original recommendations of the O.N.G.C,,
drill all the five wells and see what is there
before you abandon it and waste people’s
hard earned money to the tune of Rs. 3
crores.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : I heard
Mr. Basu with rapt attention and it remind-
ed me of the lectures that I heard when I
was a student. 1 am surprised that Mr.
Basu has raised this issue because on the
1ith of this month I went to Calcutta by
previous appointment to meet the Council
of Ministers there to discuss among other
things, about Bodra drilling, and I found
many of the Members of Parliament present
in that meeting. 1took with me the Direc-
tor of Geology of the Oil and Natural Gas
Commission to explain the reasons why the
drilling had been discontinued only from
techno-economic point of view. The dis-
cussion lasted for more than an hour, Of all
people, Mr. Basu, as usual, was the most
vocal, Every aspect of the matter was dise
cussed thoroughly by questions and answers,
We left the meeting with the impression
that there was no doubt in the minds of
of the Government or of the Members of
Parliament present about this issue.

SHRI SAMAR GUHA (Contai) : You
did not invite the other Members of Parlia-
ment who are also equally interested. I
am interested.

DR. TRIGUNA SEN : [ wonder what
then could have been the motive of Mr.
Basu In raising this question in Parliament,
Is it to keep up the tension betweszn the
Centre and the State which is a pst slogan
of Mr. Basu ? ([nterruptions).

Mr. Basu,in his letter to you, has
mentioned the following points as arising
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out of the answer glven to Unstarred Ques-
tion No. 147 on 21-7-1969 :—

(1) Reply given is not complete,
(2) It is evasive,

(3) The opinion of the Soviet experts is
not divulged. It is lnsufficient.

Let us see the Unstarred Question No. 147,
given by Mr. Basu, on the 2lIst July, I
shall prove that it was a lie......

SHRI JYOTIRMOY BASU :1 object
to it. (Inmrerruption).

DR. TRIGUNA SEN : I shall prove to
the Chair and to the House that the allega-
tions that you have made are not true. The
first part of the question was :

“Whether it is a fact that after drill-
ing a well at Bodra near Canning in
West Bengal at a depth of nearly
4000 metres it was suddenly stopped.”’

The answer was :

“The drilling was stopped at the
depth of 4197.5 metres on account of
a stuck up of the drill string which
could not be released in spite of all
efforts.””

The second part of the question was :
“Whether gas with highest pressure
(3000 atmosphere) has been found in
this well and crude oil was ex-
tracted.”

The answer was 1
“No."
Part (c) of the question was :

“If so, the reasons for suspension of
further drilling.”

The answer was that, on account of a stuck-
up of the drill string which could not be
released in spite of all efforts, further drill-
ing was not possible.

Part (d) of the question was :
‘““Whether in the same area another
site Bodra-3 was selected for drilling
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and nearly Rs. 10 lakhs have been
spent for preliminary work but it was
stopped and the equipments for the

well drilling were sent to Jammu and
Kashmir State,”

The answer was !

*“A location for drilling another well
(Bodra-3) had been released and an
expenditure of Rs. 4 036 lakhs (exclu-
sive of the compensation for use of
land (had been incurred on that lo-
cation. Subsequently it was dccided
not to drill at that location.

“The drilling rig has not been sent to
Jammu and Kashmir State. It re-
mains in West Bzngal. Some of the
ancillary items of drilling eguipment
and materials are, however, being
sent to the other projects of the Oil
and Natural Gas Commission where
such items are in short supply.”

**(e) if so, the reasons therefore™,

“The decision mot to drill Bodra 3
was taken in view of the results of
drilling Bodra 1. B:ing structurally
lower than Bodra Well No. 1, Bodra
Well No. 3 is not expected to find oil
or natural gas in view of the unfavou-
rable results in Bodra Well No. 1.

““(f) the steps taken by Government
for full scale and early explora-
tion of oil resources in the Can-
ning and other arcas of South
Bengal and the coastal region of
the State™.

wSeismic surveys are being continued
in the region.  If the surveys lead to
the discovery of a favourable structure,
undertaking drilling to test the struc-
ture will be considered™,

Was this reply incomplete or evasive ?

SHRI JYOTIRMOY BASU: It isa
matter of opinion.

DR. TRIGUNA SEN: I am asking you,
Sir.

SHRI JYOTIRMOY BASU : I am sub-
mitting to you, Mr. Chairman.
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DR. TRIGUNA SEN : Then it was said
that the opinion of the Soviet experts was
not divulgad. I have read out the question.
In this the opinion of the Soviet experts was
not asked; so the reply did not deal with that
aspect.

In this explanatory note, Shri Basu has
alleged that the Governmant has conceded
that oil drilling in Bodra met with good
success and there were possibilities of finding
undisturbed strata of oll and gas in the
said area. It is not correct to say that
Government has coaceded that oil dril-
ling in Bodra has met with good success.
On the contrary, oil drilling in Bodra
has been a failure largely on occount of
certain drilling complicatians which ham-
pered the progress of drilling at this wall.
At one stage, indications of the presence of
hydrocarbons were noticed. This gained
wide publicity. Perhaps Shri Basu referred
to this fact when he says that Governm:znt
have conceded that oil drilling in Bodra met
with good I will explain, if time
permits later, to Shri Basu and others how
the indications of the presence of hydrocar-
bons had turned out to be misleading. This
fs so far as his notice and explanatory note
is concerened. From this, you will see that
there is no substance in the point raised by
Shri Basu in his notice or in his explanatory
note.

He requested me at the end to carry out
the recommendations of ONGC of 30th April
1965. He read only a part of them. I reques-
ted him then to rcad the whole of it and not
to distort, I have got a copy with me. To
be frank, I got this copy from one of the
Ministers of West Bengal, 1 did not see it
before,

SHRI JYOTIRMOY BASU : Wonderful
administration !

DR. TRIGUNA SEN : It says :

#,..the proposal to undertake drilling
in this area should keep in view a
programme of at least 5 wells costing
approximating Rs, 3 crores before any
satisfactory conclusion could be drawn
Mr. Eremenko and Mr, Kachishoilli
agreed with this view.
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“The Commission, afier a full consi-
deration of the case, came to the
following conclusions :—

(iY  that a well be drilled at Bodra in
west Bengal during the current

m[n —_
Which has been done—

*(ii) that more wells upto a maximum
of might have to be drilled in
this area but a consideration of
the matter could be deferred till
the additional seismic data be-
come available™,

This has reference to the distortion which I
mentioned. What does it mean? That
further 5 wells might be drilled...

SHRI1 JYOTIRMOY BASU : Further 4.

DR. TRIGUNA SEN : A maximum of
4 might have to be drilled in this area, but
the consideration was deferred till additional
seismic data became available. So we are
heaving a seismic survey of the whole place.
Unless we get the data, we should not consi-
der drilling other wells,

Lastly, he mentioned the name of the
Soviet expert who had been to Culcutta and
met the m:mbers of th: ONGC Employces'
Association, Shri Sanyal, who is the Vice-
President and one Shri Kar Gupta, who is
the General S:cretary.

What did he say 7 With this, 1 will finish.
He said :

“The recommendation in regard to the
question of drilling of Bodra Well
Mo, 3 is quite clear. I have made it
quite clear that on the basis of the
results of Bodra Well No. 1, the drill-
ing of Bodra Well No. 3 was ruled
out.”

This is what the Soviet expert said, and he
is working with the Oil and Natural Gas
Commission on whose guidance we also
work. (Inferruption)

MR. CHAIRMAN : Order, order. The
hon. Minister does not yield. Let him go
on.
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DR. TRIGUNA SEN : Thea he goes on
to say 1

*‘As regards the location for the next
well what T meant to say was that the
next well would bz drilled in the
above mentloned large region to the
south, south-east and east of Calcutta.
And this will, of course, be done only
in the event of the seismic surveys
leading to the discovery of a favour-
able structure in the aforesaid region.
It was not my intention to say that
the next well would be drilled in the
area covered by the local structure on
which Bodra Well No. 1 and the
location for Bydra Well No. 3 are
situated. It is clear from the results
of drilling of Bodra Well No. 1 and
from the results of the seismic surveys,
that drilling of another well in the
local area of Bodra, that is, in the
area containing the local structure on
which Bodra Well Na. 1 and the loca-
tion for Bodra Well No. 3 are situated
and the immediately adjoining area, is
ruled out.”

He clarified further that for the present, we
should continue the seismic surveys over the
abovementioned large region and make
efforts to obtain seismic data of good
quality, and thus discover favourable struc-
tures. Drilling can b2 uadertakea only after
favourable structures have b:en discov:red.

I m:ntioned that the drilling of five more
wells will cost us about Rs. 3 crores, and
with the seismic survey that we have, we
cannot locate the exact poasition where we
should drill. As advised by our Soviet
expert, we had to ask for sophisticated con-
puterised seismographs which are available
in America and we will have to spend free
foreign exchange to the tune of about Rs. 60
lakhs for which we are arranging. After wz
get this equipment and complete the whole
survey and find out the actual location
where we should drill, surely we will drill.
But the point is should bs, in the meantime,
with our scarce foreign exchange, and, as
you know, our financial position, spend
Rs. 5 more crores and drill anywhere without
any result 7 We felt that the decision of the
0il and Natural Gas Commission which was
taken in April, 1965 was correct, and the
Government is following that,
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st A AW (FFadafwo) o
wrafa agiza, #t wERT 7 fadsit 92w
Fr AT R @ AW 7y FY @A fwar
g @ A gt A @ A & i amwr
2 f& @ ot T w0 f fadalt oS
ZATR IS IAWT K ATH A Jg4 3 H S
o £ @, T e ot ag ware
Nl wawa 50 FAT %o
FIHAT FT H,¥ AqS §A2 AT £,

MR. CHAIRMAN : Only one question
please. No preamble.

\A Al AN ¢ WA AREE A
gee @ fr diwfas gaa AR FA §,
va¥ foq o7 ot fadaht gar adt € 1 8%
ar <t A= fugt & fawrear & s AT W
F T g R e Kagataar @ g
fs 379 ag fawraa & 5 60 s w0%
FY 7517 @1 o4 1 ¥ a8 L WY R
fir =@ gAg 50 7% To Ft faa gar
grEd T W w3 AT WIA 9,
za agi 71 fadal &= seafai e fog
o1 <@ & | &1 & g =gar ¢ Fe,
A1 AT ATIAE, T A IWF §, TR
T dw wa ga @ fr 9w dw W fadh
g frmey & fou aeat 1 AT €
+ft 19 #2H F&I7 FT FH I GG TGN
A g mg aF 5w & wmfa
wErEa, it AL,

MR. CHAIRMAN : The questions are
meant by way of supplementaries arising
out of the Minister’s reply. Just put a
qne;lior&.

A o weAd - gw T
Aw 3 9 A= & N A Al @
2

wea § & ag #gar g ¢ fF atan
F7o1 95T AT AR ! IW TS A AW R,
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I ¥% 7 frrew & fow &) ®gagY
g1t Iifge ag 7€ & W & | g awe
gfrem & gro smam § 3 freed §
I AT Y Ig OF AE AIH AIqS FIAT
FlTTobamy a9 g, waf&
TET FEIAT ALHIT F1 IH qS F1 41 o
Ffeam g a=adt & @feq dU g &
f amaw sfvegr fefrde & qror seTe &
#T 39 TBH F 917 A TH IWT AS T
fadt & faedt &, =@ et
FATH ATAAT FAE 27X FT, A1 ATAS
Fogfl & 3 E o) faAs s g,
AT HAS FEIAT T, A AT FH W
qx 397 &, T ¥ QT Feafaat aga ard
fa2at waT FIHT & BT F AW Fawge
ot &, 39 faRslt g2r §1 OFHT A,
FmE AT ATMHE, T Al gEE § O
F1 ATET A SATET  §F ¥¢% I9 AT Y
fagt & fFoa &Y AOF 9 AT AT

37

SHRI INDRAJIT GUPTA (Alipore) :
The hon. Minister had just said that drilling
for oil on this Bodra region proved a failure.
As he himself has stated, one well was
drilled and they were not able to drill more
than 4090 feet because, what he called,
stuck-up took place and they could not
drill furiher. 1 would like to know from him
how on the basis of this one incomplete
drilling which had to be abandoned due to
a stuck-up have they come to a sudden con-
clusion that in that area no further drilling
can bz usefully done unless seismic surveys
with American equipment worth Rs. 60
lakhs are carried out, because they had
originally selected this area on the basis of
original date Stanvac, a foreign company,
had given, If this s'uck up had not taken
place—let us take for the sake of argument
that this stuck-up did not take place —then
the question of fresh seismic survey Would
not have arisen at all. Taking advantage of
the fact that because of one drilling the
stuck-up took place the whole idea is being
abandoned indefinitely until some expensive
equipment Is obtained for carrying out fresh
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surveys, 20 million tonnes deficit of crude
cil will still be there in our country in 1972,
He has written to me a letter saying that
we have very scarce resources and we can

only drill wells where there are proved
deposits. But drilling projects have been
undertaken in other places like Cambay

off-shore drilling, where there are no proved
d :posits, What about Jammu and Kashmir
dvilling ? There are no proved deposits, I
do not mind them. But only in the case of
Port Canning Area because they say there
are no proved deposits they are not going to
do> any more drilling. Sir, this is why pzople
suspect that there is pressure of foreign oil
campanies on the Government and also
discrimination shown by the Government,

18 brs.

SHR1 SAMAR GUHA : Sir, according
tc the opinion of th: Russian expert, I think
it is Dr. Nogaev, the southern  part of
Cilcutta and the coastal region of Woest
B:ngal arc floating on oil. I am sorry to
siy, before Dr. S:n assumed responsibility
0. the present Ministry this conspiracy was
hitched and given effect to and he {s now
o1ly in the midst of it. Somshow, I do not
kow, he is not in his usual characteristic
boldness. I do not know whether he has fail-
el. But as I know him, he has never failed.
Sir, as a student of science I am going to say
something. May | know whether it is a fact
tl at when well No. 1 was drilled up toa
dpth of 4197 mztres gas having the highest
a'mospheric pressure of 200 emerged out of
it ? No where in India was such very high
pessurc gas available after drilling. I want
t know whether it is a fact that in those
g1ses isopentane and n-pentane type hydro-
cirbons, which are very rich in fuel content,
were found by the chemical experiments
aid, if so, what is the reason why if oil was
n>t found the possibility of exploration of
this rich hydro-carbon gas was not exploited.
Secondly, the instruments that were available
with O&NGC could hove drilled up to the
extent of 5,000 metres. So, 1 want to know
why another 800 metres were not drilled.
Thirdly, when some preliminary crude oil
was fouad a sample of it was sent to Dehra
Dun wherz chamical experiment was done,
A similar sample was sent to Jadhavpur
University. Since Dr. Sen happened to be the
time Vice-Chancellor of Yadhvapur University
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some back and he has close relations with
that University, I want to know whether it
is a fact that there was a controversy regar-
ding the experimental findings as to the
nature of the crude oil between the conclu-
sions arrived at by the Jadhavapur Univer-
sity and by Dehra Dun. Dehra Dun said
that the oil that was found is not crude
mineral oil from the expected deposits but
only the diesal oil that was used for the
purpose of drilling. But If it was diesel oil
then specific gravity, viscocity, dialectic
constant and also hydro-carbon compounds
found in these oils should have been the
same; but it has been found the oils had
two different types of specific gravily, visco-
city, diilectic  constant and  also hydro-
carbon compounds. I want to know whether
it is a fact or not.

Then I want to know whether it is a
fact that the samz strata from where there
are prospects of oil deposits at Bodra has
continuation up to Pakistan and whether it
is a fact that Pukistan has already made an
exploration of that sam: strata in which oil
can be found. If Pukistan started drilling
just on the border of West B:ngal then there
is every possibility that the oil and gas
resources of that stratum may be extracted
by Pakistan before oil drilling work is star-
ted here again.

Dr. Sen is also a scientist. He knows
that oil deposit does not remain in parallel
sediments; it is found in curvature s:ructure,
It may be that in well No. 1 while drilling
it struck a rock which could not be pene-
trated by the drilling instrument, but near
about in another curvature as oil usually
remains in structure of curvature—perhaps
lesser drilling at a lesser depth would have
struck oil.

Lastly, I challenge Dr. Sen il he is
ready to set up a Parliamentary Commission
with a few chemists included in it who are
experts in oil, not of the O&NGC te go into
the facts in the case I have mentioned just
now. It seems that some sort of conspiracy
is going on about the whole aspect of oil
exploration in West Bengal.

DR. TRIGUNA SEN : Shri Fernandes
has raised a pertinent question but other
Members have imputed motives that Dr. Sen
is not bold enough, that he is being pressu-
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rised, that a conspiracy is going on against
" West Bengal and all these things. I need not
refer to them.

I may tell you and the House that I my-
sell went to Dehra Dun to study the whole
thiog. The Director of Gzology, to convince
my Beogali friends’ is a Bengali, Shri Sen
Gupta.

SHRI JYOTIRMY BASU : We do not
talk about Bengali and all that.

DR. TRIGUNA SEN : He, the Director
of Geophysics and I discussed with maps and
everything for a couple of hours to convince
myself that their decision was correct. After
that, as I said, I made an appointmznt with
the minister o! West Bzngal to explain to
them the technological aspect. I took the
directors with me for this purpose. Il I give
the whole story, it will take soms time but
1 will try to do it.

1 want to tell my hon. friend, Shri
Ferpandes, that there is no psessure from any
foreign concern on me or the Government
to delay the drilling in Borda to find oil.
As a matter of fact —I need not tell it now
what we are doing to have the maximum
exploration—we have decided to spend all
money that we have got in the proved area
of Gujarat and Assam. It is not correct to
say that in the Assam region it is only the
o0il company that is drilling; ONGC has been
drilling on a vast arca and Oil India, as per
the agreement of long standing, doing it in
a restricted place.

st Frd SAFEAR ;. gaRr gifsg,
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DR. TRIGUNA SEN : I know that.

ONGC is also doing it and they have
struck oil. We are concentrating on proved
areas because we are eager to stop this drain
of foreign exchange. we are doing it in
Assam.

It has also been proved beyond doubt
that sufficient oil is available in the Tripura
State; so, we are carrying on seismic study
and exploration drilling. The ONGC is
making all its efforts 10 find out all avail-
able oil on the land itself, Also, with the
Russian experts we have now just started. to
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take steps to exploit the shallow water por-
tion of Bombay High or Cambay. We are
talking expert opinion to go @nto Bombay
High.

We have divided the whole country Into
two divisions. One is that we must place all
our efforts, energy and money on the proved
area where we can immediately explore more
oil and free the country from the
drain of foreign exchange. The other part
of the country, where general seismic studies
indicated that there is oil we are trying to
prove it and  are continuing  with more
seismic studies to find out exact position
50 that we can drill Borda is like that.

It is no, doubt that the Russian experts
expect that there is a big oil reserviour in
the Bay of B:ngal basin,

SHRI JYOTIRMOY BASU : He him-
self said in this House in December that
unless several wells are dug they cannot
come to a conclusion. Why is he escaping
from that ?

DR. TRIGUNA SEN : If several wells
are dug, it will cost about Rs. 3 crores,
The experts have advised that we should not
do it unless further seismic survey is done,

Professor Samar Guha has raised several
questions. He was also teaching in the
Chemistry Department in the Jadavpur Uni-
versity and I think he has not forgotten
that Jadavpur University has no equipment
to test whether there is oil in some substance
that has been found out. What we did Ia
our geological laboratory and the chemistry
laboratory was to test the soil and the liquid

that we found. It was never proved...
(Interruption).
SHRI SAMAR GUHA : The head of

the Department of Physics undertake this
test and the viscosity, the dilactic constant,
the specific gravity, n-pentane and other
hydrocarbon contests were found out,

MR. CHAIRMAN :If you go on ar-
guing and he goes on replying, there will be
no end to it. It is very diffficult to allow
any interruption now.

I request the Minister to be very briefl.

DR. TRIGUNA SEN; Yes,
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SHRI SAMAR GUHA : With your per-
mission, Sir, may | submit 1 have raised
three specific points.

MR. CHAIRMAN : I am sorry; you
have taken a lot of time.

SHRI SAMAR GUHA : 1 have raised
certain specific points.

MR. CHAIRMAN : 1 am sorry; I am
not going to allow you. Certain procedure
is to be adopted.

DR, TRIGUNA SEN : I am giong to
explain. Let him wait and listen to me,

MR. CHAIRMAN 1 Please don't inter-
rupt now., Afterwards, if necessary, 1 will
allow you to ask a clarification.

SHRI SAMAR GUHA : All right. Sir.

DR. TRIGUNA SEN : He knows, the
Indo-Stanvac Petroleum Project, from 1957
to 1960, drilled 10 wells and then they had
to drop the project. They abandoned it in
1960. But the O.N.G.C, studying the data
decided to try again in another area, the

eastern area, namely, Bodra No. 1. We
have no sophisticated instrument, as I ex-
plained, to go down deep in Bodra. We

drilled only upto 4000 metres. Then, there
was some mechanical trouble. We could
not drill further and had to step it there.
I need not go Into details as to what are the
results of testings of the soil and liquid. It
will take time of the House. But Iam
agreeable to accept his suggestion. If there
are two or three chemists here in the House,
who are willing to go and make a study,
they can do it. We will give them all faci-
lities, whether in the O.N.G.C. or in Jadhav-
pur University. Let them for themselves
come to a decision about the whole thing.
We have an open mind. It is not a question
of any pressure or anything. They are wel-
come to go to the O.N.G.C. laboratory and
Jadhavpur University laboratory, see the
test reports and convince themselves whether
what I have said is correct or not, whether
our decision is correct or not, [ am pre-
pared to do that,

SHRI SAMAR GUHA ! Sir, I raised
three specific points. He did not say whe-
ther it Is a fact that the gas that was avails
able was of 200 atmosphere pressure, the

JULY 25, 1969 West Bengal (H.A.H. Dis.)

388

highest ever found anywhere in any well in
India and whether, in that gas, high hydro-
carbon content, like n-pentane and isopen-
tane, were found. He did not answer that,
Sscondly, whether the data that are avail-
able afer the experiment in Jadhavpur Unl-
versity and the Geologizal Centre at Dehra
Dun were found to be divergent and whether
the data that were found in Jadavpur Uni-
versity concluded that the oil had been
found. This is the second question I asked
and he did not answer that. Thirdly I
have myself gone there-there should be a
Parliamentary Committee consisting of a
few experts also which can go and compare
the data.

DR. TRIGUNA SEN : Sir, if you will
allow me time. I can reply.

MR. CHAIRMAN 1 You can reply
briefly.
DR. TRIGUNA SEN : The well had

been projected to a depth of 5000 metres.
At a depth of 4197 metres, however, a stuck-
up took place which could not be released
below 3626 metres. After prolonged fishing
operations, it was decided to abandon the
operation of the well below 3626 metres and
to test the operation above this depth. The
electrologs, however, indicated that the hori-
zons at which these indications were obtains
ed were not encouraging.

SHRI SAMAR GUHA : What about
the chemical content of the gas, the pressure
and the hydro-carbon content 7

DR. TRIGUNA SEN : The indications
of the presence of matural gas were obtained
in the logging unit, Fluorescence was also
noticed in the mud which is generally an
indication of the presence of crude oil.
Some fluid looking like crude oil/condensate
was also seen in the drilling mud. One the
basis of these indications, the possibility of
crude oil having been met with in the well
was entertaind. With this, they went on
drilling further, There was every possibility
that these indications might leak out and a
false hope of the existence of an ollfield
might be entertained.

They went on taking electrologs step by
step. There were pressures, including water.
As 1 said, Sir, they had to abandon. I



389 Oil Drilling in  SRAVANA 3, 1891 (SAKA) West Bengal (H.A.H. Dis.) 390

have accepted his offer that If therc are MR. CHAIRMAN : The House stands
chemist Members In Parliament, they are free  adjourned till 11 A. M. on Monday,
to come and w: shall give all the facilitles

to look Into these, 18.16 hrs.
SHRI SAMAR GU Expert The Lok Sabha then adjourned till
Committee should be lhﬂ: A1 An Bxper Eleven of the Clock on Monday, July 28

1969/Sravana 6, 1891 (SAKA).

DR, TRIGUNA SEN : If the Member
feels that he is an expert, he is welcome,



